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LOK SABHA DEBATES

Tuesdav, August 22, 1972/Sravana 31,
1894 (Saka)

The Lok Sablia mer at Eleven of the
Clock

[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER : Hon. members, 1
have to inform the House of the sad
demise of Shri M. Suryanarayana Mur-
ti who passed away at Visakhapatnam
on the 18th August 1972 at the age of
62,

Shri Murti was a member of the Se-
cond. Third, and Fourth Lok Sthha from
Andhra  Pradesh  during  the years
1957-70.  He used to take aclive inte-
rest in organising co-operative socicties,
Harijan uplift and rural welfare, and
was held in high esteem by all of us who
were his colleagues.

We  deeply mourn the loss of this
friecnd and I am sure the House will
join me in conveying our condolences
to the bercaved family.

THE PRIME MINISTER,
TER OF ATOMIC ENERGY,
TER OF ELECTRONICS,
TER OF HOME AFFAIRS, MINIS-
TER OF INFORMATION AND
BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) :  Mr. Speaker Sir, yester-
day we mourned the death of a silting
Member of this House and today we
arc mourning the sad demise of a for-
mer colleague. I associate myself and
this House with the sentiments which
you have expressed,

MINIS-
MINIS-
MINIS-

You have told us of the sincere and
dedicated work of Shri M., S Murt.
He was a member of this House for
ten years. He actively participated in
the co-operative movement by organi-
sing co-operative societies, He helped
in rural and Harijan welfare. He was
also actively engaged in agricultural re-

I request you Sir, to convey our deep
sympathy and condolénces to the ber-
eaved family.

SHR1 SAMAR MUKHERIEE (Ho-
wrah) : | associate myself with the sen-
timen's expressed by you and the Prime
Minister regarding the death of Shn
M. S. Murti.

Regarding the record of his social
activities, vou have already told wus,
S0 his death is also a loss o those who
are associaled with these activities.

I request you to convey our condo-
lences to the bereaved fumily.

SHRI1 SEZHIYAN (Kumbhakonam) :
On behalf of my Party, 1 associate my-
sclf with the sentiments cxpressed by
yourself and the Leader of the House.

Shri M. S. Murti was very well known
to many members here who had on
many occasions worked with  him.
Though a silent type, he was a very
sincere and devoted  parliamentarian
and was always in the forcfront to ch-
ampion the cause of the downtrodden
and the Scheduled Castes.

Once apain T associate mysclf and
request you to convey our condolences
to the bereaved family.

SHRI 8. M. BANERIJIEE (Kanpur) :
Mr. Speaker. Sir. 1 associate myself
and my Party with the sentiments ex-
pressed by you and the Prime Minister
regarding the sad demise of onc of our
collcagues who was in Parliament from
1957-70. 1 happened 10 be in Purlia-
ment during  those days and 1 have
seen him as o silent worker who used
to say something about the Harijans
and other oppressed classes whenever
the occasion came.

It is really extremely sad that practi-
cally every day every scssion we have
o mourn the death of a sitting member
or ex-MP. I do not know why nature
is so unkind to MPs,

1 associate mysclf with the sentiments
alrcady expressed and request you on
behalf of my party 1o convey our heart-
felt condolences to the bereaved family.

SHRIMATI M. GODFREY (Nomina-
ted-Anglo-Indians) : Mr. Speaker, Sir,
I associate mryself with the sertiments
expressed by you, the Leader of the
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House and other members and wish to
convey, through you, to the bereaved
family our sincere condolences and our
prayers for the deceased.

SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr. Speaker, while associa-
ting myself with the sentiments expres-
sed by the Leaders of the House and the
leaders of the different groups, I would
like to say that his is a personal loss
to me and to many of our colleagues
who had seen Shri M. Suryanarayana
Murti as a Congressman, as a parlia-
mentarian and as a champion of the
depressed and oppressed.

As a science graduate, he was sev-
ercly lathi-charged in the agitation
after Pandit Motllal Nehru's death.
He bad been held in high esteem by
the Congress. He had participated in all
the freedom movements. He was the
President of the District Congress Com-
mittee for 19 years and also member
of the AICC.

He was a man of high integrity. He
had lost all his property in the freedom
movement and even now and when he
was an MP, he used to live in a that-
ched hut in the village of Kuntikerla.
He has set an example of honesty and
integrity.

We deeply mourn the loss of this

soul. I request you to convey
our feelings to the members of the bere-
aved family.

MR. SPEAKER : As a mark of res-
pect to the memory of the deceased,
the House will stand in silence for a
short while,

The memberg then stood in silence for
a short while.
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THE MINISTER OF
i MR 07 rotmon
(2) and (b). The Government of Mau:
ritius have shown interest in the setting
up of industrial joint ventures in Mau-
ritius by the Indian Industrialists. The
Government of India have so far ap-
proved 9 proposals for selting up indus-
m}cﬁm;t ventures in Mauritius, out of
il have already gone into pro-

(c) Does not arise.

St TE wuT ;e agRa § s
¥ Areuw § arqar Aear g fx e
SAafaat & A Fard A4y fary vt o
agafa £ w8 ? a yw wmha &
AT ¢ =i @ g afom
ﬁr&mﬁaﬂﬁmi‘:fﬁr&ﬂglfma
sumfaat 71 sAafa A @ omi aw
¥ At ww §  wula w @ & e
& ¥ w7

&t que THo firm : fora #1 spafa
T8 ) T 37 F wefosr 7% m @
L :?ﬁwmrftaﬁmnﬁﬁwqﬂ
RURETE 35 (R0 L TR w®E,
I F A F T RFAZ

1. ¥ fagrd ampare, s

2. WA eifes e Sww, amw

3. W faar 7% U Fed), g

4. THE FAET FarAA frofao ELty e

5. FAF IAGEY OHAH T G ol Aid

6. T oreE g9, @

7. W gy foew faew A of qo, @i

8. ¥HE Fo Hie flo fqe, mrTH

9. %ud ey g fwew foro, ard

we swfa ¥ H A nawrs @ g
i % 5% 5 &0 @ "o & v g,
W e v A R A E . g
IFH PR agagiard | agi %) goam
Fegaddw e

A



5 Oral Answers

_SHRI R. S. PANDEY : What spe-
cific industries have been requested by
the Prime Minister Shri Ram Goolam-
ii of Mauritius to be put up there. 1
am happy to know that 59 per cent are
people of Indian origin in Mauritius
and Ram Goolamji has got very good
and cordial relationship with India and
is keen to invite our Government and
industrialists to go and establish indust-
rics there.

SHR.[ L. N. MISHRA : I have said
that ninc units were to be established.
The industries are : mosaic tiles, rub-
ber products, flour mills, canning indus-
iry, hotel project, textiles and cement
plant and readymade parments. These
are the industries,

SHRI S. M. BANERJEE : | am hap-
py that some indusirial houses have
been permitted to go to Mauritius to
set up industries. Has any agreement
been reached between the fwo Govern-
ments. We are yet to know, the fate
of Indians in some other countries; we
are facing some trouble in Uganda. T
want 1o know whether some sort of
agreement has been reached and if so
what are the terms of the agreement 7
Hawe these industrialists been told not
to cxploit the economic situation in
that country?

SHRI L. N. MISHRA : There is no
agreement between the two  Govern-

ments,  Private parties go to different
countries and they get permission or
licence.  They get facilities from the

country concerncd.  They have 1o ex-
port from here machinery and technical
know-how.  That forms part of the
equity capital.  When they make pro-
fit, thev earn some foreign exchange
for us; they have to repartiated
back 1o the country. In very exceplio-
nal Cases very small amounts can be
gven in cash for some technical pur-
pose but usually that is not given. When
these projects are set up abroad, we
sell a number of our jtems such as
n'tmchlne plants, technical know-how,
elc.

SHRI DINESH CHANDRA GO-
SWAMI : Before granting licences may
I know whether the Government  has
fried to asccrtain that they are capable
of maintaining the good name of the
country abroad 7

SHRI L. N. MISHRA : That is one
of the main considerations, We had some
complaints. We set up a special cell
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in our Ministry to look after the per-
formance of these units in co-operation
with the foreign missions abroad. 1
must report to the House the results
of that. Out of 135 joint venfures ab-
road, 33 arc in operation, 52 come un-
der the category of those under imple-
mentation. Thus the effective joint ven-
tures are 85, Therefore, the resulits have
been encouraging.

SHRI JYOTIRMOY BOSU : Wil
the hon. Minister kindly tell us in how
many cases where the Indian companies
hud been allowed to operate industries
in foreign countries they had been in-
volved in malpractices and in some ca-
ses even convicted for violation of the
law of the soil ?

MR. SPEAKER : This is confined to
Mauritius only. . (Interruptions) It is
nol a relevant question.

SHRI JYOTIRMOY BOSU: In
Kenya two of Birlas exccutives were
jailed; as a result we get bad name.

MR. SPEAKER : You are getting
bad name for irrclevant questions. Next
question.

Hapdiooms Designing Centre in Kerala

+
*302. SHRI RAMCHANDRAN KA-

DANNAPPALLI :
SHRI C. JANARDHANAN :

Will the Minister of FOREIGN TR-
ADE be pleased to state :

{ab whether Government of  India
lave taken a decision on the reguest
of the Kerali State Government 1o start
w Handlooms Desiging Centre in Kerala;
and

(b) if ~o, the approximate time by
which it will start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (h).
It has been decided (o set up i Weavers'
Service Centre in Kerala.  Details of
staff and other requirements of the
Centre are being worked out. It will
be the endeavour of the Government
that the formalities arc completed and
the Centre starts functioning as early
as possible.

SHRI RAMCHANDRAN KADAN-
NAPPALLI : Is there any proposal to
sel weavers' service cenire alt Canna-
nore in Kerala? Will the hon. Minister
assure us about the exact location?
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SHRI A. C. GEORGE : Technically
speaking the centres are allotted to the
State of Kerala. From the correspon-
dence available with us the thinking of
the Kerala Government is to locate it
at Cannanore which is one of the most
important handloom centres in that
State. 1 hope it will be in Cannanore
but the decision has to be taken by the
Kerala Government itself.

SHRI RAMCHANDRAN KADAN-
NAPPALLI : What benefits will be
conferred on labour by these centres?

SHR1 A. C. GEORGE : The weav-
ers’ service centres are equipped to evo-
Ive new designs, colour combinations
and new textures. These centres service
as channels through which handloom
production units receive technical ad-
vice and assistance in the pre-loom, and
post-loom uction processes. They
carry oul the work relating mainly to
research in the field of evolving different
designs and samples both for internal
and export markets and render neces-
sary technical assistance to the hand-
loom industry in the field of designing,
weaving, dyeing and printing.

SHRI HARI KISHORE SINGH :
What were the special considerations
which wei in deciding to establish
the centre in Kerala ? Will the Govern-
ment also consider requests from other
States sympathetically, especially those
which are producing handlooms on a
large scale such as Bihar and Uttar
Pradesh and in case of U. P. will it
be located in Khalilabad which is a big
handloom cloth producing centre ?

SHRI A. C. GEORGE : These things
are decided purcly on the merits of the
cascs.  LEven at present there are seven
weavers  service centres—Madras  in
Tamil Nadu, Bombay in Maharashtra,
Calcutta in West Bengal, Varanasi in
U. P., Vijuyawada in Andhra Pradesh,
Bangalore in Mysore, Indore in M. P,
a sub-centre at Kanchecpuram.  Along
with the decision to locate a weavers'
service centre in Kerala, two other cen-
tres arc proposed one in Assam and
another in Haryana.

SHRI R. 8. PANDEY : What about
Madhya Pradesh?
SHRI A. C. GEORGE: Further

there is a proposal to locate one more
service centre in U.P. and Bibar and
one sub-centre in Manipur.
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SHRI K. S. CHAVDA : Whap about
Gujarat which has a large number of
WCAVCrSs.

MR. SPEAKER : It would have been
much easier if you are precise. I quite
appreciate your memory but you should
be concerned about time ako. Next
question.

Verdict on Krishna Waters

*304, SHRI DHARAMRAQ AF-
ZALPURKAR : Will the Minister of
IRRIGATION AND POWER be
pleased to state: (a) whether the cons-
truction of Bennuthoora irrigation pro-
ject in Gulbarga taluka has been held
up till the verdict of Krishna Tribunal
is oul; and

(b) if so, the reasons therefor and
when the verdict on Krishna is likely
to be announced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). Proposals for the Bennutho-
ora irrigation Project have not so far
been sent by the Government of My-
sore.

SHRI DHARAMRAO AFZALPUR-
KAR : I want to know whether the
tribunal has issued any stay order to
the effect that no project in the basin
arca of river Krishna should be const-
ructed. ’

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : No
such stay order has been issued but
when the matter is pending before the
tribunal we do not sanction any pro-
ject in the basin.

SHRI DHARAMRAO AFZALPUR-
KAR : Has the Government fixed any
time limit within which the tribunal
would pass its judgement 7 If it is not
so why is the Government of India
withholding clearance certificate regar-
ding the Krishna project construction ?

DR. K. L. RAO : There is no time-
limit fixed but the mmatter 1S
in an advanced stage of enquiry before
the tribunal and it is expected that the
judgement may be delivered in the co-
urse of the next one year.
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Power shortage in Tamil Nadu
+

*305. SHRI V. MAYAVAN:
SHRI C. T. DHANDAPANI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether power shortage in Tamil
Nadu has forced closure of mills and
qreated great problem in the Tamil
Jadu State;

(b} if so, the reasons for power shor-
tage; an

(c) the sleps Gowvernment are taking
“i‘:hﬂ.f,’ the State to overcome the pro-

m

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI B. N. KUREEL):
fa) Mo, Sir. There is no report of
wosure of mills in Tamil Nadu on ac-
.ount of power shortage.

(b) and (c). Do not arise.

SHRI V. MAYAVAN : May I know
whether there is a proposal to cut ano-
ther mine in Neyveli so that the lignite

an by used for the production of ther-
mal power ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAQ) :
That is under consideration. There is
not sufficient amount of lignite to make
use of for 600 mw capacity that has
been installed in Neyweli. the ex-
pansion of the output in that region
15 under consideration.

SHRI V. MAYAVAN : The hon.
Minister had given an assurance earlier
that Kalpakam alomic energy would
be commissioned in the year 1974,
Now they have postponed it o "76.
May | know whether this later assurance
will be kept ?

DR, K. L RAO : The Kalpukam
atomic power stalion is axpected to
become critical by 1975 and power will
be available in the early part of 1976.

Commercial Agreement with E.E.C.

+
“306. SHRI M. KATHAMUTHU :
SHRI JAGANNATH
MISHRA :

Will the Minister of FOREIGN
.F.ADE be pleased 1o state :

a) whether European  Economic
‘Cu mmunity has approved a proposal for

SRAVANA 31, 1894 (SAKA)
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I ial cooperation agreement with
India ; and

(b) if so, the salient features there-
?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a)
and (b). The European Economic Com-
munity is in the process of finalising its
proposals on our request for Commer-
cial Cooperation  Agreement  hetween
the two sides.

SHRI M, KATHAMUTHU : May 1
know whether it is a fact that Britain
has entered the EEC 1o be cflective from
January 19737 1If so, what would be
the trading problems facing us because
of the cntry of the British ?

SHRI L. N. MISHRA : Yes, Sir.
Britain has entered EEC and only a
formality is left for ils entry in January
1973, It is for this reason that we are
very anxious to have direct arrange-
ments with the EEC  countries. We
want to have commercial co-operation
agreement, We  have made some
progress but there are some difficulties.
We hope we will be able to sort them
out as a result of our direct negotiations
with the EEC member countries.

SHRI M. KATHAMUTHU : What is
the result of the talks on the duty-free
export of coir and jute products to the
EEC countrics ?

SHRII L. N. MISHRA : Tt is not only
a question of coir or jute, which are
individual items. First an agreement
has to be made with regard to 3I goods,
Then alone trade will follow.

DR, RANEN SEN : What are the
terms that arc being discussed with the
EEC countrics and how long  the talks
will continue 7 What is the trend of the
dicrncsinn 7

SHRI L. N. MISHKA ; It will not
be advisable to give the terms of  the
agreement at the moment. We submit-

ted an aide-memoire in the lalter part
of 1970. Afer that I had been to
Brussels, The Prime Minister was also
there and she was pood enough to have
talks with the people in charge of EEC.
As a result of the changed attitude on
the part of some countries—I do not
want to mention names—I fecl that we
will bave agreement with EEC. Now
that Bangladesh has become a separate
independent State, we will not have any
difficulties so far as jule is concerned.
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SHRI S. R. DAMANI : Our export
of textiles to UK this year has been
adversely affected by the duty imposed
by UK. In view of the fact that we
used to export a large quantity of tex-
tiles to UK and EEC countries, may
1 know whether any special arrange-
ments are going to be made so that we
can maintain our exports ?

SHRI L. N. MISHRA : Textile is
one of the items in respect of which our
performance in the field of exports is
very poor. That is our complaint
against the textile industry, It has not
been able to fulfil its commitment of
export. That is one of the main consi-
derations why we are going to take over
the export of textiles.

SHRI RAGHUNANDANLAL BHA-
TIA : What is the attitude of the British
Government in respect of the negotia-
tions which are taking place between
India and EEC countries ?

SHRI L. N. MISHRA : I will call it
helpful. They are not against our
direct negotiations.

Trade and Transit Treaty in South
Asian Countries

+
*308. SHRI CHINTAMANI PANI-
GRAHI :

SHRI B. V. NAIK :

Will the Minister of FOREIGN
TRADE be pleased to sfate:

(a) whether some couniries in South
Asia have shown keenness to sign a
Treaty of Trade and Transit between
themselves ; and

(b) if so, what initiative the Govern-
ment of India have taken in the matter 7

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a)
and (b). No, Sir. There has been no
proposal under consideration for a
common Treaty of Trade and Transit
among the countries in South Asia.

There have, however, been certain initia- -

tives under the aegis of Economic Com-
mission for Asia and the Far East, for
closer trade and monetary co-operation
amoog the countries of the region. These
proposals have received the attention of
several Governments, including that of
the Government of India.

SHRI CHINTAMANI PANI-
GRAHI : Which are the countries of
this reglon which have entered into
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dialogue with the Government of India
for having this kind of trade and transit
treaty ?

SHRI L, N. MISHRA : At the
moment we have arrangements only with
the Government of Nepal. At the
Kabul conference of the Economic
Ministers of this region it was decided
to have this kind of regional develop-
ment. At the moment, except with
Nepal, we have no arrangement, nor is
there any dialogue going on.

SHRI CHINTAMANI PANI-
GRAHI : For the last two years the
Government of India was proposing to
open up a land route from Turkey and
Iran to Burma via Pakistan because it
would facilitate the trade and transit of
the countries of the Asian region and
also help Afghanistan. Now that the
Pakistan border has been opened for
trade from Afghanistan to India, may I
know whether this proposal has again
been taken up?

SHRI L. N. MISHRA : As I said, we
have not taken up this matter with any
country. So far as Nepal is concerned,
we already have trade and transit treaty.
With Pakistan, Bangladesh and other
countries we have not come to any
arrangement regarding the transit facili-
ties for regional development.

SHRI B. V. NAIK : If we do not
already have dialogue with countries of
this area like Burma, Nepal, Bangladesh,
West Pakistan, Ceylon, Afghanistan and
other countries, since we are geogra-
phically contiguous to these countries,
would we at least at this stage initiate
talks for having a South Asian Econo-
mic Community because our economies
are inter-dependent 7

MR. SPEAKER: You vyourself
argue about it and then also suggest it.
This is not the proper way of asking a
question.

SHRI L, N. MISHRA : It is a very
much wider approach. So far as the
ECAFE is concerned, there is already
a body for development of this area. So
far as having some other body for this
area is concerned we have no such
proposal. As I said only yesterday in
the Rajya Sabha, so far as jute is con-
cerned, we want to have some arrange-
ment with Bangladesh. But it is a loud
thinking. Nothing can be said at this
stage.
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Quota for Members of Parliament .in
Rajdhani Express (Delhi-Calcutta)

“311. SHRI S. M. BANERIJEE:
. Will the Minister of RAILWAYS be
_',ﬁaleascd to state :

21 (a) whether some Members  of
2iParliament have requested Government
4o fix some quota in Rajdhani Express
““trom Delhi to Calcutta for Members of
< TParliament ;

(b) if so, whether any decision has
since been taken ; and

(c) if not, the reason for delay ?
THE MINISTER OF RAILWAYS
. (SHRI T. A. PAL) : (a) Yes, Sir.

(b) and (c). It was decided some
time ago that no such quota should be
¢ fixed. However, the malier is  being
re-cxamined.

SHRI S, M. BANERJEE : The hon.
Minister knows that a lot of Members
of Parliament travel from here to Cal-
cutta, Once they exhaust air ticket, they
 have 1o travel by the Rajdhani Express

U because that is the quickest train. He
suys that the matter s under considera-

v« tion. 1 would like to know when a
final decision is likely to  be taken,
whether it is likely to be taken by the
end of this session.

SHRI T. A, PAI: It may not he
possible to tuke a decision before the
Meend of this session. Generally, in  the
eopast, it was found that we were in o
position to provide accommodation  to

- Members of Parliament as and  when
2oithey wanted it, but there has been  a
0 persistent demand that some scats should
be reserved for Members of Parliament.
As against that, there have been public

complaints also that in all  the  trains,
because of reservations made for parti-
cular classes like Members of  Parlia-

ment, Defence forces and all that, consi-
deruble inconvenience is caused to the
public. This is leading to some corrupt
__practies.  Therefore, we huve appointed
. & Committee, with which the Members
1,0f Opposition are also being associated,
.. 1o go into the question of reservation.
. Ihls matter also will be referred to the
- -Ommittee.

. SHRI 5. M. BANERJEE : That
__';I‘ommittw has been appointed. 1 wel-
ame that. My question is only this.
- i:here is a rush in the Rajdhani Ex-
wess only duning summer. But  M.Ps
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will travel both in summer and in win-
ter. 1 want to know whether there will
be some seats reserved for them.

MR. SPEAKER : It may be possible
after vour present term.

= ®o GYo WY : 2T AT WIFIT
1 war &, fradwa 7 wog IAT0 OF
awE T & arfaaar g, w99 A7
1 3 g & 1 A1 gfaem mifeariz
% geaTi 1T T E, 37 § ag vF fang
gfaur § fx fra) 91 377 8 39 1 fradm
fadrr | am w1 wERT IF glrar
wa famq el & fAm A a1 w@E 7

SHRI T. A. PAI : 1 am not going to
withdraw any privileges, but, there are
the complaints, that because of special
reservations, shortages are created. How
to get over this problem is being looked
into by the Committece. We shall
certainly see that these facilities are not
withdrawn, [f there are any abuses
with which Railway officials are con-
cemed, we shall try to prevent them,

MR. SPEAKER : May 1 as the
Speaker of this House ask you that we,
that is, our Sccretarial, should also have
heen consulted ? We are  responsible
for their coming and going and attending
the House, 1 have no knowledge ahout
anything. 1 at least have nol  appre-
ciated this.

SHRI T. A. PAL: Perhaps, you are
aware that o Committee has now been
appointed.

MR, SPEAKER : If vou vyourself
say that because of their  coming  the
public i inconvenienged, the  public

will push them out. | do not think it
is s0. This 1s not a proper place 1o say
that. I am passing on 1o the next
Question.  (Imterrupiions).

SOME HON. MEMBERS rose—
MR. SPEAKER : Don’t get  cxcited.

1 will discuss it with the hon. Minister
personallv. 1 have not allowed any
more questions on i, We  have  all
respect for the members of the public.
But so far as the facilities 10 Members
arc concerned, it is the  duty for me aml
my Secretariat also to sce that thev are
properly provided, They are provided
in the Act. We have been following it. |
would request the hon. Minister that in
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such matters at least he should have
the courtesy to consult me also on these
points.

SHRI T. A. PAI: Certainly, there is
no intention to withdraw any facility.
Whatever the facilities, T am safe-
guarding them.

MR. SPEAKER : Thank
- ank you, very

SHRI JYOTIRMOY BOSU : Just onc
supplementary.

MR. SPEAKER : No more
mentaries ; next Question.
wfean s grar tod Tt (qaiterc
wd) W afa & v} e
*312. wit wiawr g : #a7 T 54
TR ATA T g1 #37 fa

(%) Far war a7 arwar Al g
A F w23 & www qater W @
afqar ST e Wa A w7 oA
qer g1 mr g; sty

supple-

(@) afz g, @1 &7 @zt %1 gren
& fad gasc siaraq 33 3ara w7 g 47

THE MINISTER OF RAILWAYS
(SHR! T. A. PAI) : (a) There is no
danger to the Railway line between
Ballia and Chupra stations due to
erosion by river Ganga or river Ghogra.

(b) Does not arise.

ot afxer waw . afraor g
AGT A AT AT E AT F A g
ITT H 1930 & Wiz zferor § war g Fi
afzat At & q7dw £ 1 390 7@ WA
2 1% T3 wwg w27 qvawr ¥ w2r3 & 3o
afaqimws Figw T g3 A w1 T G
BEMA T 4T AT 5T TAT T SFT a7,
ar wrrw BT 7

SHRI T. A. PAL: In 956, there was
some trouble. But thereafter, I under-
stand, adequate safeguards have been
taken by the Irrigation - Department of

the U.P. Government and we do not
apprehend any such threat now.

it aforer s\ wdw wewor ¥ o
5T F W F fow owmgor & feare
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M fatiame ww & qmr F
faart afrm 2fcar amg amman afagn
Ffear aty &1 qar OAE F 9w FwE
i g, A T A0ZA A ox G #)
0 T &) EW AT qET qE A g | 9
13 A F279 &1 74T AT A, 3@ ATIA
AT &Y A | A gg ArgAr Figan g =
AN ATIRT qT sEATd S amE o),
&7 IAT TR TACGT A IR FT FAATH
farar a1

SHRI T. A. PAl: Since the hon.
Member is giving some information
which may be some conseguence, what-
ever the reply 1 have given, I shall get
the matter looked into.

Proposals submitted by Kerala Govern-
ment re: Cashew Industry

+
*313. SHRI VAYALAR RAVI :
SHRIMATI BHARGAVI
THANKAPPAN :

Will the Minister of FOREIGN
TRADE be pleased to stale the present
stage of the proposals submiticd by
Government of Kerala regarding (i) the
tuking over of 25 more closed Cashew
Fuactories by the Cashew Development
Corporatlion and fixation of quota of
17,646 tonnes of raw nuts (ii) grant of
Rs. 150 lukhs and loan of a similar
amount for the take-over of ar least
15 closed Cashew Factories under  the
provisions of the Kerala Relief Under-
takings (Special provisions) Act (i)
issue of pns%mr‘ts for skilled labourers
engaged in Cashew industry to cnable
them to go to foreign countries  (iv)
allotment of additional quantities of
raw nuts to factories run by the Corpo-
ration and (v) refusal of raw nuts
allotment to factorics which do not
implement minimum  wages ele. 1o
labourers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE) : A statement
is laid on the Table of the House.

STATEMENT

The present position of the proposals
is detailed helow ;—

(1) Kerala State Cashew Develop-
ment Corporation have taken over
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twenty five cashew processing factor-
ies. Government have not received any
* proposal from the State Government
regarding takeover of additional units.

Imported raw cashew-nuts are allot-
ited by the Cashew Corporation of India
to the export oriented cashew processing
units including the Kerala State Cashew
Development Corporation on the basis
of lowest of their entitiements worked
oul in relation to :—

(i) best exports of the unit for 1968,
1969 and prorata for 1970 prior
lo canalization ;

(ii) best imports of the unit for the
year 1968, 1969 and prorata for
1970 prior to canalization ;

(1ii) processing capacity of the unit.

(2) A loan of Rs. 20 lakhs has becn
made to the State Government to enable
Kerala State Cashew Development Cor-
poration to take over closed Cashew
procuring units,

(3) No such proposul has been
received from the State Governmenl.
However skilled cashew labour can apply
for passports under the normal rules.

(4 Ad-hoc  allotment  of  imported
raw cashew nuts have been made to
Kerala State Cashew Development Cor-
poration to the tune of 10,000 tonnes,

(5) Lists of Cashew factories which
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present arrangement is helping only the
monopoelists or vested interests. But, all
the same, there is a proposal to review
the present ad hoc arrangement, and on
behalf of the Cashew Corporation of
India we have offered that raw nuts will
be allotted only to units which are
keeping the law of the land, namely, the
minimum wages. 1 think, if that is
implemented, it may meet the criticism
of the hon. Member.

SHRI VAYALAR RAVI: The hon.
Minister says that the Kerala Govern-
ment has submitted the list. 1 would
like to know from the hon. Minister
what is the purpose of scrutinising the
list submitted by the Kerala Govern-
ment of those who have not implemen-
ted the minimum wages. Kerala Govern-
ment is a responsible body. What is
the purpose of scrutinising that list 7

-

SHRI A. C. GEORGE : This is a
matter concerning more than 1.5 lakh
workers.  As was explained earlier, an
ad hoe arrangement was made, but now
when we change this and make a pucca
arrangement, it has to be  scrutinised
well.  This can be proved by the fact
that the Kerala Government itsell has
submitted two lists which shows that
they have their own confusion. Naturally
when we make a permanent arrange-
ment, we may have 1o scrutinise it
further so that there are no lapses.

SHRI VASANT SATHE : When  the

are not implementing the Mi
wages Act furnished by the State Gowt,

are being scrutinized by the Cashew
Corporation of India in  consultation
with the State Government.

SHRI VAYALAR RAVI : According

to the statement, the Government says
that allotments of raw cashew nuts are
made to umits having best export  and
import performance for the last three

years. The present pollcz of the Gov-
ernment  helps  only e monopoly
groups. There are small units who have

no import performance but they only
export. Those small units are not
getting raw nuts  because they are nol
having any import. Do the Govern-
ment consider to give raw nuts to small
units who have no import performance
bur only export performance?

SHRI A. C. GEORGE : The import
of cashewnut was canalised from
Scptember 1970. These were the norms
fixed on an ad hoc basis. 1 do not
agree with the hon. Member that  the

PHccad arrang t is made, is the
number ol employees to be  benefited
likely 10 be reduced 7

SHRI A. C. GEORGE : No, Sir. Ulu-
mately it will not  affect the number of
workers, The only thing will be, re-
allocation will be made to sce that the
clandestine activities that arc going on
1o avoid the minimum wages and other
facilitics which are legally to be given
to the workers are stopped. The num-
ber of workers engaged in this will be
the only criterion, and it will be ensured
that they are paid the minimum wages.

oft g wew qtd ;a7 faw smivT
Al gEIET A 0 7 A qeAi § from
A 9vT ¥ & A1 FTa 71 gfa fraw
AT HATAT FrAT 31, oY)

SHRI A. C. GEORGE : I do not

think any facility was given by the
Foreign Trade Ministry.
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Self-sufficiency in  Railway Wagons

*315. SHRI GIRIDHAR
GOMANGO : Will the Minister of
RAILWAYS be pleased to state the time
by which Railways are confident of
achicving  self-sufficiency in  Railway
wagons ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : The couniry has
already  achieved  self-sufficiency  in
wagon production. In fact, a significant

number of wagons is being ecxported
every year.

=t o qHo faardt : uvl wH) wREm
T w1 f7 FI%) A8 H q07 7 &1 549
FT MER §, FeTE § gL AN, BT e
ARTTIRAT A g FO 2 AT AT
uFAAE fHa1 Arar @, g7 v3ag 2 A az
miw 3@t g ?

SHRI T. A. PAI : The guestion re-
fers to_self-sufficiency in wagon produc-
tion. The requirements of wagons, parti-
cularly for the Indian Railways, at
times appear to be sufficient;  but at
times, because of the various changing
patterns of trade and also certain res-
trictions on movements, rapidly under-
going changes,  So we are now conti-
nuously studying this problem with the
idea that the bottlenecks that are now
COMING up in wagon movements are

removed,
it g wfgaare « w7 7470 @Fren
. aran fF fmasg § zart g w41
#1210 M 78 7 & % FAeT ¥ oadia
7 71 v gfamesy &m o car § fx dna
ant A frar am a7 i 6 wfga |7
wi#r fedla 7 fadt 7 #15 dm gqond
A7) A1 TRT R, Al TITOgH0 B,
Wi T30 ZHi 2, A v At (A @ g, 9w
T 1Am R IM AT 7

4

SHRI T. A, PAl: As and when
complaints come. we are looking into
them.  But the basic problem is o keep
our wagons moving continuously. The
pattern of trade also has been under-
going u change. When we were  im-
porting foodgrains the movement was
to the northern parts of the country,
but now after the Green Revolution,
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the patiern of movement has under-
gone a change. We have to continu-
ously move coal also. But on account
of the law and order situation in the
castern region, there have been some
hottlenccks.  Apart  from  these the
covered wagon situation also rcqu_ires
to be looked into, because there is a
practical shortage in the sense of pro-
viding covered wagons — not the over-
all situation. AWl these difficulties are
heing looked into. We shall certanly
see (hat the poods are kept moving 1n
this country.

SHRI D. P. JADEJA : From the
hon. Minister’s statcment it seems that
wagons for metre-gauge arc also avail-
able. If that is so, may | know (rom
the hon. Minister whether they would
give preference 1o remove all the salt
which is now dissolving in water in the
coastal area?

SHRI T. A. PAI: All the salt for
human consumption is being moved.
But. at the same time, we are (rying to
find out whether we should not have
some coordination with coastal ship-
ping also. so that. at least to some parts
of the country salt or coal is moved by
sca,

SHR1 DINEN BHATTACHARYYA:
May | ask from the hon. Minister whe-
ther he has received any complaint from
the colliery dealers of Ruaniganj and
Dhanbad area. ..

MR. SPEAKER :  This is a general
question. But you are going into speci-
fic points. This does not arise out of
this.  This is a simple guestion  about
self-sufficiency.  You are going into rail-
way lines.

SHRI DINEN BHATTACHARYYA:
‘There are complaints that duc to shor-
tage of wagons, large stocks are being
accunulated a1 pit-heads of the collie-
ries in Raniganj and Dhanbad.

MR. SPEAKER :
Mr. Salve,

It is not relevant.

SHRI N. K. P. SALVE : If there 15
no shortage of wagons and if there
no acute shortage of cfficiency, may 1
know from the Minister why, for the
preceding six months, coal, manganese
and ferro-mangancse traders have been
continuously pestering the Ministry and
the Minister and if it were not for the
Minister’s help, this trade would have
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come to 4 lamentable pause. (Inicrrup-
sion) He is oversimplifying the issue by
saying that they are looking into the
matter. (Inrerruption) He must indicate
what they have looked into so far. I'here
has been 1 scasonal trade cvelr}'whcre.
Have they tried 1o mobilise their move-
ments along with the seasonal trade, and
may | know what recent steps huve they
taken to creale conditions by which the
psychology of shortage of wagons I8
properly treated.

SHR| T. A. PAI: The hon. Member
is perfectly right. if it is the psychology
of shortuges in wagons that are being
manipulated. (Inrerruption)

So far as the private trade is concern-
ed, we are now finding that it has a right
10 reserve the wagons and cancel them
at the last minute. A proper planning
of scientific movement of wagons 15 yet
to be undertaken by us in view of the
difficulties we are experiencing. We
are looking into the Railway Act itself
lo sce what steps are necessary to
ensure that our wagons are released
immediately, instead of being kept by
the private traders,

SOME HON. MEMBERS rose—

MR. SPEAKER : 1 am sorry.

MR. GANGADEB — abscnt,

MR. PRASANABHAI MEHTA —
absent.

SHRI f g
one supplementary which will
you, Sir,

MR. SPEAKER : | am sorry. I have
passed on to the next question.

JYOTIRMOY BOSU : Only
interest

Sudan's bar on export of Cotion to
India

+
*317. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of FOREIGN
TRADE be pleased to state :

{a) whether Sudan Government have
banned the export of cotton to India;
and

(b) if so, the measures daken by Gov-
ernment to face the shortage of cotton,
especially long staple cotton for finer
varieties of textiles?
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a)
and (b). A stalement is laid on the Table
of the House.

STATEMENT

(a) Sudan Public Cotton Corporation
suspended shipments of gotlon o India
on 1%l July, 1972, They have done this
on the plea that certain credits to them
in cotton already shipped have not been
remitted by the State Bank of  India,
Bombay. The matter has been taken up
with the Sudanese authorities,

(b) Existing stocks of Sudan  cotton
are suflicient o meel indusiry’s require-
ments for the next six months and there
is no fear of shortage.

SHRI D. . JADEJA :  From  the
statement  which 15 a little  conlusing,
may | ask the hon. Minister as to what
measures are being taken to avoid such
non-payment by our banks?

SHRI 1. N. MISHRA : This arose as
a result of the uncertainty  about  the
value of the pound sterling. That was
the main reason and I am sure the pay-
ment will be resumed and we will have
the committed guantity of cotton from
Sudan.

SHRI . P. JADEJA : Non-payment
by our banks o foreign counlries is
definitely not a fair  practice in trade.
May | know whether this was a delibe-
rate move as we are not in need of more
cotton 7

SHRI L. N. MISHRA : It was not a
dcliberate move. The State  Bank  of
India was the paying authority and as a
result of the uncertainty of the value of
sterling—you know it was there six or
seven weeks ago —there  was delay in
payment and they stopped the shipment
of cotton,  But it s going to be resum-
ed soon,

SHRI
shortape.,

VEKARIA © To meet  this
permanent shortage of staple
cotton, I would like to know from the
Minister. what long term meusures the
Government propose to take. To meel
the shortage of such cotton, does  the
Government propose to give subsidised
seeds for the production of such cotton?

SHRI I.. N. MISHRA : A compre-
hensive schieme in collaboration with the
Planning  Commission, Agriculture
Ministry and the Ministry of Finance
has been worked out to help the cotlton
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growers to grow more cotton, But, here,
it is one thing. From Sudan we get
quality cotton, high quality cotton which
perhaps we will have to have from them
for a number of years to come. But the
quantity is not much. It varies from
five 1o cight lakbs bales.

SHRI VAYALAR RAVI : Now it is
admitted here that our banks stopped
payment. | would like to know from
the Minister whether it is truc that the
Government of India has not allowed
remittance saying that there is no credit
in the name of Sudan. If so, what is
the reason?

SHRI 1. N. MISHRA : There is no
question of credit. Even for credit there
are terms of payment and our terms of
payment were not fulfilled in time. That
is why the Sudanese exporters did not
export the cotton to us. It was a tem-
porary suspension and it is going to be
resumed

SHR1 VAYALAR RAVI :
tion was not answered. ..

MR. SPEAKER :

My ques-

He has answered
it
SHRI VAYALAR RAVI: We were

not allowed 10 remit because there is no
credit in the name of Sudan.

MR. SPEAKER : No arguments
please. This is not the time to argue.
SHRI N. K, SANGHI : The hon.

Minister said that the payment was not
rendered by the State Bank due to  the
uncertainty in the, value of pound ster-
ling. Muay 1 know in what other cases
the Bank did not pay. This difficulty
should have arisen in respect of other
countries also.

SHRI L. N. MISHRA : T cannot say.
Tt is mainly a guestion for the Ministry
of Finance,

MR. SPEAKER : Shri Arvind Netam
—absent.

Shri Onkar Lal Berwa—absent,
Allotment of Railway Land in Delbi to
perative Housing Societies

Cool
of Rallwaymen
*120, SHRI DINEN BHATTA-
CHARYYA :  Will the Minister of

RAILWAYS be pleased to state :

(a) whether his Minist has a sc;!lcy
to stimulate the growth of House

i% activities amongst the Railwaymen:
o
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(b) if so, whether his Ministry has any
scheme to allot the surplus railway land
i Delhi area or near Delhi to the Co-
oper;twe Housing societies of Railway-
men

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Yes, Sir.

(b) No surplus Railway land is avail-
able. Howcver Railway Employees Co-
operative Housing Socicties have been
allotted land by the Delhi Development
Authority.

SHRI DINEN BHATTACHARYYA :
May | know whether the Minister is in
a position to state what percentage of
the employees at  the present moment
have actually been provided with rail-
way quarters?

SHRI T. A. PAl : About 40, of tne
employees have been provided.

SHRI DINEN BHATTACHARYYA :
There is a written complaint from the
Commercial Clerks of the Eastern Rail-
way that in spite of their repeated de-
mands, they arc not getting any flacilities
cither for getting any accommodation
in the railway buildings or cven they are
not getting loans, long term loans for
building their  own  houses. 17 it is a
fact, what is the reaction of the Gov-
ernment in the matter?

_ SHRI T. A. PAT : T shall look into
it.

SHRI S. M. BANERJEE : The hon.
Minister is aware that the railway em-
ployees are not entitled to  have any
house from the General Pool from the
Works & Housing Ministry, T would
like to know whether any plan has been
chalked out to have more houses during
thae Fourth Plan. I so, the number of
houses to be constructed for Class I11
and IV cmployees,

SHRI T. A. PAT : 1 shall be glad 1o
answer if a separate guestion is put on
the subject. This relates to  co-opera-
tive housing.

SHRT R. P. YADAV : May | know
whether the Government is in the know
of the fuct that some gquarters carmark-
ed for certain  category of employces
are given to some other category of em
ployees in the N. E. Railway and they
are not being vacated?

SHRIT. A. PAl: There may be a
few such cases. 1 do nmot know under
what circumstances they have been
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given the quarters. If the hon. Member
writes to me, 1 will give the informa-
tion.

it wiger yeRrew : fafaeeg ara
w21 & f5 40 9087 ta ATl
wra7E ¢ fea T g H1T 60 TTATE T AW
72 fa¥ & A a5 @ qe d fs 60 meaw
1 A7 § I9F A0 [T 7 Faaw aqr
fwar & T 7 dqr FTH AT TEE 7

SHRI T. A. PAT : | think we will
have to wait for some better time. Every
year we are spending about Rs. § crores
for house building for railway emplo-
yees. and the cost of building materials
15 going up. I think we are accomplish-
ing less and lcss year after year. Amny-
way. we are looking into this, and sce

what best can be done.
SHRI B. V. NAIK : There are
5000060000 acres of land with the

railways und the number of railway em-
plovees form a very select group. We are
told land is available whether in the
urban or the rural area along the rail-
way track or in the various urban cen-
tres.  Will the Railway Minister let us
know whether since these are public
properties and since thcse are public
undertakings, it will be kept open for
housing facilities for the railway emplo.
vees alone or for other people also who.
ever deserve to be given or would it be

kept as a sort of private reserve for rail-
way men alone?

_SHRI T. A. PAI : The land has heen
given to the Railways for a specific pur-
pose. The Railways will have to decide
for what  purpose it has 10 be used.
Otherwise, the land has to be given back
to the State so that it may be used for
other purposes.

WRITTEN ANSWERS TO QUES-
TIONS

Deficit Trade with Federal Re-
public of Germany

*303. SHRT BHOLA MANIHI : Will

the Minister of FOREIGN TRADE be
pleased to state :

. (a) whether there is a trend of widen-
iog deficit trade halance developing in
the trade between India and Federal Re-
public of Germany ;

SRAVANA 31, 1894 (SAKA)

Wrirten Answers 26

(b if so, the amount of deficit bala-
nce ; and

(c) the steps Government have laken
10 stop this?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a)
Yea, Sir.

(b) and (c). A statement is laid on the
Table of the House.

STATEMENT

During 1970-71, the adverse balance
of trade with Federal Republic of Cier-
many was of the order of Rs. 7457
crores as against Rs. 54.55 crores during
1968-70.  During 1971-72 (April-Janu-
ary) the advance balance of trade with
Federal  Republic of Germany was of
the order of Rs. 7488 crores as aganst
Rs. 60.58 crores during the correspond-
ing period of the previous year.

2. To arrest this  trend of widening
trade deficit with West Germany  steps
have been taken to intensify the etforts
for accelerated promotion of exports to
West Germany.  These include  ellorts
taken to secure reduction/elimination of
tariff /non-tariff barriers on items of ex-
port interest to India, identification and
concentration of export efforts on a few
selected products,  consideration of the
question of  launching a  Commercial
Development Programme, participation
in fairs/exhibitions, exchange/sponsor-
ing of sales teams /delegations, cxplora-
tion of wayvs and means to secure  in-
creased West German investments in ex-
port-oriented ventures in Indin and also
to secure Indian participation in joint-
ventures abroad including  consultancy
services, effective utilisation of  import
agencies in West Germany, and measures
for ensuring effective /dynamic function-
ing of export promotion agencies locat-
ed in India and abroad.

Channelising Imports & Exports
through

*3M, SHRI YAMLUNA PRASAD
MANDAL :  Will the Minister  of
FOREIN TRADE be pleased to  state
the extent to which the State  Trading
Corporation has succeeded in channelis-
ing imports and exports in the best inte-
rests of the country's economy?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRIT A. C. GEORGE) : The State
Trading Corporation has been able to
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arrange import of adequate quantities
of various raw materials in bulk in a
planned and phased manner, at compeli-
live prices, thereby effecting savings in
foreign exchange and  ensuring  their
supply to the consumers at  reasonable
prices. As regards exports, the STC has
been able o eliminate internal competi-
tion amongs! cxporters, o sccure  the
best prices from foreign buyers and to
promote exports of various  commodi-
ties, and has been at the same ume,
assisting sniall munufacturers in export-
ing their products.

Damage due to foods in Birbhom,
West Bengal

*310. SHRI GADADHAR SAHA :
Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) total damage to crops, foodgrains
and buildings caused by recent floods in
Birbhum in West Bengal, Block-wise;

(b) the arcas in Birbhum which have
been affected by the recent floods and
0 what extent; and

1) the amount ot grant sanctioned 1n
this regard to the West Bengal Govern-
ment for dilferent Districts?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). No report has so far been re-
ceived from the State Government In
respect of damage due to floods in
Birbhum district of West Bengal.

(¢) No amount has so far been sanc-
tioned by the Centre to the West Bengal
Government during the current year.

Profit of Rallways during Next
Financial Year

*314. DR. SANKATA PRASAD :
Will the Minister of RAILWAYS e
pleased to state :

(1) whether the Ruilwavs expected  to
carn profit in the next linancial

year;
and

{b) if so, the amount thereof?

THE MINISTER OF RAILWAYS

(SHRI T. A. PAD: (a) It is too early at
this stage to make any anticipations
about the surplus or the budgetary posi-
tion of the Ruilways for the next year.

(b) Does not arise.
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Jolot Review Committee for lodo-
Nepal Trade Agreement

*316. SHRI P. GANGADESB :
SHRI P. M. MEHTA :

Will the Minister of FOREIGN
TRADE be pleased 1o state :

(a) whether a meeting of the joint re-
view committee of India and Nepal was
held in Kathmandu on 24th July, 1972
tor review the implementation  of  the
Indo-Nepal ‘I'rade and Transit Treaty
concluded in August, 1971 ; and

(b) if so, a resumne of the discussions
held and decisions taken at the meeting?

THE  MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a)
and (b). Yes, Sir, The Commitles re-
viewed the working of the Indo-Nepal
Treaty of Trade and Transit (1971) —
both with reference to trade between
India and Nepal and the transit of
Nepal's trade  with  Cthird’ countries
through India.

2. The delegations exchanged informa-
ton and discussed the adequacy of
measures in force to prevent smuggling
and deflection. 1t was felt that on the
whole these were functioing  satisfac-
torily and the Treaty had worked
smoothly. The Committec agreed that
the following steps would be taken with
a view to strengthen mutual contacts be-
tween the appropriate agencies of the
two countries :—

(i) Customs Group :
(a) The Indian Border Examiners
of Customs will liaise with their

counlerparts in Nepal once a
month.

{b) The Collector of Cusloms,
Patna, will liaison with his counter-
part in HM.G. of Nepal. Such
meetings may be held quarterly.

Group (a) and (b) will report the results
of their efforts for consideration of the
Joint Review Committee.

(i1} Sratistical Group :

Appropriate statistical groups of
the two countries shall meet im-
mediately and thereafter at perio-
dical intervals before the Joint
Review Committee meetings.

3. In the light of the experience of the
working of the new Treaty and on the
request made by Nepal, if was agreed
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to allocate an additional open space of
20,000 sq. ft. adjacent lo the area of
10,000 sq. ft. already provided to Nepal
at King George’s Dock Extension. The
two sides also agreed to provide  two
additional transit routes via  Naxalbari
and Sursand and one additional route
for trade with India to cater to the re-
guirements of Gularia District of Nepal.
Keeping in view the nceds of Nepal, it
was agreed to provide additional wagons
tor movement ol essential commaodities
like sall, coal und cement to  MNepal,
Pending conclusion of an agreement be-
tween India and Nepal on road  trans-
part, the two Governments  agreed, on
the basis of reciprocity. to facilitate the
movement of commereinl  vehicles  of
one country in the territory ol the other.
India has agreed to  permit the Neml
Transport Corporation to ply container
trucks in  India, without insisting on
bank guarantce.

4. The question of refund of arrears
of excise duty was also  discussed. It
was agreed to waive some of  the re-
guirements of the agreed procedure 1o
enable H.M.Gi. of Nepal to prefer their
claims.

Apgmentafion of Power Generation
in Madhya Pradesh

*3IR. SHRI ARVIND NETAM :
Will the Minister of IRRIGATION
AND POWER be pleased lo state :

(a) the amount of power gencrated in
Madhya Pradesh ;

(b) the assessed demand for power in
the State at present; and

(c) the measures Government propose
1o take to increase power generation in
the State during the 1V Plan Period?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The power generated in Madhya  Pra-
desh is 104 million Kwh/day corres-
ponding to about STOMW,

. (b) As per the Seventh Annual Power
Survey the peak load demand in  the
State is expected (o rise from 478 in
1971-72 10 553 in 1972-73,

(c) Additional gencrating capacity was
to accrue in the Fourth Plan to Madhya
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Pradesh from the following projecls : —
(1) Ranapratapsagar Hydro-

electric Projeci-Fourth
Unit of 43 MW
50"y share | 21.5 MW
(2) Jawaharsigar Hydro-
electric Project (333
50" share | 409.5MW
(3) Satpura Thermal Power
Station Fifth Unit of
G2 MW
Gu”,, share | 37.5MW

(4) Extension of Kotba Ther-

mal Power Station, 1z MW

safl MW

Additional generating capacily from
Jawaharsagar (160.5 MW), Ranapratap-
sagar (21,5 MW) and  Satpura (375
MW) power stations has become avail-
able. Balance share of 33 MW from
Jawaharsagar will become available by
1973.74. The Korba Extension Unit will,
however, spill over to the Fifth Plan.

Faferr wfa wY wfermat

*319. st sfErT s qvAw 1 FAT
Ferantf afte fagqma oot az aod a0 ogw
o fx
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it & wra A 79 f7a it 48 g
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Cases pending in the Estate Officers’
Court’s re. Encroachments by Two
Firms at Burnpur (5. E. Railway)

2980, SHRI Y. ESWARA REDDY :
Will the Minister of RAILWAYS  be
pleased to state :

(a) whether any cases are pending in
the Ustate Ollicers” Court under the Pub-
lic Premises (Eviction of  Unauthorised
Occupants) Act regarding Railway Lund
encroached upon by two firms at Burn-
pur on South Eastern Railway m 1956
and 1957,

{B) if so the outcome thereof : and

(©) the on being taken to decide
the cases without lurther delay?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD : (a) Yes.

(b)Y and (c). Action was initialed under
the Public Premises (Eviction of Un-
authorised Occupants) Act to evict the
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encroachers from the  Railway land.
The cascs are sul judice in the Esiate
Officer’s Courl.

Representation from Diamond Mer-
chants Association re. Import
of Diamonds

2981, SHRI MARTAND SINGH OF
REWA : Will the Minister ol FORE-
IGN TRADE be pleased to state :

(a) whether the Diamond Mcerchanis
Association has represented to Govern-
ment against the policy of impont of
rough diumonds; and

(b) il so,
thereto?

the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, . GEORGEY © (00 Yes, Sir.

(b) The representation pertions 1o the
increase in the percentace o compul-

sory issue of release orders Tor rmll.h
diamonds on National Minerals Deve-
lopment Corporation from 10 10 207

of the entitlement under the Registered
Exporters Policy and  giving  retrospee-

tive effect 1o it from  Ist April, 1972,
irrespective of the  period  of  exparl,
This decision 15 in !\uplnL with  the

;_tmr.ll poli [ progressive  canalisa-
tion [ollow. v oGovernment, amd  no
change in s contemplated for the pre-
sent.

Opening of Jute Corporation Office
in  Assam

2982, SHRI ROBIN KAKOTT = Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Jue Corporation of
India has opened its office in Assam

(b the guantiny of jute purchased by
the Jute Corporation i Assam upto the
end of June, 1972 ; and

(¢} whether the Corporation purchas-
ed jute directly from jule growers  or
through appointed agents?

THE DEPUTY MINISTER IN THE
MINISTRY  OF  FOREIGN TRADLE
(SHRI A. C. GEORGE) : (a) Yes, Sir.

(b} and (). Jute purchases in Assam
during 1971-72 (July-June) were under-
taken by the State Trading Corporation.
The Corporation  purchased 21,760
quintals through four agents appointed
by the Corporation,
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Engincering  Association Delegation’s
visit to South Enst Asia and
Japan

Jug4. SHRI E. V. VIKHE PATIL :
SHRI BISHWANATH JTHUN-
JHUNWALA :

Will  the  Mhinister of  FOREIGN
TRADE be pleased 1o state

fa) whether a delegation of Engmeer-
ing Associations recently  visited South
Last Asia and Japan :

(k) if so. whether the delegation has
submitted any  reporl 1o Government
pointing out the industries thal can be
sel up as joint ventures : and

{c) if so. the salient features thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF TORFIGN TRADE
{SHR1 A, C. GEORGE) : {a) Yes. Sir.

(ht and (c). A prehminary report has
been received from the delegation which
highlights the prospects for increased ex-
port of engineering goods to South Fast
Acian Countries and also mentions  the
scope for establishing more of joint ven-
tuies and  labour intensive small  scale
industries in the  ficld of Metallic ore
smclting industry. Manufacture and as-
wembly of  motor vehicles and bicveles.
Electronic goods, Industrial Machinery
and parts. Cast iron products, Pipes and
Tubes and fittings. Electrical goods and
appliances.  Engines and tarbines,  Ship
building and transport equipment, Hard-
wire tools, and Instruments -— surgical,
scientific ete.

The salient features of the delegation’s
preliminary report pertaining 1o joint
ventures are as follows :—

(@) A team representing the small
scale industries should be sent
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to Malaysia to  study opporiuni-
ties for establishment of labour
intensive small scale industries.

(ii) Delegations from these countries
should be invited to  visit engi-
neering facilities in India.

Acreage of Land Irrigated in
Madhya Pradesh

2085. SHRI MARTAND SINGH OF
REWA : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) the acreage of irrigated land at
present  in Madhya Pradesh, District-
wise, and

(h) the acreage of land likely to be
irrigated by the end ol the current Plan,
District-wise 7

IHE. DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEFL): (o
A statement showing  the  district-wise
net arnigated area in Madhya Pradesh in
1970-T1, the latest year for which it s
available at the Centre, 15 lind on the
Table of the House, [Maced in fibrarys
Ko Noo 171 3467/72)

(b) The mrngation  potential - in
Madhva Pradesh at the end of the
Fourth Plan s expected to be 119 lakh
hectares from major and mediom  pro-
jects and 87 lakh hectures from  minor
irrigation works,  District-wise break up
is not available at the Centre,

Shortage of Power in Madhya Pradesh

2086, SHRI MARTAND SINGH -
REWA . Will the Minister of IRRI-
GATION AND POWER be pleased to
stale :

(a) whether by the end of the year
1974-75 there will be a delicit of nearly
IR MWL ol Power in Madhya Prad ssh;
and

(h) if so, the steps taken or proposed
to be taken in near future to meet the
shortage ?

THFE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREFEI): (a)
There will be a  shortage of  abowt 300
MW of power in Madhya Pradesh by
the end of 1974-75,

_ (b) To mitigate the power shortage. it
is proposed to asugment the installed
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generating capacily in the State by tak-
ing up new schemes as well as extensions
to plants at existing power stations such
as Korha, Amarkantak and Satpura for
completion during the Fifth Plan period
totalling 1460 MW

Power and Irrigation Schemes
Madhya Pradesh Government
pending with Planning Com-

mission

of

2987. SHRTI MARTAND SINGH OF
REWA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) the number of major Schemes of

AUGUST 22, 1972
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Power and Irrigation of Madhya Pra-
desh Government which are pending
with the Planning Commission for ap-
proval; and

(b) since when, these schemes are
pending and the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). A statement showing the major
multi-purpose, irrigation and power pro-
jects, received from Madhya Pradesh
Government, which have not yet been
cleared, and the present stage of exami-
nation, is enclosed.

Statement
Sl Name of Project Date of Staee of Dxandaation
Wi roetipt
in CW.
& P
Multipurpose Projects
1 Narmada Sagar o go-5-BB  CThe scheme lies ia e Narnuuda
basin, and it may be possible
to wlear @t in the near fitare,
2 Bansagar . . 19-h-tiy  The  scheme  involves  inter-State
aspeets relating to ulilisation of
Seme witers anong Aaclnva
Praclesh., Bibar amd Uttar Pra-
desli, which are unger discassion
with  the State Geovergments,
Irragation Profecis
1 Sukia 20=4+6y  The sehewme Ties w the Normada
Basin, amnd it may he possible to
clear it in the near future
4 Bargi | N B az-2-fip  The seleene Lies in the Narnsada
basio, and it may be possible 1o
clear 1t an the near future.
5 Upprr Wainganga « 2hetoe7n The seleme hies in the Geulavari
bty a1t clearance will hove
1o await e award orthe Gogavart
Water Disputes Tribunal.
6 Hasdeo {Bangn) . v f a-6-72  Under Examination.
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Sl Name of Project Date of Stage of LExamination
No. _receipt
in C.W.
& P.C,
Puwer Projects
7 Dodhghat Hydro-eleetric Progect 6-8-70  The scheme report has heen exami-
ned and eertaing clarifications
additional details called for from
the State Governmgnent. Their
ft‘plj,'.in awailed. The scheme i
in Godavari  basin, e water
disputes  regarding which wre
before a Trilmnal.

8 Expusion of Thermal stations 13-09-71 The  Central  Water and Power
at  Korha, S”_'I"-'"?'_ and Clomumission’s  comments on the
Amarkantak by pstalling one are beine  linalised for
120 MW unit at cach loca- ideration of the Tecinical
tion. Aelvisory  Conunittee,

0 Harinphal  Hydel  Project, 1571

Unider examination.

wr Maheshwar Hudel Project 15572 J} " e

Refusal of D.V.C. to meect the Power
requirements of Industries in
West Bengal

2988. SHRI BISHWANATH JHUN-
JHUNWALA :  Will the Minister of
IRRIGATION AND POWER be pleas-
ed 1o state whether Damodar Valley Cor-
poration has refused 1o meet  the
power requirements of the industrics
around Calcutta and have asked the Cal-
culta Electricity Supply Board to meet
the demand of these industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): The
responsibility of meeling the loads
of industries in  and around Calcutta
rests with the Calcutta Electric Supply
Corporation Ltd. in its own licence area
and with the West Bengal State Electri-
cily Board, outside the licencces’ area,
Damodar Valley Corporation is required
1o supply to consumers al a voltage ex-
ceeding 30 kV only within the Damodar
Valley. However, under an agreement
with the Calcutta Electric Supply Com-
pany Ltd., the Damodar Valley Corpo-
ration has been supplying to Calcutta
Electric Supply Company about 105
MVA since April, 1957, with the permis-
sion of the State Government, The res-
ponsibility of making additional supply

is that of the West Bengal State Electri-
city Boards. The question of Damodar
Valley Corporation supplying power o
industries in and around Calcutta does
not arise.

Implementation of Scheme for Develop-
ment of Coir Industry in Kerala

2989, SHRI VAYALAR RAVI :
Will the Minister of FOREIGN TRADE
be pleased to state :

{a) whether the scheme for the deve-
lopment of coir Industry submitted by
the Government of Kerala has been ap-
proved ;

(b) if so, the salient features thereof
and the steps taken for the implementa-
tion of the scheme : and

(¢) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): fa) The
scheme for the development of coir in-
dustry submitted by Gowvernment  of
Kerala was examined by a Study Group
set up by the Planning Commissinon. A
representative of the Kerala Stalg Gov-
ernment was also a member of the Study
Group. The recommendations made by
the Study Group were conveyed 1o the
State Government,
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(b) and fc). The study Group assess:
ed the financial requirement of the
Keraly Government Scheme at Ks. 6.99
crores in the shape of capital. manage-
rial assistance ete. for the cooperative
societies, The financial requirements
were to be met from within the approv-
ed Plan outlay for the Kerala State and
institutional finance. ‘The State Govern-
ment have initiated some action Lo ensure
implementation of the scheme.

Confi of C gial Inspectors
now on Deputation cstern
Railway)

2990, SHRI Y. ESWARA REDDY :
Will the Minister of RAILWAYS be
pleased to state @

(1) the number of Commercial Ins-
pectors who have been on deputation
and not confirmed so far on Western
Railway : and

(b) the steps being taken to  confirm
them ?
THE MINISTER OF RAILWAYS

(SHRT T A PAL: ) and (bl No
Commereml Inspector 15 on depulation
from the Western Railway to any other
Governmenl /Semi-Government  under-
taking.

Request to  Pakistani  Authoritics by
Indian Officials at Hussainiwala
Headworks 1o open sluice-gales

to prevent Aooding of
Indian Territory

2991, SHRI M. S SIVASWAMY :
Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) whether any reguest was made by
the Indian  Officials at  Hussainiwala
Headworks on 9th July, 1972 10 Pakis-
tani authorilies o open  cight  sluice-
gates to prevent flooding of the Indian
territory,

(b1l so, the facts of the case; and

{¢) whether Pakistani authorities had
rejecled the proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWLR (SHR! B. N. KUREEL): (a)
Yes., Sir.

(b) und (). In July this year at the re-
quest of Indian Government the Pakis-
tan Government opened all the gates on
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their side of the Hussainiwala headworks
except two which were not operational.
Government of India expressed appre-
ciation for this gesture,

Tellicherry-Mysore Ruilway Line

29492 SHRI RAMACHANDRAN
KADANNAPPALLLI:  Will the Minis-
ter of RAILWAYS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 265 on the 16th November,
1971 regarding Tellicherry-Mysore Rail-
way Line and state whether Government
propose 1o take up Tellicherry-Mysore
Railway Line in the Fifth Five Year
Plan 7

THE MINISTER OF RAILWAYS
(SHRIT. A, I’Al): The Survey Reporis
of 1960 had shown that this rail link
would be highly unremunerative,  Due
to the dillicult ways and means posiion
it s unbikely that tius raid hink will tind
a place in the Fifth Five Year Plan,

Consultations with Kerala Governmenr
regarding the upproval of Kabaui
Irrigation Project Scheme

2903 SHRI RAMACHANDEREAN
KADANNAPPALLL:  Will the Mims-
ter of IRRIGATION AND POWER be
pleased (o state whether Government of
Kerala had been consulied before ap-
proving the Kabani lrrigation Project
Scheme of Mysore State ?

THE DEPUTY MINISIER IN THE
MININTRY OF IRRIGATION AND
POWER (5LIR1I B. N. KUREEL) : The
Planning Commission approved in 1958
a sl sred Kabane Project, which did
nol involve any submergence in Kerala,

In July 1970 the Government of
Mysore submitted o revised Kabam Pro-
ject  involving submergence  of  some
areas in herala and this was objected
to by the Gowvernment of Kerala. In
order to resolve the Cauvery water dis-
pule, a Facl Finding Commiltee consist-
ing of engineers, a retired judge and an
agricultural expert has been set up to
collect all the connected data pertaining
to Cauvery walers, its  ulilisation ete.
and making use of the data, Jdiscussions
will be held between the Chief Ministers
of Tamil Nadu, Mysore and Kerala to
arrive at an agreed allocation of waters
for the three States
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Kabani Irrigation Scheme

29494, SHRT RAMACHANDRAN
KADANNAPPALLL:  Will the Minis-
ter ol IRRIGATION AND POWER
be pleased to state :

(a) whether thousand of acres of land
with improvements and buildings, will
be submerged under water when  the
Kabani Irrigation Scheme s complet-
ed: and

(b) il so, whether Government of
Mysore have been asked fo reduce the
full reservoir level of the said Scheme
a0 that it may not effect the neighbour
Stale ?

THE DIPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL) : (a)
and (b The Planning Commission ap-
proved in 1958 a  small sized Kubani
project whicfy died nor involve any suh-
mergence in Kerala,

In July, 1970 the Government of
Mysore sent o revised Kabani projeat
which involves submergence in Kerala.
The revised project which has not been
approved by the Government of India,
indicates that about 254 acres of cultiv-
able land in Kerala State would be
alfecled due 1o backwater effect.  The
project was objected 1o by the Govern-
ment of Kerala,  In order to resolve the
Cauvery waters dispute, a Fact Finding
Commitlee consisting ol enginecrs, a re-
tired judge and an agricultural cxpert
has been set up 1o collect all the con-
nected  data pertaining  to Cauvery
waters, its utilisation cte,  and  moking
wse of the data, discussions will be held
between the Chiel Ministers of Tamil
Nadu, Mysore and Kerala to arrive at
an agreed allocation of walers for the
three States.

Construction of over-bridge at Jugsalal
Bazar Level Crossing beiween
Tatanagar and Adityapur
Railway Station

2995, SHRI SWARAN SINGH
SOKHI:  Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Bihar Government have
given green signal for construction of
over-bridge at Jugsalai Bazar level cross-
ing at Jamshedpur belween Tatanagar

1894 (S54KA) Written Answers 42
and Adivapur Ralway Stations (Cha-
kradharpur  Section) (South Eastern
Railway) : and

(b) il so, when the construction work
will start ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) No.

(b} Does not arise,

Sanctioned  Strength  of  Commercinl
Clerks, Western Rallway

2906, SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No, 2440
on the th April, 1972 regarding sanc-
tioned strength of Commercial Clerks,
Western Railway and state :

(a) whether the information has since
been collected;

(b} if so. the gist thereof: and

(¢} if not, the ume likely to be taken
by Government !

OF  RAII WAYS
(a) Yes.

THI: MINISTER
(SHRI 1. A. PAL):

(b) A statement 15 laid on the Table
ol the House,  1Placed in library.  Nee
No. . T—3468/72]

(c) Does not arise.

Expenditure on Vigilance (Organisation
Indian Railways

2997 SHRI CHANDRIKA  PRA-
SAD: Will the Minister of  RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 1819
on the 4th April. 1972 regurding expen-
diture  on  Vigilance Organisation of
Indian Railways and State :
has

(a) whether  the  information

since boen collected ;
(b1 if so. the gist thereof : and

(c) if not, the time likelv to be taken
by Gavernment to collect the same 7

THE MINISTER OF RAILWAYS
(SHRI T. A, PAl): (a) Yes.

(b) and (¢). A statement iv attached.
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Statement
{ay Total number of cases detected *5168
and iavestigated by the Vigi-
lance  Organisation  during
1971
Central Railway . . . 438
Eastern Railway . . . 501
Northern Railway . s 1054
Morth Eastern Railway . 647
Northeast Frontier Railway . 326
Southern Railway . i 1150
South Ceatral Railway . 206
South Eastern Railway . 271
Western Railway . . 456
Railway Board . . 119
(Vigilance Directorate)
(b) Number of cases  prosecuted (i) Prosecuted [
in court of law and found {i'-) Convicted u
estahlished or otherwise (as on (iii) Pending trial 54

Apmil, 1g72)

NOTE : Actions in the above were taken by C.B.1. against Ralway servants—Hence
not iacluded in the cases detected and investigated by the Zonal Rail-
wirys.

(¢! Number of cases dealt with de-
partmentally,  found establi-
shiedd or otherwise @
(i) Cases in which Adminis-
trative action was taken 1528
(i) Casesin whichdisciplinary
prnwulmg-l were initia-

ted . . 1ofo
(iti) Case !‘drnppt‘d afler enquiry 2580
{d) Percentage of performance of
CASCs.,
(b) to (a) above Not given in view of the
note under (b)

C(i) to (a) . . 29.57%
C (i) 1o (a) . . 20.51%
C{iii) to (a) . f 49.92%

(e) Tutal expenditure on Vigilance
Organisation  during 1971,

(i) Pay . . . f Rs. 28,080,000
(i) Allowances . . R 22,47.857

*Hreak up zonvwise.
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Working condition of Railway
Commercial Clerks

2998. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAIL-
WAYS bhe pleased to refer to the reply
given to Unstarred Question No. 1393
on the 28th March, 1972 regarding work -
ing conditions of Railway Commercial
Clerks and state ;

(a) whether the information has since
been collected ;

(b) if so, the gist thereof ; and

{c) il not, the time likely to be taken
by Government to caollect the same?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) A statement is attached.
(¢) Does not arise.
Statement

Information promised in reply to
Lok Sabha Unstarred Question No.
1393 dated 28-3-72 regarding work-
ing conditions of Commercial
Clerks.

What was mentioned in the reply to
Unstarred Question Nao. 3370 on  the
17Tth March, 1970 was  that the yard-
sticks in force in the Commercial De-
partment had beeri reviewed by all Rail-
ways excepl two, No separate officers
were appointed for this work., The re-
view was conducted by the Chief Com-
mercial Superintendents assisted by their
departmental officials. [t was not neces-
sary to interrogate Station cmployees
fur this purpose, Most  Railwavs  did
not take up study of individual stations
though some Railways did so, e.g., the
Central Railway studied  stations like
Bombay V.1, Dadar, Kalyan, Poona,
Nasik Road, Badnera, Amraoti, Nagpur,
Chandrapur. Ballarshah  etc., wtilising
Senior Commercial Inspectors under the
gudance  of Divisional Commercial
Superintendents.  The conclusion reach-
ed was that no change was necessary in
the existing yardsticks.

The One Man Expert Committec on
Compensation Claims in the report has
made the following recommenda-
tions : —

“246. Railways should keep under
constant review the requirements
of labour and staff in parcel offi-
ces. Logeage Guards or Parcel Deli-
very Clerks on Trains and the
stoppages of passenger, Mail and
Express trains.”
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“247. Provision of staff and labour
should not be based on the average
number of parcels handled but
should take full account of the con-
ditions prevailing at the time of
grouping of passenger trains.”
“612. Insufliciency of staff at load-
ing, unloading and transhipment
puoints is one of the major coniri-
butory causes of increase in  the
Railways' Claims bill.”

“&613. 1t is suggested that a quick
survey be made of the ulilisation
and sufficiency of stafl at all the

transipment
and private

larger goods sheds,
sheds, parcel offices
sidings and early sleps taken to
make such adjustments or  addi-
tional appoinimenis as may be
necessary for full compliance with
the rules regarding acceplance,
booking, loading, unloading and
transhipment of goods and par-
cels.”

The Committee’s recommendations
have been accepted by Government and
instructions issucd to the Railways.

Strength of Commercial Clerky inm
Booking, Parcel and Goods (ffi-
ces, Dhanbad Station (Eastern

Rallway)
2999, SHRI CHANDRIKA PRA-
SAD: Will the Mimster of KRAIL-

WAYS be pleased to refer to the reply
given 1o Unslarred Question No. 3962
on  the 28k April, 1972 regarding
strengih of Commercial Clerks in Book-
ing, Parcel and Goods Offices. Dhanbad
Station (Eastern Railway) and state -

(a) whether the mformation  has
since been collected;

(b) if so, the gist thercof; and

() if not, the time likely to he taken
by Government to collect the same ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) Yes,

(b) A statement is attached.

(c) Does not arise.

Starement

Information promised in reply 1o
Lok Sabha Unstarred Question No.
3962 dated 25-4-72 by Shri Onkar
Lal Berwa,

Question

(i) the total sanctioned cadre strength
of Commercial Clerhs in cach  grade,
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separately in Booking, Parcel and Goods
Offices of Dhanbad Station of Eastern
Railway.

Booking  Parcel

G
Ot

Civiwde Ofliee Offjee
3080 1 1 i
20 o ] 3
- 240 13 i 6
— 200 12 2 1

In addition 1o the above, there are 17
posts ol Leave  Reserve  Commercial
Clerks in grade Rs. 110200 (AS) and
one post of Commercial Supervisor in
grade Rs. 335-425 for Dhanbad Station
as a whole.

Question
(b} the number of Commercial Clerks,
“Permanent and Officiating™ in the grade
of Rs. 150-240 posted i Booking and
Parcel Office at the station and the dales
from which the said stalf are ofliciating:

Anvwer

All the posts of Commercial Clerks in
Rs. 150-2400 i both Booking and Par-
cel ollices of Dhanbad Station have been
filled as @ permanent measure and there
is no ofliciating  arrangement  against
any of these posts,

Question

() the outline of rules framed by the
Railways 1o give officiating chunce to
the Station stall?

Anmswer

As poroextant rules officiating pay s
admissible (0 Commercind Clerks  in
grade Rs. 110-200 (AS) when officiating
in grade Rs.150-240 (AS) against vacan-
cies of over 14 days.

Nutionalisstion of private tea industry
in Assam

3000. SHRI ROBIN KAKOTI : Will
the Minister of FOREIGN TRADE he
pleased to state :

ta) whether there is a  continuous
demand from public and Labour Orga-
nisations 1o nationalise the private lea

industry in Assam; and
(b} if so, Government's reaction
thereta ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TOREFIGN TRADE
(SHRI A, C. GEORGIE):  (a) and (b).
Nationalisation of the private tea indus-
try  has been  suggested on occasions,
but Government have not felt it neces-
sary o consider at preseny nationalising
the tea industry,

Problems of Rallam Division sent by
All India Loco Running Stafl Associa-
tion (Western Railway)

3001. SHRI PANNA LAL BARU-
PAL : Will the Mimister of RAILWAYS
be pleased 1o state :

(u) whether All India Loco Running
Stall Association, Western Railway, had
represented some  prohlems of Ratlam
Division to the Chiel Operating Superin-
tendent with  copies 1o all concerned
vile s letters duted the  ITth June,
1972 and 26th June, 1972: and

(h) if so. the problemy referred to
therein and the action taken by Gowvern-
meny thereon?

THE MINISTER  OF RAILWAYS
(SHRI T. A. PAD : (a) A memoran-
aum dated the 17th June. 72 addressed
to the Chicl Operating ‘mpl.rlllu.mlt.l'il
Western  Railway,  Bombay by this
Association  was receved, CThe other
communication dated the 26th June 72
has not been reeeived.

(h) The demands of the Association
as highlighted in the said memorandum
are :

(i) Arrcars  of pav fixation, stafl
working in higher eapacities;

(i) Arrears ol non-payment of cor-
rect mileage  allowance 1o the
Diesel Crews attending BSB Shop
for taking owver locomotives:

(iiiy  Forced  overduy hours  trom
staft and harassments and punish-
menits;

(iv) Breach of Rest rules by sending
calls to the stafl much before
completion of headyguarter rest;

(v1 Breach of Safery rules hy book-
ing untrained stafl work trans:

{vi) Cadre positivn of Loco Running
stalt:

Reserved accommodation for tbe
crew travelling spare;

(viid
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(viii)  Allotment of Railway Quarters
w Loco Running stall:
(ix) Out-stution detention of Loco
Running stall;
(x) Load hauled by Diesel Locomo-

tives between Ratlam & Godhra
Section;

() Provision  of  Small  Sheds  for
shelter of Loco Running Staff at

Ratlam;
(xii) Inereised  Train  partings  and
Drivers: -
tal Shortage of material,
(it Examination of trains,
(Cl Maintenance o locomotives
and loads of the trains,
(dy Out of Course halis,
tel Improper marshalling of
irains,

Such points are raised from time to
time by recognised Tabour organisations
and are generally  settled through dis-
cunsions e the meetings of the Negotia-
tine Machinery at different levels,

Reservation  quota for  Scheduled
Castes/Tribes in S.T.C,
02 SHRE AL S, KASTURE @ will
the Minister of FOREIGN TRADE be
pleased o state

() the stall strength, calegory-wise
in the State Trading Corporation as on
Ist January, 1972 and the number of
emplovees belonging 1o the  Scheduled
Castes/ Tribes:

(h) whether  reservation  quota for
Scheduled Castes/Tribes has been muin-
Laned;

() af not, the reasons therefor; and

(d) the  specific  steps Government
proposcs 1o take to fullil the shorifall?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
I\HR] A. C. GEORGE) : (a) A state-
meng is laid on the Table of the House
[Pf}r- e in Library. See No, L'T—3469/

{h) There are  deficiancies  in  the

various categories.

{c) The main reason
avaulability of suitable
requires  specialists

ﬁtlds

has been non-
cundidates, as
N various
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{d) Special selections for making up
the shortfalls is being made,

Different  rates of  payment  between
Drivers and other running staff

3003, SHRI PRAVEENSINH SOLA-
NKI : Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 2443 on the
11th April, 1972 regarding payment of
running allowance and state the reasons
tor dilferent rales of pavment of com-
pensatory allowance to Drivers ‘A, ‘B’
and ‘C* classes and other running staff
when there was no difference previous-
Iy?

THE MINISTER  OF RAILWAYS
(SHRI T. A, PAD) : Even carlier the
rates were different in certain cases. A
simplificd  procedure of  pavment ex-
pressing the compensatory allowance in
terms ol kilometrage value was introduc-
ed in 1967, Since the rates of kilo-
metrage  payments for different cate-

gories of running stafl vary, the eom-
pensatory allowances also vary,  Such
varihion i alsp logical inasmuch as

the out-of-pocket expenses to stall are
also paid ar dilferent rates for differing
slabs of pay.

Parties to whom goods and coasl handi-
ing Contracts in Assam region of North-
cast Frontier  Railway were given

An04. SHRI ROBIN KAKOTI : Wil
the Minister of RAILWAYS be pleased
Lo stale

{a) the names of the parties (o whom
goods and coul  handling contracls of
MNorth-cast Frontier Railway in Assam
region have been given during 1970-71
and 1971-72;

th) how many Labour Co-operatives
had applied for handling contracts dur-
ing the above period and  were given
heences; and

(¢) whether the rates vary from place
to place?

THE MINISTER OF RAILWAYS
(SHRI T A PAL ;. (a) The names
are given helow 1 —

Goads and Parcel Handling contrace

1. M/s Gauhati Mazdoor Coopera-
tive Society Ltd
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Coal handling contract :

2. M/s. Kamrup Labour Coopera-

tive Society
3. Shri §. R. Ghosh
4. Shrimati Sudarsa Devi
5. Shri Abdul Malik Chowdhury
6. Shri Sitaram Agarwala
7. Shri Utpal Kumar Ghosh

(b) The information is being collect-

ed and will be placed on the Table of
the Sabha.

(c) Yes.

Shortage of power in Assam

3005, SHRI ROBIN KAKOTI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Power shortuge in
Assam is likely 1o hamper to a great
extent the rural electrification program-
me in Assam in the Fifth Five Year
Plan; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N, KUREEL) @ (a)
With the completion of wl the power
generation schemes aggregating to 440
MW proposed for the Fifth Five Year
Plan, the requirements of rural electri-
fication and others in Assum, Meghalaya
and  Mizoram region are expected 1o
be fully met,

(h} Dacs not arise.

Medium Irrigation Schemes in - Assam

M, SHRT ROBIN KAKOTIE: Will
the Minister of TRRIGATION AND
POWER be pleased to state ;

(a) the number of schemes complet-
ed under Medium Trrigation  Schemes
in Assam dJuring the last three years:

(b} the number of mediom  irriga-
tion schemes for Assam approved for
the remwining period  of the  Fourth
Five Year Plan: and

(¢) the names of the Schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 B. N, KUREFIL): (a)
The Jamuna and Patradisha  medium
schemes have been completed.  Work
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is continuing on the Sukla and Harguti
medium projects.

(b) and (c). The following two me-

dium schemes have been approved so
far in the Fourth Plan :

(i) Lift irrigation scheme from Brah-
maputra river in Kaliabore circle
of Nowgong district.

(i1} Longa scheme.
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Railway Experts Visiting I_"nui;n
Countrics to study the Workiag

Underground Railways

1008, DR, RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state the composition of the lc;:_nj_nf
experts from India which 15 visiing
foreign countrics i order to - acquire
know-how about the construction and
running  of Und.erground Railway
in Calcutta and the countrics to be visi-
ted by the team?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): Compasition of the

expert team and countries visited in
June/July 72 is as under ; —
A.  Composition of the Team
1. Leader — Chiel  Administrative
Officer.
2. Member —  Chiel Electrical
Engineer.
3- e Chiel Engincer.
4 v —  Dircctor, Finanee.
5- v == Dy. Ghiel Operating
Supdt.
G. . = Dy. Chict  Signal &
Telecommnunication
Engincer,
7 v - Dy. Chiel Engincer.
B. Counfries visiled.
1. USSR,
Sweden.

3. . K.

4. France.

5. Germany.
6. Hungary.

7o Japan.

Central Control on River Waters

3009, SHRI C. K. CHANDRA-
PPAN: Will the Minister of IRRIGA-

TION AND POWER be pleased to
stafe :
(1) whether there is a proposal 10

bring river waters under Central Con-
trol from August, 15 this year;

(b} if so, the main features thereof,
and

(¢) the reaction of the State Govern-
ments to the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KURFEL): (a)
to(¢). As a result of increasing use
of waler resources of the country and
the programmes of larger utilisation in
the future, the need has been recognis-
ed for evolving a national water policy
s0 as to ensurc a continuous appraisal
of the needs for water and the most
beneficial and equitable allocation of
available water for differcnt uses in the
interest of the Country as a whole. The

SRAVANA 31,
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various aspects involved in framing =
national water policy including the legal
considerations are under study,

Extension of common market and its
effect on India’s Trade
3010, SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:
Will  the Minister of FOREIGN
TRADE be pleased to state:

() whether on 8th June, 1972 the
Common Market took another step to
extend its free  trade and  prefercnce
arca o the likely disadvantage of non-

linked countries  including India,  at
Luxemburg; and

(by if  so,  Government's  reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE) : (a) and (bh).
In the EEC Council mecting in Luxem-
bourg which ended on 6th June, 1972,
EEC’s relations.  with  Mediterrancan
and non-candidate European Iree Trade
Arca countrics were discussed.

are stll under wav belween the EEC
and a npumber of  Mediterrancan
countries for the maodilication of the
existing agreements with them  taking
into account the implications of  the
enlargement of the ERC from Six 1o
Ten members.  In so far as the non-
candidate EFTA countries are concern-
ed, free trade area arrangemenis bet-
ween them and EEC have already been
agreed to.

It 1s understood that the negotiations

These developments re-emphasise the
need for urgent solutions o our trade
problems with the Six as well as the
problems arising for us from the en-
largement  of the  Community. The
matter is being pursued in this regard.
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ort of construction Plant
and Machinery Commiltee

3012, SHRI V.  MAYAVAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(1) whether the Construction Plant
and Machinery Commitiee  set up 10
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review and updale the report  of the
First Committee has submitted its Re-

purt;

(b) if so. the action taken on the re-

commendations made in this  Reporl;
und
(¢) the action taken on the recom-

mendations contained in the Report of
the First Committec?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION  AND
POWER (SHRI B. N, KUREEL): (a)
Yes, Sir.

(b} The report of the committee has
been received recently and s under exa-
mination. 10 will take some time be-
fore finul decisions could be taken.

W) A statement indicating the actwons
taken s laid on the Table of the House
[Placed in Library,  See No, LT <3470y
721
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Action against Shri R. P. Goenka
for illegal sale of raw materials of
M. 's. Asian Cables

30k, SHRI SHY AMNANDAN
MISHRA : Will the Minister of FORE-
IGN TRADE be pleased to statc:

(a) whether Government are not tak-
ing legal action against Shri R P
Goenky while ather Directors of Asiin
Cubles are going to be prosecuted n
the case arising out of illegal sale of
raw matertals  obtained by the  Com-
pany under the Actual Users' Licence;
and

() il so, the
Shri Goenka?

reasons  f{or excepling

THE DEPUTY MINISTER IN THL
MINISTRY OF FOREIGN
(SHRI A. C. GEORGE): (a) There arc
three cuses against Asian Cables.  In
one case  prosecution s being  filed
against all the Directors of the Com-
pany. as recommended by the  CHE
The CBI reports in the other two cases
are under examimation of the CCIKE in
consultation with €

(h) Does not arise

Curh on Import of Foreign Fms

M5 SHRIE SAT  PAL KAPUR:
Will  the Minister of FOREIGN
TRADE be pleased 1o state;

(a) the 1otal amount spent during the
year 1970-71, 197172 and upto the 31st
July, 1972 on the import of  forcgn
films;

{b) whether 1t has now been decid-
ed to curb the import of foreign filims:
and

(c) if so, whether the decision has
since been implemented and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THLE
MINISTRY OF FORFIGN TRADE
(SI:r' A C. GEORGE): (a) The in-
fornmistion is as follows : —

Velue in Rsy lakfic

SRAVANA 31, 1894 (SAKA)
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(b) No, Sir.
has been canalised through the
Trading Corporation,

Import of feature films
State

{c) Does not arise.

Spending  of six  lakbh  rupecs by
Government on Rajkot bye-election

Jolo, SHRI LALII BHAI: Will the
Minister of L.AW AND JUSTICE be
pleased 1o stale whether about siv lakh
rupees. were spent by Government on
the recent Riujkot bye-election for Lok
Sabha?

THE MINISTER OF STATE IN
THE  MINISTRY OFF LAW  AND
JUSTICE  (SHRI NITIRAI SINGH
CHAUDHARY): The information  is
being collected and will be placed on
the Table of the House.

Setting wp of Rubber Factory in
Tripura

3017, SHRI BIREN DUITA: will
the Minister of FOREIGN  TRADL
be pleased 1o state:

(i) whether any scheme  has  heen
formulated by Government of Iripura
1o start o rubher factory there; and

(hy il s, whether it will be in Private
Sector o in Public Sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI A, C. GEORGE) & (a) and (b,
Information i~ being collected and will
be placed on the Table of the House.
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“Chiken" industry in India
3019. SHRI G. Y. KRISHNAN : Will

the Minister of FOREIGN TRADE
be pleased to stale:

(a) the number of persons cngaged
in "Chiken” industry in the  couniry,

State-wise; and

(b) the total amount of foreign ex-
change carned by this industry annual-
Iy and the encouragement given to this
industry by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFEIGN TRADE
(SHRI A, C. GEORGE): (a) The
chiken industry is mostly located in and
around Lucknow and Hordoi Districts
of Uttar Pradesh,  About 10000 per-
sons are engaged in this industry.

(b} Separate figures of  cxports  of
chiken products are not available. Ex-
embroidered

port figures of goods
which includes chiken products for
the last six years are as follows: —
(R=. in
Year lakhs)
1066-G7 4000
106 7-60 46.65
1968-6 5473
196g-70 61.85
1970-71 B85.45
1971-72 fiy.68

{April—January 1971-72)
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The following sieps are being taken
to encourage chiken industry to popu-
larise its products in foreign markets : —

() The Handicralts & Huandlooms
Exports Corporation has been
doing special  promolion of
chiken embroidered  products
in  foreign markets  specially
through SONA shops in New
York and Paris.

(ii) Private  exporters are  being
encouraged to introduce these
products in forcign markets,

(iii) Chiken embroidered  products
have been included in “India
Nems™ Tor  exports o ULSAL

for which there is no quota res-
triction; and

(iv) Sales-crm-study teams arc sent
abroad for promotion of handi-
crafts items including chiken
embroidered products,

Award for best craftsman in
“Chiken™ (Silk) Industry

30200 SHRI G. Y. KRISHNAN: Will
the Minister of FOREIGN TRADE  be
pleased to state:

(a) whether Government have award-
ed the best craftsmen in the “Chiken™
(Silk) industry to give encouragement to
this industry:

(b} if so, the names of the persons:
and

(c) the names of the States that take
keen interest in this industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b} Does not arise.

{c) Uttar Pradesh.

S.T.C. owned wig manufacturing
Unit running in loss
i, SHR1 VEKARIA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether State Trading Corpora-
tion-owned wig manufacturing unit has
gone into loss;

(b) whether it has diversified its pro-
ducts; and

(c) if so, the salient features of the
diversification?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE) : (a) and (b).
Yes, Sir.

(¢) The Wig India factory has gone
into the production of artificial eye-
lashes and footwear upper parts for ex-
port, especially of a decorative variety.
It is also proposed to set up a leather
development unit with a view to utilising
fully existing facilities,

Fixing of floor prices for Handloom
exporis

3022. SHRI R. V. BADE: Will the
Minister of FOREIGMN TRADE be
pleased to state:

(a) whether Government are intend-
ing to fix floor prices for Handloom ex-
ports; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THH
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

{b) Does not arise.

Films exported to Bangladesh

3023. SHRI R. N. BARMAN: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the number of Bengali Films and
‘}!-l;rlnldi films so far exported to Bangla-

(b} whether Government have so far
made any assessment of the demand of
Indian films in Bengali in Bangladesh;
and

(c) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c). No
Indian films have so far been exported
to Bangladesh. The Trade Agreement
between India and Bangladesh provides
for exports of cinema films of the value
of Rs. 15 lakhs to Bangladesh and for
the import upto Rs. 15 lakhs of cinema
films from Bangladesh. It has been ag-
reed between the two Governments
that trade in Cinema films would be
handled by the Indian Motion Pictures
Export Corporation and the Film Deve-
lopment Corporation of Bangladesh.
The two agencies are in touch with
each other to settle arrangements for
the trade in films,

3—11L.8SS/72
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Wagon Shortage for Coal and
Coke trades in Bombay Region

3024. SHRI M. KATHAMUTHU:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Coal and Coke trade in
Bombay region has been seriously hit
by the shortage of Railway wagon; and

(b) if so, the steps taken to provide
adequate number of wagons to the
trade?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). There
have been some complaints about the in-
adequate supply of wagons for move-
ment of coal and coke to Bombay area.
However, the movement of coal 10 Bom-
bay region has been substantially ‘more
in the first six months of 1972 as com-
pared to the corresponding period of last
year and movement of coke has een
kept at about the same level as in the
previous year. Efforts are being made
to improve the loading further.

Strike by Cashew Workers in Kerala

3025. SHRIC. K. CHANDRAPPAN :
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there was a State-wide
strike in Kerala of Cashew workers in
the month of June this year;

(b) if so, what were the demands put
forward by them; and g

(c) whether any settlement has been
reacted, if so, the broad featurés théereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT A. C. GEORGE): (a) Yes, Sir.

(b) and (¢). The main demands of the
striking workers related to payment of
minimum rates of wages and D. A., issue
of attendance cards and proccdures for
weighment, The strike was called off
with the employers undertaking to pay
agreed rates of wages and Dearness Al-
lowance; issue attendance cards, and
making weighment daily in accordance
with the agreed procedures.

Export of Iron Ore to Japan
3026. SHRI M. RAM GOPAL

REDDY :
SHRI RAM PRAKASH:

Will the Minister of FOREIGN
TRADE be pleased to state:
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(a) whether Japan has agreed to im-
port a good quantity of Iron-Ore from
Lodia;

(b) if so, the guantily to be exported
to Japan during 1972-73; and

(¢) the total guantity of Indian Iron-
Ore exported to different countries dur-
ing last three years, country-wise and the
guantum of foreign exchange earned
therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN 'l‘R:“\DE
(SHRI A. C. GEORGL): (a) Yes. Sir.

{hy 18.63 million tons are expected to
be shipped during 1972-73.

(¢} A statement is laid on the Tuable
of the House. |Placed in Library, Sce
Mo, LT—3471/72.

° B.1. Inguiry against Companics
parding Blackmarketing of Im-
purted Copper and Polyethylene

1027 SHRI C. K. CHANDRAPPAN :
Will the Minister of FORUIGN TRADL
be pleased to state:

(a) whether some companies. includ-
ing Indian Power Cables, Universal
Cables, Oriental Cahles cic. have been
ordered to be prosccuted by the Central
Burcan of lnvestipation for doing black-
marketing in imported copper and poly-
ethylene; and

(b) if so, the results of the prosccu-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI1 A, C. GEORGE): (a) Universal
Cables and Oriental Power Cables and
some other Companies arc being prose-
cuted in a court of law. The cases of
Indian Cables Co. and some others are
still under consideration, and case against
one is still under investigation.

{h) Cases put in court arc still under
trial.

Names of the Sub-Divisional
Officers transferred from
Beas Dam

028, SHRI AMARNATH VIDYA-
LANKAR: Will the Minister of TRRI-
GATION AND POWER be pleased to

slale:

(a) the number of Sub-Divisional
Oflicers transferred from Beas Project to
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Punjab State during each year from 1st
November, 1966 to-dalc;

(b) the number of Sub-Divisional
Ofticers proposed 10 be sent  back to
Punjab State during the year 1972; and

(c) whether a copy of the principle
guidelines being followed by the Central
Government in sending  back  officers
hack to Punjab State, will be laid on the
Tuble of the House 7

THE DEPUT'Y MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (5HRI B. N, KUREEL): (a)
The number of Sub-Divisional Officers
transfered from Beas Project to Punjab
State from 1-11-1966 is  given  below,
Yenrwise:—

1966-67
1967-08
1968-64
1969-70
1970-71 14.

(h) The Punjab Government has ask-
ed Tor a list of Sub-Divisional Officers
who have completed 5 years service on
the Project and were desirous to go back,
A hst of 40 oflicers has  accordingly
heen prepared.  They could be released
provided suitable  substitutes in their
place are provided by the Punjab Gov-
ernment,

[(EEE]

8
I

3
1

(¢} The repatriation of officers from
the Project to the State Governments is
generally done at the request of the con-
cerned  State  Governmenl/Electricity
Board with the approval of the Central
Government. Request of individual offi-
eers for repatriation is also donc with
the concurrence of the State Department
and approval of the Central Govern-
ment,

Electrification of one Harijan
Basti everyday

029, SHRI AMARNATH VIDYA-
LLANKAR: Will the Minister of IRRI-
GATION AND POWER be pleased 1o
stale:

(a) whether it 15 proposed to electrify
at least one Hurijan Basti everyday dur-
ing the 25th anmiversary year of India’s
Independence in the Union territories:
and

(b) whether Chandigarh  Administra-
tion has formulated any plan in respect
of Harijan Bastis, if so, the salient fea-
tures thereof 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
All the State Government/Union Terri-
tory Administrations have been address-
ed io draw up a programme of electrify-
ing Harijan Bastis adjacent to villages al-
ready electrified at the rate of at-least
one village a day during the Silver Jubi-
lee year of India’s Independence,

th) Chandigarh has already achiev-
el vent per cent electr tion. There is
rooarca exclusively inhabited by  Hari-
jans in this Union Territory.
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Procurement Price of Cotion in
Punjab

31 SHRI ARVIND NITTAM - Wil
the Minister of FOREIGN TRADE be
pleased 10 state:

() whether Punjab Government have
requested the Cotton Corporation  of
India to fix the procurcment price for
the next cotton crop ; and

(b) if so the reaction of the Cor
ration thereto ? . .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Cotton
Corporation has not reccived any such
request,

(b) Does not arise.

Financial Assistance for Rubber
Cultivation in Kerala

3032. SHRI VAYALAR RAVI: Wil
the Minister of FOREIGN TRADE be
pleased 1o state :

(a) whether Kerala Government have
requested the Centre for any financial
assistance for the cultivation of rubber
bydlhc: Plantation Corporation of Kerala:
an

(b) if so, the extent thereof and the
reaction of Central Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHR1 A C, GEORGE): (a) and (b},
Central assistance of Rs. 4.500 erores to
the State Government of Kerala for tak-
ing up rubber plantation of 15,000 acres
during the Third Plan period has already



67 Written Answers

been released. The question of giving
additional financial assistance to the State
Government durine the Wourth Five
Year Plan is under consideration,

Corrupt Practice in Purchase of
Cotton in Gujarat

3033. SHRI K. S. CHAVDA: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether complaints have been re-
ceived against corrupt practices em-
%oned by some of the nominees of the

otton Corporation of India for pur-
chase o1 coiton in Gujarat ; ana

(b) the action taken by Government
on the complzints and the names of no-
minees against whom action has been
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Implementations of Bhagawan-
tham C ittee’s R dati

3034. SHRI BIRENDER SINGH
RAO:

SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of IRRIGATION
AND POWER be pleased 1o stale:

(a) whether Bhagawantham Com-
mittee’s recommendations which have
already been accepted by Government
have not been implemented so far and
consequently the Engineers of the Cen-
tral Water and Power Commission de-
monstrated before the office of the Irri-
gation and Power Minister on 19th July,

?

(b) whether some Engineers of Cen-
tral Water and Power Commission have
Legt this Organisation as a result there-

5 and

(c) the steps taken by Government
to implement the recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (c). Representaiives of the Central
Water and Power Commission (Class I)
Engineers Association met the Union
Minister of Irrigation and Power on
19-7-1972 in connection with the recom-
mendations of the Bhagawantham Com-
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mittee pertaining to their service condi-
tions and career prospects such as up-
gradation of certain posts benefits of Es-
tablished Services, introduction of run-
ning scales of pay etc. Although, these
matiers are being further considered by
this Ministry, it may be necessary to
awaijt the recommendations of the Third
Pay Commission and Government deci-
sions thereon.

(b) No.
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Recommendations of Indian Silk Dele-
gation of 1971

3037. SHRI G_ Y. KRISHNAN: Will
the Minister of FOREIGN TRADE be
pleased to stale:

(a) whether Government have receiv-
ed some recommendations from the In-
dian Silk Delegation of 1971 ; and

(b) if so, the salient features thereof
and the recommendations accepted by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) A stalement is enclosed.
Statement

The Salient recommendation of the
Indian Sik Delegation and Government's
decision on them are given below:—

0 o
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Recommendations

Government's decision

1) The Central Silk Board should be
provided with necessary  organita-
tion  ana resources for ensuring co-
ordinated planning and develop-

ment  of  silk  exports on sound
and stable basis.

«2) A comprehensive  publicity  drive
lhuulr_? be undertaken for projecting
the image of Indian silk in the
world markets.

(8} The Board should organise show-
rooms and overseas offices exclusively
for Indian silk goods in important
markets,

D v ersification of export items in-
cluding export of raw silk and silk
yarn.

(5)  Additional assistance against ex
of tasar and tasar mixed goods.

8} Sustained efforts should be made for
imporving the quality of Indian raw
silk and reducing its cost of produc-
tion.

(7) Effrctive steps should be taken to

increase production of tasar cocoons
on oak plantation.

This has not been accrpted bhecause
Handloom Export Promotion Council
is already handlig export 5 silk
fabrics.

Accepted.

It has been accepted in principlr that
the Gentral Silk Board apd Hand-
loom Export Promotion Council
should jomtly organise showrocms
abroad.

Under Consideration.

Aceepted.

Accepted.

Accepted,

Demand for “Chiken" Embroidery
Product

3038. SHRI G. Y. KRISHNAN:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether there is a good demand
all over the world for “chiken” em-
broidered products, such ag kurta and
saris; and

(b) if so, the efforts of Government
to popularise them in more countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) Tho following stcps arc being
taken to popularise chiken embroider-
#d products in foreign countries.

(i) The Hundicraits & Handlooms
Exports Corporation has been
doing special promotion of chi-
ken embroidered  products  in
foreipn markels specially throu-
gh SONA shops in New York
and Paris;

(i) Private exporters are being en-
couraged to introduce these pro-
ducts in foreign markets ;

(i} Chiken embroidered  products
have been included in  “India
Items" for exports to U.S.A. for
which there is no quota restric-
tion ; and

{iv) Sales-cum-study teams are sent
abroad for promotion of handi-
craft items including chiken em-
broidered producta
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Nationalisation of Textile Mills

3039. SHRI N. K. SANGHI: will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government of Maha-
rashtra have asked the Central Govern-
ment to nationalise the textile mills that
are presently being run by the State
Governments ;

(b) if s0, the number of such mills
an:jl whether these are running at profit;
£l

(c) whether the Central Govern-
ment have considered the proposal of
|h=l$tulc Government and if so, the
decision taken in this regard 7

THE DEPUTY MINISTER IN
MINISTRY OF FOREIGN TR:{!].JIE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) and (c). Do not arise,

Expansion of Flection Commision

. 3040. SHRI SHYAMNANDAN MI-
SHHA : Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether Government are  con-
teranalhng to  expand the Election
Commission ; and

(b) .ill so. the size of the expanded
Commission ?

THE  MINISTER OFF STATE IN
THE MINISTRY OF LAW AND JUS-
[ICE (SHRI NITIRAT SINGH CHAU-
DHARY): (a) No, Sir.

(b) Does not arise.

Fxport of Woollen Cloth

3041. SHRI D. P. JADEJA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) the number and names of wool-
len mills in India which are exporting
woollen cloth ;

(b) the names of the countries to
whom the woollen cloth is exported ;

(c) the quantity in terms of length

of woollen cloth exported by cach mill
dugng 1969-70, 1970-71 and 1971-72;
an

(d) the foreign exchange earned?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (d).
The information is being collected and
would he placed on the table of the
House.

Manufacture of Silk in Sooth

3042, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FOREIGN
TRADE be pleased o state the varie-
ties of silk manufactured in Southern
India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): Sarees, scar-
ves/stoles, dress malerials  including
brocades, chillon, georgette, etc.  and
furnishing fabrics are the popular varic-
ties manufactured in Southern India,

Powerloom Inquiry Committee

3043, SHRI SUKHDLCO PRASAD
VERMA: Will the Minister of FO-
REIGN TRADE be pleased 1o state:

(a) whether the Powerloom Inquiry
Committee has since submitted ite re-
port ; and

(b) if so, the main
tions thereof and Government's
tion thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) and (b).
Presumably, the reference is 1o the
Working Group set up, under the chair-
manstup of the Textile Commissioner,
on the 24th of July, 1972, to make a
quick avsessment of the immediate pro-
hlems faced by the powerloom  and
handloom wesivers in the various States
t moasures for “he smoo'h
¢ of the two sectors. The
Working Group is expected to submit
its report by the end of October, 1972,

recommenda-
reac-
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Setting up of Rayon Factory In Cachar

3046. SHRIMATI JYOTSNA CHA-
NDA: Will the Minister of FO-
REIGN TRADE be pleased lo  state
whether Government propose to estab-
lish a Rayon Faclory in Cachar in view
of the raw matenals being easily avail-
able in that region 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI A. C. GEORGE): No, Sir.
wram dwmaiga Y fmm w1 mowrdr

aferere & =1

3047. ¥To HwTT FFX : 477 fadw
wqrare S w7 AT T P AL O

(%) ®7 =2 7RI ¥ 3w L -
oiga faa &1 a7 sfuwrr ® 7 famr
g o=

(=) afz &r, & & Far FTOUE ?
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futw sarere warera & Fwefh (s go
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Run-off-Mine Manganese Ore Trading
by MMTC

048, SHRI MUKHTIAR SINGH
MALIK: Will the Minister of FOR-
LEIGN TRADE be pleased to state:

{a) whether there is a proposal for
Mincrals and Metals Trading Corpora-
tion Ly enter into run-off-mine manga-
nesc ore trading ; and

(b) if so_ the advantages thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir,
MMTC propose to buy manganesc ore
dircctly from the minc-owners in ac-
ceplable forms and blend it, if neces-
sary, before exports,

(b) The proposed arrangement aims
at establishing direct relationship bet-
ween MMTC und mine owners therchy
imparting stability to the mining indus-
try and increase production of manga-
nese ore.

Repair of Teesta Bridge

3049, SHRI B. K. DASCHOW-
DHURY: Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) whether Indian Engineers have
repaired the Teesta Bridge, which was
destroyed by the retreating Pakistani
m:jccs and have reopened it to traffic ;
an

{b) if so, the cost at
bridge was got repaired ?

THE MINISTER OF RAILWAYS
(SHRIT. A. PAI): (a) Y

(b) Rs. 15.85 lakhs appro‘simatel).
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Indlan Delegation to Japan and Hong-

kong to pursuade the Toy Manufuc-
turers for shifting of industries to India

3052. SHRI INDRAJIT GUPTA:
Will the Minister of FOREIGN
TRADE be plecase to state:

(a) whether the India  Investment

Centre recently sponsored a delegation
to Japun, Hongkong and Singapore in
order to mursuade tov manufacturers of
these countries to shift their units to
India where wages are lower ;

(b) if so, whether Governmeént's
approval was sought and obtained for
sending such a mission;

(c) whether the mission was success-
ful ; and

(d) the reaction of indigenous
manufacturers to this move?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI A. C. GEORGE): (a) to (d).

toy
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Indian Investment Centre were contra-
cted to undertake »u Study of Indin's ex-
port potential of tovs and decoradons,
and with the approval of Government
of India a survey team was deputed
to Japan, Homgkong and Singapore
with the purpose of studving the con-
ditions amd pin-pointing the major fac-
tory thay enabled these countrics lo em-
erpe as  leading  toy  manufacturers.
The team was neither empowered to
nor did it negotiate with toy manufac-
turcrs regarding shifting their units to
India ; the team was  fact finding re-
search mission,  Its preliminary findings
have been made known to the Indian
Tov Manufacturers  Association  who
are evincing keen interest in exploring
possibilities 1o enter the international
trade.

Guarantee for Investments In Joint
Venture Abroad

3053, SHRI C. K. CHANDRAP-
PAN : Will the Minister of FOREIGN
TRADL be pleased 1o stale

(ay whether Government  have  pre-
pared 5 foreign investment  guarantee
scheme for underwriting visk in setting
up joint ventures abroad; and

(b) if so, the main features thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGEY): (a) No, Sir,

(b) Does nop arise.

Liberalisation of Policy for Investments
in Asian Countries

3054. SHRI K. BALADHANDA-
YUTHAM :

SHRI BHOGENDRA JHA :

Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have deci-
ded to liberalise policy towards Indian
Investments in Asian countries; and

(b) if so, in what way the policy is
to be liberalised 7

THFE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The Government encourages Indiin en-
trepreneurs in setling up industrial joint
ventures in all the countries. The policy
of the Government in this regard is
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embodied in the general guidelines pres-
cribed for selting up such ventures
::road, a statement of which is enclos-

Statement

GENERAL GUIDELINES GOVERN-

ING INDIAN PARTICIPATION IN

JOINT OVERSEAS [INDUSTRIAL
VE

(i) Normally minority participation
only by Indian parties is allowed. The
mtention is that Indian parties should
not insist on majority holdings abroad,
but if the foreign party and the foreign
Government are willing to accept majo-
rity Indian participation, there would
be no objection, Government favours as-
sociation of local parties in  foreign
countries; alse local development banks,
financial institutions and local Govern-
ments wherever feasible.

(ii) No cash remittance will be allo-
wed except small amount required in
oonneclion with preliminary expenses
for setting up the Company abroad.

(Wi¥ Indian participation should be
in the form of indigenous machinery,
equipment, technical know-how etc. re-
quired for the new venture. Value of
structurals, steel items, construction
materials, components etc., are not al-
lowed to be capitalised. However,
where the value of machinery etc. falls
short to make up the necessary reaso-
nable equity and there is need 1o retain
Indian equity holding at a level higher
thun what is obtainable throush export
of capital goods alone, there will be no
bar to consider such cases on merits
for permission to include structurals,
steel itema and construction materials
(but not components), to the extent these
are required for the particular project
against Indian equity.

(iv) Machinery ctc. exported should
be of Indian make; no second-hand or
reconditioned machinery would be al-

lowed for export against Indian invest-
ment.

(v) Normal import replenishments, as
available to exporters under the import
policy for registered exporters, will be
allowed on exporis nguinst equity capi-
tal.

(vi) Cash assistance, if otherwise ad-
missible, will also be nllm:-ui on ex-
ports of machinery and equipment aga-
inst Indian equity subiject, however, to
a ceiling of 104 f. 0. b. value.
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(vii) Indian industrialists should ms
far as practicable propose a turn-key
job, as this will lighten the responsibili-
ties of the foreign investor.

(viii) Indian parties should as far as
possible provide in their agrecments
with the foreign parties for training fa-
cilities in India to nationals of the cou-
ntry of investment.
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Restrictions on Export of Rose-wood

3059. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE
be pleased to stale:

(a) whether Government have impo-
sed any restrictions on export of Rose-
wood;
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(b) if so, the reasons therefor; and

(c) whether Government propose to
consider lifting the restriclions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) Yes, Sir.

(b) Rosewood (Dalbergia latifolia) is
a slow growing species. The export is
regulated within o limited ceiling fixed
for each year so as 'o prevent depletion
and ultimate extinction of this species
keeping in view also the growing do-
mestic demand of the veneering and
plywood industries.

(c) No, Sir.

Special Railway Saloons used by
Governors

3060. SHRI BHOLA MANIJHI :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1273 on the
28th March, 1972 regarding the special
Railway saloons for  Governors  and
stute the number of - occasions  (date-
wise) when the special Railway Saloons
were wsed by the concerned Governors
during the vears 1969, 1970 and 19717

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : A statcment i
laid on the table.

Statement

Name of Governor

Occasions of utilisation of saloons (aatewise)

1969 1970 1971
No. of Dates No. of Dates No.of  Dates
ecca- veca- occa-
sions sions sions

Governor of Madhya 6 =1/1,19/2,

Pradesh. 27/2,81/5, 18/
11d& gf12.
Governor  of West Pl 4|‘9 & 171
Bengal.
Governor of Qrissa 2 196&a2dyg

8 2/2,12/2, 14f 11 0f1, 73, 20f3,

4.7/7.02f11, g, 136,
811,17/ 157, =98,
11 & 24/12. 24f9. 23/10,
aifi1, & 26/12
6 6/2,130/5,7/6. 2 287 & 18/8.
17/6, 19/6 &
7/100

4 165,16/6.19/7, =z 13fs&aify
&

1511,
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Popularisation of “Holiday Homes”

3061. SHRI BHOLA MANJHI :
Will Minister of RAILWAYS be
pleased 1o refer 1o ths reply given to
Unstarre:d Question No. 6358 on 16'h
May, 1972 regarding the procedure for
allotment of accommaodation in Holi-
day Homes for Railway Employees and
state :

(a) the number of suilcs
Holidav Home;

(b) number of maximum days for
which suites are given to Railway Em-
ployees and other Central Government
employees;

i

in each
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(cy whether Railway Employeces are
making full use of the Holidoy Homes;
and

(d) if not, the steps being taken to
popularise the Holiday Homes 7

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (b). A state-
ment is attached.

{c) Yes, except during the slack sea-
son,

(d) Does not arise.

Statement
N of
1R Holiday Home at suites No, of  Maxinne  days
Ni. in each for whicli suites are wiven G
Holiday Railway emplivees and
Hom: other Geatral  Government
cinployees®
1 2 3 4
1 Lepavala . . . . 4 7 days
2 Muhern f f 14 Rooms 7 days
3 lgatpuri . . . G 15 days
4 Puri (Eastern Rly.) . o 7 ways
5 Baidyanath Dham i , 4 1 days 2t dayeoll season)
6 Rajgir . B . . . 3 # days
(21 days-off seasom).
7  Mussoric {Eastern Rly.). Fi 15 days in May & June - other-
wise 21 days.
8 Simla . . i . . .15 10 days
g Muswsorie (Northein Railway) : 7 10 anys
10 Barog 4 10 days
11 Srinagar . . . a8 1o dlays
12 Pahalgam . : . . 7 10 days
13 Shilong . n : 5 4 3 davs
14 Madurai . : . 5 10 days
15 Courtallam . " . " & 3 10 days
16 Mysore. . . . . . 2 1o days
17 Coonoor N . . . P z 1o days
18 Ranchi ' f . ' 18 30 days
19 Puri (S, E, Rly) . . i 4 7 days
20 Bandra . . . . -+ 10 15 days

*Accommodaticn in these Holiday Homes are made available to other Central
Government employers, if accommeodaticn is available after mectiug the requitements

of the Railway cmployees,
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Rural Engineering Survey in Madhya
Pradesh

BHOLA MANIJHI :
IRRIGATION
to stale :

3062. SHRI
Will the Minister of
AND POWER be pleased

(a) whether the Rural Engincering
Survey has conducted surveys in some
Districts of Madhya Pradesh; and

(h) if so, the names of the Districts
and the results of the surveys ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) :
() and (b). The Government of Ma-
dhva Pradeh have sanctioned the seheme
for Rural Engineering Surveys in March,
1972, The Survey are proposed o be
conducted in the district of Betul, The
expenditure on the scheme will be met
from cent per cent assistance from the
Central  Government, A grani-in-aid
of R+, 6,19000 has alrendy heen sane-
tioned for the vears 1971-72 and 1972-
73,

The Agricultural Graduates have al-
ready been trained for conducting sur-
vevs.  The Engineering Graduales are
under training at Betul and the training
is likely to be over shortly.

The surveys will be taken up as soon
as the training of Engineering Gradu-
ates is compleled.,

Restoration of Railway Connection bet-
ween Sahebpur Kamal IJn. and Monghyr
Ghat (North Eastern Railway)

3063. SHRI BHOLA MANIJHI :
SHRI SHIV SHANKER PRA-
S5AD YADAV :

Will the Minister of RAILWAYS be
pleased o state :

(a) whether Government are aware of
the great inconvenience caused to the
reople due o non-restoration of the
Four mile railway connection hetween
Suhehpur Kamal Junction and Monghyr
Ghat in the North Eastern Railway; and

(b} if so, the steps heing taken to res-
tore the connection at an carly date ?

THE MINISTER OF RAILWAYS
{(SHRI T. A. PAD: {2} Yes.

thy The question of restoration of rail-
wav line between Sahebpur Kamal Jun-
vtion and Monghyr Ghat is under cxa-
nunation.
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Demand for Indian ™
Sudan, Mauritius and Nigerla

3065. SHRI DHARMRAO AFZAL.-
PURI?AR : Will  the Minister of
FOREIGN TRADE e pleased to state :

(a) whether there is a good demand
for Indian Sun-glasses in Sudan, Mau-
rittus and Nigeria; and

(b) the names of other countries which
are importing Indian Sun-glasses  and
the amount of foreign cxchange earned
annually from these countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (1) No. Sir.

(b) No exports of Sun-glasses to other
countries have so far taken place  and
consequently no foreign exchange carned,

Scope of Expunding Trade with
Nepal, Afghauistan, Ceylon and
South East Asian countries

3066, SHRI M. KATHAMUTHLU:
Will the Minister of FOREIGN TRA-
DE be pleased to state

(a) whether  there is  considerable
scope for cxpanding commercial and
ceconomic links with Nepal, Afghanistan,
Ceylon and other South East Asian
countries; and

(b) if so, whether any steps are being
taken to expand trade and economic
relutions with these countMes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yew, Sir.

(b) Government have taken a number
of steps to expand trade and economie
relations with the South East Asian
countrics. Some of the important steps
are given helow :

(i) Trade Agreement/Trade Agre-
ements have been concluded with a nu-
mber of countries,

(i) Joint Commissions/Joint Com-
mittees have been set up in respect of
some of the countrics to  strengthen
trade and economic relations, Promising
areas for expansion of mutual  trade
and industrial collaboration are identi-
fied at the joint meetings of these bo-
dies.
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(iii) In some cases, loans and defer-
red payment facilities are extended to
enable the concerned countries to pur-
chase Indian goods.

(iv) Trade Delegation are sent and in-
vited for discussing trade matters of
mutual interest.

(v) Visual commercial publicity and
trade propaganda is conducted through
exhibitions and displays.

(vi) Indian parties arc encouraged to
set up industrial ventures in these coun-
tries.

(vii) The Tndian_Institute of Foreign
Trade set up by Government, conducts
rescarch on a continuing basis for im-
proving the export procedures and tech-
I'Ill.]lm.

(i) Individual cases of fraudulant
trade practices broughy to the notice of
Government are cnguired into and re-
medial action taken by Government.

Expert Committee’s Report on Govern-
ment run Textile Mills

1067. SHRI M. KATHAMUTHU :
Will the Minister of FOREIGN TRADE
be pleased to stated :

ta) whether the FExpert  Commitice
set up hy Government to go into the
working of the Government-run textile
mills has submitted its report;

{(b) if so, the main recommendations
made by the Commiltee; and

(¢) the decisions taken thereon T

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b} and (¢). The report submitled by
the Committee is still under considera-
tion and it will be premature to disclose
its contents at this stage.

Development of Rubber Plantation in
Andamans and Nicobar Islands

068, SHRI M. KATHAMUTHU :
Will the Minister of FOREIGN TRADE
be pleased to state:

(1) whether there is a considerable
scope for the development of rubber
plantation in Andamans and Nicobar
group of Islands; and

(h) if so. what steps have been taken

for the development of rubber planta-
tion in these islands ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI A. C. GEORGE) : (a) Yes, Sir.

(b) Pilot project of 203 hecta
Rubber Plantation established inrgu?rrl
Andamans in 1965-66 and another sche-
qme sanctioned in 1967  for planting
2430 hectares in Katchal Island  (of
which 344 hectares have been planted
during  1968-71) are financed by the
Rubber Board.  Demonstration plots of
2 heclares each established in three Is-
lands in 1970.  Another scheme prepa-
red by lorest Department for 7,490
hectares 15 under examination.  These
have awakened considerable interest in
rubber cultivation  in the Islands, A
proposal to set up a Plintation Cor-
poration for concentrated  development
of plantation crops (inciuding  rubber
development) in  the  Andaman  and
’\'l(‘l:lr.lr Islands is under consideration
of Government of India in the Ministry
of Agriculture. ’
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Extension of Indo-U.K. cxisting Trade
arrangements upto 1975

72, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
FORFIGN TRADE be pleased (o state:

(a) the reaction of the UK, Govern-
ment to the request made by Govern-
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ment of India for the continua-
nce of the existing irade arrangeménts
upto 1975,

(by whether anv  discussion in  this
regard has taken place between the Go-
vernment of India and the Government
of U K.; and

{cp il »0, the outcome thercof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGEDY:  (a) 1o (). In
the aid memaorie handed over by us 1o
the British Government on 21st Febru-
ary 1972 on the safeguard measures ne-
eded for India’s exports following UK's
muembership of the Community we have
requesied  thay the present trading ar-
rungements in UK for principal items
of India’s exports should be continued
asoan interim measure Gl satisfactory
solulions 1o their trude problems are
found  We also wurged in the wnle me-
morie for early consuliations i respect
of the commaodities for which problems
would arise following the enlargement
of the Community. The British Gov-
vrnment  in therr reply  anrer gl
agreed  for  discussions with us.
Following this, discussions took place
in July, 1972 between the two sides.
These discussions would be resumed in
September, 1972,

Rural clectrification in Bihar

3073, SHRI YAMUNA PRASAD
MANDAL : Will  the Minister of
IRRIGATION AND POWER be pleas-
ed 1o state:

(a) the time by which all the villages
in B State are likely 1o be clectri-
fied: and

(b} the number of willages, District-
wise which are likely to be clectrified
during the current year 7

THFE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI B. N. KUREEL) :
(2} About 8400 villages in Bihar have
been clectrified as on  30-6-72 [he
time by which all the villages in Bihar
will he electrified would depend upon
the resources available in the Fifth and
subsequent Plans.

(b) Tt ix programmed to  electrify
1.750 villages in Bihar during 1972-73.
District-wise details are given as under :

Tatna 150
Gaya 2Ny
Shahabad . 200
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Saran . . 125
Champaran G
MuzafTarpur 250
Dharbanga . . N . 105
Muonghyer - . . . 250
Bhagalpur . s 100
Shanthal Parganas . . 30
Purnea . 70
Saharsa 50
Palamau 40
Hazaribagh 27
Dhanabad 10
Singhibhum 10
Ranchi . . 15
ToTar 1,730
Introduction of Rajdhani Express from

Delhi to Madras

3074. SHRI 5. M. BANERIJEE :

Will the Minister of RAILWAYS be
pleased to state:

{a) whether there is any proposal o
have u Rajdhani Express from Dellu to
Madras: and

(h) if so, when it is likely to materia-
lise ?

THE MINISTER OF RATLWAYS
(SHRI T. A. PAI) : () No such pro-
posal is under consideration at present.

{b) Does noq anse.

Amendment of Bonus Act to include
Raflway Employees

3075. SHR1 5. M. BANERIEE :
SHRI SUKHDEO PRASAD
YERMA:

Will the Minister of RAILWAYS be
pleased to state the reaction of Gaovern-
ment to the demand made by the Fede-
ration of Railwav Employees to amend
the BHonus Act to include the Railway -
employees also therein 7

THE MINISTER OF RAJILWAYS
(SHRI T. A. PAI) :
been clarified by the Minister for La-
buur & Rehabilitation in his reply to
Starred Question No. 64 in the Lok
Sabha on 3rd August, 1972.

41l L.5 5052
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Uniformity in Electricty Rates

3076, SHRI S. M. BANERJEE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the question of uniform
electricity rates in the country was dis-
cused at the Chief Ministers' Confer-
ence, and

(b) if not,
discussed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI B. N. KURELCL ):
(a) and (bh). The question of bringing
about uniform eleetr tariffs in the
country has been engaging the attention
of the Government, The cost of clectri-
city depends upon various faclors such
as source of supply, exlent of transmis-
sion and distribution  systems,  capital
cost incurred, load charactenstics snd
alsp other local conditions. The State
Electricity: Boards gre empowered  to
frame their own tartls for power sup-
ply to their consumers such that they
shall not as fur as practicable carry on
their business a loss.  There was no
Conference of ("Iml Ministers held on
this subject. but this was discussed al
the Conderence of the Chairman of the

when this is likely to be

State Electricity Hourds held on 10th
and 11th May, 1972, The Conlerence
agreed that the States will take suit-

able action 1o adjust the tantl rates so
that the disparity between the rates of
the same calegories of consumers in the
Stites of the same region is reduced.,
Thus efforts are bheing made to brin
about umitormily in Larills on a regiona
hasis.

Crisis in Cashew Indostry in Kerale

3077. SHRI YAYALAR RAVI:

SHRIMATI BHARGAVI
THANKAPPAN :
Will the Minister of FOREIGN

TRADE be pleased 1o stale:

+ (a) the assistance sought by Gov-
« ernment of Kerala to solve the crisis in
Cashew Industry in the State ; and

L (b) the assistance made available to
! the Stute in this regard 7

The position has .

THE DEPUTY MINISTER IN THE

t MINISTRY OF TFOREIGN TRADE
»(SHRI A, C. GEORGE): (a) and (b).
In May, 1971 Kerula Governmuont
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sought a grant of Rs. 1.5 crores and
also o loan of the same value to take
over |5 closed cashew factorics. The
request of the Kerala Government was
considercd in consubtation with them
and the State has since heen provided
with o loan of Rs, 20 lakhs by the Cen-
tral Government, Further, the Kerala
State Cashew Development Corporation
has alse been offered a loan of Rs. 20
lakhs, by the Cuashew Corporation of
India.

Kerala Government’s request to  reim-
burse expenditure regarding  retied
hosks
3078 SHRI VAYALAR  RAVI:
Will  the  Minister  of  FOREIGN

TRADI be pleased lo state:

(a) whether the request to reimburse
the expenditure  incurred by  Govern-
ment vl Kerala consequent on the in-
trodoction of Price Control on retted
hush~ has been grimted ; and

(hy if not, the present stage of the
request ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PFORFIGN TRADE
(SHRIT A, . GEORGF): (a) No, Sir.

th) The Kerala  Government  have
been advised 1o adjust the expenditure
against the non-Plan  assistance  made
available 1o the State,

¥ A 8w & |t |
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Wagon shortage in Orissa

3080. SHR1 GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the shortage of Railway
wagons iy creating great  problems in
the Orissa State;

(b) whether his Ministry has pot
met in full the demands of the State for
the supply of Railway wagons; and

.

_(e) il so, the steps being taken by
Government o meet the shortage  of
wagons ?

THE MINISTER OF RAILWAYS
(SHRI'T. A, PAI): (a) There has been
no report from any industry located in
Orissa State about serious disruption in
their production due to wagon shortage
nor any serious distress reported from
any consumer for wagons.

(b} Demands for wagons have been
met satisfactorily. Some lemporary diffi-
cultics might have been felt for short
availability of wagons for short duration
but special assistance was given when-
ever such diflicultics were hrought to
the notice of the Railways.  Temporary
shortfalls were on account of  heavy
immobilisation of wagons in the Eas
tern seclor due o various  antis-social
activities and slow release in important
terminals and also  due to  temporary
dislocations due to breaches ete.

(c) Efforts arc continuously  being
made 1o step up wagon supplies to
meet all demand currently. The co-
operation of the Stale Governments and
local hbodies has alsp been sought to ex-
pedite release of loaded wagons to make
more wagons available, Steps have also
been taken to expedite delivery of the
new wagons under order and ty place
order for more wagons.

Dum Dum as Free Trade Zone

SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the centre is considering
a proposal to declare Dum Dum and
the adjoining Salt lake area as ‘Free
Trade Zone' ; and

(b) if so, the rcasons therefor ?

3081,



97 Written Answer s

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A. C. GEORGE): (a) No, Sir.

(b) Does nol arise.

Unrestricted Import of Dry and fresh
Fruits from Afghanistan

3082. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:
Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether the Union Government
have decided to allow unrestricted im-
ports of dry and fresh fruits from Af-
ghanistan ; and

(b) if so, whether trade agreement
for 1972-73 signed in Fehruary bet-
ween India and Afghanistan has been
modified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1ORICIGN TRADE
(SHRI A. C. GEORGFE): (a) The
Trade Arrangement between India and
Afehanistan xlgnvd in New Delhi on
February 20. 1972 provides for imports
of dry and fresh fruits from Afghanis-
tan to he counter balanced by exports
of specified commoditics from  India.
A copy of the Trade Arrangement is
available in the Parliament Library,

ih) The Trade Arrangement has not
been modified but as wiy stated in re-
ply to Starred Question No, 958 on
the 23rd of Mav, 1972, there were
talks hetween officials of India and Af-
glum-.lan with a view 1p explain the
provisions of a Public Notice issued on
March 20, 1972 in regard to imports
from and exports to Afghanistan. Dur-
ing the discussions, certain  difficulties
were brought to the attention of the
Indian side.

In order to overcome these difficul-
ties. a fresh Public Notice was issued
on June 30, 1972 in supersessinn of the
earlier Public Notice.

Amount sanctioned for Flood Control
aspects of the Fruneali Project and
Hirakud Project

INRI. SHRI P. GANGADFR: Will
the Minister of IRRIGATION AND
POWER he pleased to state:

(a) whether flood control aspects of
the Erangali Project in Dhankanal Dis-
trict over the Brahmani River and of
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the Hirakud Project in Keonjhar Dis-
trict over the Baiturani river are pro-
posed to be treated by the Central Gov-
cromient on @ priority  basis,

(b) whether Central Government
have sanclicned any amount  for the
projects; and

(.,'” if so, the total amount sanction-

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
to (¢c). The Rengahi dam on the Brah-
mani and Bhimkund dam on the Bai-
tarni have been included in the list of
priority flood control schemes of
QOrissa for which the Centre has agreed
to provide special assistance during the
last two vears of the current plan with
a ceiling of Rs, 10 crores.  The release
of assistance 15 1o be made after the
schemes are approved and  the  pro-
gramme of work is finalised.  ‘The Ren-
gali project Report has recently  been
recetved at the Centre for scrutiny and
the Bhimkund project is expected to be
finulised by the State Government by
the end of September, 1972,

Increase in quota for Goods under
Australia’s preferential Tarfl Scheme

3084, SHRI P. GANGADEB :
SHRI SHRIKISHAN MODI:

Will the Minister of FOREIGN
TRADE be pleased to state

(a) whether an Indian trade  delega-
tion to Australian has asked the Australian
Government 1o increase quotas for goods
under  Australia’s  preferential  taniff
scheme tor less developed countries ;

(h) whether the delegation also held
tentative talks with the Australiaon Wool
Commission on the possibility of incr-
casing  Australin’s greasy wool cxports
tor India; and

(cr if »0, the reaction of the Austra-
lian Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  FORFIGN  TRADE
(SHRI A, . GEORGE):{a) 10 ()

Presumably, the Honhle Members are
referrine to the Indian Trade and Feoe
nomic Delegation, spomsored by the Fe-
deration of Indinn Chambers of Com-
merce and Industry which atter attend-
ing the Fourth Conference of the Com-
federation of Asian Chambers of (om-
merce and Industry held in Perth from
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7th to 13th May, 1972 visited other
business centres in Australia.  The re-
port of the delegation has been released
recently.  The report does not  make
any relerence to the delegation having
requested the Australian  Government
1o increase guotas for goods under Aus-
tralia’s preferential tarill scheme for less
developed countries.

During their visit the delegation, in-
ter-alin, held discussions with the Wool
Commission and got the impression that
Australia would like to export raw wool
in larper guantitics to Indi, Proges-
sion of raw wool is a labour intensive
business.  Being short of  man-power,
Australia would, therefore, like to ex-
plore the possibilities of cither export-
ing raw wool outright 1o Indix in much
larger quantities or for getting it pro-
cessed into wool tops, varn, woven La-
brics and kntwear.  Itois the  impres-
sion of the delegation thap the Wool
Comnission was prepared 1o send o de-
legation 1o Indiy 1o explore these possi-
hilities and also fo set up a joinl ven-
ture in India for processing of raw wool
in which they will have the backing of
the Government of Australia.

Implementation of the  Recommenda-
tions of C i on U ic Rail-
way Lines

I0RS. SHRI D. P JADEJIA ¢ Wil
the Minister of RAILWAYS be pleased
1o state :

tat the  recommendations  made by
the Committee umder the Chairmanship
ol Shri Rohanlal Chaturvedi in its re-
port regarding conversion of N G. line
into B. G. line in Gujarat, submitted in
1970}, and

(b the recommendations im-
plemented by Government ?

being

THE  MINISTER OF RAILWAYS
(SHEI T. A, PADL: () Four N.G. lines
i Ciujl namely (1) Chota Udaipur-
Pratapnaear, () Chhuchhapura-Tan-
Khala, () Ankleswar-Rajpipla and (iv)
Billimora-Waghai have been recommend-
ed by the Committee o be surveyed for
conversion into B.G.

(b Traflic survevs for conversion of
Chota Udinpur-Pratapnagar and  Chhu-
shhapura-Tankhala hnes into B.G. are
neng carried out
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Written Answers 100

Teams for amssessing Performance of
Public Sector Corporations and Cem-
modity Boards

J0B6. SHRI D. P. JADEJA :
SHRI S. A, MURUGANAN-
THAM :

Will the Minister  of
TRADE he pleased to state :

(a) whether six Ewvaluation  Teams
have been set up by his Ministry for
assessing the performance of the Pub-
lic  Sector  Corporation, Commodity
Boards under its jurisdiction ; and

FOREIGN

by if so, the terms of reference and
composition of cach wam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b} The Evaluation Teams have been
seloup to undertake o guick survey of
functioning of the following Corpora-
tions/ Commodity Boards and 1o make
an assessment of the extent to which
our goals have been achieved and the
direction in which further strengthen-
ing of the orsanmations s necded  as
also suppes) wavs and means of improv-
ing their performance.  The Ewvaluation
Teams consist ol the following person-
nel for cach ol the Corporations/Com-
mudity Boards ;:—

(1Y The Srate Trading Corporation

(1) Shri Mohd. Yunus,

Special Seerelary,

Ministry of Foreign Trade.
(2} Shri K. Kishore,

Joint Secretary,

Ministry of Foreign Trade.
Merals

(it The Minerals &

Trading Corporation

1y Shri K. T. Satarawala,
Ofticer on Special Duty,
Ministry of Foreign Trade.

(2} Shri B. D. Kumar,
Joimt Secretary,
Ministry of Foreign Trade.
(1Y & vivy Narional Texriles Cors
poration
and

Coiton Corporation of India
(1) Shri Y. T. Shah,

Additional Secretary,

Ministry of Forcign Trade.
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(2) Shri P. N. Kapur,
Textile Commussioner.

(v) & (vi) Tea Board and Coffee
Board

(1) Shri K. T. Satarawala,
Officer on Special Duty,
Ministry of Foreign Trade.

(2) Shri K. 8. Narang,
Joint Secretary,
Ministry of Foreign Trade.

Detection of Ticketless Travellers on
South-Eastern  Railway

30RT. SHRI  ARVIND NETAM:
Will the Minister of RAILWAYS  be
pleased to state :

fa) the number of ticketless travellers
detected on the South Eastern Railway
from Ist January, 1971 to 30th June,
1972 ; and

(b} the amount recovered from them
hy Government in the form of penalty
during this period ?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAD: (a) 1,52,495

(b) Rs. 11,14,016.
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Departmental  Promotion  Committee
for Confirmation of Officers

1089. SHRI ONKAR LAL HERWA :
Will the Minister of RAILWAYS he
pleased 1o refer 1o the rephes given 1o
Unstarred Question No. K86 of  2la
Muarch, 1972 and Unstarred  Question
N U976 of 21st Maorch, 1972 respee-
tively regarding temporary officers in the
Railway Department in 1957 and meet-
ing of the Departmental  Promotum
Committee respechively and st

{a) the name of the third  officer,
selected by Departmental Promotion
Committee  for permancnt  promaotion,
and reasons for delay in his permanent

appointment ;
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(b) whether any mecting of the De-
artmental Promotion  Commiltec  has
on held after 17th August, 1971 ; and

{cy if not, when the same is likely to
be held ?

THEE MINISTER OF  RAILWAYS
(SHRI T. A. PAl): (a) The third officer
selected for permanent appointment will
be notificd as and when he is cleared
from the vigilunce angle. It will not
be in the public interests to disclose the
name of the officer or the cxact reasons
at this stage.

{h} Yes.
18-7-1972.

{c) Does not arise,

Meeting was  held on

Proposal to increase the Service of the
export  special  Goods  Train - from
Amiritsur to Bombay

3080 SHRI SUKHDEO  PRASAD
VERMA : Will the Minister of RAIL-
WAYS be pleased 1o stale :

(1) whether an export special express
goods train from  Amritsar o Bombay
has become popular with exporters ; and

thy il so, whether Government  are
comsidering o proposal 1o incicase the
service of the said train ?

THE MINISTER OF  RAILWAYS
(SHRT T, AL AL Gooand (b Yes,
but the present volume of traflic offer-
g does nog justily mereasing the fre-
queney of the weakly export  special,
The matter s consantly under review
and the Tregueney would by inereased
when more trathic offers,

Mensares fakea to stop the  Freguent
Derailmend ol € es on North Bast-
ern Railway

W, PRO. NARAIN  CHAND
PARASHAKR . Wil the Ministler  of
RAIWAYS be pleased 1o state

HTh

() whetner fregueat Jderaalmeat off
coaches on the North Foaein Bailwas
v entsad Poeciise of the failure of eyue-
Bisine beams o ol the breakares of
Beame due 1o overcrovwading on trains
and

() il o, the steps taken by the Rail-
wav Authorities o remedy the situation?

THE  MINISTER OF
(SHEI T. A PAL: (a) No
one  decawlment each during

RAIIWAYS
There wos
1971-72
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and 1972-73 (upto July °72) due to
breakage of equalising beam. In both

these cases breakage of the equalising
beams wus due to fatigue and not on
account of over-crowding in trains.

(h) Six coaches fitted with the type
of non-standard equalising beamn which
failed have been withdrawn and are be-
ing fitted with standard cqualising beams
and also safety straps are being pro-
vided.

Survey for ten wuncconomic Railway
Lines

3092, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to stale :

(a) whether Government sclected ten
lines for survey following the Report
ol the Uneconomic Brnncﬁ Lincs Com-
millce ;

(h) il so. the names of the ten Branch
lines ;

(¢} whether the survey of the lines
hos been completed ; and

(d) i so, further action taken in this
regand 7

THE MINISTER OF RAILWAYS
(SHRIT. A, PAL :(a) 10 (d). A State-
ment is luid on the “Table of the House.
[Placed i Library. See No. L'T—3473/

"

Working proups (o plan for expansion
of Facilities regarding freight & Passen-
ger Traffic
03, SHRI E. V. VIKHE PATIL:
Will the Minister of RAILWAYS be

pleased 1o state @

L wiwether Government have  form-
ed wonkine groums 1o formulale plans
for expansien of Tacilities or freicht &
passenger traflic @ and

[LE | It
the Groups?

the terme of peference of

THE MINISITR OF RAILWAYS
(SHRL T A PAG: (o) Yes.

(b The terms of reference of  the
three Working Groups set up in the

Manstey of Railwavs are as under :—-

1. Workiey Group on Freicht Tra-
fic—~This working Group would
have 1o micke o realistic assessment
of transport requirements in the Fifth
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Plan in respect of major commodities
such as coal, finished steel and raw
materials, iron ore for export, cement,
foodgrains, fertilisers, POL, railway
materials and other general goods,
having regard to the targets of pro-
duction envisaged for 1978-79. The
phasing of the likely growth of frei-
t traffic on a yearly basis may also
worked out. Further, the projec-
tions of workload on the railways
may be worked out in terms of tonne-
kilometres also. In working out the
traffic requirements, the patterns of
direction-wise movement may also be
worked out as far as possible.

2. Working Group on Passenger
Traffic—The Working Group may as-
sess requirements of passenger traffic
separately for (a) Suburban traffic and
(b) mon-suburban traffic. In regard
to non-suburban traffic, an assess-
ment may also be made of the extent
of overcrowding existing at present
on long distance trains on trunk and
other major routes and measures
needed to reduce overcrowding, In
regard to suburban traffic, the Group
may also review the present status of
the studies currently in progress re-
lating to metropolitan transport and
the programme for the Fifth Plan.

3. Working Group on railway de-
velopment programmes—The Group
may formulate the railway develop-
ment programme having repard to the
capacilies likely to be built by the
end of the Fourth Plan, the require-
ments of additional traffic in the Fifth
Plan, the possible bottlenecks on the
major routes, the needs of moderni-
sation. etc. The Group should iden-
tify the spill-over works from the
Fourth Plan and the new works re-
quired. Special emphasis should be
given for passenger terminal, increase
in trunk route capacities, accelerated
electrification and scope for dieselisa-
tion. It would be necessary to take
into account action required in the
field of research and development,
building up of manufacturing capa-
cities to meet the equipment and rol-
ling stock requirements,

Administration of
Water and Power Station at
Poona

Allegation against
Central

3094, SHRI B. 5. BHAURA : WwWill
the Minister of IRRIGATION AND
POWER be pleased to state :
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(a) whether a number of complaints
have been made against the administra-
tion of the Central Water and Power
Station at Poona alleging nepotism cor-
ruption, parochialism and favouritism;

(b) if so, the nature thereof; and

(c) whether the matter has been in-
vestigated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (c). Some complaints alleging nepo-
tism, parochialism and favouritism as
also financial and administrative irregu=
larities against the Director of the Re-
search Station were received. These
were looked into and were found to be
incorrect.

Representation for Raw Material for
Wig Industry

3095. SHRI B. S. BHAURA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether traders engaged in Wig
Industry have made any represéntation
to Government for raw materials; and

(b) if so, the steps taken to provide
raw materiais to the traders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Human hair is the basic raw material
for making wigs and it is abundantly
available. ~However no representation
has been received on this account from
traders engaged in wig industry.

Wig Factory at Delhi

3096. SHRI B. S. BHAURA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government are aware of
the fact that in Delhi wig making is con-
sidered to be a cottage industry;

(b) whether there is a demand by the
wig industrialists for a Wig Factory in
Delhi; and

(c) if so, the outline of the proposal
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Prima ja-
cie wig making is a cottage industry in
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Delhi but its character can be changed
if some machinery is installed and the
unit is mechanised.

(b) and (c). Recently Dethi Admi-
nistration have received a proposal from
& privide party 1o start wig manufic-
turinge with mechanical means and is re-
ceiving their attention.

RemodeBing of Tuglakabad
Railway Yard

MW7, SHRI B, 5. BHAURA : Will
the Minister of RAILWAYS be pleased
to state :

(a#) what progress has been made so
far in the remodelling of the Tuglaka-
bad Ruailways Yard; and

(b} when the work is expected 1o be
completed 7

THIE. MINISTER OF RAILWAYS
(SHRI T, AL PADL: () and (b)Y, The
progress. made so far on the work is
S0 wnd inis likely 1o be completed by
September 1973,

w freed arafesi
At

TWEqrA

an9s. st wtAAy wrf ;- wgr <A A
qANT H 72-%Z I ¥ wrAlE| 1) FiAH
F AT H 25 wqw, 1972 F wqcwfe
ST STl 3844 F I ¥ WA §
g FATT F) ymoww fa

(%) vrawam # fFa-faa st ox
W ¥ frwrn arfea Aam feg og
q; T

(m) a7 A adl & fafwe waey
97 @3 T 37 feam v A fwar
mar oz gad 7 fead wifo srey 87

= wet (ot 1o o arf) : () Ta-
A T ¥ gEw (wre) i FnEn
(=) fazAir aqt & sawe (warr)

ol Tz § o A A g fvg ag
grafzat 7 7897 2269 ¥ )

T faf) & 9 74,82,500 ¥
AT

AUGUST

12, 1972 = ™ Written Answers 108
TwewTa w tem wwAt 9t faee
amA;

3099. it wreraR wr§ : wwr W A
7z ITTA ®) g A0 o

(F) woeam ¥ fagr Trw el
o3 faad) awd o qT) ;oA

() o Y3 =oei gr faad &=
as = fza ;A ¥ Avara g 7

@ @t (Y @o go ) ¢ (¥)
qFCqI F 183 TG FEIA T 9T
# rawa| Aady A q7) )

(@) w9 361 =Wl ¥ A, 352
sxwrAt & st {7as £ am gueay
Azt &, w1 At wd faa A A
AT AFA) | WA AT =ZIAET 9T 1972-73
¥ faad ama w1 mdaa o

Coremey § agEE §vertaTd ot
fagaaAlwT

3100. =t swen wrf : wmr faark
aire fagaa o) 7z 2903 F) g0 A fw

(%) wrazar & fafaws fadt & fras
aegd= FegArT " famEat @ fase
A ) wE ;A

(a) fafwsa famit & o0 q@dl= dw-
el # frard 1 w7 T fasn D
Frmy?

feart st fazaa sarea |5 seEA
(ot diwara g<m) 2 (F) s (@),
T(ATATA ATHIT X 7157 fFa+ 1% 1
wida fam @ fF 39 o7 § a4 A7
Fznrd #1 A fan aim ) na-
T ¥ 106 AT ST H 9199
e 7 fazadies fam o 9w 8 @
Yz Agdl B2 T fagmaiem 7 =gpfa
AT TF ¥ 0T AT AT A F
aqmens W fazgda ¥ fan e
for {3 amé qame 1 wae fam am v 3



109 Written Answers
Recommcendations made by the Official
Committce Appointed to supgest ways
for Thermal Power Plants

3101, SHR1 K. BALADHANDAYU-
THAM : Will the Minister of IRRIGA-
TION AND POWER be pleased 1o
state:

(a) whether the Official Committee to
suggest ways of streamlining  Thermal
power plants has submitted its report:

(b} 1f so, the main recommendations
made by the Committee; and

(c) the decisions laken by Governament
thereon

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 B. N. KURLEEL}: (a)
Mo, Sir. The Committee is being consti-
tuted and will start its work shortly.

(b) and (). Do not arise.

West Benpal Labour Minister's Report
on Tea Monopoly Houses.

3102, SHRI K. BALADHANDAYU-
THAM @ Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether West Bengal Labour Mini-
sler has submitted to the Centre a detail-
ed report elaborating the methods by
which a few monopoly houses controll-
ing India’s tea industry make huge pro-
fits and build up a huge foreign exchange
reserve abroad; and

(k) if 50, the action taken on the re-
port?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE): (a} No, Sir.

(b} Does not arise.
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Request from Andhra Pradesh Govern-
ment for Assistance kn their  Major
brrigation and Power Projects

3107. SHRI1 P. NARASIMHA
REDDY : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(1) whether Government of Andhra
Pradesh have requested for any special
additional assistunce to  push through
their Major irrigation and Power Pro-
jects; and

(b} if so, the reaction of the Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (h), The Government of  Andhra
Pradesh requested for special additional
assistance for the Nagarjunasagar  and
Lower Sileru.projects, 1t was however,
not found possible to provide any such

Pressure from Central Gov t to
I e the Flectricity Charg
on Agriculture
0, SHRI B, NARASIMIA

REDDY © Will the Minister of IRRI-
GATION AND POWER be pleased to
state ©

tad whether  Government’s  atiention
hus been drawn 1o the reported.  Press
Statements of the  Chiel  Minister ol
Tamil Nade  and other  Ministers ol
Aadhra Pradesh that they are being pres-
suriad by the Central Government 1o
enhance the clectricity charges for agri-
culture to 16 paise per unil;

101l so, Central Government's reac-
tien thereto: and

wr whether the Central  Government
have taken into consideration the -
pact ol such merease on narginal far-
mers an deeplitt rrigation areas?

THE DVPLTTY MINISTER IN THE
MINISTRY OF IRRIGATION  AND
POWER (SHRI B N KUREELY: (a0
amd by Noo Siec Government are nod
aware of any reportad statements hy the
Chiel Ainsier of Tann] Noadu or other
Minwsters of  Andhra Prodesh relerred
in the guestion. There was also no diree-
e peped 1o the States tor enhanging
eleciroty eharges Tor agrivolture 1o 16
parse per unit,

() Does not arise

Compulsory Export Obligations
J08. SHRI P. NARASIMHA RED-
DY:

SHRI  NAWAIL  KISHORE
SHARMA:
Wil the  Minisier  of  FPOREIGN

TRADE be pleased to state:

{a) whether Governmentl propose o
impose compulsory  export  obligations
on industrial units in the country; and

(b il so. dhe broad  features of the
Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRL A C GUEORGE: fa) and ()
After carctul examination Government
have dectded in principle (o impose ex-
port obigations on suiv milh which are
technadogicniiv cawpped o menutacture
cxportworthy cloth,  Detinls are  being
worked out, No desision has heen taken
o impose compuisory export obbgitions
on ather indusiries,

Waeons for Lifting Barvtes to he sup-
plicd to (0 & NGC from Cuddapah

e SHRL . NARASIMHA
RUDDY . Wil the Munister of RAIL-
WAYS be pleased to state:

) whether Large gquaniities of barvies
including those 1o be supplied on coti-
tract to O & NGO are held up for
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months at Cuddapah and other stations
in Cuddapah District of Andhra Pradesh;
and

(b) whether steps will be taken to
make sufficient wagons available to lift
the accumulated stocks?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) There are some
outstanding demands for barytes at Cud-
dapah station as the bulk of the demand
is for destinations subject to quota limi-
tations. The oldest demand outstanding
is about three months old. Movement
for O & NGC has often been arranged
ad hoc whenever O & NGC asked for
assistance.

(b) Loading of barytes from stations
on the Guntakal Division, including Cud-
dapah, has been stepped up from 135
wagons in April 1972 to 228 in June
and 229 wagons in July 1972, Loading
from Cuddapah has been stepped up
from 12 wagons in April to 14 wagons
in June and 26 wagons in July. Instruc-
tions have been issued to step up load-
ing further.

Location of Wheels and Axles
Plant in Andhra Pradesh

3110. SHRI P. NARASIMHA
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a proposal to
locate a Wheels and Axles plant in
Andhra Pradesh;

(b) if so, whether Government propose
to study the suitability of locating it at
Pakala in Chitton District where ade-
quate site and other infrastructure faci-
lities are already in possession of the
Railway; and

(c) if not, whether Government pro-
pose to consider locating it in industrial-
ly backward area?

THE MINISTER OF RAILWAYS
(SHRI'T. A. PAD: (a) to (c). The Rail-
way Ministry is at present considering
the setting up of a Wheel and Axle
Plant. The project report for the plant
is currently under preparation. Decision
will be taken after detailed examination
of all relevant aspects which will also
cover the question of suitable location
for the proposed project.
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Export Licence for Jute Bales to
Mr. Tulsian of Karnatak Corporation,
Bangalore

3111. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state;

(a) whether one Mr. Tulsian of Kar-
natak Corporation, Bangalore, a private
firm in which the Government of My-
sore holds 17 percent shares, was re-
cently given licences to export 1 lakh
bales of jute; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
No licence has been given to S. K. Tul-
sian for export of raw jute. However,
the Karnatak Exports Ltd. of Bangalore
has been given a licence for export of
1 lakh bales of raw jute.

Import of Wool and Issuing of Combing
Licences

3112. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the value and quantity of wool im-
gorts, year-wise, from 1969-70 to 1971-

»

(b) whether Government recently is-
sued three million K. G. Wool combing
licences to certain parties in Punjab and
Haryana; and if so, the names and parti-
culars of such parties;

(c) whether it has been brought to the
notice of Government that in respect of
the distribution of wool combing licen-
ces, certain parties were particularly
favoured, if so, what action if any has
been taken in that regard;

(d) whether certain persons and firms
in Ludhiana, Amritsar and Jullundur
had illegally increased their loomage
without any authority; and

(e) whether Government have recent-
ly taken steps to regularise these unau-
tl}orlsed looms, if so, an account there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Quantity
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and value of import of raw wool as
under:—
l’Q_ty Krz fl..;khl]. (Val. Rs.[lakhs)

\-".aluc

" Yeur

Guantity
196g-70 iy i,tiglh
1970-71 190 1,509
197172 140 995

(Upto Jan., 523

(b) The total effective wool combing
capacity in the country is 39 million lhs,
Due 1o i progressive spurt in the exporls
of woollen knitwears over the last few
vears, this capacity became insufficient.
A decision was taken in 1969 to increase
the combing capacity. On the recommen-
dations of an inter-minisierial Sub-Com-
muttee, Livensing Cunm\lllu: sanctioned
additional combing y of the order
of 22 million Ibs.  Out of this, 6 million
Ibs. wool combing licences have been
sanctioned 1o the following parties  in
Punjab.  MNo combing licence has been
granted to Haryana.

o M Onwal Wallen

Mills, Luelhiina x5 m s,
2. MJsc Anil Woal Gora-

bers, Ludhiana . Lo, b,

3. Miso Modella Wallen

Mills, Chandigarl t.oo m. bs,

4. M/s. MH. Combers,

Amritsar v 8o lbs,
5 M. Asian Combers,

L hiaina 0.7 . bhe,

() No, Sir.

(d) Yes.  Sir. Such  unauthorised
powerlooms were regularised in 1960
and 1966 under  schemes covered by
Press Notes,

(¢) Does not arise,

Misuse of Import Licence hy Mys.

Security Printers of  India

113, SHRI JYOTIRMOY BOSU
Will the Minister of FOREIGN TRADE
be pleased 1o state:

a) whether it has been alleged that
M /s, Security Printers of India Private
Limited, Kanpur. a subsidiary of  the
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Metal Box Company of India Limited

has misutilized import licences valued
at about Rs. 15 lakhs, granted to it:

(h) il so, whether Government had in-
vestigated the allegation against this
company;

(¢) if so. through which machinery this
investigation was conducted;

(d) what are the findings; and

(¢} if no investigation has been held
so far, whether Government propose to
order an immediate and thorough probe?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, ¢, GEORGE): (a) Allegations
about misutilizaition of import  licences
for a total value of Rs. 7.75 lakhs have
been received against M s, Security Prin-
ters of India 1td., Kanpur.

(b) Necessary enguiry is being made,

(¢} Al present enquiries are being con-
ducted through the Director of  Indus-
tries, U.P.

(d) Findings are still awaited,

(e) Does not arise.

Re-Opening of Martin Light Railway

314, SHRI JOTIRMOY HOSU:
SHRI SAMAR GUHA

Will the Minister of RAILWAYS be
pleased to state the exact position with
regard to the issue of re-opening of Mar-
tin Light Railway in West Bengal clos-
ed down over a year ago?

THE MINISTER OF RAILWAYS
(SHRT T. A. PAD: It has been agreed
in principle that the Light Railways in
West Bengal will be re-opened. A deci-
sion as o how and when the railway
lines will be re-opened will be taken by
the Ministry of Railways jointly with
the Government of West Bengal.

Visit of Indian Railway Team
Abroad

315 SHRI SHRIKISHAN MODY !
SHRI K. LAKKAPPA -

Will the Minister of RAILWAYS be
pleased 1o state:

(a) whether seven-member team of the
Indian Railways had gone on a seven-
week tour recently 1o some foreign coun-
tries: and
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(b) whether the tour was useful for
any special project. and if so, the salient
features of the project?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD : (a) Yes

(b) Tour was useful for Underground
Railway Project Calcutta having the
{ollowing salient features:-—

Dum- Dum to
Tallyganj
1. Kms

(i1 Alignment

(it Tength

(i) Cost Estimate . Ra 140 crores
(iv) Time of Construe- 7 years from
tion, 197273

(v} Foreign Exchange  Rso2i.7 crores
1. million
Cul
Caver.
2. Driven Tun.

nel.

(vit Passenger/day
(vit) Comstruetion Met- 1, and

thiod.

(wiii) Journey time from

o endd Wwanother. 2 minutes

(it Fae Not yet dedi-
dedd.
Revised Indo-Afghan Trade
Agreement

3116. SHR] SHRIKISHAN MODI:
SHRI PURUSHOTTAM
KAKODKAR :

Will the Minister of
TRADE bhe pleased to state:

{a) whether  revised  Indo-Afghan
Trade Agreement has been finalised; and

FOREIGN

(b} if so, the sailent features thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORLIGN TRADE
(SHR1 A. C. GEORGE): (a) and (b)
The Indo-Afghan  Trade Arrangement
for 1972-73 period was  signed in - New
Delhi on Fehruary 20, 1972, Attention
is invited to the answer given in reply to
part (by of Unstarred Question Nuo, 113
on the 14th March, 1972, whercin the
salient features of the Trade Arrange-
ment were mentioned.,

2. The Trade Arrangement has not
been modified but as was stated in reply
to Starred Question No. 95K on the 23rd
of Muy, 1972, there were talks between
officials of India and Afghanistan with
a view to explain  the  provisions of a
Public Notice issued on March 20, 1972,
in regard to imports from and exporis
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to Afghanistan. Duriog the discussions,
certain difficulties were brought to  the
attention of the Indian side. In order
to overcome these dificulties, a fresh
Public Motice was issued on June, 30,
1972, in supersession of the earlier Pub-
lic Notice,. Copies of the Trade Arran-
gement and of the Public Noties are
available in the Parliament Library.

Idio-Soviet Trade Agreement
3117. SHRI G, Y. KRISHNAN :
SHRI PAMPAN GOWDA

Will the Minister of
TRADE be pleased 1o state

(a) whether an agreement has _hcen
reached between India and  Russia re-
garding Indiun Textile Products; and

FOREIGN

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI A, . GEORGE): (a) and (b,
The 1972 Trade Protocol  with USSR

provides for the export of Printed cotton
cloth and other colton piece  goods,
Ready-made garments. Hed-Linen, towels
and hand-kerchiefs, woollen  Knilwear
and woollen Textles from India.

In addition 1o the above, a  contract
has been signed between Cotton Textiles
Export Promotion Council, Bombay and
V /0 Exportljan, Moscow, for supply of
cotton to Indian by the Soviet Union for
conversion into cotton fabries and
Fowels 1o be eeported 1o the USSH.
India would receive the cotton free of
cost and will get conversion  charges.
Items hike Roller printed Chintz, print-
ed satin, bleached  sheeting,  hleached
poplin and Towels are covered under
this deal,

Theft of Railway Fittings
3118 SHRT MUKHTIAR SINGH

MALIK : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there has been increase in
the number of cases of theft of railway
fittings in the recent years:

{b) i so. the reasons therefor; and

(c) the total loss to railwavs due to
such thefts during the last three years?

THE MINISTER OF RAII WAYS
(SHRI T. A. PAD: (a) Yes, to some ex-
tent,
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(b} Due to the disturbed law and order

conditions in some parts of the country

particularly in Eastero region.

(c) The total loss to the railways duc
to thefts of railway materials and fittings
during the last 3 years is as under:—

Year N of  Pioperty  Property
gAsts losst Roevovered
registered (s (Rs.i
110 LTI HRO0.050 4.002,q02
1970 . AT 4non720 688,545
1971 . anfio Boerasr Gy
1072 25,051 LLLLAAE 247000

(Upto June, g2,

Stopping of Loans to the Punjab State
Electricity Boaurd for its Rural Scheme

3119, SHRT MUKHTIAR SINGH
MALIK : Will the Minister of IRRIGA-
TION AND POWER be pleased 1o
state

(a) whether Rural Electrification Cor-
poration has stopped  advancement  of
sanztioned loans to the Punjab  State
Electricity Board for s rural scheme;
and

(b) if su, the reasons thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 B. N. KUREEL): (a)
and (b1 No. Sir. In all 17 schemes
have been sanctioned so far by the
Rural 1 lectrification  Corporation  for
rural electrification in Punjab.  First in-
stalment  of  loan  amounting to Rs.
66,712 lakhs in respect of 12 schemes
has since been disbursed 1o the Punjab
State Tlectricity Board. The amount for
the other schemes will be released by
the Corporation on completion of  the
formalitics in regard 1o furnishing  of
documents by the State Electricity Board.

Review of Indo U.A.R. Trade
Agreemesnt

1120, SHRI R. S, PANDEY : Will
the Minister of FOREIGN TRADE be
pleased to state:

AUGUST 22, 1972

Written Answers

{a) whether talks have been held re-
cently with Egypt to review the present:
trade and commerce belween the (wo
countries;

120

(b) whether any new agreement has
since been signed with Egypt to promote
trade with that country; and

e} if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GFORGE):  (a) to {c). In
April 1972 mid-term Trade Review Talks
were held with ARE in Cairo to review
the working of the current Indo-ARE
Trade Arrangement. There was no ques-
tion of concluding anv new Agreement
during those  talks since the current
Trade Arranpement is valid up 1o 30t
September, 1972,

However. in the first week of Septem-
ber, 1972 Fgyptian trade delegation s
expected to come to Delhi to negotiate
a new Trade Arrangement for 1972-73

Privately owned Flectricity
supply undertakings

321 SHRI RS, PANDEY: Wil
the Minister of IRRIGATION AND
POWER be pleased to state the  total
number of privatelv owned  electricity
supply undertakings in the country ?

THFE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
FOWER (SHRI1 B. N. KUREEL): The
tota] number of privately owned clectri-
city supply undertakings in the country,
including cooaperatives and private com-
panics, is 133 as on 31-3-72.

Chittaranjan Locomotive Works

3122, SHRI1 R. 5. PANDEY: Wil
the Minister of RAILWAYS be pleased
1o state:

fa) whether the Chittaranjan [ ocn-
motive Works have recently entered into
the export market;

(b1 if so, the main items produced at
the Chittaranian  Locomotive Works
meant for export and the countrics from
where orders have heen received: and

() the total exports which have malte-
rialised so far and the forcign exchange
earned therefrom?

THE MINISTER OF RAILWAYS
{SHRI T. A. PAD: (a) Yes.
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{b) The main items produced for ex-
port at the Chittaranjan Locomotive
Works arc mono blocks for points and
crossings supplied to Iran, locomotive
spares supplied to Syria, traction motors
magnel frames supplied to France and
steam locomotive  boilers supplied  to
Burma.

(c) The total value of these exporl
orders is about Rs. IR lakhs of which
approximately Rs, 13 lakhs have been
realised so far.

Fall in rate of Exports

3123, SHRI  NAWAL  KISHORE
SHARMA :
SHRI P, K. DEO:
Will the Minister of FOREIGN

TRADIE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to news item ap-
pearing in the ndian Express dated the
26th July, 1972 showing skeich of fall
in the rate of export of Indian commo-
dities and if so, Government’s reaction
thereto;

(b} whether the imports have shown a
steep rise in the country;

(¢} if so. the extent to  which India
suffered a loss as a result of fall in ex-
ports and rise in imports; and

(d) the steps which Government pro-
pose to take to increase the exports,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT A. C. GEORGE): (a) Yes.

(b) Yes.

fc) and (d). Exports have continued to
rise. The rise in imports was unavoid-
able. Measures are constantly under re-
view for increasing the country’s  ex-
port earnings.

Indian Trade lodustry Facing Crisls due
o Wapgon S

1124 SHR1  NAWAI. KISHORE
SHARNMA = Will the Minister of RAIL-
WAYS be pleased to state -

(a) whether the attention of Govern-
ment has been drawn towards a  news
item appearing in the dailv Hindusian
dated the 30th July, 1972 regarding the
concern cxpressed kv the Federation of
Tndian Chamber of Commerce and In-
dustry over shortage of wagons; and
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(b) if so, the steps being taken by Gov-
ernment 10 meel the silualion?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) Yes.

(b) Loading in and for destinations in
the Eastern sector, particularly in West
Bengul, suffered due 1o serious disloca-
tions 1o railway working and heavy im-
mobilisation of wagons on accoumt of
various anti-social sctivities till the last
quarter of 1971 and  heavy Defence
maves thereafter.  Availability of wagons
also suffered due W drop in the release
of loaded wagons in Calcutta-Howrah
arcas from ahout 80, in the past 10
657 in recemt  months.  Delention o
loaded wagons were heavy even in the
Power Houses.  Railways are following
up the slow release of wagons with the
trade through dilterent  Chambers  of
Commerce and are also planning to open
additional termmals in Caloutia area,

Due to sustained etforts, the average
daily loading of coal from Bengal  and
Bihar ficlds went up o 5707 wagons
from S484 and 5444 wagons respective-
Iy during the months of May and June,
1972 Efforts are continuing to step up
loading Turther by accelerating  move-
ment of wagons further. reducing  the
percentape of wagons  ineffective and
Procuring more wagons.

Committee to cxamine decline of Tea
Export to UK. and other Furopean
Countries

25 SHRI  NAWAIL  KISHORE
SHARMA - Will the Minister of FORE-
IGN TRADE be pleased to state :

(1) whether & Committee has been set
up to examine the cause of decline in
demand of Indian tea in U.K. and other
European countries; and

(b} the steps which Government pro-
pose to take to increase the export of tea
to those countries?

THE 13 PUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORCGT): G und (hy,
Although no Commitiee has been Apeci-
fically set up 1o cxamine the canse of
dectine in demand of Indisn tes in U K
and other Turopean countries.  several
steps have beer are being taken 1o hoos
up tea exnarts to these countries which
include jomt promaotion with establish-
ed P_:ncl(cr'. sumpling and store demon-
strations sunnoriine Indian ten packs and
participation in fairs and exhibitions,
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Fly over-bridge on Remuna Level
Crossing at Balusore, (rissa

3126. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a2) whether the fly over-bridge on the
Remuna level crossing at  Balasore,
Orissa has been sanctioned; and

{b) if so, the reasons for not starting
the work so far?

THE MINISTER OF RAILWAYS
(SHRIT, A, PAL: (1) The proposal for
construction of a Road over-bridge on
the Remuna Road  level  crossing  at
Balasore has been included in Railway's
Works Programme of 1972-73.

(h) The site of the over-bridge as well
as the plans and estimate are yel to be
finalised by the Government of Orissa.

Increase in the Time of Halt of Madras
Mail at Balasore, Orissa

3127, SHRI1 SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased 1o state

(1) whether the Madras Mail halt at
Balusore (Orissu) s proposed 1o be in-
creased to 12 minutes as befure; and

(b) if =0, from what date?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAIL WAYS (SHRI
MOHD. SHAFI QURESHI) @ (a) No.

(b) Does not arise.

Proposal 1o run 2 Delux Train between
Howrah and Madras
3128 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased (o state:
(a) whether Government intend  to

run a deluxe train between Howrah and
Madras; and

(b) if so, from what date?

MINISTER OF RAILWAYS
(a) No.

THE
(SHR1 T. A. PAl):
(b} Does not arise,

Flood protection Scheme for Buda
Balanga River
312w, SHRI SHYAM SUNDER

MOHAPATRA: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:
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{a) whether Orissa Government have
prepared any flood protection scheme
for Buda Balanga river of Balasore Dis-
trict; and

(b} if so, the name of scheme and pro-
gress made thereon so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
and (b). No flood protection scheme on
the Budu-balanga river has  yet  been
preparcd by the State Government of
Orissu.  However, there is a proposal
for constiuction ot a dam over the river
Buda-balanga at Kulianu for flood con-
trol and irrigation purposes. The State
Government are carryving oul invesliga-
tions for this dam.

Project Schemes submitted by Orissa
Government
3130, SHRI SHY AM SUNDER

MOHAPATRA :

SHRI ARIJUN SETHI:
Will the Mmister of  TRRIGATION
AND POWER bhe pleased to stale :

(a1 whether Gosernment of  Ornssa
have recently submitied projects schemes
for two major irvigation projects of
Bhimkuda and Rengali 10 the Centrai
Water and Power Commission; and

(bY whether Central Water and Power
Commission has studied the schemes and
if so, ils reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
Gy and (b, The project  report of
Rengali Dam on the Brahmani river
in Orissa has recently been received ag
the Centre and is presently under scru-
tny in the Central Water and Power
Commission. The Bhimkund project 1s
expected to be finalised by the State Gov-
ernment by the end of September, 1972,

Nationalisation of Aleminium Import
and Export

J3L KUMARI KAMLA KUNMARI
Will the Minister of FOREIGN TRADE
be pleased (o state:

(a) whether Government propose ta
nationalise th2 export and  import  of
Aluminium and its raw malerials and
products. and
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(b) if so, the salient features of the

proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) und (h).
Import of aluminium is canalised through
the Minerals and Metal Trading Corpo-
ration. There is no proposal, at present,
for canalisation of export of aluminium
metal or aluminium alloys.

Import/Export Licences to Small Scale
Indusiries

3132, KUMARI KAMLA KUMARI:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether small scale industries have
to face problems in getting import-ex-
port licences;

(b) whether Government issue licences
within a period limit; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI1 A. C. GEORGE): (a) Procedures
for the grant of import licences to small
scale industries have been made as sim-
ple as possible.  These procedures are
kept under constant review and remedial
measures are taken as and when diflicul-
ties arise.  On the export side, most of
the commodities are not controlled and
do not require a licence.  In the case of
cantrolled commodities,  the  shipping
hills for export are passed generally on
the same day.

(b and (¢l A tme Limit of 30 duvs
has been lixed Tor disposal of applica-
tons for import of raw materials, com-
ponents and spares. and 60 days in res-
pect of applications for import of capi-
tal goods.  These time limits are appli-
cible where applications are complete in
all respects, Bvery eflort s made 1o
adhere 10 these time hmits. A longer
time is taken in the disposal of apphea-
tions which contain deficienzies or where
a large number of applications are re-
ceived at about the same time particu-
larlv towards the close of a licensing
period.

aE & oA (qeteT md) a6 W
ot & fag sfaerd gara sam
fwan man dom

3133 =l YW W wearm : ¥
W ot gz 911 1) w1 L

fe—m11 L5.5.72
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(%) w1 18 /1, 1972 F1 697 Fo
258 AT 394 ¥ vF afcezas afawrd
% fau saws 7 Toom off anm @&
FaTs atrd 3 fan arcfue fear mm
a3

(7) 7w afrs T3 afuwid 3w
AR I AT FHAA T ATA LA T FFRT
g

() @ar Famdas 7 3% afawrd
T 4627.20 To ¥ Ufg a@ F71 &
ferg w7 &; T

(=) =fz g, a 3% afg sz 9=
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o 7@t
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(1) &7 (=). w97 7€ FZAT
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g freelt @t arl & foad oA
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(=) afzat, a1 3% S0 frr & orfaal
% fFa-fea sfzaal &1 sofeem
a7 gar;  #R
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T faqyi & arara A aqafty 61 | 73
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Fixing Price of Cofton Yarn

341 SHRI P. K. DEO: Will the
Minister of FOREIGN TRADE be
pleased to state :

() whether Guvernment are planning
to fix prices of cofton yarn;

() whether it will give any relicf either
to producers or colton yarn manufac-
turers or textile mill owners; and

()il 50, the extent thereof?

THLE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b and (v). Do not arise.

Transit Facilities to Nepal for Tralning
with BRangla Desh

3142, SHRIP. K. DEO:
SHRIS. C. SAMANTA :
Will the Minister of FOREIGN

TRADE bc pleased to state:
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(a) whether Government of India
have offered overland transit facilities to
Nepal for trade with Bangladesh;

(b) il so, the reaction of the Nepalese
Government in this regard; and

(¢) whether Government of India had
consulted the Government of Bangladesh
before making this offer to the Nepalese
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C, GEORGE): (a) and (b). It
was agreed between the Government of
India and the Government of Nepal at
the time of signing the Treaty of Trade
and Transit 1971 that for Nepal to deve-
lop and diversify her trade within the
region, overland routes will be provided
to Nepal lhmuch regional or snb-rcgnon-
al cooperation agr when
ly satisfactory trade and transit arrange-
ments between India and other regional
member countries cocerned take place.

(2) The Government of Nepal and the
Government of Bangladesh  are  both
aware of India's willingness to provide
facilities, in terms of this, for trade bet-
ween the two countries,

Differcnces between States over the
Appointment of High Court
Judges

3143 SHRI P, K, DEO:  Will the
Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to u press report
m the ‘Statesman’ of 20th June, 1972
under the heading "Dilferences in States
aver Judges' Choice—Centre to  speed
up appointments™; and

(b) if so, the reaction of Government
thereta?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) and (b). Government
have seen the press report referred to.
The procedure for appointment of High
Court Judges is laid down in Article 217
of the Constitution, There is no propo-
sal to change the procedure.
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Reorganisation of Colr Industry
in Kerala

3144, SHRIC. K. CHANDRAPPAN :
SHRI VAYALAR RAVI:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the centre has not yet
given to Kerala Rs. 15 crores for the
reorganisation of coir industry as propo-
sed by the Study Group of the Planning
Commission;

ib) M so, the reasons therefor; and
{c) when it is likely to be given?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (¢). The
Study Group set up by the Planning
Commission did not make any proposal
to give Rs. 1°50 crores to the Kerala
Government for the reorganisation of
the coir industry. However, a request
for the grant of a soft-loan of Rs, 150
crores for revitalising the coir industry
in Kerala was received from the State
Government. The proposal sent by the
State Government mainly related to re-
vitalising 25 cooperative societies.  De-
tailed steps proposed to be taken lo
ensurée that the societies would become
viable and credit worthy had not heen
I:I'llllt‘:lt(?d. The State Government was
informed that unless future viability and
satisfactory working of the societies was
ensured, interim assistance would not
be of abiding value. It was proposed to
send a team of officers 1o discuss the
matter in detail, but the State Gowvern-
ment have not accepted this proposal.

Rehabilitation of (ustees of Pong
Dam

3145. SHRI PRABODH
DRA: Will the Minister of
TION AND POWER be

state :

CHAN.
TRRIGA-
pleased to

fa) how Government propose to reha-
bilitate the skilled and unskilled labour
that will become surplus with the com-
pletion of Pong Dam:

(b) whether thousands of oustees of
Pong Dam are not yet settled in  the
Rajasthan Canal area as was decided at
ihcd!imc of the construction of the dam;
an,

(c) if so. the reasons thercfor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): ({a)
At present so far as possible the work-
men rendered  surplus  at Pong  Dam
(Beas Project Unit-Il) are being accom-
modated against vacancies on Unit-1 of
the Project.  Efforts will also be made 1o
obtain * preferential treatment for  the
workers of this Project for appointment
in sirmlar other projects im the region
as far as possible.

(b} and ich. There has been some de-
lay in the rehabditation of oustees on
account of divergence of views between
Rajasthan and Himachal Pradesh on
matters relating to eligibility of oustees
for allotment of land in Rajasthan Canal
arca. The matter has been almost resol-
ved and it would now be possible to
expedite the movement of the oustees
from Pong Dam Area to Rajasthan.

Decision taken to constroct

‘Theln-Dam
3146. SHR1 PRABODH CHANDRA :
Will the Minister of IRRIGATION

AND POWER be pleased to state:

(a) whether any definite decisions has
been taken for the construction of Thein
Dam: and

(b} if so, the time by which Govern-
ment expect to start the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
and (b). It has been decided that a4 Dam
on a river Ravi will be  constructed at
Thein, but there are some inter-siaie as-
pects of the Project, which are yet to be
settled  among  the concerned  States,
These matters are still under discussion
with the States.

Indian Handicrafts Fmporia Abroad

1147. SHRI PRABODH CHAND-
RA : Will the Minister of FOREIGN
TRADE be pleased to state the names
of the countries in  which emporia of
Indian handicrafis have been npened and
what i the financial position of these
emporia?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : The Handi-
crafts & Handlooms Iizpnrls Corpora-
tion runs four “SONA" shops shroad
which ulso sell Indian Handicrafts.
These are located at New York, Boston,
Nairobi and Paris,  The profit/loss
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figures of these “SONA" shops for the
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last four years are given below :

New York . . . . .
Busion f . . . . .
Nairobi . . . .

Paris . - . .

(Ras. in lakhs)
1968-6  1969-70  rgyo-yr  1971-72
(+)8.9¢ (+)1.65 (+)4.09 (—13.86
(+)1.32 (+do.61 (+lo.40 (—)o.35
(+)2.50 (—)1.58 (—lo.12 (=)o.93
(+1o.50 (+)3.63 (—)o.46 (+)0.16

Completion of Pavillons at Asiaa Fair

3148. SHRI PRABODH CHAND-
RA : Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether a number of pavilions
in the Asian Fair proposed to be held
1972 have not becn constructed mccor-
ding 1o the time schedule; and

(b) if so, what steps Government
propose to take to complete these pavi-
lions in time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
All the Fair Organisation’s construc-
tions are Foing according to  schedule.
Out of ninety-six participant pavilions,
eighty-three are under construction and
the remaining are at various slages of
finalisation of their plans & contracts.
They have becn asked 1o expedite their
work and we do not anticipate  diffi-
culties in completion of these pavilions
in time.

Impact on Indo-Bangludesh Jute Trade
Consequent on China's offer to bay
Jute from Bangladesh

3149. SHR1 HARI KISHORE
SINGH :  Will the Minister  of
FOREIGN TRADE be pleased to

state ©

(a) whether China has olfered to buy
substuntial quantity of raw jute from
Bangladesh at a higher price than the
prevailing international price ; and

(b} if so, the likely impact of this
move on Indo-Bangladesh trade and the
steps tuken by Government in  this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) Govern-
ment has no information on the subject.

(b) Does not arisc.

Purchase of Cotton from open market
by Government run Mills

3150. SHRI HARI KISHORE
SINGH : Will the Minister  of
FOREIGN TRADE be pleased to
state :

(a) whether the Cotton Co
of India imports ncarly Rs. 13
worth of colton per annum ;

ration
Crores

(b) whether “sick” cotton mills run
by Government buy cotton from open
market and not from the Cotton Corpo-
ration ;

(c) if so, the reasons therefor; and

(d) whether there is any proposal to
change this policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
({SHRI A. C. GEORGE) : (a) No, Sir.
During current cotton year the Cotton
Corporalion had imf;u}rted foreign cot-
ton of the value of Rs. 56.76 crores
upto July, 1972,

(b) The mills being run hy the
National Textile Corporation have been
advised. other things being equal. to buy
cotton from the Cotton Corporation of
India.

(c) and (d). On purely economic
grounds, the mills would buv colion
from the open market, if it is available
at cheaper rates.
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West Bengal Gevernment's request f

Rallway Experts to rum Martin's Uﬁrl
Rallway

SHRI INDRAJIT GUPTA :
SHRI SAMAR GUHA :

Will the Minister of RAILWAYS be
pleased to staie :

{a) whether the West Bengal State
Government has requested the Centre 1o
send a team of Railway experts to advise
and assist them in matler of reopening
the Martin's Light Railway ;

(b) if so, the progress made in this
regard ; and

3151,

(c) whether Government would bear

any part of the burden involved in
ning and operating the said
Railway ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) Yes.

(b) A Committee of Fxperts has
since been set up by the Eastern Rail-
way, The Committee has been asked
to expedite the report.

{c) This will be examined in consul-
tation with the Government of West
Bengal.

Late running of trains and over-
crowding in Bandel Katwa sub-
urban section (Eastern Rallway)

3152, SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether representations  have
been received on hehalf of a number of
R1I|“'I)‘ passengers associations regard-
ing the neglect of the Bandel-Katwa
Suburban section of Eastern  Railway
(Howrah Division), resultmg in  late
running and over-crowding ; and

(b) the action bheing taken to intro-
duce shuttle services between  Randel
and Katwa 7

THE DEPUTY MINISTER IN THE
MINISTRY RAILWAYS {SHRI
MOHID. SHAFT QURESHI) : (a) Yes.

(hy 47 Upr4a8 Dn.  Bandel-Katwa
Locals which were cancelled from 12th
December, 1971 for movement of high
priority traffic during Emergency have
h‘.)g!r‘l' re-introduced  from  Ist August,
1972
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Electrification and Doabling of the
Toack of the BandelEatwa Suburban
Section (Eastern Rallway)

3153. SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state :

136

(a) the reasons for non-clectrification
of Bandel-Katwa Suburban Section of
Lustern Railway ;

(b) whether pending  electrification,
Diesel Engine is proposed to be intro-
duced ; and

(c) the action being taken om the
passcogers’ demand for doubling of the
track on this section ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) An examina-
tion of the existing and anticipated
traffic oo the Baodel-Katwa soction
reveals that the existing as well as the
anticipated traffic at the end of 1973.74
and even beyond can be easily worked
with the existing mode of traction. As
such, electrification of the section is
not considered justified from the econo-
mic as well as operational poing of view
in the near future,

(b) Not at present.

(c) There is no traffic justification
for doubling the track as sufficient
spare capacity exists to cater for the
anticipated increase in traffic, if any, in
the ncar tuture.

Action taken .against. Firms for oot
meeting Export Obligations
3154, SHRT INDRAJIT GUPTA:
Will the Minister of FOREIGN TRADE

be pleased to state :

{a) whether the firms who did not
mieet their export obligations in 1970-71
and 1971-72 have been prosccuted ; and

(b} if not, the rcasons therefor?

THE DLPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A (. GLORGE):  tay and ‘b).

The information is hems collected and
will be placed on the Table of the
House,

Export of Lenwes for Spectacies

3155. SHRI M, 5. SIVASWAMY :
Will the Minister of FOREIGN TRADE
be pleased to state :
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(a) whether India has started the

export of lenses for spectacle to foreign
countries ;

(b) if so, the names of the countries
to which the lcnses are exported ; and

(c) the quantity and value of the
exports made, country-wise, for the last
three years 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) Separate
trade statistics of lenscs are not main-
tained. However, Optical elements,
Unmounted which includes lenses for
spectacles have been exported.

(b) and (c). Export of “Optical ele-
ments, unmounted™ is given in the state-
ment enclosed.

StaTEMENT
(Value in Rs. 'ooo'
Quantity in Nos.)
1969-70 1970 71 1971-72
Name of  the —_— ad ?____._
Country Quy.  Value Qty. Value Quy. Value
(upto Feb." 72)
South Yeman Pro-
ples Republic . 70 1 283 2
Bahrein Is. . 2Bo 2 . .
Nigeria 288 3 . . e
Ethiopia 216 2
Lebanon ‘e we 216 .2
Torar by8 6 499 4 ;Er__ 0.2
Export of Tea, Coffee and Jute Tea:
UK., USSR. Afghanistan, Sudan,
3156. SHRI M. 5. SIVASWAMY : Fgypt. USA. Irsh Republic, Irag,

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the names of the countries to
which India exported tea, coflee and
jute during the years 1970-71 and 1971-
72,

(b) the guantity and the value of the
exports made during the said period ;
und

(c) the expected exports to be made
during the year 1972-73.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The
following are the principal countries to
which India exported tea, coffee and jute
during 1970-71 and 1971-72 :—

Poland, Canada, West Germany, Nether-
lands,  Australia, Iran, Jordan and
Tunisia.
Coffee :

(A)Y US.A. and Canada.

(B) Countries of West Europe inclu-
ding U.K., Europcan FEconomic
Community, Scandinavian
countries  and European Free
Trade Association countries.

(C) Fast Ewropean countries of
11.SS.R., Poland, Hungary,
Rumumnia, German  Democratic
Republic, Bulgaria, Yugoslavia
and Czecholsovakia,

(DY Oceania.

(EY Middle East Countries.
(F) Far East countries.
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Raw Jute :
During 1970-71:

* During 1971-72:

Belgium, Fiji, Islands,

U.K, and U.5.S.R

Australia, Belgium,
Bulgaria, Germany
(West), Ttaly, Ja-
pan, Morocco,
Spain, Sweden,
Uganda, U. K.,

U. 5 A and US,
5. R.

Valuel
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Export orders for Indlan Carpets

3157. SHRI PAMPAN GOWDA :

SHRI C. K. JAFFER
SHARIEF :
Will the Minister of FOREIGN

TRADE be pleased 1o state :

(a) Whether there is o good demand
for Indian carpets in foreign countries;

(b} Quantity
(inth. (inRs./ .
tonnes)  crores) (b) if so, the value of orders receive
Tea eddbthovcmmenr {ﬂrrlhe'cumll-. year
N . and the amount of foreign exchange
7ot . + 305.04  153.57 likely 1o be carned during this year ; and
1971-72@ . uz1B.rg 162, 38@

-Goffee (c) the forcign exchange earned
g0-91 . 31.875 23.99 during the last three years, countrywise 7
1971-72 . 38.450 a3 . H7

Raw Jute THE DEPUTY MINISTER IN THE
197071 R . MINISTRY OF FOREIGN TRADE

s ?-{:J :_-"34 (SHRI A. C. GEORGE) : (a) Yes,
1971-72 . 24.893 . Sir.
(April-Feb.) s
. %:at'::“y (5‘,':.;{': ] (b) The Government does not
‘mnm_'ﬂ crores) reccive any orders. However, according
to information received from the trude
Tea 220* 157.7% and other sources, it is expected that
Coffec . 40.9 24.54 :l:pnﬂs of woollen uturrn:ts,]1 Tugs ang
) : : - . druggets  etc. may reac aroun:
Raw Jule B amal i, Re. 18.50 crores during 197273,
tities provided  in
the  Trade Plans tc) The information regarding export
with U 5. 5 R. of carpets for the last three years
and Poland. country-wise is cnclosed.
Statement
Country-wise Exports of Woollen Carpets, Rogs and Druggets
including namdahs
(Rs. in lakhs)
Country 1y6g-90  1g70-71 1971-72
tApril-Tec.
1971)
Euwrope :
1. Belgium-Luxumbourg . 27 41 39.97 23 BB
2. France il 1y qh 1 .62
3. West Germany 123 Ou 19955 qra.23

@ Provisional,

*This is subject to cyport quota restrictions that may be imposed by ad Ao arran-
grments under the Food and Agricultural Organisation.
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Coutry 196g-70  1970-71 1971/72
(April-Dec,
1971)
4 Italy . 6.55 B.35 7.05
5. Netherlands . 20.37 20.18 24.81
6. Denmark .38 9.54 7.16
7. Sweden 16.99 15.07 15.58
8. Swiwerland . 6.14 14.30 10.49
9. UK. 183.78 183.49 120.20
10. U.S.5.R. 14.40 B.25 61.49
ECAFE Region :
1r. Australia . 74 .64 90.05 61.76
12. Hong Kong o.48 1.84 0.53
13. Japan . . 2.60 4.16 5-33
14. Malaysia ' 0.34 0.46 o.6o
15. Singapore . 5.8z q.13 2.16
West Asia :
16 Aden . 0.3 0.07 v.02
17 Kuwait 0-49 0.B6 0.43
18 Lebanon 0.57 1.22 1.80
19 Saudi Arabia 0.45 0.05 o.16
Amarica :
20 ULS.AL 4h1.24 360.08 257.01
21 Canada 168,75 9o .92 [T
uz Other countries EE R 5. 41 10.25
ToTaL 1 .n':p‘. |:H- ;:‘;94 .30 1,002 ;

Recovery of Ballot for
1971 Lok Sabha Poll from a Dealer

3158. SHRI SHY AMNANDAN
MISHRA :

SHRI RAM PRAKASH :

Will the Minister of LAW AND
JUSTICE be pleased 1o state :

(a) whether Government's attention
has been drawn to the disclosure made

in the Maharashtra Assembly on June,
26, 1972 as reported in the “Free Press
Jowrnal®  dated the 27th June, 1972
that a large number of ballot papers for
the 1971 | 1o the Lok Sabha were
recovered from a dealer ; and

(b if so, the action taken to trace
the origins of theso balloy papers and
the reaction of Central overnment
thereto ?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) Yes, Sir.

(b) The matter is being got investi-
gated by the Election Commission.

Public Sector help for Export Houses

3159. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
FOREIGN TRADE be pleased to state :

(a} whether Government have drawm
up any scheme under which public
sector will help the export houses ;

(b) if so, the outlines thereof ; and

(¢) when the scheme will be imple-
mented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) : (=) No, Sir.

(b) and (c). Do not arise.

Flood Control Scheme of Brahmani and
Baitaranl Rivers and lrrigation plan for

3160. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to
Hale :

{a) whether any scheme relaling to
flood control of Brabmani and Baitarani
nvers and a Rs. 135 crores—Irrigation
Plan for Orissa was discussed at  the
Srinugar Confercnce of State Irrigation
and Power Ministers; and

_(h) if so, the oulcome of the discus-
sion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N. KUREEIl): {(a)
and (bl No specific flood contral and
irrigation schemes were discussed at the
Conlerence of the State Irrigation and
Power Ministers held st Shnagar  in
June, 1972,

Recommendations made by the Cyclone
Distress Mitigation Committee

1161, SHRI CHINTAMANI PANI.
GRAHI ; Will the Minister of IRRIOA-
TION AND POWER be pleased to

SRAVANA 31, 1884 (SAKA)
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refer to the reply given to  Unstarred
Question No. 1394 on the 8th August,
1972 and state thc recommendalions
made by the Cyclone Distress Mitiga-
tion Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : In
their report, the Cyclone Distress Miti-
gation Committee, Orissa have made 59
recommendations. These relate to:

(1) Meteorological organisation for
the detection and tracking of cyclonic
storms ;

(2) Dissemination of meteorological
warnings ;

(3) Cyclone Distress Mitigation
Measures ;

(4) Model cyclone plan; and

(5) Machinery for implementation of
the various Cyclone Distress Mitigation
measurcs.

The important specific _recommenda-
tions made by the Commilice are given
in the Statemcnt laid on the Table of
the Houwse. [Muced n Library. See No.
LT—3474/72].

Implementation of recommendations
made by the Ministers’ Commitice on

Floods and Flood Relief by Orisma
Government
3162, SHRI CHINTAMANI  PANI-

GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleawd to
refer 1o reply 1o Unstarred  Question
No. 1964 given on  4th April, 1972
regarding Reports of Commitiee  on
Floods and lood  Relief  and  state
whether the recommendations madde by
the Minister’s Committee on Floods and
Flowd Hehiet are bemg implemented by
Orissa Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N KUREFL) : The
report of the AMmisters” Comnuttee on
Floods and Flond Relicl was sent 1o the
State Government of Ornssa in - Apnl
1972 for tuking appropriate action on
the recommendation made by the Com-
mitlce.  The State  Government  have
bheen requested to intimate the progress
of action taken by the end of August,
1972,
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Tobacco Board
3164, SHRI RAMKANWAR : Wil
the Minister of FOREIGN TRADE be
pleased 1o state :

ti) whether

Governmeng  contem-
plate formation of a Tobacco-Board ;
(b1 if so, the functions and the
constitution of the Board ; and

(¢) how would it help production
and export of tobacco ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GFORGFE):  (a) 1o (o)
Yes. Sir. It has been decided to set up
Tobacco Marketing  Board  for  flue
cured virginia Tobaceo. The constitu-
tion, functions etc. of the Board arc yet
1o be finalised.

AUGUST 22, 1972
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Lifting of Ban on Indlan Cigarettes b
Nepal d

3165. SHRI NIHAR LASKAR :

SHRI B, K. DASCHOW-
DHURY:
Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether Nepal has lifted the ban,
imposed in October, 1968, on the
import of Indian cigarcties ;

(b} if so, the present position in
regard to cxport of cigarcttes to Nepal ;
and

(c) the foreign exchange likely to be
carned therefrom 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) and (b).
Under the current policy of Govern-
ment of Nepal, import of only three
brands of Indian cigarettes is [perrmt"'fl
from India. The question of revising
this policy has been taken up with them,

(c) Since  payments  for  trade
exchunges between India and Nepal are
not made in free foreign exchange the
question  of earning oreign
exchange on export of Indian clgarcueu
to Nepal does not arise,

Export of Engineering Gooda through
Projects and Equipmeni Corporation

3166. SHRI NIHAR LASKAR :

SHRI RAMAVATAR SHAS-
TRI:

Will the

Minister of FOREIGN
TRADIE

be pleased 1o state :

(a) whether the Projects and Equip-
ment Corporation of India had succeed-
ed in doubling the expornt of enginecring
goods during 1971-72

(b} if so. the volume of exports made
in the last two years ; and

(¢) which are the more important
projects in - which Projects and Fquip-
ment Corporation has  shown active
interest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The Projects and l'quni)mcnl Corpora-
tion wus set up in April, 1971, In the
very first year of their operation, i.e.
1971-72, their share in the total exporty
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of engineering goods (estimated at about
Ks. 125 crores) amounted to Rs, 15.37
crores.

(c) The Projects and Equipment
Corporation has shown active interest
in tumkey projects pertaining to rail-
way syslems, textile and  industrial
plants,

Shipment of Iron and Manganese Ore

3167. SHR1 5. R. DAMANL: Wwill
the Minister of FOREIGN TRADE be
pleased to state :

(a) the figures of export of iron ore
agd n;:inganese ore dunbg 1970-71 and
1971~

(b) by how much they have fallen
behind the contracted and scheduled
quantities in each of these years and
the foreign exchange iloss resulling
thereby ;

(e} whether the urulupped quantities
stand cancelled or the buyers have
agreed for a carry-over of these short-
shipments to the current year over and
above this year's commitments; and

(d) the steps taken to ensure that
the entire quantity is shipped during
this year ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) : (a) India
exported 2008 million tonnes of  Iron
Ore in 1970-71 and 20.9 million tonnes
in 1971-72. Exports of manganese ore
during the vears 1970-71 and 1971-72
were 16,500 lakh tonnes and 1185 lakh
tonnes respeetively.

(b} Actual exports by the MMTC
fell shorg of scheduled quantitics by 87%
in 1970-71 and 9% in 1971-72 in  the
case of iron ore and by 137 and 33%
during 1970-71 and 1971-72 respectively
in the case of munganese ore. Foreign
Exchange therefore were dess by Rs, 4
crores and Rs, 6 crores in 1970-71 and
1971-72 in the case of iron ore and
Rs. 2.27 crores and Rs. 540  crores
during 1970-71 and 1971-72 respec-
tively in the case of mangancse ore.
Information relating to Goan Shippers
in regard to iron ore and Mangancse
Ore India Lid. in respect of maganese
ore is not available.

{¢) No uniform practice is followed
in this respect.

SRAVANA 31, 1894 (S4KA)
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(d) Some of the importunt sicps taken
1o increase the exports are improvement
in mining, supply of morc wagons for
transport, increase in rail capacity and
provision of mechanical loading at
ports elc.

Flood forecasting arrangements at Sisa-
pani and Barahaksctra in Nepal

3168. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased 1o state :

(a) whether any flood forecasting
arrangements have been made ai Sma-
pani und Barahaksctra in Nepal for the
rivers Kamala and Koshi and

(b) if so, the broad outlines thereof T

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
and (b). There is no flood forecasting
arrangement either at Sisupani or at
Barahaksetra. The Bihar Government
are however operaling a wirdess station
at Baruhaksetra for the transmission of
gauge and  dischirge  data to Birpur
for the operation ol Kosi Barrage.

Complaints regarding graft
againg officers of Godavard

Project

3169 SHRI RAM PRAKASH: Wil
the Minister of TRRIGATION AND
POWLR be pleased to state :

ta) whether Governmeny  have
received complaints ot graft charges
against certain officers  of - Godavari
Barrage Project

Charges
Barrge

(b whether Government had  refer-
red these charges to  Anti-corruption
Burcan for mnvestigation, anld

(c) if so, the findings of the Burcau ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL) : (a)
to (er. Terigation is a State Subject and
the execution of the Godavari Harrage
Project is the sole responsihility of the
Governmenp of Andhra Pradesh.  The
Government of India brought 1o the
notice of the State Government the poor
quality of work being done in the bar-
rage, and allegations against existing
set-up of officers. The Stale Govern-
ment were requested o review the posi-
tion and post an entirely new group of
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officers with strict instructions to execute
the work with full attention to guality
control.

Controversy over administrative control
of Bhurul Heavy Electricals and Heavy
Electricals Litd.

1170, SHRI RAM PRAKASH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

tu) whether there is  a controversy
between his Ministry  and  Industrial
Development Ministry over the question
ol administrative  control  of Bharat
Heavy Electricals and Heavy Electrical
Lud

{h) whether Government have consi-
dered the recommendation made by the
recent Conlerence of State Ministers of
Irrigation und Power that the adminis-
trative control of these two industries
should be transferred  to Ministry of
Irrigation and Power ; and

(c) if wo, the decision
Government thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
to (¢}, The Ministiry of Irrigation and
Power is in correspondence  with  the
Ministry  of Industrial Development
abouy the administrative control of the
Bharat Heavy Electricals 1td. and the
Heavy Electricals (India) Lid.

taken 'y

Free Rallway Passes to Employees to
travel from suburban residence to place

of duty

3171. SHRI RAM PRAKASH : Will
the Minister of RAILWAYS be pleased
1o stale

ta) whether the employees of Central
and Western: Railways get free Railway
passes 1o travel from  their suburban
residence 1o their place of duty;

b} whether their counterparts
working in Northern Railway get such
passes on payment only ; and

() il so, the reasons for this dis-
crimination ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI) : (a) Yes, in speci-
fled sections.

(b)Y On Northern Railway free resi-
dential card passes are permissible in
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the Delhi-Shakurbasti and Depyi-Kishan-
ganj-Tilak Bridge Sections. In other
Suburban Scctions, the facility of con-
cessional season tickets is available.

(c) Free Railway passes have been
granted in suburban sections only where
such facilities were in force prior to
14-]2-1953,

Recognition of North Eastern
Railway Mazdoor Union

3172. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased 1o state :

(a) whether a representation had
been made to the Railway Minister on
13th May, 1972 about some persons
getting recognition by  the Railway
Administration ( North Eastern Radlway)
impersonating in the name of the North
Erstern Raillway Mazdoor Union and
the Railway Minister had assured to
refer the matter to the Law Department
to ascertain if the correction can be
mude at that stage, if so, the result
thereof, and

(b) whether the impersonators had
secured illegul registration at Palna in
the name of the Morth Eastéern Railway
Mazdoor Union which is already regis-
tered at Kanpur, if so, Govemment's
reaction thereto ?

THE MINISTER OF RAILWAYS
SHRI T. A. PAl):  (a) and (b). A
rift developed within the North Eastern
Railway Mazdoor Union in August,
1965. Since then two groups of that
Union have been functioning under the
same name. For some time, the
Administration did not deal with either
of the groups.

Towards the middle of 1970, one
group was granted facilitics to deal with
the Administration. Thay group has got
itself registered under the same name
with the Registrar of Trade Unions
Bihar, Patna.  This registration was
cancelled by the Registrar of Trade
Unions, Bihar, on 14-7-1972, but the
operation of that Order has been stayed
by the District Judge, Patna,

The other group has been claiming
recognition and on  13-5-1972, some
persons met the Minister for Railways.
After discussion, the Minister for Rail-
ways stated that since important legal
issues were involved, he will seck legal
advice. The matter is receiving consi-
deration, This group contin to be
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registered with the Registrar of Trade
Unions, U.P., Kanpur till recently.
However, the Reglstrar of Trade Umions,
U.P. has cancelled the rcgisiration on
31-7-1972.

Faulty Comgﬂ:li&r:’ lo‘lquporl

3173 SHRI N. K. SANGHI :
SHRI BHOGENDRA JHA :

Will the Minister of FOREIGN
TRADE be pleased to state @

{a) whether Government’s  attention
has been drawn  to  the news item
appearing in the ‘Statesman’ dated the
27th July, 1972 under the caption
“Compilation of export data faulty";

(by if so, the quantum of actual
exporls and the quantum of exports
according to the figures compiled by the
Dircctor General of Commercial Intelli-
gence and Stalistics; and

(c) the sjeps being envisaged to
streamline the procedure to cosure that
correct statislics are maintained to faci-
litate proper planning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C, GEORGE) : (a) Yes,
Sir.

(b} India's exports including re-
exports during  April-December, 1971
according to the CI&S's initial com-
pilations amounted to Rs. 1194 crores
but subsequently this figure was revised
to Rs, 1153 crores and the figures of
cxports for the year 1971-72 was placed
at Rs. 1567 crores. Recently it has
however been discovered that substantial
exports to Bangladesh were not included
in these figures. This matler is being
investigated further.

(¢} A Committee is looking into ft.

Wagon deal with Yogostavis
3174. SHRI N. K. SANGHI : Wil

the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Railway wagon deal to
supply 3600 units to Yugoslavia has run
tn!n rough weather and that Yugm'lp\na
is likely to invoke the penalty ro»\r:uons
for late supply of wagons by

(h) whether Government have mudc
sure that the agencies entrusted with the
manufacture of wagons arc supplied
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with neccssary raw malerials in time for
competing the job as per schedule;

{c) whether the State Trading Corpo-
ration betore completing the deal had
finalised comtracts  with  agencies in
Yugoslavia for assembling the wagons
exported 10 Yugoslavie  in knocked-
down condition and  whether  penalty
provisions are incorporated in the con-
tracls ; and

(d) whether the agencies in India and
Yugoslavia will share any part of penaity
in case Yugus!avu enforces the penalty
Provisions, 1l any, in the agreement 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE) : (a) Con-
tractually, delivery of wagoms is to
start in January/licbruary, 1973, As
such, the invoking of penalty provisions
at this stage does not arise, However,
threc of the wagon builders have not yet
finalised their contracts with  Yugoslav
assemblers for assembly of wagons.

{b) Yes, Sir.

(c) Alongwith
Contract, the

signing the wagon
main  points regarding
assembly including detailed technical
operations, price, delivery schedule,
broud payment terms etc., were seltled
and Prolocols signed. Formal assembly
contracts on the basis of the Protocols
including mutual penalty provisions
were to be finalised by the wagon
builders individually,

(d) For Indiun default, penaities will
be borne by Indian agencies concerned.
For Yugoslav default, Yugoslav agencics
have aceepied penallies in proportion to
the value of work done by them.

Indo-Sudan Trade Agreement

3175. SHRI N. K. SANGHI : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Indo-Sudan
come to a stand-still ;

(b) if so, whether both the countries
have fulfilied their respective obligations
under the agreement reached last year ;

(c) if not, the unfuifilled obligations
of either country and what  steps  are
being taken to ensure that the apreement
is fully comphied with ; and

(d) whether some Indian exporiers
to Sudan are not ahle w0 discharge the
commitments already made ?

trade has
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE) : (a) to (d)
India and Sudan have a bilateral Trade
arrangement under which the trade bet-
ween the two countries  is  conducted
through a non-covertible  Special  Ac-
counts maintuined by the State Bank
of India, Bombay. This Trade Arrange-
ment is valid for the period 1st July
1971 to 31sp December, 1972,

2. Under the current Trade Arrange-
ment, a ceiling of pound 28.8 million
was provided for Sudanesc imports from
India as against their exports of pounds
33 milion. These ceilings were meant
for the entirc duration of the Trade
Arrangement. On the other hand, we
realized in the end of June 1972 that
the Sudanese side had already exceeded
the overall ceiling of pounds 28.8 mil-
lion worth of imports from India. This
created a situation in which there were
still six months of the current Trade
Plan to go and no finances were availa-
ble within the Trade Plan for further
Sudanese imports {rom India, Since we
had already fulfilled our oMigation of
supplying them  specified goods  from
Indin worth pounds 28.8 milion and as
there were no more funds available, we
had to put o temoporary halt on further
exports of poods from India to Sudan.
On the other hand, Sudan has  so far
supplied us colton worth  only  about
pounds 20 million. We are in constant
touch with the Sudanese Government
and are hopetul of sorting  out  soon
these ditliculties which have crept into
the working of the Indo-Sudinese Trade
Arranpement.  For this  purpose,  we
are expecting a Sudanese Trade Delega-
tion in New Delhi soon <o thay  the
stmooth flow of trade between the two
countries can be resumed,

Supply of clectricity 1o Uttar Pradesh

3176. SHR1 B. R. SHUKLA @ Will
the Mininter of  IRRIGATION AND
POWER be pleased 1o state :

(a) whether Government propose to
take some special measures lor supplying
clectricity to the Districts of  Ulttar
Pradesh identified as industrially back-
ward ; and

(h) if so. the broad outlines of the
proposal ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
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and (b) Schemes for electrification of
backward districts are already being
finunced through loans from the Rural
Electrification Corporation on more
liberad terms than for other areas.

For the industrially backward districts
of Eastern U.P., a special power gene-
ration scheme has been proposed with a
23200 MW power stalion at Gorakh-
pur. The first 200 MW set is proposed
to be commissioned in the Filth Five
Year Plan.

Rallway sttendant of the Delhi-Bound
Lucknow Express thrown out of the
compartment

3177. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether a Railway attendant of
the Delhi-bound Lucknow Express was
thrown outy of the compartment on st
June, 1972 ;

(b) if so, whether any oarrest has so
far been made in this connection ; and

(¢) if not, what action has sg far
been taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAL) : (a) Yes.

(b) and () 3 accused were involved
in this case. Of these one died while
jumping ouq of the train, second accused
was arrested and the third surrendered
in Court. ‘The case is under investiga-
tion with Government Railway Police,
Lucknow,

Dhama by the employees of Delhi Elec-
tric Supply undertaking

3178, SHRI  SUKHDEO PRASAD
VERMA - Will the Minister of IRRI-
GATION AND POWER be pleased to
stale @

(a) whether workers of the Delhi
Electric Supply  Undertaking  recently
staged “dharna’ outside the office of the
DESU. New Delhi; and

(hy if so, the main demands of the
workers  and  Government's  reaction
thereto 7

THE DEPUTY MINISTER TN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
and (b) The General Council of the
Delhi State Electricity Workers Union in
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its meeting held on 24th  July, 1972
decided to stage a Dharna for 48 hours
from 8.00 AM on the 26th July, 1972
for alleged non-fulfilment of the fol-
lowing demands : —

1. Constitution of State Electricity
Board.

2. Filling of the vacant posts.
Promotions as per agreed chan-
nel of promotions,

4. Revision of pay scales
remaining catcgorics.

S. Removal of bi-monthly billing
system.

6. Proper implementation of  the
various oflice orders issued by
the General Manager, etc. ete.

of the

While demand No. (1) above is under
consideration of the Government  of
India, the DESU Munagement held &
meeling with the Worker's Union on
3-8-72, when some of the other points
were settled. The DESU Management
is doing everything possible to consider
the demands of the Union,

Completion of Mahanadi Project
(Orissa)

3179, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of  IRRI-
GATION AND POWER be pleased to
state

(a) the ume by which the Mahanadi
Projeet (Orissa) s likely to be comple-
ted ; and

(b) the total cost of the project 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL) : (a)
The Mahanadi Delta project of Orissa
is likely to be completed towards  the
end ol the fifth Plan.

(b) Rs. 68.38 crores.

12 Hrs.

RE: INCIDENTS AT SHAHDARA

MR. SPEAKER : Mr. Nitraj Singh
Choudhary.

SOME HON. MEMBERS Rose.

SHRI S. M. BANERJEE (Kanpur):
The Home Minister mads a state-
ment. . .

6 11 LSS5T2
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SHRI JYOTIRMOY BOSU  (Dia-
mond Harbour) : About the adjourn-
ment motion I am told that it has

not been allowed. Will you allow it,
Sir? ... (Imterruptions) We had been
to Shahdara this morning and we have
seen the atrocities the Police have
committed there. We had been there
for three hours. What we have seen
i5 a shame for any civilisation and that
too, right under the nose of the Cen-
tral Government. [ have written to
you a letter.

St AT T W (AT ) AT AT
qfee =T A0 A AT Y 77 @ IWE
Tt § a1 o fwAY 4 fady =0 7 9=t
gy sfzn 20 gax evatane W OF
aqm afes qrd w7 2@ fdr oL
(zraars) ...

SHRI 8. M. BANERIEL: Yester-
day you were kind enough to give us
permission but we could  nol muster
S0 Members.  Our leader Shri Indrajit
Gupia had been there yesterday. We
have reecived numerous  complaints
from the Government employees stay-
ing there.  We have heard about these
police atrocities and we have seen what
is being done there, Sir.  Even women
have bheen beuten up mercilessly. T
would reguest you to ask the Minister
to make a  stalement so that  on the
basis of such a statement we ¢an dis-
cuss this matler.

SHRI INDRANIT
pore): It is  true  that the Minister
announced on the floor of hoth the
Houses vesterday that a judicial enguiry
had been ardered info all these aspects
of the events except the murder, Ap-
pointment of judicial enguiry, 1 submit,
does not preclude  discussion in the

se. Mav 1 point out to you, Sir,
u precedent in this  regard? I you
remember, Sir, u few years hack., when
the Maharaju of Bastar was killed in
his pulace in Jugdalpur in Madhya
Pradesh, a judicial enquiry was order-
ed, but, in spite of that, the House did
discuss the whele matter. Tt is very
extrordinary if these cvents take place
here in the capitul city of India and
the Lok Subha is not in a position to

GLUPTA (Ali-

fiis-cum it in any shape or form.  This
is a very strange thing. You voursell
was very  disturbed on @t and quite

correctly and what is the use of order-
ing a judicial enquiry when the atro-
cities are still going on, Sir? 1 had
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been there yesterday afternoon; they
are beating people indiscriminately. It
is my submission that the House must
be allowed 1io discuss this matter in
some shape or form, Sir.

ot mwATg T oY @ e wEET
T o7 atfas stewrwew fzaraar
Fa & 17 ark o Ay a4 7 fra H
TAAT AT H A A ITermw we
& fan qfemr grer aga wearae fem
war, Tadt wArE wrard gl afzAn
&1 Adr frafa & [z avag a7 faam
T AT AT AT T A6
FY T AT & Atwr 7oA Jg A
WM T 93t aF A f1--77 13 A6
H i widr g L L.

MR. SPEAKER: It is unfortunate.

SHRI JYOTIRMOY BOSU: A
letter was delivered at your residence,
pointing out certain things; 1 have no
doubt  you would have been kind
enough to go through that. 1 had been
there in Balbirnagar arca for 3 hours;
1 had bheen to the hospital. 1 have
never before seen such police atrocities,
They had raided house to house; they
did not spare women, old persons, and
even children. It is strange that Lok
Sabha cannot discuss such a matter.
Judicial  enguiry s not  sub-judice,
number one.  Judicial cnquir}r is one
covering the  death of Mr. Onkar
Singh.  But, the police atrocities is a
matter which should be discussed here.

gt mrAeTR W o os1g gE Ay

wdraw fammed, gw ta aeE WY Ot
IS0t A E, T8 9T 99 e g

st %o who wrwET (7r2a) : IewH
WERT, T wTAAHe Amg i e #
ax w4 AWl o, o awg gard
vard wrm fafemer o wreh
vt W ws gu b, Afvs a7 feem
Wzt ot oy warmw woma g fr F
i3 W faega aga a1 am
aran & frgaro ar ifzar dfway
T 6w @ orwr Fenfor =y of
I T .
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sy arrraere Wit : Fe ez

! g wk wai (InT) @ wew
ey, g 7T gt Amghd wond
gk &, av=i ste fadi 1 ;e T
g T wa w1 AT @ o@e A oaEr
ar Afad | gfm 7 Qar semraT
frar & o1 s@at & @aiw ¥ 1 adl
gur ar, 29t & frw fawra o A
F1 d1Zr wGT 1 AT AIT FT ArAAT
1 wifag . . .

SHRI INDRAJIT GUPTA: How
can we eclicit information wunless you
allow some kind of a discussion?

SHRI SAMAR GUHA (Cantai): 1f
this dastardly thing, happening in the
very capital of our country, is going
on and if this august House is  not
being given the opportunity to discuss,
it what will be the cffect, what will be
the impression that the people will
have, Sir?

st @G T WY 0 A s
ga wEArg e fRar ar, Ty
At W owAIft 3 % gw o500 wrE
adt AT w7 a¥, afva v ofr fedy
afeft =1 7 azs 7 wvm I3 2
FifzT 1

SHRI SAMAR GUHA: It is also
your responsibility Sir, 10 see that such
a matter is allowed to be discussed in
the House in some form or the other.
The Minister may make a  statement
and on the basis of the statement the
discussion  may be held or on some
Motion the discussion can be held. . .

SHRI JYOTIRMOY BOSU: Under
Rule 180.

SHRI SHYAMNANDAN MISHRA
(Begusarai): When this  matler  was
mised vesterday, Government announc-
ed that they were going to appoint a
judicial enguiry.  Is it your pleasure
to let the matter rest at what the Gov-
ermmment had suid about if, or should
the House be seized of the matter -be-
cause of the seriousness of the matter—
in some form or other carly so that a
discussion could take place? There is
no point  in  discussing this  matter
after two days or three days. Why
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cannot we proceed to have a discussion
on this matter here and now even
though the Adjournment Motion was
not allowed by you?

MR. SPEAKER: Regarding the
Adjournment  Motion  yesterday, |
fulfilled all the requirements. The

only reason it could not come up is,
you could not muster enough strength.
Otherwise you did have cnough time.
Even after  Question Hour you were
insisting.  Even after wailing for about
an hour, you could not muster enough
strength.,

SHRI JYOTIRMOY BOSU :
you know the reason, Sir?

MR. SPEAKER: 1 am not bound
to know the reason; [ have to count
your heads.

SHRI JYOTIRMOY BOSU: Mr.
Manoharan s in  Willingdon hospital
and  Members went  to the  hospital
yesterday. . .

MR. SPEAKER : Anvbody may fall
ill; that is not an argument. Can we
wait till Mr. Mancharan is enabled to
come over here? That is not a relevant
point. 1 allowed it, in the meawhile,
after the count the Minister came out
with the statement that they had al-
ready instituted a judicial enguiry into
the matter. 1 have read the procedurce
again and the old rulings on the sub-
ject. Of course the case of murder is
bound 1w be sub-judice when  the
magistrate takes charge of the affairs.
I agree with you on one thing. We
have to think of some means by which
the facts may come before the House.
The Minister should come with some
factual statement avoiding any matter
which may influence the judicial en-
quiry. Even if we allow any discus-
sion, that is not permissible, because of
this decision  already taken for the
judicial enquiry. If he comes out with
a factual statement, 1 think, it will be

Do

all right,

SHRI INDRAIIT GUPTA: With
all due  respect o you. Sir, may |
mike a  submission?  What you are

saying just mow would have created
yesterday a very anomalous position,
because the hon. Mlinister announced
the decision for a judicial inguiry
before you had asked us to rise in
our scals. If only two more Mem-
bers had been  present veslerday, the
discussion would have taken place in
spitc of the hon. Minisler's announce-
ment.
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MR SPEAKER: I had allowed it
because at that time, 1 had given my

consent already; after 1 had given my
consent, if the hon. Minister had
come forward with some announce-
ment, 1 could not take back my con-
set because of that, and thercfore [
allowed & voting on it

SHRI JYOTIRMOY BOSU: Are
you aware of the fact that after the
hon. Minister had made the statement
in the House, the police had raided
houses in the afternoon. . .

MR. SPEAKER: T would request
the hon. Minister to make an inquiry
into that and make a factual statement
about it

SHRI VASANT SATHE (Akola):
If there is a discussion in the House,
it would certainly prejudice the judicial
inguiry. So, what is the point in dis-
cussing the matter?

MR. SPEAKER : The Secretary has
just informed me that the hon, Minister

has  alrcady accepted a short nofice
question  over it. 1 shall be quite
lihersl  in allowing  supplementary
quesiions.

SHRI K. 5. CHAVDA : What abouwt
the point raised by me regarding mis-

reporting of the proceedings  of this
House by All India Radio?
MR. SPEAKER: 1 have nothing

before me in wrnting.

SHRI SHYAMNANDAN MISHRA:
My hon. friecnd may give it in writing.

SHRI JYOTIRMOY ROSU: Afier
the hon. Minister had made a statement
here, in the afternoon, belween 1 p.m.
and 3 p.m., the police hud raided the
houses in cerain  arcas in Shahdara.
It is o serlous matter, We cannot
allow the police to assume the role of
beating up and breaking the heads of
men, women and children.  When such
a thing is happening, we cannot re-
main silent spectators and abide by the
rules. | am wery sorry to say this
You must allow s to have a discussion
on this.

i ’MR. SPEAKER : How can 1 allow
i

SHRI JYOTIRMOY BOSU: let
there be a discussion.- Let the House
and whole world know how civilised
this Government is. We have alrcady
tabled 8 motion. Why are you reluc-
tant to allow a discussion on that
motion?
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ot ATy A WA I8 "EAY,
a7 gt A 9t fF g9 50 wew o
i THN 98T T anaF § ad g7 &7
A 1 AY g T ETATTAT 95707 frar ar
TIA T AT F4T AE FEre fEm, oaw
fr rrsm war & =rer frar v

nYz qifza 33Ma & za e T oafy
fesfw¥oa adt 21 9vAr | A5Te qEET
a7 A A Al X T TR TI T AL
serrare (54 g 7o 30 90 waf gTar
qETE

SHRI SAMAR GUHA: A short

notice  guestion s no  answer 10 the
seriousness of the problem. . . -

SHRI SHYAMNANDAN MISHRA :
Thes s an anti-climax  that only a
short notice question should be allow-
ed on a subject of such great public
importance.  ‘This is an  anti-climax,
et rraptions)

MR, SPEAKER : There is no gues-

tion of any discussion. A factual
slatement  will be  given  belore the
House  and then hon. Members can

ask guestions on it

SHED JYOTIRMOY DBOSU: W
want a regular detailed dJdiscussion. . .

MR. SPEAKCR :  let him not try
to make out as if some discussion s
stifled.  The wery fimt opportunity was
given 1o hon.  Members to bring this
up.  In spite of the fact that there was
opposition from the Treasury Benches,
wiid from the Ministers, 1 allowed it.
Aflwer that, the only possible thing is,
amd 1 have already laid it before you,
that  after  the judicial inquiry,
the scope becomes very limited, and it
becomes only a factual statement. The
short notice question s already there,
and hon. Members can ask questions
on the factual position tomorrow.

SHRT IYOTIRMOY BOSU : What
You are saving, Sir, is oot rvight, . .

MR. SPEAKER: Let him not do it
every lime.

SHRI JYOTIRMOY BOSU:

BOITY W EDY SO. . .

I am
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MR. SPEAKER: That is not the
way of doing things. . .

SHRI JYOTIRMOY BOSU: I may
tell you that the judicial inquiry is
being held o po into the question of
the murder of Shri Onkar Singh, Home
Guuard  officer. The judicial inquiry
docs not cover the beating up of the
people of Shahdara. We are concern-
ed about this; we are more concerned

wbout the raids conducted by the
police. . .
MR. SPEAKER: That inquiry is

about everything. . .

SHRI INDRAJIT GUPTA: We do
not even know the scope of the judicial
inguiry. The hon. Minister has not
indicated that.

SHRI SHYAMNANDAN MISHRA :
1. it vour pleasure that the important
and urgency of this matter does not
warrant @ hing more than a short
notice question?

MR SPEAKER: When the short
notice gueslion comes up and the hon.
Minister  replies to the guesiion, he
mayv ask anvthing on at.

SHRI SHYAMNANDAN MISHRA :
A short notice guestion is a mockery.
That means belittling  the importance

of the subject, and we may have to
think of denying ourselves  the short
notice guestion. 1L s no use  participat-

mp in the short notice guestion on this
subject.

Mr. SPEAKER: Alter the adjourn-
ment mation had  been tabled, 1 had
ullowed it, but hon. Members did not
come up  with the requisite  number.
Am 1 belitding the importance or are
the hon.  Members belittling its impor-
tance? 1 had allowed it, because 1
thought that it wis a  very important
malter which miist be disenssed. (fn-
rerrnprions) So, let not. Shri Jyotirmoy

Bosu trv 1o justify  himself  in this
mimner. . .
SHRI JYOTIRMOY BOSU: We

have ulready piven notice of a motion
under rule 134,

MR. SPEAKER : Now, Papers o be
Laid on the Table.
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PAPER LAID ON THE TABLE

NOTIFICATION UNDER REPRESEN-
TATION OP PEOPLE ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI NITIRAJ SINGH
CHAUDHARY) : I beg to lay on the
Tuble 4 copy of Notification No, 5.0.
372(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 22nd
May, 1972 making certain amendment
in Schedule VII to the Delimitation of
Parliamentary and  Assembly Consti-
tuencies Order, 1966 in respect of the
State of Kecrala, under sub-section (2)
of wection 9 of the Representation of
the Pcople Act, 1950, [Pluced in
Library. See Mo, LT—3465/72]

PARLIAMENTARY COMMITTEES
—5UMMARY OF WORK

SECRETARY : Sir, I lav on the Table
a copy of the “Parliamentary Com-
mitteecs—Summary of Work™ pertaining
l;;_}ltle period  March, 1971 1o May,

12.16 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to
report the following messages received
from the Sccrctery of Rajya Sabha :—

(i) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduet  of Business  in the
Rajva Sabha, I am directed to
return  herewith the Income-fax
(Amendment) Bill, 1972, which
was passed by the Lok Sabha
at its sitting held on the 17th
August, 1972, and transmitted
to the Rajva Sabha for its re-
commendations and to «tate that
this House huas no recommenda-
tions to make to the Lok
Sabha in regard to the said Bill.”

(i) "In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that thc Rajya Sabha, at
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its sitting held on the 21m
August, 1972, agreed without
any amendment to the Publie
Debt (Amendment)  Bill, 1972,
which was passed by the Lok
Sabha at its sitting held on the
17th August, 1972."

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-73

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to

present a statement  showing  Supple-
mentary Demands for grants in respect

of the Budget (General) for 1972-73,

12.17 hrs.

RE: INCIDENTS AT SHAHDARA—
Conid.

st wrerTaTis Wit ;0 sewar it
HIATiT TIATRIET TG T HAT S1EH 7 |

SHRI JYOTIRMOY BOSU: We
arg the clecled representatives of the
people here, and we are coming here lo
do our duty to the people. We are
not here to watch a circyy show, . .

MR SPEAKER : He did not do his

duty yesterduy. We know it. 1 have
to inform the House. . .

SHRI JYOTIRMOY BOSU: 1 am
VeTY sOrry :

oW wERT W LH A oFiE @@
agt &

st gooie e o fafozs qigs @8
AEATSTEA )

srewt wgw : A A A7) fwoag e
FEAT ATZA 2

THLE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND  TRANSPORT (SHRI RAJ
BAHADUR)Y: I would certainly con-
vey vour ruling to the hon. Minisier
concerned that  he should make a
factual statement  tomorrow. If the
House be so pleased, he is also prepar-
ed to accept a shorl notice guestion
1omorrow.
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SHRI1 JYOTIRMOY BOSU: Why
nol u motion under rule 1847 (Jnter-
ruptions).

SHRI RAJ BAHADUR: T shall
convey Your ruling to him that he has
to make a factual statcment cither this
afternoon or tomorrow morning. We
can go further and we can ask him
10 aceepl o short notice guestion  also
and if there arc any ques'ions he may
answer them

SHRI JAGANATHARAO JOSHI:
Why not a calling-attention-notice?

SHRI INDRAJIT GUPTA: What
is wrong with a calling-attention-notice?

SHRI JYOTIRMOY BOSU:
shameful thing that. . .

MR. SPEAKER : Nothing will go on
record, if any hon. Member speaks
without my permission.

SHRI JYOTIRMOY BOSU: I want
vour permission o make a submis-
sion. You had thought the subject Lo be
important enough to be put before the
House in the shape of an adjournment
motion so that the House could have
an  opportunity to  discuss it. We
thank you for that and for what you
had done yesterday. But, now, do you
realise, Sir, thag after that, the atrocities
commitlied by the police in the after-
noon have added fuel to the fire, and
today you do not even consider it fit
enough for a substantive motion. . .

MR. SPEAKER : The House has
already given its decision on it.

SHRI RAJ] BAHADUR: We have
already said that the hon. Minister con-
cerned will make a statement about it.

SHRI JYOTIRMOY BOSU: What
is your ruling. Sir, on the point that 1
had raised?

MR SPEAKER : There is no ques-
tion of ruling. The House has already
rejected the adjournment motion. Afler
that, there can be no scope for anything
ehe.

SHRI JYOTIRMOY BOSU: There
15 another motion now,
MR. SPEAKER: 1 have alrcady

allowed the short notice question, and
a factual statement o reply to that will
come tomorrow. And hon. Members
ean uask any number of questions.
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SHRI S. M. BANERJEE:
peint of order.

MR. SPEAKER : Point of order on
what?

SHRI S. M. BANERJEE: A point
of order on the particular ruling. . .

MR SPEAKER: This is no ruling.
I have just informed hon. Members
that the decision was taken yesterday
and it was not accepted. That is no
ru!iieng, Therefore, there is no point of
order.

SHRI S. M. BANERJEE: You have
just said that you have allowed a short
notice question. My sub ion is that
a short notice question cannot be allow-
ed by the Speaker, but it has to be
allowed by the hon. Minister. . .

MR. SPEAKER : Tt is we who send
it to the hon. Minister. We do not
send it if 1t is not relevant, and then
it does not go to the hon. Minister at
all.

SHRI JYOTIRMOY DBOSU: We
express our rescntment at the attitude
shown by you.

MR. SPEAKER : Let him not make
up for his slips  vyesterday on this
issuc. 1 do nop allow it.

SHRI SAMAR GUHA: On a point
of order. . .

MR. SPEAKER: 1 am on my legs.
There can be no point of order while
I am standing.

On »

12.20 hrs.
CONVICTION

MR. SPEAKER: I have to inform
the House that 1 have received the
following wircless message dated 21st
August, 1972 from the District Magis-

OF MEMBERS

trate, Moradabud :
“Shri Virendra  Agarwala, Mem-
ber, Lok Sabha, was arrested for

violition of section 144, Criminal
Procedure Code today, a1 Morada-
bad, under orders of the District
Magistrate.  Case tried and con-
victed  under scc. 188, Indian
Penal Code. to undergo imprison-
ment till rising of Court by Magis-
trate, Moradabad, and released
after serving senténce”.
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Y TE AETNaT § FrownT s
§1 TR AV oT A 9T w1 gt o
w2

I have also to inform the House that
1 have reccived the following wireless
message, dated 21st August, 1972 from
the Sub-Divisional Magistrate, Banda,
Uttar Pradesh :

“Shri R. R. Sharma, Member,
Lok Sabha, who took out a pro-
cession of Jan Sangh workers in
the town, was arrested ap about
12.30 hours, today"—

the same time which 1 had fixed for
the motion here—

“for breach of Prohibitory Orders
promulgated  under section 144,
Criminal Procedure Code, in
Banda fown and was convicted
unger scc. 188, Indian Penal Code,
an

sentenced w0 imprisonment
till rising of court and released at
17.00 hours”,

w1 azl grIw # wewn w1 1 ag w1k
AYFr ¢ f& s g o w froee
wrarg dERTl w10

ot qA- guo At : FAF e
w1 frar wra g ?

W wERY : 0¥ NF 9T Fel argT
o & frregn T Y vE g 7

12.21 hrs.

RE : INCIDENTS AT
SHAHDARA--Conrd.

SHRI SAMAR GUHA: On a point
of order. You had said that the
Minister should make a statement and
on the basis of that there might be a
factual discussion.  Subsequent to that,
you saitd that 4 short notice question
15 going 1o be admitied. Is it not a
fact that the purpose of the short
notice question is only to elicit infor-
mation, nothing more? But if a state-
ment is made on the floor of the House
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and certain discussion takes place om
the basis of that, he could cxpres
certain opinion and we could also do
s0. But the scope of a short notice
question is only limited to eliciting
certain information.

MR, SPEAKER: He can ask supple-
mentaries aboup the factual siluation.

SHRI SAMAR GUHA : The state-
ment should be made by the Minister
and on the basis of that some discus-
sion should be allowed. My humble
submission to you is that you should
oot back out of that suggeston.

SOME: HON. MEMBERS: rose—

MR. SPEAKER: No more discus~
sion on this.

SHRI 5. M. BANERIJEE: Some
Lok Sabha  Secretariag class IV em-
ployees are coming from the Shahdara
area. They are facing a lot of
difficulties because of the bealing by
the police. In the case of a short
notice question, the scope and time are
limited.  You will just ring the bell
and cut short the questions. | would
request you to allow some sort of
discussion.  Otherwise, it  will mean
an cpeouragement o the Delhi police
lo conunue their bealing of the people.

MR. SPEAKER: Afier the short
nolice question, he may ask supple-
mentaries,

SHRI 5. M. BANERIEE - No Minis-
ter has visited the place and seen what
is happening there.  Does the Minister
want that the Yumuna water should
also go red ? (Imierruptions).

MR. SPEAKER : This is a matter
in regard to which a judicial inguiry
has already been announced =0 TIW

FAFN AT 8§ AL g ST 1R
fr fag wmT ov s ATt
giTdigrr g 3¢ T g8 @l o Ty
feerm w7 & 1 foor 17z @ w7 A AT
oy w17 wAE ?
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12.24 hra.

KHADI AND OTHER HANDLOOM

INDUSTRIES DEVELOPMENT

(ADDITIONAL EXCISE DUTY ON
CLOTH) AMENDMENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): On hehalf of
Shri 1. M. Mishra, 1 beg to move for
leave 1o introduce a Bl further to
amend (he Khadi and other Hundloom
Industries  Development  (Additional
Excise duty on Cloth) Act, 1953,

MR. SPEAKER: The question is:

“That leave be granted 1o introduce
Bill further to amend the Khadi
and other  Handloom  Industries
Development  (Additional  Excise
duty on Cloth) Act, 1953",

The motion was adopted.

SHRI A, ¢, GEORGE : 1 introduce t
the Hill.
1225 hms
STATUTORY RESOLUTION RE DIS-
APPROVAL OF INDIAN 1RON
AND STEEL COMPANY (TAKING

OVIER OF MANAGEMENT)
ORDINANCE
and

INDIAN IRON AND STEEL COM-
PANY (TAKING OVER OF
MANAGEMENT)  BILL—Conrd.

MR. SPEAKER: The House will
now resume  further discussion of the
following resolution moved by Dr. L.
N, Pandeva  on 215t August 1972,
namely:

“This House disapprove of the
Indian Iron and Steel Company
(‘Tuking over of Management)
Ordinance, 1972, (Ordinance No.
6 oof 1972)  promulgated by the
President on the 14th July, 1972

and further consideration of the follow-
ing motion moved by Shri S. Mohan
Kumaramaneidam on the 21st August
1972, numely:
"That the Bill to  provide for the
taking over of the management of
the undertaking of the Indian Iron
and Steel Company Limited for a
limited peried  in the public in-
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terest and in order to secure the
proper mana nt of the under-
taking, be taken into considera-
tion"

Three hours had been allotted of
which 50 minutes have already been
taken,

SHR1 S. M. BANERJEE (Kanpur):
The time should be increased.

~ MR. SPEAKER: We will try to ad-
just,

Shri §. S. Sokhi will continue his
speech.
ot el fag oWt (amwaEe):

weqer qavET, ¥Ta ¥ amAr =i few
we 37 Tl g fufare Ay §aw
g @ faga @ e ®1 fe-
gra gt Ay fad 573 &) & ¥
quar =z g 5 s A oA T fad
Aroaqi @ @ &1 W 3a & And

IWATTA AT d1 AT T /I AT
fafarcs arza ¥ o0 qer 7t femrs
Te T75 0 oanw wEnw frv GFaEe

wOFI0 FOAL &0 1w AL (HT
ag, arw s, A<7r, wds foa, Tz
faq @itz % W WA AT AT

andl am ar § fv T & s arEs-
Fe w2 owvry my frm o AT
a(2) ® smiga wexe, 22 THoUT A
wr3r g7 =ifeq | “whether within
or without India” f& ang
vwhether within or outside Tndia™ Fra1
afgd 1 T TU ST OB AL TEAT
qifed | wg 39 A0 WA E, T A wAA
4

g mz oft woar wwn g bz
welfas & @ % 0T Wi d
a; sAfase agt 21 Aa A fafarex
wiza 7@z @ agra 1, T cArfasT

T *published in  Gazette of India
dated 22-8-1972.
tintroduced with the recommendation

Eatraordinary, Part 1L seclion 2,

of the President.
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7@ &1 afes @ e, Yol
I aT qF wEdr aw fad ai g
wg wrizd) & fyma A A fag an
“f‘?,_ﬁ’l T TAe Hio &ro #ro &
¥geda 1 3 oA & oym owEd
T fafarer a8 & T ww T T
foq mar g1

wg F ?

st wi fag @vet o oaw s gwie
AR Z 1 Iw AvE W wetmeEr
faqr a7 &5 sradt weifega o yT
Fa 7# 3q0ar wrar wfzg

At wmiawa qr fryse A af<@
Y Ay ATY s A3A I A4TH
feizs v grer @ g wifza o afes
feviiiem &aw & a1 frdft oo
wEeT T T H A% Af g A wifzd
afer w7ter A Faw v A3ac A
fa=ga v fzar arat rfed '

FZE 97 F 9w
e faF ot 78 iz farenr w1 anaw
wiglor fazew & @@ 423 wzar avang
wwa for R Tarw 73z Juan ) ag
YF A1TH FA R TN 2 a7 Ta Fr A
wW T Er ara wifed ow T oA A
WrEama 73R F v w7 ardr snfed
INT TR T, AT A7 Trw
LONEL I B LR C E LRI JEEE
AT | AT AT IW AT TETAR I
WA ax aEt v WTH wlE s ¥
S T A g 27 e wras o0
Ao 5AF 6 ¥ AT fvqruv Fr oang 3
5 1 femeioAt = srfq 1 fady
w1 3% a7 3f fzg wik =g cfeas
§OTH GT SZF AETAr A1 T TR
Ay Ad fryr oA afg o e
fags a1 dlx FET Toow sz A0
W%zttt g7 arfwaz fagr arar
wifgd |
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st e teve R, WR w1Ar
§ fFag aga qurar & a9 w1 e
A feArme Fwar gF¥m g ogmi AR
fafarer A= #Y Wz A w1 W

w1 A5 A4 £ Far 34§ WA
¥z 2§ adt aw AwwmA F 1 T F
o

faafed & aw xrow oA o
ward 1 or frg dx on ommi A
agr fa dar w@q w1 adt g kg
ar = amre faur fr ga @t fafares
Algg A mIZa &A1 a9 7, @@ A9 |
aif) faserdy A aT g it A
¥ amania faq g

SHRI S. M. BANERJEE (Kanpur):
On a point of order, 1f I heard the
hon. member correct, he said that he
asked onc of the responsible officers of
Bokaro steel plant "Why are you doing
this? and he told him in reply, ‘We got
something signed by the Minister with-
out knowing what he is signing’. This
ix a scrious allegation. Whp 1s  that
officer? He may have differcnces with
Shri Kumaramangalam. But  we are
sure g man of Shri Kumaramangalam’s
calibre will Iook into his papers before
putting his signature on them.

MR. SPEAKER: This ia no point of
order.

SHRI 5. M. BANFRJEE: Let him
mention the name of the officer,

st v fox evelt : 40 AiE ea-
fav af@t faa v owat wacma A
21od mm A owmrAuy g @ ow
AL

% AT wTE

W Fv fag et oFrw fofarc
a7 A 77 5% gifafawr fav o A
w1 fuzad aga w5 gmdre vvm
Afga D T a7 nEm o
T a0 7 "oy 2fafaa oan
aq qifearie & g7t g3 @z Tr AT
qr fsars % @it ¥ ez gag
71 gawrewa o, fov sz fa A3

wwr Fefag o
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(=Y exvi Firg avat)
&t fox g froana §
sa qar Aft FA gm0 A awwa g
fE fonrae 3 i agh & awmr g
WA AW ¥ e wIHe gar 3 FrEm
MY 37 TR ave 3 T AGAM
wre AT argft A1 gad g a1 W TAEr
O T q¥m @Y amgT W qd

o qWo qWo il : iz FYew
AL & A TATHWA HE‘T rqqa']al

W W : qar g frosore g
AT TTAT {1 A form e AT
L]

wl i fmg ot AY frg FT
fear §, ffaces #1ad afes wrg
fafaees %1 fag axfar g & aar
tfr amem Brrd) ag tak afaw
W 2l @ dA wEw fafare
T‘t fFa &7 faar g wg sffamcadt
E ]

ot woare w9 (afemren) o oga frer
&1 qra faadl dvar agzy famara
¥ A1 dqe Ad At fam @ IAE
91a w1§ 898 A§1 gl %93 4 angn
| TR AT W AT famard A an
g1A ¥ #d & o[ ?

SHRI S M. BANERJEE: Since he
has mentioned. | want to ask one ques-
tion, 1 hold no brief for Mr. Mohan
Kumaramangalam. Let him say. Is it u
tact that one of the managing directors
ol a foreign company has wrilten  a
nasly letter  against  Sardar  Swaran
Singh Sokhi, against what he was doing
there?

maw wgwm : A g1 A aifgd
@ia ) srmz oA fhe fefase adt
1 gut oww faz §1 AT @A AR
za: fw aige fodr A, ®itan A fasema
A g weer Ag &1 FA A
art wfgg 1 wrr T wa § A
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W% Fgrarar wifgd v fag &
el AET 9d A & 4 ¥3d §
fa s fadl & fasrs fosma agt
T A%T § 1 # fesgmrlt W A @
§ A9 agw Faramaraifz ax
OF H1Y 027 A AF FARA A FLA G
THE! AFTIH A 49 BT A ad AR
gefriwa Adt wma wifed o s Faslt
A F TE § Ag W AAAr FO@E
faa nadr @ wig @8 god wHr A
#Fag W %A gUE

st Qe gWo Wl 13 ATTR HTHY
IEaT §1 A OF qTEAA  CFRAATA
gar dgar .. L.

U WEEA : AT F @E § A g gt
FrAaFr ) AA g Ayt . . .
m aar gwr Ay g fomd ao Al
ENG

dt gEo gHo wANT : I3 T M
FE Al ag FTEmAdrEr wgETCAY o

Foqw wErRa: § AF @1 A0a0a
wr g faa & fome smar A @
Eé & ma am oEx W IR @
g

! wiwAaw faw (fUA0T) 2w
sggear &1 AALT FHAT TEATE L AT
qugrar & f& ¥ drw swc fel
aTz ¥ AWmEIAT ¥, AREA §T
& qga emgar aaig o fafwe @@
Fra A1 gWET A AN | IHCATHE
fida @ fao argn agi U d 1 ST AN
aamEIAl gH AL FAE A AR
fag T g9 ya41 g ag fasga "qA0-
fag agr M0 W1 AWTAIRAT T4 A
2 as Iiv Wi ag oE amERar
adr 4) fam & @7 &7 suwwr ga q3A1
feaft wfagg 11 ag dc gwfed
aaTAIAan A A1)
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FE WA AT Iz FL G A AN
1T TAT IAAN TMC TF §AL AFAL F
FIC A1 47 AFHIANT A3 A § 1 A
@AM TG . . (zeim)

AW wgEm ;. F w4l T FT
gA1 &A1 g | IAF qEAr wwfgd | ad
fed) fafreer § faare oeviwme ot
fed) meaT & fawe odfns T
gl A1 fag s arfag

st e faw o w15 oATaT
grElA adl Fam 0 3E@ wigfe
fan arg B ga* Trmd ww @4,
qg AF ALY SR ATE AT A A1 ZNH
T T ®BE

amw  WgEa : gHE T HF
TwaEzAr Aadr @rdr wifer o sam
95 s71 g5 faa scofamg 240
g a=7 @z g iw gur fedt w0am
M AT AME AR A g qE
&= &1 3wA war g fr s fefaee
A TEEA ATAN AT E | TH 9T AR
sgrwat g f® 3Fwr am a@dg ) oa
T AW FEIAr g A fee A qR foa
T AT qEAC) T W A ATH
ferar faefl &g &1 A7 o% dAew ®
fams odts e £, ax o we
¥ =R AT garmoge R0, s
T T OF

st mwerE waT coft A F o
Fmm g {6 ot "wq gmomem i

arr wi #1 A7 Ry wam A
M AHTTE

&Y QHc QHo WANWl : § TF qIHEAA
OFTAVS RAT AEAT g AT oW

s adt g fafaer w0 g5 57 70
gwit 1 fear g 43 3 e e
A A A IAFT I FTACIRAT F
#fra ox g awT § Frg AR
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¥ owiow & gz o g7 R §1 /Y
xar g fs swl @ e d 8
g qifefesdt a7 gu €1 W WA
F varm adt ¥ e arfafom
w12 &1 g8 WY &Y #fET sre o fafreet
¥ faams gowa & wfag Tmad @
¥ qra ot foarz & St goowa K afay
W% fa=ig §, o1 5A% fawrs (g
At @l s &7 a1 # ag ot AW F

qrar g
SHRI BHAGWAT JHA AZAD
(Bhagulpur): 1 rise on a point of

order. | do not approve of what Mr.
Sokhi has said but 1 certainly do not ap-
prove of what Mr. Banerjee said. He
says that there is a cerlain company
which has written a nasty leiter against
the hon. Member. 1 think it is not fair
for one Member to altack another
Member in this fashion, Mr. Banerjee
will be hauled up, not once but many
times in this House in the course of his
own speeches when he names officers,
when he condemns officers, when  he
condemins Ministers and others. Shall
we be entitled 1o say thut Mr. Banerjee
has got certam political motive and
that is why he is speaking like that?
That is not fair for Mr. Banerjee. We
may not agree with  cach other. 1 do
not support the crticism of this hon.
Member here, | do not like a Mem-
ber of my own parly to say like that
about the Mimister...  (Interruptions.)
I um only rising a point of order. Was
it fair for him to say so aboul a new
Member! He is an adepl. he is there
since 1957, He was dismissed from the
Defence Minstry to come to Parliament;
we were friends in the Defence em-
ployees federation. But now he is
harassing a new Member by saying that
he must not speak about  Bokaro  he-
cause somebody had written something
aboup him. You must decide whether
he 1y entitled to say that, It is not fair
to say so and bamboozie him like that.

MR_SPEAKFR: 1 have already said
1o Mr. Banerjee thut it was pot fair and
it was not pood  cnticism. Bul my
friens! here should alse speak with res-
traimi,

st arw faz arelt :faza b7 afew
ase7 rArrn F 7A F AATAARS AL
dafan ww@s #1 ghrar o 2ar
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(= =oi fog wefd)

=wifze fx grzmma Ft 7, 3few agz =2,
A% T3 Fi@ 7 Ao  fr fafrzzrana
B oz ¢ fe oo wftAT wow ome ey
cqte fAar w4r qr, 37 A1 qrEANT A2
W R MW \y oAizA AT AT THY
g errs fxac mrg, AT A Amww
g e grvma g dfad a5 gy a
wifee fenn qrgws or Aa e
Y aremma o 0¥, w050 7 e
R faadr qodr aoive &, 3w Az A
frepa i A wzi, W1 frime & Ao
qHA 1. TRl ror 0o A il

d oA fag #1 a0 wra g

SHRI INDRAJIT GUPTA (Ali-
pore): Mr. Speaker, Sir. this step the
Government has taken is, of  course,
welcome and there  has  been  fairly
wide-spread pubhic support tor it ‘The
Minister was rather anxious yesterday
that the opposition should express  its
approval to this step. Well, we certainly
approve of i, weleome  it, But he
should not misunderstand the criticism
that we make of the delay on the part
of the government in taking this step.
OF course, it is better late than never;
I agree. But it is a very sad commen-
fary that a mijor concern of this type
is allowed by its management lo reach
the brink of disaster before the  gov-
ernment thinks of stepping in. Because,
the clfect of this now will be that in
order o put this plant back on its feet
an cnormous capital expenditure  will
be incurred which the tax-paver of this
country will have to pay ultimately.

It is not as though this crisis deve-
loped overnight. It is not as though the
government was taken by surprise sud-
denly when it found that  production
had declined 1o a very alarmingly low
level. This was o trend which was going
on tur a considerably long time and the
Government was nol unaware of il. As
the Minister himsell pointed out yester-
day, Government alwavs had  three or
four nominated directors  on  the
hoard. including the Chairman  of
Hindustan Steel, the  Secretary of the
Ministry, high officials of the Life Insu-
wn«i Corporation and  others, These
people were there, and they were su
posed to act as the watchdogs of tI'I::
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government in a company where 57 or
58 per cent of the share capital is
held by various government agencies.
So, what 1 mean to say is, that over this
period of time, for several years, the
compuny’s affairs were definitely being
mismanaged and, it seems tp me, the
Government was  thoroughly compla-
cent and it was not  prepared to  act
against this management which was

out for profits and was ruining  the
capabilitics of this plant.
FFor example, take the loan agree-

ment which was signed by the Company
in July 1966 1p get—1  forget  how
manv  crores  of  rupecs—irom  the
World Bank to finance, what the Com-

pany culled, its  Balancing of Plant
Project. By the time the foreign ex-
change component of this  loan  was

sanctioned, by 1969, the World Bank
itself was asking  for a reappraisal of
the Company's project, As far as I am
able to understand, the reason for the
World Bank's concern was that  when
it went intp the balancing of plant pro-
jeet, perhups it tound that the Com-
pany was not  very much concerned
about the crisis of the coke ovens
which, as the Minister has  correctly
pointed oul, was the kev to the entire
crisis of  production. The Company
was only talking about the modemisa-
tion of blast furnace capacity; it was
not bothering at all about the very
serious delerioration taking pluce over
the years in the coke ovens. Whatever it
mav  be.  sometime  hetween  March
1970 and March 1971 the World Bank
cancelled the loan. According to Shri
Raghunatha Reddi—1 am quoting  his
reply to a question of mine last week—

“The World Bank cancelled  the
loan because it was not  satisfied
that the munagement of the Com-
pany was sound.”

If the World Bank was convinced of
the unsoundness of the management of
this Company so long ago. are we to
take it that this was unknown to the
povernment? It could not bhe. In spite
of thut, we find that even in 1966 con-
sent was given by the Government to
this Company to issue bonus shares to

the extent  of Rs 1244 crores,
That means, they  are  capitalising
their reserves, not  using their re-

serves for modemisation and rehabili-
tation of the plant, and this consent
was alsp given by the Government in
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the Department of Company Affairs.
So. they knew all these matters  which
were going on,

‘The Company had also undertaken,
what it called, its development project
of the Chasnalla colliery, which is a
captive mine of this Company, The ex-
traordinary thing is you will find in the
annual reports of the company for the
yeur ending 31st March 1970 and 31st
March 1971 they have admitted that
actually because of this colliery project
of their own, they were securing cer-
tain advantages which perhups was not
availuble 1o other steel  plants, For
example, they say in their report  for
the year 1970:

“The qguantity of purchased coal
from the Jitpur colliery, which is
processed at the Chasnalla was-
hery, has madc a significant con-
tribution 1o the operation of the
hlast furnaces.”

Thus, only two years ago  they  were
talking about how well they were doing,
In 1971 they say:

“The supply of coul by the rope-
way helped in muintaining a rea-
sonable stock of coking  coal at
Burnpur when all other steel plants
m the country expericneed  great
difficulty in obtaining supplics of
coking coal”.

So. on the one hand, this Company has
been trying  to  show that it s im-
plementing o cerluin project for  the
supply of coking coal from its own
captive mine from which it says it s
deriving some  benclit.  On the other
hand, throughout thiy period  we find
that produciion has been falling catas-
trophacally i the sieel plant,  as  the
Minister pointed out; I do not wunt to
repeat those figures again,

My point s that the Government of
India cannot wash ity hands of jts moral
respon ¢ for what has happened.
It was in the know of things all along.
It was the Government of Indiy which
was wltimately the puaranior  of  the
loans to the Company trom the World
Rank and from the International Hank
of Reconstructed and Devclopment. Tt
i+ the Government, directly or indirect-
Iy, which way the main sharcholder to
the cxtent of 58 per cent,  Therefore,
what 1 mean to sav is  that now the
country and the people of this country
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will have 1o pay much more than they
would have hud to pay if the govern-
ment had acted carlier, more swiftly,
more determinedly to put this Company
back on its lcet.

1 would also like to raise a  gques-
tion about the mechanics of this take-
over. Yesterday when somebody raised
the question about this take-over for a
limited period of two years only, what
is meant exactly, the Minister  bas
clarified onc  point  for which 1 am
grateful. He savs there is no question
ol our handing back the management
of the Company at the end of two yeurs
to the old munagement. But the ques-
tion which remains and which [ would
like him to clunify further is this, Obvi-
ously, the management  will not  be
given 1o the old management which was
responsible for creating this  state ot
affairs. That anybody can understand.
But, has the government ruled out the
possibility of handing  the  Company
back to a newly constituted  manage-
ment?  Perhaps, some people  will  be
removed, some new directors  will be
put . and that will be shown as a
new  management, and after the -
payers” money has been spent i reha-
bilitation, n recuperation, ol the sick
unit, the management ot the Company
will be handed over 1o a new manage-
ment, s that not possible? We are op-
posed 1o this whole ides, We want to
know why this tuke-over should  not
clearly be concerved of as the finst step
towards total nationabisation. ‘The case
for nationalisution i very strong. 1933
wis the year whep the HISCO and Steel
Corporation of Bengal were amalgamat-
ed nto the presemt ( ompany.  [From
that date, from 1953 uptg 1971, the
cued and subseribed  capital ol this
Company increased  lour tmes,  (rom
Rs. T.8K crores 1o Rs, 2758  crores
The reserves o1 the Company increased
seven times, from Rs, 611 crores to
Rs. 42.44 crores, despite the fact that
they were allowed to foat Lirge amounts
of honus shares twice,  Thirdly, the
total amount of dividends  whwh has
hevn distbuted 1o share-holders
amounted 1o Ry 2371 crores, S0, ax
apast whatever has been anvested,
much more than that has  been taken
out of this Company. So, the guestion
of compensation und all that should not
be such a g major hurdle here. They
have taken much more out of this than
they have ever invested into it, There-
fore, a case for nationalisalion is very
strong.




183 Res. and Indian

[Shri Indrajit Gupta)

The hon, Minister referred yesterday
alio 1o the fact that the ‘erstwhile
managing agents, Martin Bum & Co,
have continued tp cxlract large sums
from this Company even afler the
managing agency sysiem was aholished.
This 1s quite true. Not only that. The
strange thing is that the amount has
increased, This is the commentary on
the working of the privale scclor. Al-
most the same state of affairs 15 oOINg
on in  umpleen number of companies
which have not come to light,

The Government  brought o Bill to
abolish the managing agency system
primarily for the rcason that it would
prevent these managing agents  from
flcecing their managed compuanies_large
sums of money by way of commission.
Whay do we find? The managing agents
converied themsclves  inlg  secrelaries.
‘The Martin Burn & Co, call themselves
the sccrelaries of the Indian lron
Steel Co. In the years from 1964 to
1970, the highest amount that they had
drawn as Managing agenls’ commission
in any onc year was Rs. 35 lakhs in
1966 und now, afler they have ceased
top he managing agents, 10 the year
1971, as sccrelarias, they drew an
amount of Rs. 37.71 lakhs and, in 1972,
it was Rs. 38.57 lakhs. They are aclu-
ally caming more now as - sccrelaries
than they were Joing  as  managing
agents. What 1s this big bluff? We have
been told thit managing agency sysiem
has heen abolished and this is the kind
of thing that has been  poing  on
throughout,

Then, | asked the Minister a question
whether, under clause 3, when this Bill
is passed, all these  cxisting L:onll".lfls
between the Indian Iron and Steel Co.
and the Martin Bum & Co, will stand
automatically terminated or not. As far
as 1 understood  him, if 1 understood
him correetly, the Minister said that
that i< the intention or the desire  of
the Gesernment but he  canmot - say
what the legal interpretation of that
elase may lurn out 1o be in case they
weck 1o conlest it

THE MINISTER OF STEEL AND
MINES (SHR1 S. MOHAN
KUMARAMANGALAM): i do not

know what the courts will say ulti-
mately,
SHRI INDRAJIT GUPTA: After

all, there may be a technical or a legal
fiction also in the sensc that all  the
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existing contracts are terminated and
new confracts are again entered into.
This should be made quite clear.

There is no hope of putting this
company buck on its feet if these huge-
paymenls are going to be continued to
be made 1o the Martin Burn & Co. or
anybody else.

Not only that. This Company, al-
though its production was going down
so much in its main plant, was able to
find Rs 2 crores 1o invest outside West
Bengal in a new concern called the
Stanton pipe and  Foundry Co. Tt is
making a good profit. It did nol have
money 1o rehabilitate  its own  plant.
You will find from its bulance-sheets—
I am just mentioning a few jtems; it is
an extrao-ordinary  balancessheet, pmﬁt
and loss aceount, and so on —under the
head  “outstunding  advances” that Rs.
14.00 crores huve been advanced  on
personal security  only. The Company
says that they have got no other secu-
rity except personal  security  against
which they have advanced Rs 14.66
crores. | do not know 1o whom. | would
be interested to know who those people
are.

As far as the luxurious high salaries
cnjoyved by their top cxecutives are con-
cerned, 1 have pot a list—I do  not
waunt 1o take much time of the House
—and they are all in the range of Rs.
8000, Rs, 7000 Rs. 6000 and Rs. 5000.
These are what the top executives have
been paid, Even now, 1 would like to
draw the hon_ Minister’s attention to
the fact, since he may say that the
existing set-up should not be changed
overnight. that here is a top execulive
petting Rs. 5000 per month or more
whereas the General Manager of the
public sector Durgapur Steel Plant, my
good friend Mr. Tulpule s getiing a
salary KRs. 30000 per month, Here are
people geting Rs. S000, Rs. 6000, Rs.
TO) and Rs, RO in this private sec-
tor concern. | am sure., the Minister
is not going 1o reduce the salaries of
these persons just now fearing that they
mav run away and he may not be able
to pet oiher people. . .

SHRI S. MOHAN KUMARAMAN-
GALAM: Are you surc?

SHRI INDRAJIT GUPTA: I

provoking you to tell me what
want to do.

am
you
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Another strange thing is that pre-
cisely at the time when the production
went down, the profits went up. The
Minister also said it. This is what we
have becn maintaining always in every
field, in private sector. The private sec-
tor is interested in artificially restricting
the production. By doing so, they can
increase profits. It is between 1969 and
1971 that the production camec down
by 14 lakh tonnes and, precisely, in
that peried, their profits increased from
Rs. 3.2 crores to Rs, 3.68 crores. How
does it happen?  Why should they be
interested in production? Why should
it not be that a gentleman like Mr.
Ramnath Goenka, a few years ugo, was
s0 anxious to corner the shares of
1SCO? 1 had raised it in this House, 1
understand il because there is a gold
mine for a person like Mr. Ramnath
Goenka who was trying to corner the
majority shares, You do not have lo go
in for production, You can keep pro-
duction restricted in the present condi-
tions of steel market and stll you can
eamn very high profits.

So much for the past, I am, of
course, not at all satisfied with what
sort of role was played by these Gov-
ernment  Directors on the Board, We
should know something about it. The
Minister should at least look into that.

They were there all this time. There ©

was Mr. Sohonic of the L.1.C, and the
great 1CS Secretaries of his Ministry,
at least two of them, one afler the
other, were Direclors on the  Board.
What were they doing?

Now, | would like to come to the
present or the future rather and give
a few supgestions as to what  should
be done. Here, in this  statement  ex-
plaining the circumstances which neces-
aitated promulgation of the Ordinance,
the Minister himsell hus said that this
crisis was due to, primardy. the direct
result of three factors which he has
stated_ The first one, according to him,
is “incflective and unresponsive mana-
gement at the top™ Very correct i is.
T want to know what s going 1o
happen 1o that  incffective  and  un-
Tesponsive management,  We find that
the gentleman who was so long the
Deputy General Manager (Production)
—that was his deugnation—that same
gentieman, has been  appointed  the
General Manager after the take-over.
1 have nothing personal against that
gentleman, But commonsensc suggests
that whoever was the Deputy General
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Manager (Production) during these
ars of decline in production must
ave been responsible 1o a large extent

for that sorry state of affairs. He has

now been made the General Munager.

Then, the gentleman who was the
Chief Accountant of the Company has
now been made the Financial Control-
ler. 1 am only saying this to point out
that it is difficult for us or for the pub-
lic of this country to have any confi-
dence that this plant will be able to run
properly if it is going to be looked
after by the same people who were res-
ponsible in high exccutive posts for the
catastrophe almost overtaking it,

I would just draw the hon. Minisier's
attention to the report of our own
National Productivity Council which he
must have studicd on the irop und steel
industry in the USSR, and Czecho-
5I.mfalul:|, Qur  National  Productivity
Council sent a team of highly qualified
people and  they  submitied a report
when they came  back, 1 would just
uote two or three lines. This is what
they say:

13 hrs
This is what they have said :

“In the Soviet steel industry, planning
is carried out by technical  personnel
with specific steel plant experience. Mot
only 15 the head of the steel plamt an
experienced engineer with iron-muking,
steel-making or rolling  experience, but
even the Director of Sovanarkhos  or
Gosplan s a competent technical  man
who has worked his way through sieel
or other industrial plants before attian-
mg his post.”

Then the NPC says :

“In India reverse is more or less true :
the top menagement  positions at the
steel plant el in the bodies controlhing
the industry - = aften held by non-tech-
mical men.”

I kmow that we suller from o relative
shortage of highly  goalified  techmical
men in this country sull,  But, neverthe.
less. 1 woult! poant this out to the M.
ter: to undertakbe a hig job like this,
how does b =pect the country to re-
pose any coot lence in those very same
high executives who were there in the
Indian Iron and  Steel Company for
making this state of affairs, to go  on
from year to yenr?
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[Shri Indrajit Gupia]

Then | have a few suggestions to
make. | have labled some amendments;
1 will speak on those latcr on. He has
a proposal in the Bill 1o set up an Ad-
visory Board consisting of ten persons.
Very good. | would suggest that, on
that Advisory Board, at least one or two
members, preferably two, oul of ten
should represent also the workers, the
labour, employed in that plant through
their unions or some olher way-—some
way can be devised.  But out of ten who
are 10 funclion as Advisory Board, al
least two nominees should be represen-
tatives of the organized labour in that
piant. 1 think, it is high tme that we
gave up the old attitude  towards  the
workers, that they have nothing to do
with the actual operations and produc-
tion in the shop, on the floor, and they
arc not in a pofition to give useful
suggestions.  This is not so, The men on
the jub in the shops, on the floor of the
departments, working these complicated
muchines, are in a position and they arc
very oflen  wanting to give  technicul
suggestions, sound  suggestions, but we
cannot accept them in the present order
of things because this is not considered
to be the function of the workers, this
is supposed to be the exclusive function
of  management,  even  though the
management consists of only non-tech-
nical people. 1 hope, he will consider

15,

Finally I would say another thing
which has bedevilled this plant for a
long time as in so many other plants -
of course he knows from his own ex-
perience in Durgapur—it is the question
of industrial relations.  This company,
the old munagement headed by Sir Biren
Mukherjee  was  always  maintaining,
what 1 should say. a completely outdat-
ed. completely outmoded.  conservative
und reactionary attitude towards orga-
nized labour. They were not prepared
to anssucinie orgamized Iabour in any
shape or form with the problems of the
plant. 1 you study the specches made
by Sir Biren Mukherjee as Chairman of
the Company for the last several years,
you will find that 75 or 80 per cent of
his speeches was o tirade  against  the
workers. 1 do not sav that the workers
are alwavs bluneless. that the workers
are never at fault.  But the fact of the
matler is that this decline in production
in this particular casc has to be attribut-
cd mainly to the sins of the management
and not to any default on the part of
workers. Now the workers have offer-
ed their cooperation to the Minister, all

AUGUST 22, 1972 Iron and Steel co. etc. Bill

188

the Unions have assured him of their
cooperation,  Therefore, 1 will plead
with him that steps should be taken to
put the industrial relations at Burnpur
on a completely new footing and that
the three or four unions which are there
should all be associated, and be given
an opportunity to associate themselves,
with the munagement in the proper
carrying out of this work and in solving
quickly any dispute, industrial dispute,
which may arise so that it may not be
allowed to linger on and prejudice the
whole almosphere.

These are my suggestions, and when
we come to the amendments, 1 will have
something more to say.

SHRI M. RAM GOPAL REDDY
(Nizamubad) : Mr. Mohan Kumara-
mangalam, who is Caesar’'s  wife, has
been selected for this job by  Shrimati
Indira Gandhi. He is the right type of
man o do the right type of work. Un-
fortunately, some incident ocecurs some-
where without his knowledge and  mo-
tives are attributed 1o him: it is  very
unfortupate.  The Minister, as the mem-
bers  know. is un  efficient man. He
knows when to strike and really he has
struck when the iron was hot and has
taken over this company,  Negoliations
were going on for the last three or four
months:  nobody  knew  about  these
things. 1t was kept as o well-guarded
secret.  In our country muny secrels are
leaked out,  But in this cuse no  secret
was leaked out  though consultations
were going on between the State Minis-
try and the Central Ministry here. The
State Ministry headed by Dr. Siddhartha
Shankar Ray was mainlv  responsible
and Dr. Gopaldas  Naik, the Labour
Minister there. had arranged all these
things. Not only this, the Congress
Organisation at West Bengal and  also
the INTUC had been pressing for the
takc-over of this company. This com-
pany emplovs over 25000 persons in the
factory and about 15000 persons else-
where in the coalmines and other places.
It is the second biggest steel factory in
the private scctor.  Its management was
rolten as there were many  difficulties,
The management has to take the entire
blame and so also the labour, though
Mr. Indrajit Gupta has  admitled in a
small way that the labour was also res-
ponsible for its downfall. 1f this com-
pany is to be successful, the labour has
to give their unstinted support to the
management, and for small things they
should not go on strike. Unfortunately,
whenever any company is taken over by
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the Government or  whenever it 1s
nationalised, the first thing  that  the
labour does is that they go on  strike,
We have seen that, when the banks were
nutionalised, there was o strike. When
gencral  insurance  companics  were
nationalised, there was  strike.  Such
things must be avoided at least for some
time to come,  Ihis is the biggest steel
fuctory. it wus  producing  over  one
million tonnes of steel.  Unfortunately,
steadily, the production has been going
down {rom 196566 onwards.  Previous-
ly this factory had a very g(_\od record.
But now this facwry and its  private
management have brought discredit to
the entire private industry in the eastern
region. ‘The Minister has taken the cor-
rect step at the correct time. One can
ask, when there was decline in produc-
tion and there was unrest in labour and
the production was going down from
1966-67 onwards, why did the Govern-
ment not take over this concern. That
I arate question. When we look
es of some of the political
partics in West Bengal, that becomes
very clear. The palitical parties had
been creating  troubles in the factory:
they had been creating  chaos in that
State. That is why Government had to
witit for the appropriate time, and at the
appropriate time, when there is peace in
the Stete, when there s a stable Gov-
ernment there,  Government  has  not
wisted a sinle mingte to take over the
fa~tory, | congratulate the hon. Minis-
1t for having taken over this concern.
Muoreover, he has done one more thing.
A holdin; company has been created.
It do immense good to the steel
industry, and there is o firm hope that,
during the wnore of  Shri S Moehan
Kumara =ularm. steel production will
gn very hiph and it will bring good cre-
it 1o the country,

Aeo Malan Kemaramanpgalam, whil
winding un the dehate an his Ministr
Denmands for Grants said thotr he  was
having & new storv, a hetter story,  to
tell the next vear.  He has already start.
ed telling the best story.

*SHRI C. T. DHANDAPANI (Dha-
rapuram) : Mr. Speaker. Sir, on behalf
of my party, the Dravida Munnetra
Kazhagam. 1 extend my support in
principle to the Indian Iron and  Steel
Companv (Taking over of Management)
Bill. 1972
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The hon,  Minister  of Steel in his
intruductory speech advanced the argu-
ment that the Government have come
torward with the proposal to take over
the management ol the undertaking of
the  Indean Tron and Sicel  Company
limited mainly on the ground that the
man: gement of the company had been
unable 1o halt the steady  deterivration
in production prospects and also  that
the management did not realise the ur-
geney of implementing schemes for the
maodernisation of the Plant and its ex-
pansion. He also stated that the Gov-
ernament therefore decided to take over
the management of the undertaking for
a limited period of two years to secure
the proper management of the company
and to subserve the public good in the
context of the steel requirements of the
country.

100

I have at the very outset stated that in
principle 1 support this Bill. But 1 join
issuc with the hon. Minister on the ques-
tion of taking over the management for
a himited perind of two years. As Shri
Indrajit Gupta, who preceded me, point-
ed out, it 15 not clear whether the
Government.  after  this  period of
two years, will keep the undertaking
under its control. The hon. Minister
wias good enough to  state  that  the
management of the undertaking would
not have handed over back to the same
old management, but it might be hand-
ed over to a new management. Here T
get the doubt  thar  the  Government
would not in ull probability complctely
nationalise the undertaking,  but, after
twoy years,  the nndcrtnking wounld be
handed over to a pew management. |
wauld like the hon. Minister to clarify as
ta what is going to be the vltimate shape
of things to come so far as this under-
taking is concerned.

I would say thut there is no wonder
in the Government deciding to 1ake over
this unit.  In fact. it would have heen
a wonder if the CGovernment hnd  not
come forward with this proposal. When
the public sector financial  institutions
own nearlv SK°0 of the shares of the
company, it i~ not surprising that  the
Government should have rightly decided
1o take over the managment

The hon. Minister in his speech yester-
day referred to the increase in produc-
tion of 1ISCO after the Government
have taken it over. At the same sireich
he also pointed out the imperative neces.
sity for bridging the gap between the
demnnd and the domestic production.

*The oriminal specch was delive:.i g Tamo

711155172,
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[Shri C. T. Dhandapani)

including the production in the public
sector stee] plants. 1t s common know-
ledge that the production in the public
sector steel plants s not upto the  full
rated  capacity,  The  production  of
56O was dechining steadily in recent
years and as soon as the Government
have taken over the  undertaking,  the
production has picked up. Il the Gov-
croment could function so elliciently in
regard 1o @ private sector plant which
hias been taken over recently, | wonder
why the same kind of functional and
administrative  efficiency could  not be
shown in the working of public sector
steel plants where also the installed pro-
ductive capacity is not being fully ex-
plosted. 1 am wnable 1o appreciate the
anomaly,  If the Government function
ws efficiently, as it has functioned in re-
gard to the private sector unit which has
been taken over just mow, in respect of
public sector steel plants, then we can
derive some consolation that the increas-
ing gap between the demand and the
domestic production is being narrowed.
The Durgapur Steel Plant is adjacent to
11SCO and 1 wish that the Governmeut
had shown similar active inlerest in in-
creasing the production in  Durgapur
Steel Plant.

Sir, who has been appointed as  the
Custodian of 11SCO ? A gentleman who
has got just two years' experience in
Hindustan Steel has been appointed as
the Custodian.  As Shri Indrajit Gupta
stated, he is an Accounts man and I do
not know how the 11SC0O is going to
function efficiently under his guidance.
He is a non-technical man to run  this
engineering unit.  Apart from the in-
vestment of public sector financial insti-
tutions, still the shares of 11SCO are
heing held by men like Goenka. 1 think
he has still 30 lakhs worth of 1SCO
shares with him. 1 say this to illusirate
that the private sector has got a definite
say in the management of the under-
taking. which has been taken over by
the Government. In the very recent
past, the shares of 11SCO were bought.
sold and transferred. 1 came across a
news item in a newspaper from which
1 would just quote a few lines.

“"How did the institutions’ share then
go up hy 16 percentage points since
April, 19717 Have holders other than
Guoenka sold Indian Iron shares to
them? Surely not to 1.1.C. which could
hold more than 30", of the company’s

equity.”
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1 would like to know from the hon.
Minister as to whom these shares  have
been sold.
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Yesterday, the hon, Minister of Steel
was hind enough o give cerlain statis-
ties of production of steel. When  we
compare the per capita consumption of
steel im Indis, we find that it is the low-
est. While the per capita consumption
of steel in Crechoslovakia s 594 kgs,
in France 443 kgs, in West  Germany
659 kgs, in 1, where iron ore 18 not
availuble, 603 kgs, in Phulippines 35 kgs,
in India it is only 11 kgs. We are not
utilising the available iron ore in full
and properly. On the other hand, we
are exporting iron ore to other  coun-
tries.  In 1969-70 the export of iron ore
was 597, and in 1970-71 it had gone up
to 7.5, While the production is going
down, leading 1o price rise, the export
is going up. We expected that with the
coming of the new  Minister of  Steel
there would be a reorientation of policy,
1 regret that these expeclalions have
been helied. 1 request the hon. Minister
that he should reorient the steel policy
10 the benefit of the country.

Sir, we have had three Five Year
Plans and the Fourth Five Year Plan is
also coming 1o an end.  Inspite of our
planned efforts, the gap between the
target and achievement in these Five
Year Plans is regrettably wide. In the
TFive Year Plan the target of production
capacity of finished steel was 17 lakh
tonnes while the achieverment was only
13 lakh tonnes; in the Second Five Year
Plan the target was 44 lakh tonnes and
the achievement 24 lakh tonnes in the
Third Five Year Plan the target was 76
lakh tonnes and the achievement 56 lakh
tonnes. The actual production target
was 69 lakh tonnes, but the production
wis just 45 lakh tonnes. In the fourth
Plan the target of production is Rl lakh
tonnes  and it is  expected that the
achievement will be of the order of just
62 lakh tonnes.

If you look at the imports, it is going
up. We were expecting that the  new
Minister of Steel would take sters to
reduce the imports.  In 1950-51 the im-
part was of the order of 20 crores, but
im 1970.71 for the period April-Decem-
ber. the import  bill came 10 R< 101
crores. The export of iron ore is going
up.  The production  of steel is  poing
down. The import of different kinds of
steel is going up.  All these comtradic-
tory factors have led to steep rise ‘'n the
price of steel, from 50 to RS, 1f the
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steel price goes up, naturally the prices
of other things go up. For example, the
prices of agricultural implements have
gone up considerably, impeding  our
elloits for self-sufficiency in food-grains
production.  The hon. Minster of Steel,
who has been of late taking great inter-
est in the welfure of our farmers and
who has been talking loudly about their
woes, must give some  thought to the
phenomenal rise in the price of  steel
He should do something to bring down
the price of steel.

With the assumption of D, M. K.
Party Government in Tanul Nadu and
with the solid support of all the people
of Tamil Nadu. the State has been able
to get Salem Steel Plant. The people
of neighbouring State, Kerala, are also
demanding for a stee] plant, [ appeal
to the hon. Minister that a Steel plant
should be located in Kerala also. 1
would also yrge upon the hon, Minister
that proper attention must be paid for
timely transportation of steel products
from the places of production to the
places of reguirement.

Before | conclude, | am not  happy
with certain  provisions of this  Bill,
about which my hon. friend Shri Indra-
it Gupta has made certain valid points.
I am not happy why it should be men-
tioned in the Bill that the undertaking is
being taken over for a limited period of

two years only. Secondly, afier this
period of two years, this undertaking
should not be handed over again to

private hands. After spending public
funds in making the undertaking func-
tion efficiently, the nationalisation of the
undertaking should be full and complete.
After two years also to subserve the
public good in the context of the steel
requirements of the country the under-
taking should be continued to run effi-
ciently. | hope that the hon. Minister
of Steel will implement all his assura-
nces given on the floor of this House re-
garding this undertaking.

With these words, 1 support the Bill.

SHRI K. GOPAL (Karur) : Since
yesterday | have been hearing the
speeches of some of the hon. Members
and [ am really glad to see that every-
body has welcomed this measure. No-
body has questioned the wisdom of the
Government as to why they have taken
over the management of the NSO,
But. at the same time, somebody  has
asked as to why it should be taken over
only for two years. If this is going to
be the first step for nationahisation T
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would welcome it.  The Minister  said

that he s not gomg to hand over  the

management back o the old  people.
Shri Indeagn Gupta said about it. 1 do
not know whether they are  gomg Lo
have some other Board (o manage this,
The reason why this taken over was
explained by the Minister. It was due
to mismanagement and loss in produc-
tion. The rated capacity of this plant
is one million tonnes. During the past
ten years what is the position? | can
give the figures for the past ten vears
They are :

Years Rated capacity
1564-tig v 27 lakh tonmes
196467 [ "
1yfig-nifi 0o v
1ybt-67 Bony "
1067-60 7 "
1y6i-fig 7T "
1966-70 5 .
17071 iy "
1971-72 bz »"

I understand that during  April-May,
1972, it was just 40 per cent of  raled
capacity. This 15 not something which
is just accidental. It i not due tooan-
capacity of the plant itsell to produce;
it 1s mainly because of mismanagement.
They knew that 500 would be taken
over une day or the other, That is why
thev indulged in all these mismanage-
ments.

Our hon. friend Mr  Indrajit Gupta
pointed out that this should have been
taken over long time back. | do agree
with him. but there are lot of things
which we had to do.  When they had
committed so many wrongs, we have got
to rectify them. That took some time.
But., we have done it As [ sand loss an
production is there, not  because  the
plant could not produce the thing. hut
because, they deliberately ignored this.

On the one hand the overhead ex-
penses were poing up. the expenses on
the maintenance of the planis were going
up. But. produciion did not go  up.
They had the managing agency system
for quite a long time. Martin Burn was
their managing agents. Strangely cnough
even though there was full-fledged
Board, they had Marun Burn as their
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Secrctaries and also as their registrars
and to make security arrangements. |
am not able to understand this logic at
all. On the day of paying salarics to
the workers they used to get a commis-
sion of twelve per cent. Just lo encash
the cheque they used to gel a commis-
sion like that, amounting to Rs. 30 to
Rs. 40 lakhs per annum. The control-
ling interest was in the hands of one
family. Having just 0.5 per cent  of
shares they were having such controlling
interest; they were acting in 4 zamin-
dari fashion. They completely control-
led the management. Having 53 per cent
CGovernment shares, by way of credit of
financial institutions and having three
Directors responsible there, the Govern-
ment were not able to do anything. [
would like to know whether it was done
deliberately by the Government’s re-
presentatives or Government was com-
placent about it. They were just having
0.5 per cent shares and controlling the
whole management, and sitting at Cal-
cutta ghey could do this, having their
factory and plant at Burnpore. When
Government had more than 53 per cent
shares, how is it that they could not
remedy the situation? For the past four
or five years they did not pay heed 10
the advice of their technicians. The
operation of the coke oven plant was
deteriorating Jay by day. Four years
back the Manager of Works suggested
imjecting  of  benezyne  oil but  the
management refused to listen to his ad-
vice and even the steel melting shop was
not run properly,

Mr. Ram Gopal Reddy said that this
was done cloof o sudden,  But,  the
maenagement knew that this will be taken
over one day or the other. That was
the reason why they were neglecting the
plunt all those vears, They ignored the
plants: they just wanted 1o suck  and
syphon out as much as possible.

They had interest in eight companies.
One of them was Indian Standard Wa-
gons.  They were  supplying  steel to
this company free of cost. T do not
understand how a company can supply
their production free of cost to another
company, be it a subsidiary or sister
concern. 1 .do not know how thev could
have done this. Were the Government
:f“'-'“",',:"-{"“ siging ;Im the Board

osing their eves about this misma -
ment? T would like to know. nage

Before I conclude, I would like to aa
this. Some of my friends said tha{
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under the public sector efficiency goes
down. It is not the mistake of the
policy of the Government. It is not the
Government's policy which is wrong.
What is wrong is with the system.

The hon, Minister declared last year
that they are going to put workers’ re-
presentatives on the Board. If only
they had done it in the public sector, the
public sector would not have so miser-
ably failed. Out of ten persons in the
proposed Advisory Board there should
at least be 3 from the workers™ side,
The custodians are appointed in  the
public sector undertakings. They are
held by LLAS. people or chartered ac-
countants. I do not doubt their inte-
grity or their honesty. They are effi-
cient people no doybt. But, | may poimt
this out and say, unless you have a
technical man as head of the organisa-
tion how can you run it? IAS man can
manage a job efficiently at the head
office but he cannot run a factory. Run-
ning a factory requires lot of talent. He
should have technical talents. | com-
pliment the Minister that this is a fea-

ther in his cap. The first thing is the
coking coal; the second thing is the
Indian Copper Corporation; und the

third thing is this one.

While concluding I would like 10 say
this. While 1 welcome this measure, |
feel that this is a half-hearted measure.
Instead of saying that we are going 1o
take over the management Ior  two
years' iniltial period, he could have said
thai we are  gomng to  nationalise it
straightway. The plant has been given
to him as a sick child, 1 am sure he
will be able to nurse it. | do not know
whether hie v a good baby-sitter; but
al least this much T am sure, that be
will do it. With this I conclude. Thank
‘You.

SHRI SHY AMNANDAN MISHRA
(Begusarai): To my mind this measure
was long overdue. In fact, if | can go
to the length of saying so. there was
culpable delay in this matter. Govern-
men'. or for that matter. public finan-
cial institutions had already acquired
the position of a dominant equity-holder
quitc sometime back. The Government
had been looking on the mismanagement
which had been going on there for quite
a long time. After Mr. Goenka sold a
parcel of thirty lakhs of shares in April
1971, constituting 11 per cent of the
total shares, Government should have
stepped in at that very time. But Gov-
ernment, for reasons best koown o
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them, did not choose to do so. What
wis in essence u e jure position is be-
ing given a de facto shape.

The public sector owns 49 per cent of
the equity and another 4.5 per cent was
pledged o the nationalised banks. M_)’
submission is that the Government’s
position was dominant de jure carlier
too.

13.29 hrs.
[Mr. Depury Speakcr in the Chair)

But one wonders., Mr. Deputy Spea-
ker, why has the Government taken the
unusual step of taking it over through
an ordinance. My submission is that
this ~ould have becn taken over even
under the provisions of the  Industrial
Development and Regulation Act. But
Government always chooses to resort to
the method of ordinances, and it is the
great sorrow of Parliament that these
thines should be done  through ordi-
nances.,

1 was submitting, Government had
not chosen earlier 1o exercise their
powers under the Indusiries Develop-
ment and Regulation Act, and, there-
fore. there had been great loss ircurred
by the country in this very vital field
of our economy. A few general re-
marks, <o far as the steel economy of
the country is concerned, are in order.

We have a  curious picture of the
Government's policy in  this raatter.
There has been a colonial economy ope-
rating in the steel sector. That is the
position which has been emerging; it is
pot that it has already become a colo-
nial economy in the steel sector, but that
is the position which is steadily emerg-
ing. We have been cxporting iron ore
to the extent of 21 million tonnes an-
nually and importing steel to the extent
of about 1.5 million tonnes or so; now
it may  be mearly 2 million tonnes.
These 21 million tonnes could have
yielded us about 9 million tonnes of
steel.  But instead of building up the
steel capacity or even utilising the capa-
city already built up to the maximum
extent possible, Government have been
depending upon the easy course of ex-
porting iron orc and getting steel  of
such low order.

If these colonial tendencies in  our
economy have to be stopped. then the
only course is to run our existing units
properly and to add to our capacity as
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fast &s possible. In fact, Japan fo my
mind has been adding to its steel capa-
city every year to the extent of seven to
eight million tonnes: 1 say this subject
1o correction. | hope the hon. Minister
has got the latest information about this
matter. So, the Japanese steel economy
is an expanding economy and it may
well be that Japan would be in a posi-
tion to push back even ife larger steel
producers in this field in onc or 1wo
years,
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What Government seem 1o be doing
is extremely unfortunate. What they
are doing is hospitalisation and not
what one might say nationalisation.
Probubly. it was under the pressure of
public opinion that the Government
were compelled to  say  yesterday that
though they were hospitalising it for the
time being, — no doubt they did not
use that very word — they were finally
going to take it over. Bul my submis-
sion is that the tendency that we find in
the Government's policy is towards
hospitalisation and not what onc might
properly call nationahsuation.

India is rapidly becoming a hospital
State. We arc taking over sich units,
and in cflect, what it means is that we
are nationalising losses and we are not
natiopalising gains, and that could not
be the meaning of natonalisation as
we understand it.  Mationalisation  in
every case docs not egual socialisation
or socialism. There could be nationali-
sation plus socialism; there could be
pationshisation  minus  socialism.  and
there could be nationalisation worse
than capitalism. We have to bear this
clearly in our mind. So. 1t is only when
we find that there are social gains, there
are social returns, and there are social
surpluses emerging that we can say that
we are running nationalisation in a pro-
per way to conform to the socialist crite-
rin. So, | submit that the present
tendency will have 1o  be observed by
the country with all care that it deserves.

The basic fact of the steel situanon in
India is that we require 2 mullion ton-
nes more to bridge the gap between de-
mand and supply. Now, how could it
be done ? The first course that could be
taken 1~ to utilise the custing capaciy
in the best manner possible.  That was
nit being done so S s this oot was
concerned. In fact, there had bheen a
decline in producuon.  Here, my sub-
mission 15 that there does not seem to
be any method in the goodness. if | can
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say so, in contrast to madness, so far
as the policy of the Government is
concerned. If Government wanted that
the steel policy should be put on a firm
footing and there should be comprehen-
sive planning for steel, then  Govern-
ment sinmafanecously could have taken
over TISCO alsu. T am not suggesting
it because 1 find that the TISCO is
running badly; that was not my sugges-
tion at all. TISCO has been in a much
better shape; TISCO has had much
better management-labour relations, and
its outturn has been satisfactory. But
my submission is that TISCO cannot
expand Turther on its own resources. I
we want to bring about expansion, as
we must, because our steel requirements
dictate i, then we  have o take over
TISCO. The management of the
TISCO has already lost all interest in
expamsion. It cannot bring forth its
own resources. Only if Government are
in a position to provide them with re-
sources and arc able to guarantee tfiem
the resources, they will be able 10 go
ahead with the programme of their ex-
pansion. Can we leave this important
unit without expansion if we want to
make good in the steel sector?

Sa, my humble submission is that this
unit  also  simultaneously should have
been taken over, not  because of the
fact, it has been running badly but be-
cause of the reasons I have mentioned.

There is another aspect to it. and that
relates to the rising prices of steel that
takes place so often. Recently, the ris-
ing prices have benefited the Tatas to
the extent of Rs. 4.5 crores, whereas the
decline in their profitability was only 10
the extent of about Rs. 2 crores. If
these increases in  prices take place to
the advantage of the private sector and
yet it is not even able to bring forth all
the resources that are necessary for its
expansion. I do not think that there is
any justification for this steel unit to re-
main in the private sector. So. it is sim-
ply bevond the capacity of these units,
the 1ISCO and TISCO. to go in for ex-
pansion. There is the earlier experience
alsa that the Tatas in their plan of ex-
pansion spread over a period of ten
years had to live mostly on the resources
provided by the Government or

A=
ranteed by the Government. &

MR. DEPUTY-SPEAKER: Now,
the hon. Member should trv to con-

clude.
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SHRI SHYAMNANDAN MISHRA .
Other Members who had spoken earlier
had a lot of time,

MR. DEPUTY-SPEAKER: But
the hon. Member is talking more about
TISCO than about 115CO,

SHRI SHYAMNANDAN MISHRA
Because the thing has to be viewed as
a whole. So, if Government do not
take over that also, they would come
to grief very soon.
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TISCO finds iself at the present
moment in  the neither-life-nor-death
zone, and it is in a sense marking time
and getting ready for eventual take-
over. This was the right time. to my
mind. when it should have been taken
over.

So, my humble submission is that if

we want to come up according to the
requirement of the Fifth Five Year
Plan to |1 million tonnes or so. then

there can be no denying the fact that
that would depend largely upon the ex-
pansion of these private sector units
also. Onc unit has been taken aver. but
that would not give Government full
scope for planning the steel programme
properly. In fact, what was done in the
United Kingdom when they nationalis-
ed steel was that they left out only those
units and those mixed groups whose
main interests were clearly outside iron
and steel. Otherwise, they had takenm
over all the steel units which could have
given them scope for comprehensive
and effective planning. That ought to
be done in this country also.

SHRI SURENDRA MOHANTY
(Kendrapara): It is one of the
rarest moments in my life when 1

welcome a  measure initiated by the
Treasury Benches. I do not know whe-
ther 1 should thank the hon. Minister
of Steel for this unique opportunity or
myself . ..

SHRI INDRAJIT GUPTA: Thank
bath,
MR. DEPUTY-SPEAKER : [ wish

that there were more opportunities like
that.

SHRI SURENDRA MOHANTY:
The intentions which have inspired this
legislation are holy and its  postulates
are unexceplionable. But according to
me. there is more than meets the eye in
this Bill. 1 would only urge upon the
Minister to dispel those mists of doubt
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and misgiving. While we are. by and
large, welcoming this Bill, his job has
been more than  simplified. But |
would only beg of him to clarify the
mist surrounding this legislation.

In the first place, we know., as the
Minister had given out yesterday, the
public financial institutions have about
49 per cent holding in the capital struc-
wre of  1ISCO with  four government
directors on its board. Therefore, it be-
haves us 1o know why with all this mas-
sive public investment in the company
and with four directars on  the board,
Government were all along mute specta-
tors to this gradual, progressive decay
and decadence of the company. Had 1
been uncharitable enough, 1 would per-
haps have said that the Martin Burn
group or the Sir Biren group did not
oblige the powers that be with the funds
denuanded for the political chests.  Gow-
ernment had tolerated the company all
these years. but  when the disillusion-
ment about  political  donations came.
the Government decided to take this
step which ought to in fact have becn
taken much carlier.

There is another aspect. Why is it
guing to  be taken over only for two
year~? This is not an original point [
am muking.  Even speakers from the
Congress benches have asked this ques-
tion. What is sacrosanct about two
vears? Though 1 am not a technical
man. understanding from the detailed
catalogue of work that is going to  be
undertaken in this plant rcgarding
modernisation and so on, the process
itsell will take two vears, What hap-
pens after these two  vears? Is  this
goine 1o be the beginning of the joint-
venture, joint sector project where (he
hens will be fed by the taxpavers and
the golden eggs will be appropriated by
the private sector? If so, we should
know.

While considering this Bill. one cannot
preclude from the dimensions of  our
discussion, the entire siecl economy of
our  wountry. With o all our mzssive
majority, massive mandate and political
massiveness. we produce onlv one per
cent of steel production of the world.
Japan which was producing merely a
million tons of steel  in 1948 15 now
producing 97 million tons, whercas with
all the inputs in the shape of iron
ore, «coal. manganese and cheap
labour casily available to us, we are still
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fumbling at the 6 million tonnes figure.
Yet Japan has to depend on every ingre-
dient for its steel indusiry from outside.

If my information is  correct, the
country’s import bill for steel this year
is likely to be at least 5 times amount
anticipated at the time of the Budget
presentation. Against  an  estimated
Rs. 40 crore import, steel import is go-
ing to cost us Rs, 200 crores. Al that
time. indigenous production  was  esti-
mated at 7.20 million toanes ol ingots
or 5.4 million tonnes of fimshed steel, as
against our  demand for 6.3 nullion
tonnes of linished steel.  But production
has in the meanfime gone down most-
ly in the public sector, the HSIL. plants
My information is that during the first
quarter of 1972.73, it has heen only
8.74 lukh tonnes as against 11 lakh ton-
nes planned. 1 would be very happy if
the hon. Minister corrects it, but this is
my information that production in the
HSI. plants is going down and down.

The nationalised management of the
HSL. stcel plants have not been able to
attain more than 60 per cent of capacity
utilisation even now.  The hon, Mims-
ter said that M1SCOs was hardlv utilis-
ing 50 per cent of rated capacity. But
what about the HSL plants? What
about Hokaro? Bokaro which was to
be commissioned at the beginning of
June this year will not be commission-
ed by the middle of next vear. Accord-
ing o knowledgeable sources, each
month's deloy in commissioning  costs
Rs. 5 milhon on account of indirect ex-
penses  like  salaries,  establishment,
technical supervision etc. The hon
Minister is taking charge of [1SC0, but
who will take charge of the hon. Mims-
ter !

MR. DEPUTY-SPEAKER : You.

SHRI SURENDRA MOHANTY :
This House?  Which has been de-
nuded of all its authority, which has
been completely atomised by the mas-
sive majority ?

MR. DEPUTY-SPEAKER :
be so maodest.

SHRI  SURFNDRA  MOHANTY .
Who will take charge of him? In  all
fairness, let  Shri Raj  Bahadur take
charge of him | have no guarrel with
him on that score.

D not

Last vear the hon Minister made &
VEry Iml_d promise that he was not in-
lerested in speeches. he was interested in
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achievements and he would be able to
tell us a good story next year. That was
the refrain of his budget speech in 1971,
But today, in 1972, he sings the same
old song. It is not & political question
nor a guestion of scoring a debating
point. 1 ask him man to man, citizen
to citizen — who will take charge of
Shri Mohan Kumaramangalam with all
this record of performance 7

So while welcoming this Bill, 1 would
here and now demand a categorial as-
surance from the hon. Minister that
our steel import this year is not going
to cost us Rs. 200 crores, that our
nationalised mills are not going to have
this vast segment of unutilised capacity
lying idle and that India is going to at-
tain its massive status not in political
slogan-mongering, nor in in political
Machiavellism nor in vole-catching, but
also in production of steel.

SHRI WVASANT SATHE (Akola):
While congratulating  Shri  Mohan
Kumaramangalam on bringing forward
this long-delayed but very laudable Bill,
I would like 1o ask : is it not time in
our country that we decided to pursue
certain basic policies with courage and
wholchecartedness, meaning thereby that
all basic industries like steel, cement
etc. must come under the public sec-
tor and should be nationalised? There
should be no half-heartedness in this.
Secondly, if at all we had to take over
this sick unit, why not take it over whol-
Iy and now when vou would be required
to pay compensation on a much lower
scale than later afler two years when we
have invested so much in it and put it
on its fect when the share value would
go up. Then the question would be,
what compensation is to be paid to this
nationalised concern.

In the case of all these sick mills in
the country, our policy ought to be to
take them over at the book value today
so that you do not have to pay much
and nobody would come with a griev-
ance later that the market value of the
concern is so  much and Government
have not been fair in denving it to the
sharcholders. But what has happened
is that we take them over, act as bahy-
sitter, we trv to hospitalise them, as was
rightly pointed out, bring them up, in-
vest public monev in them. and later on
we are faced with the problem of how
1o compensate them. Therefore T should
join all those members who have ex-
pressed their views. 1 request the hon
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Minister to reconsider this proposition.
There is no point of any honour involv-
ed. He also says there is nothing
sacrosanct about two ycars. Then why
not accept the suggestion when practi-
cally the unanimous opinion in the
House appears lo be: nationalisation,
:'lera and now, the whole hog, complete-
y.

Secondly, in our country if we want
our public sector concerns work succes-
sfully, let us have faith in our working
class and let us give them full participa-
tion in the management. All the em-
ployees should be made shareholders
and you should ask them to clect their
representalives on the board of directors
and run the industry, as is done in Yugo-
slavia and other countries. The workers
have full responsibility for running the
show, There will be no feeling that
somebody else is the employer or owner,

so  that there is no question of
slogans like :  Hamare Mangaen Puri
Kars.  There will be no feeling  of

that kind. 1 would request the hon.
Minister 1o consider nationalising it
here and now.

I vppose the motion moved by an
hon. Member from the Opposition dis-
approving this measure.

MR. DEPUTY-SPEAKER: The
hon. Minister.
SHRI R. 5. PANDEY (Rajnand-

gaon) : | want to congratulate the hon.
Minister for the laudable work he has
done.

MR. DEPUTY-SPEAKER: You
have done it. The hon. Minister.
THE MINISTER OF STEEL. AND

MINES (SHR1 §. MOHAN KUMARA-
MANGALAM): 1| must first of all
thank all the hon. Members who have
participated in this discussion for sup-
porting this decision of the Government.
It is somewhat surprising to sec the ex-
tranrdinary unanimity on this guestion,
particularly from parties which do not
normally give their support to Govern-
ment on matters of this character and
that perhaps shows how right was the
decision of the Government.

Discussivn had ranged over a  very
wide ground and hon. Members would
pardon me if 1 am not able to deal with
all the points raised because they have
been so numerous and so wide in the
implications: 1 shall try to deal with the
points which directly pertain to the Bill.
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Hon. Members have, with justice per-
haps, criticised the delay in comning for-
ward with an action like this. Personal-
ly I think there is some justification for
such a criticism. But there are also, if 1
may usc the expression, some extenuat-
ing circumstances. While production
had dropped to something like 617,000
tonnes in 1971-72, by and large much
of the deterivration was thought to be
due to the very disturbed state of in-
dustrial relations between 1967-68 and
1971-72. That was, | think, the premise
on which many persons moved in the ear-
lier period. I do not think it was en-
wrely correct and | made this clear when
1 introduced the Bill. [ thought this
probably would enable the management
o excuse themselves in relation to  the
abvious fail in production.

Hon, Members  have criticised  the
members of the board of directors who
were nominaled by the Government for
not paying suflicient attention to the
working of the concern and not bringing
matters to the nolice of the Govern-
ment.

1 have been in charge of this portfolio
only for the last one year and a half
and T think it is not proper also for me
to go back too much inte the past. But
I should like to mention to the House
that during the last onc year members
on the board of the Indian Iron, nomi-
nated by the Gowvernmenl, have taken
very active part in  the work of the
board and 1 think | must express my
thanks to them for bringing to my notice
the deteriorating position in the Indian
Iron. leading me  and  ultimately  the
Government, 1o the  conclusion that
Indian  Iron’s management must  he
taken over. Tt would not he it of
place to mention that in regard 1o the
decision 1o bring  back into  opera.
tion c¢oke-oven batteries & and 6. initia-
tive was faken bv the Government
directors headed hy Secretary for Steel
Mr. Sarin.  The new plans for expan-
sion and improvement of  the project
have been discussed almost entirely on
the initiative of the Government direc-
tors and steps thercon taken in the re-
cent past. | am bringing all this to the
notice of the hon. House became Mem-
bers. rightlv, asked : what  were  vou
doing when all this was going on ? They
were doing something but taking over is
not a matter that can be decided in a
day. After all. ut is a major steel plant
and there are a number of implications
in taking it over, managerial implica-
tions, implications in  relation to  our
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capacity to be able to really run the
plant effectively and it is only when we
come to the conclusion that we would
be in a position to definitely improve
on the conditions as they are today in
11SCO and that the taking over is not
just going to be taking over for taking-
over sake, we come to this decision and
we took it over.

Hon, Member  Shni Indraju Gupla
raised the question: what have you
done with the munagement after tak-
ing it over? Ordinarily in this House
we do not get into a discussion of the
merits and demerits of individuals who
are not here to defend themselves, but
it is necessary for me to make it clear
to my friend Mr. Gupta the position
about the two persons he mentioned.

As for the former deputy general
manager, Mr. N. R. Dutt who was ap-
pointed the” chief general manager. it
would not be entirely correct in my view
to place on him a major responsibility
for the managerial failures in the recent
past. That is our judgment on the basis
of what we came to know. In fact after
Mr. Dutt was appointed a member of
the board of the Indian Iron he was
ot given any specilic responsibility n
the running of the plant and the main
managerial responsibility, as 1 mention-
ed carler when 1 ointroduced the Bl
was ivested by a resolution of the Board
of ST with Mr. Romen Mukherjee
and Mr B, P. Ray, and of any eriticism
has 1o be made of the wav in which the
minagement was conducted criticism
has been made both on this side and on
the other side = it will have o he direct-
ed 1o that area, and not against the per-
son ' has pow been appointed as the
chiel peneral manager.

He asked - why don't vou put same-
body else, a new person? We thought
that 1t would be better to have a person
whao knows TISCO well in the immedite
perind after take-over and to put him
on test to see how he worked and 1o
walch hin,  We have put a custodian in
charge. who, as an hon. Member vaid,
is not a techrical man but who has heen
associated with the steel industry for the
last two or three yvears It was Mr
Dhandapani who mentioned i1, 1 think.
We thought it 15 better to follow ths
procedure and take our own time in -
iroducing new personnel. It does not
pav at all to hasten and make drastic
and radical changes bhecause persons
whom you introduce into  an organisa-
tion like this always take some time to
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find their feet. We have got plan
10 organise the operation of the manage-
ment,  Naturally the present custodian
who is also currently holding charge of
the ollice of the finance director of
Hindustan Steel will not be able to bear
the burden of both the responsibilities,
namely, custodian of Indian Iron as well
as dinancial director of Hindustan Steel.

¢ propose o appoint a new Custodian
prabably within a reasonable time, a
persun who we think w he able to
discharge his duties elfectively, 1 do
not think that it is always necessary that
@ person at the level of the Munaging
Di_n:ctur or Custodian of a concern like
this need be necessarilv @ steel man, be-
cause he is not responsible for the day
to day technical operations.

14 hrs.

But, so far as lower down is concern-
ed, there are certain weaknesses in the
managerial structure which we intend to
remedy.  But, so far as we are able to
sce at present. the experiment that we
are making of continuing certain of the
old managerial personnel in leading posi-
tion has helped us immediately to bring
about certain improvement in produc-
tion. But I can assure the hon. Mem-
bers that we are keeping a very close
and vigilant eve on what is going on.
It is onlv a linle more than  a month
since we took over this concern.  In that
one month 1 have mysell visued Burn-
pur and  had discussions once. The
Secretary of the Steel Ministry has visit-
ed Burnpur himeell and had two dis-
cussions regarding the measures o be
taken, regarding the rebabilitation mea-
sures to be adopted, which | have men-
tioned earlier, getting coke from Durga-
pur projects, getting coaltar from Durga-
pur steel plant. getting boilers, getting
eranes because the existing once are in a
very bad condition and so on  and sa
forth. I think the steps that we are
taking are producing results and | hope
hon. Members will give those who have
been put in charge a chance to prove
their worth. | think that it is not al-
ways so useful to make a clean sweep
of everybody because then the persons
You put o omav not be competent  in
terms of the knowledge of the plant.
Everybody has to have some knowledge
in terms of the plant to be able o run
these plants properly .

A criticism has been made  that  we
arc putting non-technical peaple My
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hon. friend. Shri Indrajit Gupta, quoted
from the report of the team of the
National Productivity Council on this
point.  This criticism was made by other
hon. Members also. 1 think we have
appreciated the validity of the eriticism
made by the team of the National Pro-
ductivity Council. Bécause, hon. Mem-
bers will remember, so far as Hindustan
Steel is concerned, it s the lechnical
men who are the General Managers both
in Bhilai and Rourkela. [If we made a
departure in Durgapur. that was for ob-
vious and special reasons., But, cerlain-
ly, the emphasis is on improving what
may be called the technocrat leadership
of the steel plant as a whole, though |
do not mysell subscribe to the opinion
that only a steel engineer, as it were, IS
capable of becoming a technocrat. Ex-
pericnce has  shown that persons who
may have started even in other profes-
sions have been able, after vears of
work in steel plant or in connection with
steel plunts, to develop suilicient expert-
ise provided they have got the manage-
rial capacity. managerial leadership  to
be able to head organisations of  this
character,

I do not want to go into all the de-
wils about the past of Indian lron. So
far as the two-year period is concerned,
as I have suid earlier when 1 introduc-
ed the Bill, we have fixed these iwo years
because we have been advised that
under the law if you do not fix a parti-
cular period of time for take-over of the
management, you will be liable 1o pay
management compensation.  Hon. Mem-
bers would remember that in some Bills
we have provided for management com-
pensation: in some Bills we have not.
Here we are nol guite sure about what
we are doing in the future, what kind
of permanent structure of Management
we should have for this kind of oreani-
sation, whether it should be a  public
sector management and so on, B
would like to assure Shri Indrajit Gupta,
Shn Gopal and others who riused this
question, that there is no gquistion of
handing the management hack.  either
ta the erstwhile private management of
any other new private management: that
will not arise.  The auestion 15 how ex-
actly we are goime o deal with it in
terms of take-over. whether it <houlld be
ultimatelv as purchaser of the shares,
whether it should be  acguisition, what
scale of compensation will be paid. if
any and so on and so forth. Natorally,
that will not be possible unless we come
before this House, and that will be time
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enough to explain what exactly is the
measure we are proposing and the basis
for the measures that we are bringing
belore the House.

Hon. Members have raised the ques-
tion of new managing contracts. |
think that was again raised by Shri
Indrajit Gupta. There is no reason for
us 1o give any contracts to the manage-
ment at all. The management will natu-
rally be strictly done by the Custodian,
assisted by the Advisory Board which s
provided for in the Act.

A point has been made thal workers’
representatives should be included in the
Advisory Board Our ditficulty about
making a specific statutory provision for
this is that very often, owing to differen-
ces  between the unions and so on,
we are not able to work vut a procedure
which is satisfactory to all so as to en-
uble workers' representatives to be on
the Board. It is now well over a year
since | made the offer 1o the Joint Wage
Negotiating Committee, it is now called
the Joint Negotiating Committee for the
Steel Industry. requesting them 1o work
out a procedure by which 1 could in-
clude two representatives of the workers
on the Board of Hindustan Steel  We
have not been able to reach a conclusion
on that. But it is certainly the intention
of the government to include represen-
tatives of workers, But we do not want
o put it as a  statutory  condition.
because then the question as to whe-
ther the Board is complete or not com-
plete. valid or invalid would arise, Even
in the case of banks, though it was in-
froduced in the Act as a provision. |
believe it has not yet been brought into
operation owing to differences, This is
the difficulty, so far as this problem is
concerncd, But [ would assure the hon
Members that we do want 1o take the
workers” representatives  in the  Board
and very probably we will succeed in
doing so.

We want to put industrial relations on
a new footing, to use the same eapres-
sion that fell from the lips of the hon.
Members, though I do not by anv means
under-estimate the difficulties which face
us in this fielA.

I would very earnestly appeal 1o all
hon. Members. particularly those mem-
bers who are concerned with trade union
movemen{ in West Bengal. to give us
assistance to sort aut this verv verv diffi-
cult problem ot the shift cvcle in Bumn-
pur. 1 do not want io go into more de-
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tails. It is the pre-historic relic of the,
if | may use the expression, manage-
ment's desire to make maximum profit
and to take advantage of workers’ de-
sirg 10 Mithe Maximmum wiges even im
violation of the law regarding overtime
and regarding the hours of work that
has led to a very had state of atfairs in
[ISCO in the past. Now things arc
sought 1o be remedied by an agrecment
which the umions and the managenient
arrived at in 1971, It means a certain
reduction in the earnings of certain cate-
gories of workers becatse of reduction
i overtime, because of having weckly
olT. which carlier was not there.  and
this 18 being  resisted by certn see-
tions of the workers. 1t 1% not my de-
sire to start throwing blame on anybody,
but it is my iniention to put before the
House the difficultics which we are fac-
ing. All that we ask for is, if T may use
the expression, the sympathy and sup-
port, pa.rlicul:lrl'y of the trade umomsts
who are in this House. 1o help us 1o sort
out that problem. We have o sort it
oul. 1 do not know how things will
develop in the coming months in rela-
tion to this difficult problem which has
to be solved i industrial relations in 115-
CO are to be stabilised. Therefore. 1
would unly content myself by saving that
I would anpeal to all of you to help me
in whatever way thal you can, particu-
larly those of you who are active in
the trade union movement.

1 do not think it is necessary for me
to go into the details of what happen-
ed to Shri Goenka's shares. how many
he boughf. how many he sold. becanse
they do not matter any more The
sharcholders, as it were. are heinz put
to sleep by the Bill that is here before
the House  Therefore. the fact that he
will have manv shares or a few shares
becomes irrelevant, so far as the con-

duct of work of the Company i~ con-
cerned

Finallv, one or two allegations have
been made. | think Shra pal  men-

tioned that steel has been given free hy
Indian Tron to Indan Standard Waeon,
1 do not hnow from where he recenved
this starthng wnlormation. 1 will certain-
Iv check o0 up amd find out whether
s true or not: atoas very unlikely 1o be
true. Because. 1t s crossing even ordi-
nary bounds of commercial immorality
which sometimes has been operating in
our  country. O course, it v oa fact
that Indian Standard Wagon owed con-
siderable sums of monev 1o Indian fron



211 Res. and Indian

[Shri S. Mohan Kumaramangalam)

for steel purchased by them. We are
asking them that this should be paid
up.

A question  was asked by my hon.
friend, Mr. Mishra, as to why is it that
we did it through an Ordinance and why
is it that we did not take recourse to the
Industrial Development and Regulation
Act. If the hon. Member will look at
Section 18-AA, he will find that it is
somewhat  restricted in its operation.
That is, you have to prove either diver-
sion of funds, that is one of the things,
or it means it has to be closed down for
as long as three months. There are
certain conditions laid down. The [egal
advice to us was that it may be difficult
to bring the take over of 11SCO within
Section 18 AA. The other difficulty was
that even if we took it under Section
I8 AA, all those managerial contracts
which we were getting rid of by means
of clause 3 of the Bill will continue to
operale because we would merely be
stepping into the shoes, in a sense, of
the Board of Directors and all the con-
tructs which would bind them would
bind us also.  Alsa, the other provision
which we have put in clause 14 will not
be available to us.

Sir, it is not that we love taking over
organisations like this by an Ordinance.
You will appreciate that if we introduce
# Bill in the House that we are going 1o
tuke over the 11ISCO and the Bill is de-
bated in the way in which we debate, in
the way we should debate, and then it
goes (o the Rajya Sabha and to the
President for hus assent, there is suffi-
cient time for the management which
may not be entirely addicted 1o honest
methods to do things which may not
be in the interest of the nation—I use
a mild language. This is what uli-
mately led us to the issue of an Ordi-
nance, We did so in the case of coking
coal mines; we did so in the case of
copper and we did it in the case of
NSCO.

It is not that we in any way lack any
respect for Parliament. We do come here
we explain everything that we can. If
we do not resort 1o an Ordinance on an
occasion like this. 1 think, we had better
give up Ordinance issuing power at all
The most justified veeasion on which we
can resort to an Ordinance is an occa-
sion of this character. This i the ren-
son why we did not use Section 18 AA.
I would assure the hon. Member that
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we did consider it and, having consider-
ed and examined it from every point of
view, we came to a conclusion that that
power was not sufficient for enabling us
to take over 1ISCO. Therefore, we re-
sorted to the take-over by means of =n
Ordinance.

The hon. Member also raised a ques-
tion about the expansion of Tata Iron
& Steel Co. I can only say, at this
stage, that the matter is under considera-
tion of the Government. It is perfectly
true and recognised as a fact that ex-
pansion of our steel production cannot
only be by means of building up new
plants. It wil be a short-sighted policy
on our part merely to think of that and
not fo consider the expansion of ihe
existing steel plants, both in the private
and public sectors. We are looking into
the matter as to how we can effect ex-
pansion in both private and public see-
tor plants and, I hope, within a reason-
able time, we should be able to come
to a decision on that which, of course,
will be brought before the House.

My hon. friend, Mr. Mishra, also rais-
ed the guestion of rise in prices of sicel
products. [ do not want 1o go into that
detail.  But 1 would like to assure him
that though the maximum benefit as a
result of the rise in prices is going to
come to the Hindustan Steel and not to
Tata Iron & Steel Co.. some benefit is
going to come to Tata Iron & Steel Co.
and to 11ISCO also. But that is because
we have taken those particular products
where the cost of production itself is
more than the actual price fixed by the
Joint Plan Committee and the Sieel
Plan Committee. Naturally, that is not
being fair to the producer and, there-
fore, it is that there has been some
change of this character.

Fimally. one or two poinis were raised
by my hon. friend Mr. Sokhi about
Bokaro. It is truc there has been delay.
We expected that we would be able 1o
bring the first blast furnace on steam
during the course of this month. But
after very elaborate discussions with the
Russian specialists, they advised us that
it is better we make certain experiments
regarding the working of the coke oven
plant on the one hand and the sintering
plant and the boiler plant on the other
and be satisfied that they are working
properly because. if we make a mistake
now, we may have to pay heavily after-
wards. We are losing monev. There is
no doubt about it. It is something
ahout which we cannot be happy. But
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it 18w fact, these are the reasons  and,
ultimately, we have to take accoumt of
the difficulties we have to face in spite
of whatever may be the losses that we
have to suller immediately.

SHRI R. D. BHANDARE (Bombay
Central) : What  about signing the
papers without seeing them ?  This is
what Mr. Sokhi said.

SHRI S. MOHAN KUMARAMAN-
GALAM: It will not be helpful to go
intp that, May 1 ignore that and leave
it where it 15? 1 think, it is not a con-
troverasy which is worth entering inlo.

My hon. friend, Mr. Mohanty asked
me who is going to take charge of my-
self. 1 have no answer; I do not know.
1 am myself getiing desperate about
my activities. Probably, it 15 better he
kecps a vigilant eye on the way 1 do
my work, He is right when he says that
] gave a certain commitment and [
have not fulfilled that commitment. 1
am acutely conscious of it. 1 can only
say, as a matler of recognition of facls
as they are, that 1 would like to put all
the material in regard to the manner in
which we are trying to improve the
steel plants, | do not want lo use
hvperbole. I think, any hon. Member
who goes down to the Hindustan Steel
Plants and sits down and discusses with
the General Managers, sits down and
discusses with the Board, will  appre-
ciate that a very serious and  deter-
mined, effort is being made to improve
the position. The tact that we have not
been able to make significanl chanpes
is there, But, 1 am sure, if you go down
to the Steel Plant, vou will appreciate
it. It 1< not true that nothing is being
done. 1t takes time to make an  im-

rovement, | think, we will be able to

ning abow: improvement guickly.

Unfortunately, this vear, in the first
quarter, we suffered very greatly from
power cut hoth in Durgapur  and in
Rourkela, In Bhilai, absen'ceism in the
coke oven plant has been very high
during the very hot summer  months.
We hope, Bhilai will improve and
Rowrkela is alsp improving. July  and
August have been substantially  hetier
months. Durgapur has its own problems.
which 1 did not want to go into now.
But there also, we are poised on the
eve of a change and T am optimistic
even about Durgapur as also about
IISCO. Probably, IISCO is at the pre-
5!:: moment in the worst position of
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I would only plead with my

friend Mr. Mohanty und n-lhcr) Mr:-m:
bers of the House that despite the fuct
that we have still some distance 10 [
we have put our feet on the right pali:;
and we will be able to render gccount
fo this House within a year or two in
such a way as 1o satisty” hon. Menmbers
that the hest is being done in the field
of steel.

-4

With these words, I commen i
Bill w0 the house. o

SHRI INDRAJIT GUPTA:
not suggesied that there nhnu]‘dl lr;:v:
clean sweep of all the personnel. My
point was, whether the top Cxecutives,
some of them, should be actually pro-
moted now, They may not be the
ple who were mainly responsible. For
that reason, they are going to be given
promotion, from  Depuly  General
:;:‘:'nnger W General Manager and  so

SHRI 5, MOHAN KUMARAMAN-
GAL.&M; With great respect 1o my
hon.lfr:md_ Mr. Indrajit Gupta, the
question as to what the decision Gov-
cmment takes in respect of appoint-
ments to  managerial  posts  of  this
character, to debate in detuil the right-
ness or wrongness of such decision, he-
comes difficult because we bring in the
merits of individuals. What 1 tried to
explain ty the hon. Member and 1o the
House was the considerasions which
motiviled s fo come 10 4 certain con-

clusion. 1 would only beg of the hon,
Member 1o pive us a4 chance 1o see
whether what we have done s right
wr wrong.

_.'\'H'Rl INDRAJIT GUIMTA: COne
thing more. 1 want simply 10 know

whether the head oflice of USCO alter
the take-uver will continue 1o he locat-
ed s it iy at present in the head office
of Marin Burn & Co. in Calcutts,

SHRI S. MOHAN KUMARAMAN.-
GALAM: 1 am afrad, for the ume
heing, we have really no  allernative.
Ihe reason is that the head  office  of
HSOO occupies a fairly large space. If
We arc going to quit and we are {orced
to find some other place, it will lake s
a little time. It is not casy 1o find suil-
able accommodation. A( the same time,
the hon. Member who s %nown for his
great interest in Jubour will remember
that there are some 11SCO employees
and Manin  Burn & Co. employees
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there. The Martin Burn & Co. em-
ployces are extremely unhappy about
the prospect of losing the 11SCO em-
ployees, We have complications of that
character also. | can only assure him
thut though the 11SCO head office may
remain in the premises of Martin Burn
& Co.. it will not be tainted by that fact.

MR. DEPUTY-SPEAKER : Dr.
Laxminarain Pandeva is not  here 1
shall now put his Resolution 1o the vote
of the House, The question 50

“This House disapproves of the
Indian Iron and Steel Company
(Taking over of Management)
Ordinance, 1972 (Ordinance No. &
of 1972) promulgated by the presi-
dent on the l4th July, 1972

The motion was negatived.

MR. DEPUTY-SPEAKER :
question 1s:

“That the Bill to provide for the
taking over of the management of
the underiaking of the Indian Iron
and Steel Company Limited for a
limited period in the public in-
terest and in order to secure the
proper management of the under-
taking, be taken into considera-
tion.”

The

The motion was adopled,

MR. DEPUTY-SPEAKER: Now we
take up clause-by-clause consideration.
There is no amendment to Clause 2

The question is:

“That Clause 2 stand part of the
Bill"

The motion was adopted.
Clause 2 was added 10 the Bill,

Clapse 3 (Management of Undertak-
ing of the Company io vest in Central
Government)

MR, DEPUTY-SPEAKER : There
are a number of amendments to Clause

SHR1I INDRAJIT GUPFTA: In
Amendment No. 9, later oo I have
found—it is a matier of factual correc-
toon—that the word ‘smelters’ might
remaln.
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MR. DEPUTY-SPEAKER:
cannot make any change now, at
last minute.

SHRI INDRAJIT GUPTA : | do not

wanl to move it in ils present form. ..

MR. DEPUTY-SPEAKER: No,
please, You can speak on your amend-
ment, You have other amendments also.
Are you moving them?

SHRI INDRAJIT GUPTA: 1 am
;novmg all the asmendments—6, 8 and

You
the

SHRI R. N. SHARMA (Dhanbad) :
I beg to move ;
Page 2, line 10,—

n‘}mfé)"for a period of twp years"
(

Page 2, line 16,—-
affer “refineries,” insert “washing
plant,” (3)
SHRI INDRAJIT GUPTA: [ beg
o move :

Page 2, line 10 and 1],—

omit “and for a period of two years
thereafier” (6)

Page 2, line 16,—
after “project” inserr “washeries,”
(8)

Page 2, line 16,—
omir “smelters, rcfineries,” (9)

SHRI B. V., NAIK (Kanara) : [ beg
1o move :

Page 2, line 10,—
after “two" insert “or more™ (7)

SHRI1 INDRAJIT GUPTA : As far
as my amendment No. 6 is concerned,
1 do not want lo elaborate om it now
because in the course of the general
discussion 1 have stated my view-point
on that.

About my amendment No, 8, ‘washe-
ries’ should be included here—this s
an omission, | believe—because the
Indian Iron & Steel Co. has got its own
captive mine and they have sei up
washeries, | do not know why this has
bleen omitted. ‘Washieres' should be in-
cluded.
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As | have pointed out in amendment
No. 9, 1 feel that perhaps this wording
ot the clause was lifted bodily in 2
hurry by the officials of his Ministry or
the Law Ministry from the correspond-
ing Ordinance which was done for
Copper Corporation—when the Indian
Copper Corporptiony was taken over.
They did not bother 1o see whether these
words ‘smelters and refineries’”  might
applv in the case of Indian Tron & Steel.
1 think, the word ‘smelters’ might re-
muin because this word has got a diffe-
rent definition; T think, in a steel plant
also, the steel melting shop can be call-
cd a smeler; therefore, 1 do not mind if
that word remains, But, certainly, there
are no ‘refineries’; this word has nothing
to do with Indian Iron & Steel. There-
fore, the word ‘refineries’ should defini-
tely be omitted.

SHRI B. V. NAIK : | have moved
an amendment regarding the point on
which the hon, Minisler has been good
enough to give a clarification. The
Indian Iron & Steel Company was pro-
ducing jn the year 1963-64 about one
million and 27 thousand tonnes of stecl.
When you say that you are taking it
over for a period of two years, what is
the task which the Steel Ministry has
taken upon itself to do in those two
years? The hon. Minister has said that
the time is two years, it is a time-bound
one, and that legally there will be diffi-
culties if it is taken over for an unlimi-
ted period of time. I would like to know,
within the course of two years, what
are the tasks which the Steel Ministry
has taken upon iwself 1o fulfil. Here a
very relevant point comes inlo opera-
tion. According to ils rated capacity, at
least statistically speaking. the Indian
Iron & Steel is still producing about 65
per cent, and if my facts are right, we
have quite a few public undertakings
where the steel production is about one-
third or 35 or 40 per cent. 1 woud also
like to know what will be the position
in case the Indian Iron and Steel Com-
pany management fails to improve itself
even under Government's management,
now that we have used the ultimate tool
thai is at pur disposal, namely, a sort of
nationalisation. & son of temporary
stop-gap nationalisation. . . .

SHRI JYOTIRMOY BOSU:. Courn
of Wards.

SHRI B. V. NAIK : A sort of Court
of Wards; it is in respect of chi
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Has the Steel Ministry, or for that

matter, have we gol anything which we
are ahble 1o implement at the present
juncture so that these undertaking that
have been taken over will be successful?
On the broader guestion, 1 would like
to ask this. They had taken over coak-
ing gas. Now they  bhave taken ower
Indian lron & Sicel. hh would be better
both for the workers and for all  the
people concerned with our industries if
a sort of hroad idea regarding what are
the ones which we are going to patio-
nalise, whether it will be on the basis., . .

MR. DEPUTY-SPEAKER: What
has that to do with vour amendment?

SHRI B_ V. NAIK : It has relation
with the two-yeur period. The (wo-year
period was based on the fact that 1t is
going to he temporarily nitionalised and
there is also going to he a Custodian in
this behalf.

1 would like to obtain an assurance
from the hon. Steel Minister whether this
period of two years would be adequate
or whether there is any provision in the
Act that it could, later on, be extended
for a further period, now that we have
a substantial period at our disposal. I,
therefore, as a sort of enabling provi-
sion, had made this amendment, ‘two
or more years', My point was whether,
in case there were legal difficulties, it
would not he prudent at the present
juncture itsell to ask for a grealer
length of time in order to show and tell
the people that we are able to achieve
results at the end of & specified period.

ot aRAToEN WAf (gAaE)  Heqs
ogET 7F It AT w1 amg W oTwr
aqr §, #= girfig @ A X mfam
%1 TRIGA w7 go Gz aATm fe
F6 AdT 7 AT A K gAT quiT
¥ omwwn a0 X owd eTa oar 7k
¢ o RAfeA N o= fafar
e A wgrex | 3 fafram o w7d &
gt A 70 F0T Ad w97 A A
faqt 7 =sAww 100 TIE FTO o
w7H ¥ Ex & o=@z §, &7 "’Eg
wEA T wd ey W AR
Iyream wgEs, fr 5 19 v Aama ATy
%1 gy §Or & fmg wpy A agw
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TR our work within two years. If we do not

[‘ﬂ ok ‘mﬂ finish, then we come back to this Par-

FAr 2 "EETr wuiAdr AT Agr  liament uand to hon.  Members  with

' o = whatever proposals we have,

FAAL 1 FA FCAT T TR FEA . :

I would only like, before going to the

Ha war % next point, to mention that we have no

At zi qur Azg & Feavwe aAd
# 100 BT TG AA FT AT ¥4,
s 3n H#rE gAgAEe @ A ?
gafag sewrr #v gan Afarmm
qFT R ATAT EIAT

Sgr a% AT AMMEA T T F A
43 gy sare °faard, stafa awd
FEAC 3, I WERA wfzma armea
@A oA &1 oF A e
e 31 T@ afmw @ TSR
Fifaardr &1 dr FARAT AT ARG 0
oY FrAAET A R A AR g o
g ar g, Fadr @ gmd S
arér TfEAwn w1 TIE gU T AT
 aifier cArE & Adl I g1 -
faqd # wgac g 7 33 7 mifwm oAwee
Fr oqr wrg fzwe AT

SHRI 8. MOHAN  KUMARA-
MANGALAM : About amendmeots 2,
6 und 7, I have already made clear the
motives thal led the Government to fix
this period of two years for take-over
of management because only if a limit-
ed period is fixed under the enactment
would the uchion of the Government be
protecied hy Art A1A and the Govern-
ment is not liable 1o pav  management
compensation. That is the legal advice
we have got and we expect that within
two vears we would be able to make a
finul “decision about what we should do
regarding the future of the company.

I think it was Mr. Nuik who suggest-
ed, “Why not put ‘morc’ after two™.
Bul as soon as we insert ‘more’ alter
“wi' then it becomes indcterminate and,
therefore, it may land us aguio in
troubles. . . (Interruptions).

SHRI R. N. SHARMA : If it is kept
ten vears, what harm is there.

SHRI S MOHAN KUMARA-
MANGALAM : We do not claim that
we will take as long as ten years. Why
should we be pessimistic? We will finish

desire 10 act as a Court of Wards, That
is all dead and gone. Mr. Joytirmoy
Bosu lives in the past. So, let him be
there. 1 do not mind. . .

SHR1 JYOTIRMOY BOSU:
not opencd my mouth.

SHRI 5. MOHAN KUMARA-
MANGALAM :  Unfortunately, you
opened it even sitling there,

So far as the amendments Nos. 3 and
8 are concemed, which really cover the
same thing, 1 have no objection in ac-
cepting amendment MNo. 8. That is to
insert ‘washerics’ after the word ‘pro-
jects’ which rcally covers the same area.
Although Mr. R. N, Sharma’s amend-
ment Mo, 3 covers the same point, [
think the term ‘washeries’ iy a  better
term than the term ‘washing plant'.

Regarding amendment No. 9, I have
no objection 1o accepting it if it only
covers the omission of the word ‘refine-
ries’; that is to say, the word ‘smelter
remains but ‘refineries’ may be omitted.
What my friecnd, Mr. Indrajit Gupta
has poinied our in relation to  this
amendment is correct.

I have

Therefore, if T may repeat myvself, so
far us amendments 2, 6 and 7 are con-
cerned, 1 would request the hon, Mem-
hers. 1o withdraw their amendments in
the light of the explanation I have given,
Se far as amendment No, 8 s concern-
ed, 1 accept it and as tar oy amendment
No. 9 is concerned, 1 aceept it subject
to the word "smelters’ being retained and
only the word ‘refineries” being omited,

MR. DEPUTY-SPEAKER : In wview
of what the Minister said, Mr. Indrajit
Gupta, vou may recast your amendment
and give it here.

I will put the rest of the amendments,
viz.,, 2, 3, 6 and 7 to vole.

Amendments Nos. 2,3, 6 and T were
pui und negatived.

MR. DEPUTY-SPEAKER : 1 will
put amendment No. 8. The question is :
Page 2, line 16,—
a,rur]"proiects" insert “washeries.”
[t
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The motion was adopted.

MR. DEPUTY-SPEAKER : 1 will
now put amendment No. 9, as modified,
by Shri Indrajit Gupta to vote,

‘The question is :

Page 2, line 16,—

omit “refineries”[(9)as modified]
The mmtion was adopied.

MR. DEPUTY-SPEAKER : The
(uestion s :
“That clausc 3, as amended, stand

part of the Bill"”
The motion was adopied.
Clause 3, av amended, was added 1o
the Bill,
Clause 4 was added to the Bill.
Clause 5—i Advisory Board.)
SHRI INDRAJIT GUPTA : Sir, 1
beg to move :
Page 3, line 45—
add at the end—

, provided that at least two
members of the Board shall be
representatives of workmen employ-
ed by the company” (10)

MR. DEPUTY-SPEAKER : Amend-
ment moved :
Page 3, line 45—
add at the end—
*, provided that at least two

members of the Board shall be
representatives of  workmen  em-
ployed by the company™ (10).

SHRI INDRAJIT GUPTA : I heard
the reply given by the hon. Minister to
this sugyestion which 1 have made in
my general ohservations,  but, [ am
afraid. | am not convinced. He savs that
while they have every intention and de-
sire I include one or more representa-
tives of labour in the Advisory Board,
he dovs not wani io give it a statutory
form because it may lead to some pro-
blems later on as to whether the Board
has been properly or adeguately  cons-
tituted or not. I do not think this is 2
sufticient explanation for rejecting my
amendment, This Advisory Board which
is proposed to be sct up is not a very
small Board. It can have upio 10 mem-
bers who are all to be appointed by the
Central Government. I take it that this
Board is not going to be a part of the
811 LS. §72
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normal industrial relations machinery.

It s concerned  with  setthng
disputes  beiween the  management
and the labour. For that purpose, some
other machiery will have 1o be set up.
We will see what is done about that.

not

The Advisory Board, | take i, ils
main function will be to give advice re-
garding the actual operation, production
and management of the concern and 1
am strongly of the opinion that in - an
Advisory Board of this kind, the Jabour
must be directly associated with it aod
if it is not given the statutory  form,
then ultimately, it is the labour which
will be the main casualty and will be left
out. Despite all good intentions, even-
tually other people and other interesis
will find priority of representation and
it is precisely the workers who will be
left out, Therefore, a minimum  repre-
sentation should be put in the Bill ac-
cording to me and 1 can assure him—
he probubly knows also as when he went
to Burnpur, hc must have heard—that
after all it is one ol the Unions which
in July 1972, bhefore we knew anything
about the Government's decision that
they were going to take it over, brought
out a very detailed and factual bulletin
and memorandum which was sent  to
the Government alsq in which they have
worked out the whole case for a take
over of the management and all  their
criticisms and suggestions have to do
with the question of production, not with
the question of workers’ demands and
all that. 1 am sure if he has seen it, he
cannot fail to be impressed by the fact
that this Union has made such a serious
and sober study of the internal working
of this company and it is Unions like
this, other Unions also, whose represen-
tatives sitting in the Advisory Hoard, |
am sure, can play a very helpful  and
constructive role in this field and 1 hope
he will trv 1o pive up this old  out-
moded attitude 1owards  workers,  es-
pectally, when he seeks their co-opera-
tion not only in agrecing to a new 1ype
of shift wgrh 1 hope on that, of course
he is there—he must also pive them an
opportunity and invite their help and co-
operation in matters concerming the day-
to-diay management and production, T
foel, Sir. T need not labour this point
When an Advisory Board with upto ter
members can be constituted. Lccording
to the Bill, he should pronude in i only
expressly that o minimum representaiion
for labour will be there.

He said. it becomes difficult to decide
who are the workers  representatives.
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This is no argument because you can do
it hy ballot or some other method, It is
done in other cases, It is a question of
procedure to be decided later on. There-
fore, there is no excuse for eliminating
them from the advisory board. I agree,
he is not directly eliminating them, but
I think the implication will be there, if
it is not expressly provided and thercfore
1 am pressing my amendment.

SHRI 5. MOHAN KUMARA-
MANGALAM : The difficulty arises in
the sense that if we do not include the
representatives of the workers the cons-
titution of the Board may be challenged
as dllegal and this is a point to which
I replied in the general discussion of the
Bill. It s not that we do not want to
include workers' representative, We do
want it. We do not want to make it man-
datory. We do not want 1o make it a
statutory mandate, because ceven if we
are unable to do 11 as we have been
unable tp do it in the case of HSL, it
would then be open to anybody 1o go to
a court and challenge the constitution of
the Board as illegal. That is why I ac-
cept the spirit of the amendment  but
unfortunately 1 cannol accept it in fact.

SHRI INDRAJIT GUPFTA : Can you
give assurance that organiscd labour will
be taken in on the advisory board?

SHRI 8. MOHAN KUMARA-
MANGALAM : 1 already gave one of
the assurances that we do intend to in-
clude representatives of the workers on
the Board; 1 had explained it already:
1 do not want to repeat for a third time
why 1 cannet aceept his amendment.

MR. DEPUTY-SPEAKER : 1 will
put his amendment to the vote of the
House.

Amendment No. 10 was  put  and
negatived.

MR. DEPUTY-SPEAKER : The

question is :
“That Clause 5 stand pan of the Bill."
The motion was adopted,

Clause 5 was added fo the Bill.
Clawses 6 to 13 were added 1o the Bill.

Clamse 14— (Contracts in bad faith may
he cancelled or varied.)
SHRI INDRAJIT GUPTA : 1 beg to
move amendment No. 11 for Clause 14.
1 beg %o move :
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Page 6, line 20,—

omir “has been enlered into in bad
taith, and™ (11)

This clause reads as follows :

If the Central Government is satis-
fied, alter such enquiry as it may think
fit, that any contract or agreement
enlered into at any lime within three
years immediately preceding the ap-
pointed day between the company or
the managing agents of the company
und any other person in so  tar  as
such contract or agreement relates to
the underl.xklm_ of the company, has
been entered intg in bad faith, and is

detrimental 1w the  interests u[ the

undertaking of the company, it  may

make an order cancelling or  vary-

g ... such contract. ..

The amendment that 1 have moved is @
Omit “has been enlered into in bad faith
and”, The reason for my amendment in

this. AL present every contract or agree-
ment has o satisty two conditions, befure
that can be celled. One s, that at
should be detrimental to the interest of
the company. The second is, it should be
entered into in “bad faith’, 1t is only under
such cases that such agreement or con-
tract could hecome cancellable. T sug-
gest that this is a very dungerous clause
and there is a loophole in it. This should
he pluggzed. T will give one instance. |
do not know why Martin Burn is being
referred 1o as managing agents because
contracts now were not entered  into
with Martin Bumn as managing agents
but Martin Burn as Sccretaries.  Since
1970 they have no! been  managing
agents. Even after the managing agency
was abolished, this Marnin  Burn, as
secrefuries  have  taken  in 1970.71
Ks. 3771 lakhs and i 1971-72 Ry, 3857
lukhs from the 1SCO for warious
charges, Sceretary’s remuneration is the
biggest item. Rs. 14 lakhs is taken on
thut, And then comes Rs, 4% lakhs for
Cash  Department’s  service  charges.
Yesterday the Minister rightly said. this
has been done, as if IISCO cannot have
its own cash department service. There
is another item called rent on which
they take Rs. 7.88 lakhs for rent of floor
space of the NSCO office inside Martin
Burn building 1 am afraid Mr. Mohan
Kumaramangalanm will have to pay this

because it is going to remain in  this
building.

Then for the car parking charges,
they charge Rs. 30,0;) per  annum.
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Joint service expenses of offices of Cal-
cutta, London, Kanpur, Bombay, Delhi
and Palna comes to Rs. 37 to Rs, 38
lakhs. The hon, Minister will agree that
this type of agreement is detrimental to
the interest of 11SCO. Neither can he
prove nor can I prove that this is some-
thing entered into in bad faith. Accord-
ing to this provision it has to be proved
that they were entered inio in bad faith.
If it is challenged in a court of law
on this ground, what will be the posi-
tion? Therefore these words should be
omitted,

SHRI S, MOHAN KUMARA-
MANGALAM : There is lot of puint in
what the hon, Member has said. It is
possible that if the clause s left in the
same torm in which it is at present in
the Bill i will in fact become nugatory.
It is difficult for anybody to prove that
the contract has been both entered into
in bad faith and is detrimental, This is
a conjunclive. But the diflicully about
the amendment is that it seeks to tuke
out something which alsp  should be
there, If the hon. Member is prepared tp
accept my suggestion, I think, that per-
haps would be the best.

Instead of the word ‘and” let him put
in the word ‘or’ becausc that gives it a
wider cannotation, That is, if it is enter-
ed inlo solely in bad faith it can be
invalidated: if it is entered into solely
so as to be detrimental to the interest o
the company, it can be invalidated.
There s no possibility of Government
misusing this power and they can be re-
lied upon to look into the thing careful-
ly and come to right conclusion. Instead
o1 ‘and’ it he agrees 1y have ‘or’ we
may re-shape the amendment  and it
may be accepted.

SHRI INDRAJIT GUPTA @ 1 agree
to that.

MR. DEPUTY-SPEAKER: I like
the spirit of "give and take but 1t would
bave been much better if the Member
and the Minister had thrushed it out
before coming to the House, insiead of
putting us in this sort of confusion.
Anyway, since they have all agreed, 1
think we shall allow Shrj Indrajit Gupta
to make an alteration in his amendment
to delete the word ‘und’ and to put in
the word ‘or".

The modified amendment would read
as follows ;

Pagcr’6, lioe 20, for ‘and' substitute
‘or'.
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1 shall put this modified amendment
now to vole.

The question is :
Page 6, line 20, for ‘and’ substitute
ort [ as medified.]
The motion was adopted.

MR. DEPUTY-SPEAKER :
yueslion 1§ @

I'he

“That clause 14, as amended, stand
part of the Bill".

The motion was adopted.

Cluwe 14, as amended, was added 1o
the Hill,

Clawses 15 10 17 were added (o the
Bill.

Clanse 1 and the Ewacting
were added 1o the Bill.

Formula

MR. DEPUTY-SPEAKER @ There 1s
an amendment (o the Title by Shri RN,
Sharma, Is he moving it?

SHRI R. N. SHARMA : No, Sir.

MR. DEPUTY-SPEAKER :
question is

“That the Title stand part of the Bill".

The

The motion was adopted.

The Title was addved 10 the Bill.

SHRI S MOHAN KUMARA-
MANGALAM : I beg 1o move ;
“That the Bill, as amended, be
passed”,
MR, DEPUTY-SPEAKER :  Maotion
moved :
“That the Bill, as amended, be
passed”.

SHRI1 JYOTIRMOY BOSU (Diamond
Harbour) : Now, we sce that the com-
pany goes lo the court of wards. We
usually knew that cournt of wards was
meant for those who had defaulted in
revenue. [ do not know what sort  of
revenue this company had defaulted in.
I shall go into a little detsil about it
later on. The whole thing is very foggy
and it is not clear at all, There 1s a lot
of whisper in the air, and I do not real-
Iv understand what this Government
will really do in such 3 big steel plant
in two years. We want Shri S. Mohan
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Kumaramangalam 1o spell out quite
clearly and categorically what he pro-
poses 1o do in the steel plant,

I cannot understand why Government
have not nutionalised all the steel plants,
They have an Industrial Policy Resolu-
tion which they never try in the open
because it is convenient for them and
they have taken only some pious reso-
lution, and, thercfore, they go in for
this h.u'lk)' panky business, | had written
to the Prime Mini two years  ago
urging her to nationalise both the steel
plants, and her reply was that Govern-
ment had ng such intention to nationa-
lise the sieel plants, This is all very
sudden thought., The hon. Minister, it
seems, has a very special love for the
Tatas, Mr. J. R. D, Tata has bccome
their friend, philosopher and guide, as
we see from the memorandum and as
we see from the latest information that
has come out in the Economic Times
which says :

“The expansion of TISCO from
the present rated capacity of 2 million
tonnes to 4 million tonnes (100 per
cent increase) has heen agreed upon
by the Stecl Minister, 1t is understood
that it has been agreed that only the
expanded part of TISCO, not the
whole of TISCO will be in the joint
sector.”,

So, they have been  wvery  successfully
able tp hoodwink Government and get
permission to raise their production by
2 million tonnes, which is hundred per
cent of their present capacity, under
the pretext of this new hoax namely the
joint sector,

What is happening to the  Industrial
Policy Resolution? They are not only
not taking over the steel plants, hut they
are also expanding the capacity of the
private sector plant by hundred per cent
under the garb of the joint sector. There

wias a lot of criticism  some time ago
about the mini-steel plants, but now they
are expanding the capacity of a privaie

sector steel plant by humllu] eroeent
under the garb of joint sector. The que-
wtwon which [ have given  from  the

Leonomic Timex must be an eve-opener
I sav thai | am unable to  understand
what Shni S, Mohan Kumaramangalam
had stated yesterday, but 1 would not go
into the details, because the time at my
disposal is very short. 1 only want to
tell him that the Hazara Report on the
corporate sector says that the Tatas
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have less than 10 per cent of the equity
holdings in TISCO, and the LIC, gov-
crnmental ﬁnunung institutions and the
Waorld Bank have very major holdings;
a_t]aou( this, of course, gr. Hazare is very
silenl.

About the operation of the sector
which the hon. Minwster directly  con-
trols, let me give the figures from  the
Report of the Ministry of  Steel  and
Mines. The output of HSL in  1970-71
was Rs, 426.55 lakhs, and in 1971-72,
it was Rs, 378,30 Jakhs, The total invest-
ment in HSL till 31st March, 1971 1s
Rs. 102598 crores. What are the work-
ing results? The working results for the
various units during 1969-70 and 1970-
71 were as under : For Durgapur steel
Plant, it was —20.401 crores of rupees;
for the Fertiliser Plant at Rourkela, it
was —2.596 crores of rupees; 1 would
not go into all the details. But the total
is —5.406 crores of rupees. That is the
wonderful performance. 1 say, Doctor,
heal thyself. If Government are serious
about their busincss, then they should
nationalise all the steel plants in  the
country which are in the private sector.
But they are pot anxious to do that.

Now, 1 come tp the production of
steel and the brilliant performance of

Shri 5 Mohan Kumaramangalam who
is trying to find fault with others In the
case of Durgapur. it was 1100,000

tonnes in 1965-66, but now it has gone
Jdown tp 700,000 1onnes. In the case of
Rourkela it has come down from
065,000 onnes o 823,000 tonnes. and
in the case of TISCO, it has come down
from 2000000  tonnes  to 1079000
tonnes, und in the case of 1ISCO, it has
come down [Fom 970000  tonnes Lo
61 7,000 1onnes.

Now, | come 1o the production  of
suleable steel. by the main producers.
In the cuse of Durgapur. while it was

684000 fonnes in 1965-66 i1 came
down 10 432,000 tonnes  in 197172,
while in the case of Rourkela, it came

down from TR2Z000 tonnes 1o SYR.000
ronnes, and in the case of TISCO, it has
wome down from | 568 (00 1onnes 1o
1.3B6.000 tonnes.

This has been the performancs of the
steel planis,

MR. DI:PLJTY SPEAKER : The hon.
Member is talking about  the
mance of the steel Ministry. But uhnl
about the Bill? What has he to say on
the Bill?
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SHR1 JYOTIRMOY BOSU: I am
talking about the Bill. My enlirc pur-
pose in quoting thesce fipures is to show
that the purpese of Government in
bringing torward this mecasure is not to
really better the economic condition ol
the country but thiy step is being taken
with o particular motive. 1 am coming
to that presently. The why [ have
quoted these figures, This is nothing but
# bluck feather on his ropi.

I now come w the observations ol the
Commmitice  on Public  Undertakings
about Shri 5. Mohan Kumaramangalam’s
Ministry, Thiy 1s & wonderful picce ot
chit, ‘The committee say :

“The Committee are not salisfied
with the reasons advanced  for  the
abnormally low production.”,

This is what they say at page 27. Again,
al page 3U, they say :

“The Committee regrep 1o note that
cven after nine years of the commis-
sioning of the wheel and axle plant,
the management huve not been able
to produce the stecl ingots of requir-
ed sizes for the wheel-making.”.

SHRI VASANT SATHE : How Jong
could & Member go on being irrclevant?

SHRI JYOTIRMOY  BOSU: Oh
Christ Almighty, why don’t you keep
your mouth shut?

SHRI S MOHAN KUMARA-
MANGALAM: Why can  he not
behave properly in the House?

SHRI JYOTIRMOY BOSU :
better set an example,

SHRI S, MOHAN  KUMARA-
MANGALAM : ] mus protest on be-
half of the other people here that  he
talks so rudely. We arc also trying 1o
observe certain . . .

Let him

SHRI JYOTIRMOY BOSU : | am
nol vielding. Sir.
MR. DEPUTY-SPEAKER : The hon.

Member should be very brief, becausc
we have to take up some other discus-
sion at 3 p.m,

SHRI JYOTIRMOY BOSU : T‘I}:n.
the Committee on Public Undertakings
say :

“The Lommrttec regrel to note that
the HSL™
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MR. DEPUTY-SPEAKER : 1 must

say that this is an arraignment agamst
the performance of the Steel Ministry,
but it has wery litde coancction with
the Bill.

SHRI JYOTIRMOY  BOSU : I am
pointing out all this because lh\‘.‘v are
trying to find fault with others, We are
for natwnalisation of the entire stecl
industry. But why do this kind of thing
under the pretext of ineflicient manage-
ment. ..

MR, DLEPUTY-SPEAKER : He may
reserve all this for some other occasion.

SHRI JYOTIRMOY BOSU : Then,
the Commuttee on Public Undertakings
have suid :

“The Committee regret to nole that
the HSL has suffered a cumulative
loss of Rs, 172,83 crores by the ceod
of March, 1970.7.

Ir the last page of their
Committee suy :

report,  the

“Ihe examination of HSL has, how-
ever. revealed serious deliciencies in
the working of the undertaking which
are summarised as  follows :  Low
production, high cost ol productivity,
high rate of consumplion of ruw male-
rial, over-staffing, low  produchivity,
heavy cap:l.;l expendilure, heavy re-
curring loss.”

SHRI VASANT SATHLE : He is J'.I
fact supporting the arguments of Martin
Burn.

SHRI JYOTIRMOY BOSU :
Government mean business, then  they
should nationalise all the steel plants
and not go on further with thiy sort of
thing and take the time ol this House
unneccessarily,

15 hrs.

SHRI 5. MOHAN KUMARAMAN-
GAILLAM : 1 have no doubt when Shri
Jyotirmoy Bosu returns to Calcutla, he
will be welcomed with garlands bv Sir
Biren Mukerjee because he 15 the only
person who has spoken in this inanner
during this entire debate. 1t mught also
be useful for him 10 remember ..
(Interruptions.) We liwtened 1o hom
patiently: he shoul also listen patiently
when 1 reply; | kmow he cannot suc-
ceed, but he should make an sitempt.

If this
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SHRI JYOTIRMOY BOSU:
is your Arrogance.

SHRI §. MOHAN KUMARAMAN-
GALAM : | think arrogance i5 a boot
that fits another fool, not mine.

SHR1 JYOTIRMOY BOSU:
arc (oo big for your foot.

SHRI 5. MOHAN KUMARAMAN-

This

You

GALAM : If we look at the perfor-
mance of the steel plants, Rourkela,
Bhilai and Durgapur, 1 am surc hon.

members will see from the very figures
which the hon. member quoted that
they carry in this a tale. The profit of
Rourkela mn 1969-70 was Rs. 7.8 crores
and in 1970-71 Rs. 10 crores; in Bhilai
the profit was Rs. 3 crores and Rs, 11
crores for these two years: There is the
same management, as it were. for all
the three steel plants, but in Durgapur,
we had a loss of Rs. 15 crores in 1969-
70 and Rs. 20 crores in 1970-7T1. 1 do
not say we have nol managerial weak-
nesses: we have manv. 1 do not say
that we do pay suflicient attention to
mainicnance: we do nol. | do not say
many improvements cannot be brought
about: they can.  But Shri Bosu should
sometimes look into the mirror and see
why it is that in Durgapur the position
is dilferent compared to the other two.
The reason is that Shri Bosu and his
friendy are so non-co-operative there.

SHRI JYOTIRMOY BOSU: It is
because of the wrong attitude adopted.

SHRI & MOHAN KUMARAMAN-
GALAM : He may not like to hear the
truth,  But truth is truth and will have
1o be told, even il he does not like to
hear it That is all 1 want 1o say in
reply.

1 know that hon. members and the
House as a whole have warmly welcam-
ed this Bill. | have explained all the
points in detail. [ do not want to re-
peat myself and say why we have taken
over the management. | am quite con-
fident it will improve the position. 1 am
quite confident we wid improve the
position . ..

SHRI
say

JYOTIRMOY BOSU:
nationalise,

We

SHRI §. MOHAN KUMARAMAN.
GALAM : 1 am quite sure that we will
do far more for 11SO and far more for
the people of Bengal than Shri Bosu
and his friends have done for long
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MR. DEPUTY-SPEAKER :
question 18 :

“That the Bill, as amended, be passed”.

The

The motion way adopted.
15.03 hrs.

DISCUSSION RE. POWER CRISIS
IN  DIFFERENT PARTS OF THE
COUNTRY

SHRI SAMAKR GUHA (Contai) :
Mr. Deputy-Speaker. 1 would have
called the present power crisis in

the country as scandalous, but I
prefer to call it extremely alarming in
view of its elfect on the interest of the
development of our national econoiny.
The hon. Minister has  not  assured
us that it will be possible for Govern-
menl W surmount the present crisis or
even lesson ils impact: on the conlrary,
he has sounded a note of caution, a
warning, that 1973 and 1974 may not
also be years of satisfuction but rather
of accentuation of the power crisis in
our country.

Almost every day whenever we open
any newspaper in the morning. we find
the words ‘power crisis’, ‘power fanmine’,
‘power cut down® and such like words,
regarding the power crisis.

Sir, strangely, this  phenomenon  of
power €risis or power famine, as you
may call it. i~ not a sudden growth.
It 1s not like flood or carthquake.,  But
it s almost a continuous process for
the last few wears. If vou go through
the papers. why papers, in almost every
corner of the country, be it Gujaratl, be
it Ahmedabad, be it Caleutta or Har-
vana. from every corner, vou will find
complaints coming in—there is a report
of power shedding. shortfall of power
or power cut, and so on and so forth.
Therefore. this crisis i1s not of the nature
of a sudden growth but u is a conti-
nuous one, and this continuity follows
a long and faulty planning in  regard
to  the power requirements of our
country.

Todav. | wanted to use very strong
words against the Minister of Power;
I was even in a mood to ask him to
resign. but I want to desist from doing
so. 1 want to desist from doing so,
because on going through all the as-
pects of the problem, I find that he
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alone is not responsible, but it is due
to the Planning Commission. and 1
should say, quite to a large extent due
1o the callousness of the Central Gov-
ernment, which is also squarely and col-
lectively  responsible for the present
poOwWer crisis.

We find so many meetings of the
Mativnal Development  Council, meect-
ngs of Chiel Ministers very frequently
held. on land ceiling, urban ceiling and
on many other issues. But we have not
found. evem on a single occasion, the
Central Government having felt con-
cerned over it, or having felt that this
is a problem which has to be tackled
very seriously and urgently and with a
sense of urgency at the highest level,
There have been no special miectings
cither of the Central Cabinet or of the
Ministers of the different States or of
the National Development Council to
dwell in denth on the problem of the
POWer Crisis in our country.

Pawer is a hey to the kinetics of
economic improvement, In other words,
just as blood circulation is essential
for the living body, similarly, trans-
mussion of power is absolutely essential
for the economic growth of our coun-
trv. But we find that this vital issue
which is Ritting at the very root of our
natienal development has not been look-
ed into properlyv. not todav but by the
mikers of our planning.

Sir. what is the effect that we find
todav? We find that a crisis has deve-
loped in the productisn in farns and
factories; in industry and agriculture: in
trad: and commerce: in all aspecis and
in 11l spheres. production is being cut
as a result of power shortage  When
there is loss in production ar where
there is failure in production, it results
in uncmployment. and it results in price
risc. and eventually leading to inflation
also Therefore, the power crisis in
many aspects has been leading to a
vicious evele of the economic crisis in
olr country.

As | have sad it is strange that this
crisis is the cumulative effect of the
faulty planming of the requirements of
power of a developing country like ours.
Our Planning Commission,—and perhaps
the Ministry of Irrigation and Power
also contribute to it—made an assess-

ment  regarding power requirement.
What is the assessment?  They made
an assessment, comparing it with the
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economic growth of our country, that
there will be an yearly demand of 12
per cent growth in power production,
But what ultimately transpired ? During
the last two years it was found that
there was a big gap. [he rate of de-
mand or the yearly demand for power
was not 12 per cent.  Actually ot turned
out to be 20 to 30 per cent: the average
15 about 25 per cent, That means that
there was a gap of about 15 per cent
in their assessment of the reguirement,
The rate of growth of the cconomy n
the industrisd and agricultural  sectors
and the rate of growth of power pro-
duction must run parallel but it has not
been so; it has been running in diver-
gent directions. This shows that the
planners had not properly assessed re-
guirements or production capacity.

What was the target set for the
Fourth Plan? 23 mkw of power which
wis 1o be atlained by 1974,  Stafistics
and figures are gquite interesting.  One
figure 15 given by the Government and
some other figure is given by other eco-
nomists. 1t was reported that Dr. Rae
limselfl or somebody clse said, perhaps
in favour of some kind of a reserve
capacity for power production, that the
production target should be 26 mkw:
somehody else said it should be 28
mkws.

According to the latest figures given
by the Government, by the end of 1972
capacity will be 17.7 mkw. Ecomomi
Timee and some other papers say that
by 1972 the production will be only
15 mkws or 16 mkws; nobody 15 saying
it will be 17.7 mkws or that the target
will be reached. Fven Mr. A. K. Ghosh
in the brochure published by the Minis.
try admitted that there would be a
gap of two million kws. According to
the calculations of other experts  the
gap would be 4-5 mkws. | do not
know., What will be the exact gap

The current increase in growth  rate
appears to be about a million kws a
year; it may be more aceording to the
Government calculations. The Govern-
ment said that there would be a gap of
two million kws: according to  other
calculations it will be 3 or 4 mhws, be-
hind the target that was fixed for 1972

On such faulty assessment as the base,
the Government have made another am-
bitious programme for the next ten
years and by 1980 the Government ex-
pect to reach €2 mkw of power produc-
tion. The Government have said that
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by 1977 it will be 35 mkw. Even if
we concede to the Government claim
that there will be only a two million kw
gap by the end of 1972, which means
about 18 mkw of the power, the Gov-
ernment will have to produce by 1977.
In the past the Government have not
been able to increase the rate of pro-
duction by more than a million kws
a year,

Even if the production is doubled,
it would he extremely dilficult to reach
the target of 35 million kw. by 1977,

‘The Government have referred to 2.5
million kw of hydel, 2.5 million kw of
thermal and 1.2 million kw nuclear
power. They have said 8.5 million kw
15 already sanctioned and they expect
to have 9.2 million kw of new genera-
tion schemes. The Government have
not given us any idea of the new geme-
ration scheme, whether it will be in the
nuclear sphere, hydel sphere or thermal
sphere and om what basis these caleu-
lations were made.

The most important point is that the
Government announced a new targel of
energising 15 lacks of new tubewells.
That means the Government are coming
out with 'a new programme of rural
electrification. That means the Gov-
ernment will have to divert power to
the agricultural sphere which was not
within the view when they formulated
ten-year plan. This is a new factor
:\fhlch has to be taken into considera-
on.

I say that the whole basis of the as-
sessment of requirement of power, and
wur capacity fo produce power, has not
been realistically assessed by our plan-
ners.  There are” so many duplications
of organisations. There is the frriga-
tion Ministry, the Planning Commission
and the Central Water & Power Com-
mission, composed of pari-timers. One
of the most important reasons for this
faulty. wrong. incorrect and unreal as-
sessment of our requirement and capa-
city to produce new power is that there
Is no co-ordinated body. That is one of
the reasons for the power crisis,

1 hope Dr. Rao will agree when 1|
say that if the Government want to
tackle this problem effectively the most
important thing to be done is that there
should be a Central Power Production
and Distribution Authority. Unless the
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Government do that, it will be impos-
sible to tackle the power crisis today
or in the future in our country. There
is a report in the press that the Plan-
ning Commission is not agrecable to
such suggestion to have a centralised
authority to deal with the whole power
problem

‘Tnough there are Electricity Boards
in every Stale, they are running to the
Centre every time for help. The State
Electricity Boards have failed to tackle
the problem of power in the States.
Therefore. it is absolutely essential that
the Cenire should take over this subject.
Even though it is in the Concurrent
List, by the consent of all the Chief
Ministers of States, the Government
can constitute a central authority for
dealing with this subject.

| have said thalt power is the kinetic
of our economic movemenl: power 18
the key to the whole economic growth
of our country. Therefore, unless power
is dealt with firmly on a national basis,
it will be a disaster for the future of
our economy. Therefore, there should
be a central authority, if necessary
even by changing of the constitutional
provisions. That statutory central body
should have whole-time members and
not part-timers like the Central Power
Commission. If the Government can
do it then only they will be able to
tackle this problem.

The first function of this body would
be to re-assess the whole requirements.
the earlier demand for power and also
how it would be comparable with the
rate of growth of our economy. both
in the agricultural as well as in the in-
dustrial sector.

There are three sectors of power gene-
ration, the hydel sector, the thermal
sector and also the atomic sector. In
the atomic sector, it is only a wery
emall contribution, that is, O.R per cent.
Then, after the failure of the first unit
of the Tarapore Atomic Plant, there is
the threat of the failure of the second
unit of the Tarapore Atomic Plant also.
MNow, they say, there is a fault in the
design in the construction of the Tara-
pore unit. Again, the Rana Prata
Sagar Atomic Project is now critical.
The power producfion will start soon.
Now, | should say. that in the atomic
sector, care must be taken to see that
there is no loophole left in design of
the construction of the power plant.
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The Kalpakam plant is also coming.
Therefore, they  should be careful
against the future posibility of deve-
loping any design defects in our nuclear
installations.

As regards the hydel sector, 1t 15 an
admirable achievement on the part of
the Government as in the last 2} decades
that there nas been lour Lmes nereise
in the production of electiicaty in the
hydel sector.

Then, | find. there is grealer empha-
sis on the thermal side. 1l we really
want to put greater emphasis on ther-
mal power production. we have lo see
that there is availability of wagons and
maintenance of tratlic. The Guovern-
ment have to see that coal moves and
maoves quickly. The Power Ministry
will have to sit with the Railway Minis-
ter to see that the wagon production
15 maintained. The Government should
have to see that traflic is maintained,
that there is no undue delay, erratic
delay. in the movement of coal. This
15 absolutely essential,

There is another point about the im-
port of crude oil. Unless the Govern-
ment can increase the import of crude
ail, there is no possibility of increasing
the production of electricity in the ther-
mal plant sector.

All these aspects have to be taken n-
to consideration. That is the reason
why T have said that there should he a
Central statutory body consisting of ex-
perts of the Railways. the Planning
Commission and alse  from different
other sectors so that there will be an
integrated. a coordinated plan,  That
Central authority should exert to see
that thev will be able to execuie the
policy that they will adopt both in the
sphere of production and in the sphere
of distribution, in the sphere of trans-
mission. This is the long-range pers-
peclive,

Now, 1 come to the shorl-term pers-
pective. Today. we are talking about
economic recovery of West Bengal. In
Faridabad, just a few months hack. 900
factories were partially closed.  Their
capacity was, [ should say, not fullv uti-
Tised. The same thing happened in
Ahmedabad: the same thing happened
in Bombay. Whaf about Calcutta 7 Due
to the power shedding and rationalisa-
tion of power. Calcutta industries had
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o give up the three-shift work. Be-
cause the Gosernment cannot  supply
power, the result is that there s colos-
sal waste of our producton capacity;
there is volossal waste in our industrial
production and, 1 should say, there s
colossal waste of employment potential
There is colossal waste of our hidden
production capacity also. It remains
completely unutilised. 1t is a |-.I|Ii talk
that there 15 going to be cconomic reco-
very of West Bengal.  West Bengal -
dustries can produce in one shift, two
shifts and three shifts.  But due to the
power shortage. they cannot work cven
in one shift,

We find. only a few days before,
there was a threat in West Bengal and
Bihar that coal production may  be
stopped because of the wagon scarcity
and other things. These are the things
to be looked into.

Mow, | want 1o go to another impor-
tant point. We are talking of a natio-
nal grid for the transmission of electri-
city. That is a very high objective. But
at the moment, that is not possible.
At least, the Government could cstab-
lish a regional grid. “What we find s
that there is wne crisis  region --West
Bengal, Bihar and U.P.: another crisis
region in regard to industrial and agri-
cultural production-—Haryana, Punjab
and Delhi and another crisis region—
Gujarat and Maharashira. There are
States where there is shortage of power:
whereas there are States where there is
surplus of power. So is the case in the
case of Qrissa, Madhva Pradesh, My-
sore and Kerala. At least. for the tem-
porary bencfit. to meet this crisis on a
short-term basis, some regional grids can
be set up. The Governmen! can inle-
grate Orissa. West Bengal. Bihar  and
Uttar Pradesh. We can at least try to
eqguate/transmission of regional power.
We can have another grid = Maharash.
tra, Gujarat, Madhva Pradesh, and
another of Delln, Harvana, Punjab and
Rajasthan.  Another regional grid can
be set up with Muwre. Amdhra Pra-
desh, Kerala and Tamil  Naduo inter-
connected.  If these regininal prid. are
sel up. at least to a certain extent the
problem of shortage of power will be
met

In our countrv, i the proces of
transmission of clectricity. 16 per cent
of electricity is Inst.  Qur present pro-
duction target ic 177 millian Kilowats
and one-sixth of that i< Inst. In nn



239 Power crisis

|Shri Samar Guha]

other country in the world is there such
a huge loss in the process of transmis-
sion. In America it is less than half
of this. In every country in the process
of transmission there is loss of power.
But here it is more than 16 per cent.
I you give serious attention, ! think.
it is possible to reduce it to half; the
loss of power in the process of trans-
mission can be curtailed to half of the
present loss: 8 or 9 or 10 per cent elec-
tricity can be thus saved in the process
of transmission. The Minister of Irri-
gation and Power has said that there
ure problems of having standardisation
of plant, better equipment, mainienance,
to deal with breakdowns of plants etc.
Certainly, that is the reason why 1 say
thut a co-ordinated body is necessary
to tackle all the problems.

I find that the estimate of power con-
sumption  in 1968-69  was: industry
70.1°%,; domestic lighting and commer-
cial purposes 14.3%: agriculture B8".:
and others 68%. For 197374 the
figures are © industry 69.1%: domestic
use and others 12%; agriculture 11.9%:
and others 6.8".. ‘That means, there
will be a three per cent increasc in the
case of agricultural sector. That is all-
right.  But for domestic and others we
find that in 1968-69 it was 21.1%. and
in 1973-74 we are going to use 1887,
¥You may not rationalise power supply
in the case of industry or agriculture,
but drastic rationalisation of power sup-
plv is necessarv in the case of domestic
sphere and others.  Kerosene can  be
used.  Qur industry is the main thing:
agricultural production is an important
thing. For domestic uscs, kerosene can
be used. If need be. after 10 P.M.
there should be no lights in the streets.
That wav it is possible to bring abow
some reduction here, We are going 10
use 18R of our power supply for
domestic and other purposes ! We have
to rationalise this consumption, if nced
be. by reverting to the mediaeval age
in order to promote the growth of eco-

nomy in the spheres of industry and
agriculture

1 conclude by saving thal we necd a
Centralised Statutory co-ordinated body
with  full-time experts 1o tackle the
whole problem on a nalional basis and
with a_pational perspective: otherwise.
thix crisis will trouble us, will eat into

the vitals of the future economic growth
of cur country,
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15.30 hrs.

[Suw1 K. N. TIWARY in the Chair]

ot zeart fag (@fmaroys) o ey
T WIZa, %A A1 awer § qz TRfao
oft wzfaog w@mar gfw fas g=a ®
8w omAY TE ¥ ARl %A geem fEAr
A AT agm wmaw g A fE
A WHA A1 EHIL AINR W19 | 4%
fasmma a=d a0 7= fagm @ fasme
gra & warar fwar [ awEr gar
a7 77 & fx q-ifaa st swwa g
@7 T1aZ 5 FCET & IHA AWA
awadt 7 froma frarf 78 0 qraw
¥ o7 7 o feewa geaw iR
gt mama Fifge foqee @z s
dwa AWt ® q fafeeas a7 gfeams
¥ oaE @il & ofr g4 faadr faad g,
gaa A o faerdr & ol saferes qEv
u oft faas ael 31 A% w7 39 @M
gud g ava gl g fan gy A
A AL HT AT FYT TTAWA
miZ w1 @ Al zaa fagqi 46 TR
gfa o1 A1 ¥ @ TR 01 oA
2 o fagar ofear g, @1 %m0 ofwr
3 a3 Al AR, WA a@izT af
15 aqease wr fasr 20 & arfr o«
T ¥ s Ad wEw anenr afaa
T KA wEA g ANE IR A7
cdraEaT W g as fegea wwdr 3w
aix g7 fx qifr v, faadfr 577, faaar
A Zdadd FF T AN AT AT
frr 5% wEeT Az d AT o O#
s w7A w1z g fw 2o Amm fafwas
URE FIE H g0 10 Q4 I TFARTT L
A% & A IAF) TEAMA B w7 1907 |
§HT WM TG F HA FoAT Swelf
fr s B e mroe givmwa W
wa@r ama A1 faan swvwc afawa
afiar § I9%1 4T m=Ta W ok,
a%8 e ¥ g qfemgEwa 20
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|| § AW FT aFA AT ATVT ATET
# 15 ArT § F@wra F7 AT Tg
erfefees @0 @1 TREY ATH T SGTH
Afag 1 faast F11 wAaT § &0
tA g7 & LwAenEe weAn stfze fan @
s @1t gFi F1 97 AW 97, A ArE-
Fma sarEl AW AT TR £ 4\ d
T wga & 3w fawddr wwar
w7 #% 1 #@ faa = 7 faasr
ava g ag ArIawt gferi @ Ad
7 AFT AT AN T TAT TT
faast &Y a7 F7 ® 1 AEw NIW
a zgi famdi o awdr & smiv 9aFr
zinfaws & a% sifsox 70% Ta
atali g1 7 7 fod 2avd 2 @
ma gfaz faadr gw B asr @
qMT FANT G AT 97 TAWH T
Fr aww@ &1 Afgw @ g emA
ECETIE C LS L S E i B T A o
g @i

§ ag w9 Feal St g fwad s
? wTHEF, 1 STqHr sEATRE wafad
g ag w190 o1 g 2.3 fafees faa-
@iz A 16,7 gf g aF mdifwofaa
1 SI3F gMT AT WE AATWA
TZi § aF 11.R TvAE TR g Afie
FTA GIATAT AT4 H FR IRTT 125
ar & amn o rEfdfeem ®oF
wai g Afre oy e g #NifE s
ATl OHCHT SATT AR FAIE | FATO
Lo I (C1 R iR £
=t g1 zafan fagas a=< gfw
gw TarEr A sarg faasft odines @
fae, geget & fac % a1 @ afig
TR AT Wi "Er gt @ 3awr off gn
T3 AFT E1 ATA AT aT A1 g
afes &1 FAAT TIA § I w7
g5 TWIETA IAT ATESEA FIE qIIT
% oA % A1 @ O = Z1Agar
t1 wma awrA Jifregm G
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ag ot & oSEdr £ 1 gadr ERedw
st wogAr wgA AT GILlw W
T W ol F oA fgem g
ag faegm am ag1 & | fa@w zqaaw
it g & IAH oA 9f faw oo g
afrar ag & fe ardr & ardr ewe
gt fras otz gt & A oAy
# wrE wfefecam whi w1 wwan
aTTFr FEr WA gt § @ wiwA
g fr sl ar= ar= @ oau fofass
fadmie famedft a5 0 aF Frar
WREl § ofr s T Ema afwe
INAT q1 A&7 qIH 1971 aF ITET
faaiz w47 az fe9e aed T
gz adl, oA ad@ wrew 3w fafer
# ST 7 &5 w7 wefrar 7 D94
fwa 4, 3% oof 1% T v (m
F7E A STEmEwT g Jifge, 4a
F1g g =fgn, gash o saTw
T Arfi, AF AR A¢ fam gaaw
IA®r  FEAIREWS frar om0 A8
fofiz s s wE g ar 3w
fz g% & 7w\ Tar 7t Afew sme frad
A & qw @t poar IR 97 Ay
awaa g wtho ) g drw & fa s
feett &, =i Fram, 7 owTR qisad,
i fedr ¥ faams 1% To01 Al T
FfEs 9arF 5 &5 qvR«E A(EAWA R
femit wrmn frr g 3aT fAmoawma
am #r d feftr In O feaew &
g afas qg a7 fadr ) a4 s o
g A1 A WA W FTE g i oA
#n fefoasdm a1 & & waw §9 4
7z g7 &1 Xiw ) A gy JF v fx
frdft @ F=F &1 A sm glamn
oAl w1 =Rt A A 11 A gias
1§ W1 0 A1} IHT AL Al
1 7T § WWOSAGY M AT A
5T § T Wi ay Alwa gmagoh
IEa Efw swma gmany Hem 9o
FT ¢ § @7 A st WY oA
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[=1 27T 2]
Y fagrd warewa wAT  wne ox gie
& fao 3awr a= w7z agife m=
wET A Fr waw omdr 3 A @
HT g Zf amad e faeya wd A
aTAT & cafaa agr ar w7 A
g1 wasdr faan fodie R owadr
INN AT TCHA WAL R, A T

AET AT S dwig w1 A oA g
T Aot Fyae o 2w woTar
Btavar 2 afac za wew wm

A8 era Aifar

7 OAET ¥ frymd A gam
M9 Ard <mE "oArg wAr § o
FAT wmae fawAr G20 F § faw
Az 7 drrien Arr &7 aTw @ fa
¢ @ e A 2 Aafex 7z w7
grme ? oA Fuwma % % e v s
¢ 70-70 Rarane & fAn o ryree ¥,
T Al for garr a8 wwoam owd b
fan  smdT 1 w1 edfefrem & 3R
b GG o T A I T CE R
A AT Swrey §aw TnfAo & ong ardy
i faw Hren ardn ) o g
T A fawelt T21 77 aF A 9ai
g4 T & Tara F1 femege w9t gamar
wifee, T ww T ﬂ;%‘q| PL
fwﬂfr wfed fand frer sror 3
EAFTEA W A0 AT, TR A1
TE 1 qATT FrET oA AT LA v
TR ATAAT, AL, A fermrars g ged
REERAE S L T e ——
ancr @ w® N Aww wm o b
I IR A e F e farn
TR wEr A frr gy & 3k
fro wsit Hfac ) 3w T FRA
DRASTIRULIE LI C L S
foadr dar AW B @t wmr ay A
e A W @ T e
gt 9o B o Forder oo 3Ty
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Wi 7Y | weAsaT SA A1 A1 famdl
g <@ goan A 3w famd ofiwes
aFre At eEfezgm RFer ¥ fAg
Higal 4 A1 AFdi gAw@ H ) A W
Fearr fx zadt at® 410 @@ A7 T
g Affao 1 TAT Ata-arg ox meAn
Frav g, qE0 w vEd {=1aiy)
oAl T 3 (v oaoperd fawde 3o
R T g1 zrafaer
grare Fifag siiv i & 9a fmd
A Tfaga grafums wo2aww
Fifag, garg wveny 34 TodA a3t
T ¥ Ay Az g zw fad T
FTEAN AT T fAT AT AET N gH LA
£ femyr easehiz a3 fma oo
qTHAI WA 921 Ag. AU W7 A
frrqee 3 |

SHRI DINEN BHATTACHARYYA
(Serampore) : The power crisis has be-
come an all-India feature, and almost a
permanent crisis, whatever may be the
professions of this Government or of
Dr. K. L. Rao. Only on the 8th of
this month, Dr. K. L. Rao in reply to
a quesiion staled so many reasons for
the power crisis and the shortage of
power. but he cleverly avoided what
concrete steps he was going to take to
remedy the matters.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sincerely avoided.

SHRI DINEN BHATITACHARY-
YA : He cleverly avoided: of course,
he could have been sincere in this res-
pect, namely to shield the face of this
Government. because they are not sin-
cere in any respect lo see that the
people live in comfort.

The situation in the casiern region
and especially in West Bengal. Tripura,
Bihar and Assam defies any description.
You will find from the papers that in
this region there is a dailv agitation not
only by the ordinary people but even
by the big industrialists that due 1o
power failure. they are facing serious
crisis in respect of production. Govern-
ment were very keen that the economic
Sttuation im West Bengal should be
improved and brought up to the proper
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position and they said that they would
help in all respects. But the papers
which are verv much looking to the
interests of the Government and are
supporting the Government’s  policy
have come forward with the statement
that they are feeling shaky lto make
fresh investment not only in West Ben-
gal but also in Bihar.

What is happening in the neighbour-
ing State of Bihar? Since the 1onth
of April, we are hearing complaints
about the power station at Pathratu;
that is in a chaotic condition, While
the installed capacity is 400 MW, 1t as
only generating 44 MW. It caters
power to the Chota-Nagpur range arcas.
The same is the position in regard to
the Barauni generating plant. While its
capacity is 145 MW it is actually pro-
ducing only 66 MW. As a result of
this. the small and big industries in the
Barauni range are suffering.

Coming to the industrial situation in
West Bengal, | would submit that it is
in doldrums. There is not a day on
which there is no power shedding. Not
only the industries, but even the citi-
zens living in the towns_are facing the
same crists. We are nol speaking of
power in respect of tube-wells or in the
agriculture sector. For, the tube-wells
are only in name in our State, while
there are so many in Punjab Many
things have been said about tube-wells,
but you would not find any tube-well
functioning in West Bengal. even the
small number of tube-wells which are
run with power arc at a standstill.
But vou will not find them running in
due time. The main reason. as far as
we can gather from the statements of
Ministers at the Centre and in the State,
is that the gencrating capacity to nect
the demand is less and hence this shor-
tage. But even the existing planis can-
nnt run to full rated capacity

What is happening to  the Randal
thermal power station”  Four units,
cach having B5 MW capacity, were in-
stalled.  When it was planned, it was
shown as if all the units would run
simultaneously, but in actual practice,
it has been seen that one has to remain
as a standhy.  Fven 50 per cent of the
projected capacity cannot be generated
from the station. The same is the situa-
tion regarding the TPL and other pro-
jects in the State sector.

There are some companies run pri-
vately like the Calcutta Electric Supply
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Corporation. They are playing tricks
They are taking advaniage of the pre-
senl  Government and  iolentionally
keeping their capacity idle. The mystery
is this : they get power al a cheaper
cost from the State Electricny Board.
At night when the Calcutta Electric
Supply Corporation uses power [rom
the State Electricity Board, they are o
pay only 2P per unit; during daytime
they get it at merely 45P or so. The
same company 15 selling power (o 1n-
dividual consumers at [9P per unit day
and might,

Recently, the Calcutta Electric Sup-
ply Corporation have told the State
Government—it has appeared in the
papers—that they can even generate to
the extent of 30-40 MW if certain con-
cessions are given to them. What con-
cessions are demanded the papers do
not say. But ary point is that whatever
[Dr. Rao might say, at the present mo-
ment, the total installed generating
capacity in West Bengal is nol more
than 1,500 MW. But we do not get
that. We get far less. There is a daily
gap of 30 MW. The State Government
sometimes behaves like Mohammed Bin
Tughlak holding their Cabinet meeting
in this c¢ily or that district town. In
the same way, today thev may sav that
there will be rationing in power, and
another day, two or three days after-
wards, you will see thar there will he
staggering of the working hours in the
factories. There i3 no decision  They
are still in indecision as to how to
make up this gap, and as a resull
of this, I do not say that if all the con-
trol of power generating stations and
the responsibility are taken over hy the
Guvernment at the Centre, then the
West Bengal people will be happy and

they will get full power. 1 have no
belief.

MR. CHAIRMAN: Please con-
clude.

SHRI DINEN BHATTACHARY -

YA : I say that, on the other hand, the
whole policy not only in  respect of
power but in respect of other issues also
is wrong. (Interruptions).

MR, CHAIRMAN : We are nat dis-
cussing other issues; we are discussing
only power. Please finish. Your time
I8 over.

SHRI DINEN BHATTACHARY-
YA : Why are you gelting agitated 7 |1
do not have any faith in the Central
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|Shri Dinen Bhattacharyya)

Government, 1 say that some concrete
steps have to be taken. You are speak-
ing of the Santhaldib project. What is
the condition of it? I know it has come
in the papers. You, Sir, are also inte-
rested in it, because you live in Bihar
which is our ncighbouring State. There,
the machines have come long back, but
they are not installed.

MR. CHAIRMAN : You should con-
clude now.

SHRI DINEN  BHATTACHARY-
YA : Ewen il you put the Santhaldih
project into operation, the power de-
mand of West Bengal will not be met.
So, my submission 1s that the Govern-
ment at the Centre must make up their
mind as to how to make up this gap
of 30 megawatts and also to sce that
the Calcutta Electricity Supply Corpo-
ration is taken over, so that they may
not play havoc at the time of our crisis.
Unterruption). The Caleutta  Electricity
Supply Corporation should be  taken
over. ...

MR. CHAIRMAN :
Mishra,

SHRI DINEN BHATTACHARY-
YA : Sir, I have not completed.

MR. CHAIRMAN : You have com-
pleted.

SHRI DINEN BHATTACHARY-
YA : The Government at the Centre is
bungling in the matter of power supply.
(Interruption).

MR. CHAIRMAN: [ have got
number of speakers on the list.

SHR1 DINEN BHATTACHARY-
YA : That is the main reuson whyv our

Shri  Bibhuti

people are suffering.  So, the Minis-
ter  must honest  enough to
admit-—**

MR, CHAIRMAN: No. please.

Mothing will go on record. Shri Bibhuti
Mishra.

SHR1 DINEN BHATTACHARY-
YA : If three hours time is allotted,
rh“' is our Group's share? You calcu-
ate it.

MR. CHAIRMAN: You have al-
ready taken 14 minutes. Shri Bibhuti
Mishra.

** Not recorded.
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ANEN SEN (Barasat): Mr.
(‘hlii.:ma.:l, famines and loods have lu:ur;
stulking our couniry tor the last ;c\"cra
years and now they have become acute.
Whal 1s the perspeclive before the coun-
try in regard o gencration of power?
Dr. Ruo, who 15 our Irrigation and
Power Minister for the last ten _yeats:
has mentioned in his statement :_l;l the
Lok Sabha on the 8th August 1972 |hnt.
our country would be facing a serious
power shortage in 1973-74. That means
our position will become worsc. And
still he has no plans. He was absolute-
ly complacent for ten years. One Cal-
cutta newspaper, dealing with the power
crisis, has stated that complacence 18
the vecupational disease of vur Minister
of Irrigation and Power. What has he
done 1o see that in 1973-74 we may not
have o face a bigger crisis 7

He has failed as Irrigation Minister,
he has failed as Minister in charge of
controlling floods; floods have become
an annual feature. He has also failed
in regard to generation and 'RI.FDDI)' _nr
power. That is our charge against him.
S0, the country wants his resignation.
‘Ihere is no other way because he has
proved himself o be a total failure in
regard to the subject entrusted (o his
charge.

In Punjub there is already a powel
cut of 20 per cent. Now Punjab s de-
manding Delhi to cut its power con-
sumption by 40 per cent. Nangal Ferui-
licer is having @ cut of 25 per cent n
its power supply.  Sir. as vou and [
know, much more keenly felt by the
poor people, when people go home alter
a hard dav's work they find there is no
water in the tap because of ihe failure
of clectricity.

At the same time, in UP the Hindallo,
an aluminium company of Birla, is sup-

ied power at a very cheap rate. In
act, 60 Congress M1 As have represent-
ed to the government that they should
take over this concern. When the Ri-
hand project was first conceived, the
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idea was to supply power Lo eastern
Ul’, which is proverbially short of
power, which is backward and which
needs  industrial  devclopment.  That
power is now mostly used by this con-
cern of Birlas.

UI* Governmenl wanted a sum  of
Rs. 60 crores in order to put through

their  special rabi  crop  programme.
thew  special rabn crop  programmc
jab, Punjab industries are going out.

That is what the newspaper reporls say.
The worst hit is West Bengal and Bihar.
During the First Five Year Plan period,
in the eastern region, they were the fore-
most 1n the power production and in
the transmission of power, according 1o
the Planning Commission. Today, Bibar
and Bengal are at the lowest. In Ben-
gal and Bihar, there are more than 300
collieries that have been stopped. The
Minister has said that poisonous gases
cannol be extracted from the coal-fields
because therc 1s power shortage. The
factories are at a standstill in Bihar and
in Bengal and, more so. in Calcutta.

West Bengal's power production it
1500 MW. But actually 850 MW of
power are produced, that is, only 55
per cent. Calcutta’s industrial belt con-
sumes 560 MW, Since April this year,
only 435 MW of power are being pro-
duced.  Last year, about 2 lakhs of
workers were laid off. This year. many
more will be laid off.

My hon. friend, Shri Bibhuti Mishra
has not told the whole story about north
Bihar. North Bihar is a total black-
out. In the eastern region, north Ben-
gal and north Bihar are a wtal black-

out. There should have been some
planning in order to enermse north
Bihar and north Bengal. Dalkhola

power plant is supposed to supnly power
to north Bihar, north Bengal small gas
turbines in north Bengal, and to Bangla-
desh. Is it a proper plan? Then, Jal-
dhaka hydel unit. during monsoons,
has to be closed. Such is the planning
The hon, Minister might say thal this
for the West Bengal Government. Elec-
tricity 15 a Concurrent subject.  His res-
ponsibility is there: he cannot shirk his
responsibility.

There is the Santhaldih thermal power
plant. That needs water from Tenu-
ghat dam. About Farakka Barrage. as
I said the other day. Bihar and West
Bengal are being pitted against each
other by this Minister. For Santhaldih
thermal power plant, water is required
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from Tenughat dam to the tune of 120
cusecs of water every day of the year.
Whether that will be awvailable or not
nobody knows. Unnecessarily, a quar-
rel has been created.

What is the position in the whole of
Bihar and West Bengal? The DV.C.
is attributing the failure to the State
Electricity Board, The State Electricity
Board s attributing the failure to the
Caleutta Electric Supply Corporation or
other Corporation hike that and thev, in
turn, are accusing the D.V.C. for their
failure. Now, when the D.V.C. started
functioning, it was doing well both for
Bihar and West Bengal. After some-
time, instead of strengtheming the
D.V.C.. there is a plan to bifurcate the
DV.C. Again, a guarrel between Ben-
gal and Bihar is in the offing. 1 say
that this Minister should bear all res-
ponsibility. Personallv, 1 have very
great regard for Dr, K, .. Rao. But it
15 a question of country's future. There-
fore, | have to say all this.

Dr. K. L. Rao has said in his state-
ment that the Fourth Plan expectation
has not been fulfilled. Why? There
is no proper maintenance there is no
training institute for technical person-
nel. What was he doing? Supervision
and repair work is not done properly.
The Electricity Act has to be amend-
ed. Why did he not think of it before.

About the Calcutta Electric Supply
Corporation—I do not kmow about
Bihar —the Government has exempted
them from annual inspection of boilers
and other things. The Calcutta Electric
Supply Corporation cannot produce ade-
guate amount of energy. The Cosso-
pore power generating station has  al-
maost stopped. the Matiaburuz plant has
almost half-stopped and Mulajore plant
has alsa half-stopped.

In regard to Chandrapura power
plant in Rihar. what is the position?
It is not fully commissioned wvet. It
has to supply power to Bokaro. There
should be another power plant  for
Bokaro so that Chandrapura plant can
supply that power to Bihar and Bengal.
There should have been planning like
thix.  There is very little time. 1 have
to make certain suggestions.

In Santhaldih, one unit i lo he set
up: it has not vet been sct up; that will
be set up, according to Government,
in 1973 hut according to public it “will

9—11L.S. 872
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not be set up before 1974, Even if that
is sot up, AC transmission lines of 220
will be required; 1 do not know whe-
ther that will be ready or not. Chan-
drapura in Bihar should be strenglhen-
ed; utherwise, that part of Bihar will
sulfer. For Bokaro there should be
another plant Therefore, Chandra-
pura unit should bhe strengthened, in
Durgapur. DVC, there should be one
more unit of 200 megawatts,  About
Bokaro. [ have already said.  In Pan-
chat, there should be  another hydel
There should be pumping storage n
Konar: that is also in Bihar. The Cal-
cutta Electric  Supply Corporation
should be taken over and there should
be an integraled scheme for Bengal and
Bihar. These two States were the first
in the list of power generation and dis-
tribution in the First Five-Year Plan
Now these two States will again come
up. 1 will not say that they should be
first again, but they should at least come
out of the present power difficulty.

As [ have said before, DVC should
not be bifurcated; it should be strength-
ened. There should be proper set-
ting up of an institute to train techni-
cal personnel—supervisors and others
who will be required for power-generat-
ing stations and for transmission
Sufficient amount of spare parts should
be available. My report is that. in cer-
tain parts of Bihar, in power-generaling
stations, spare parts are not available
in time and, therefore, they are suffer-
ing: the boilers are out of commission.

A Commission has been set up by
Dr. Rao and the West Bengal Gov-
ernment headed by Mr, A, K. Ghosh;
he is allright . ..

SHRI JYOTIRMOY BOSU (Da-
mond Harbour) = He is not allright; he
is an undesirable person.

DR. RANEN SEN:  As far as |
know, he is allright. There are three
others: one from the Calcutta Electric
Supply Corporation. one from the DVC,
one from West Bengal State Flectrioity
Board.  These three organisalions are
accused hefore the public: they are on
the dock. WNow representatre~  are
taken in order to find out who are rew
ponsible for the power failure  1here-
fore, 1 say that this s a farce enavied

rticularly  on  the ecastern part  of
ndia.

Dr. Rao himsell knows that the pre-
sent day tendency of the world is te
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[Dr. Ranen Sen|

bave atomic power stations. Unfortu-
nately, what is happening in our coun-
try? Che Tarapur Atomic Power Plant
in out of order. There is a power crisis
in Gujarat and Maharashtra. Atomic
power plant is the present-day, modern
tendency in regard to power generation.
1 know that it will take some more
time, but particular attention should be
given from Punjab to Orissa to have
proper power generalion units.

| have suggested that in Bokaro there
should be one, Santhaldih unit should
be strengthened, Chandrapura  unit
should be strengthened. For North
Bihar and North Bengal there should
be separate power Stations so that the
whole of North Bihar and can be sup-
plied and the whole of North Bengal
and Bangla Desh can be supplied power.
With these words, 1 again say that Dr.
Rao has not fulfilled his responsibility
and he has no right to stay as Trriga-
tion Minister.

SHRI  P. VENKATASUBBAIAH
(Nandyal): Mr. Rancn Sen, 1 am sorry
o say, has been very uncharitable to
Minister in charge of Irrigation and
Power. If vou can see the phenomenal
growth in the production of power in
this country, it will show that the Minis-
ter in charge of this Ministry has done
a remarkable job,

The generation of power has risen
Trom 6.6 billion k.w. h. in 1950-51 to 20.1
billion k.w. h. in 1960-61, We cannot
hold Dr. Rao for natural calamities and
for certain unforeseen  circumstances
that have taken place in the country.
during 1970-71 the total gencration was
61.62 billion k.w.h. The rise is from 6.6
hillion k.w.h. to 61.2 billion k.w.h. More-
over, the generation of power is prima-
rily the responsibility of State Govern-
ments and their capacitv to start cer-
tain power projects. Viewed in  this
context, 1 can say without any fear
of contradiction that there has been a
remarkable growth in this regard

Coming to the actual motion under
discussion about the power crisis in this
country, 1 can say that it has affected
not only one part of the country but
the entire country and more so certain
States where they have been suffering
from acute power shortage. 1 would
like to mention the power position in
Andhra Pradesh,
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16.17 hm.
[Suri R. D. BHANDARE in the Chair.]

There is a greal imbalance in power
generation in the country. [ bave come
across a note that has been circulated
by the Ministry of Irrigation and Power
with regard to the draft Fifth Five Year
Plan and the power development pro-
gramme and power imbalance. There
they have stated :

“In this region (referring to the
southern region), again, there is large
imbalance in power development, the
most backward being Andhra Pradesh,
where the per capita consumption of
electricity at present is very low and
would continue to be so even with the
implementation of the scheme includ-
ed in the State in the Fifth Plan. This
disparity can be narrowed down only
by a deliberate policy and by taking
measures which would generate eco-
nomic activity for which provision of
clectricity generation facilities would
be a vital factor. In this context,
apart trom providing a share from
the central scctor schemes indicated
above, it would be necessary to give
serious consideration to the gquestion
of taking up for implementation in
the central sector a hundred mega-
walts thermal station as Andhra Pra-
desh has large coal reserves.”

I have made certain critical analysis
and study of the position of power
generation in the country. T would like
to compare the position of power in the
neighbouring States. As 1 told you
earlier, as against the All India per
capita consumption of % kilowaltt hours,
Andhra Pradesh is having only 50 kilo-
watt hours whereas in the neighbouring
States of Maharashtra and Tamil Nadu,
with the same size and population. the
per vapita consumption of power 15 200
kilowatt hours. Tt is not due to any
lethargy or complacency on the part of
the State Government. Certain factors
have helped to have more power gene-
rated and supplied to these States. For
instance. take the neighbouring State
of Tamil Nadu. There are twa central
seclor projects situated in this State.
One is the Neiveli and the other is the
Kalpakkam atomic power station. In
Neiveli the power that is being gene-
rated is being done at the cost of the
Central Government and there i no
financial commitment on the part of
the Tamil Nadu Government. Even
then, the power that is generated which
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bas to be shared by the neighbouring
States is being denied and Andhra Pra-
desh is the worst sufferer. Same is the
case with Kalpakkam.

Why 1 am stating these facts is 1o
show that the power crisis in Andhra
Pradesh is more acute compared to
other States. We know how these con-
finuing schemes are hampered for want
of financial assistance which is further
accentuating power crisis, The Lower
Sileru project in Andhra Pradesh '.ln_d
the Srisailam Hydro-electric Project in
Andhra Pradesh are the two projects
which were hard hit.. T should, say, for
want of financial resources. For the
Lower Sileru project. if the necessary
financial assistance is provided, it can
give the cheapest power in the whole
country. So also, regarding the Srisai-
lam hydro-electric project. But in res-
pect of Lower Sileru project the situa-
tion is more agonising becausc the en-
tire civil works of the portion of the
project has been completed. but for
want of the generating sets the whole
project is suffering. The State Govern-
ment has pleaded its inability to pro-
vide finance for these gencrating sets
and they have sought central assistance
to give them some Rs. 12 crores for
setting up of these generating units,

But, Sir, the Central Government has
been adopting penny-wise attitude and
they have denied the assistance sought
for by the State Government while in
similar cases this kind of assistance has

been given.

T only request Dr. Rao that he should
not feel embarrassed that he comes from
Andhra and feel shy of coming to the
rescue of Andhra Pradesh. He has to
do justice in this regard.

So also in respect of the Srisailam
Hvdro Electric project. That project is
envisaged to be constructed at a cost
of Rs. 70 crores. Only Rs. 20 crores
have been spent. It was proposed to be
completed by 1973-74, But, due to lack
of financial assistamce this project is
suffering. Almost the entire comple-
ment of the people engaged in the con-
struction there had been retrenched and
the whole work has come to a stand-
still.  This has to be borne in mind
This is a centrally-situated project
which can give electricity without any
power leakage to the entire Andhra
Pradesh and other adjoining areas.

T would like to draw the attention of
fhe hon. Minister that after the Kalindi
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hydro-electric project is completed, all
the possible avenues for geoeration of
hydro-ebectricity will be exhausted in
the south. We have naturally to look
for other projects, other than hydro-
electric. As Mr, Ranen Sen and Mr.
Samar Guha pointed out, the other pro-
jects that could be harnessed and elec-
tricity could be generated could be pro-
jects based on coal and also on atomic
power. For this purpose, | beg to sub=
mil. Andhra Pradesh is best suited
where there is an abundance of coal
and this 15 very suitable for starting the
thermal plants. Also, a place like Sri-
sailam is ideally-suited because it is a
sparsely-populated areas, and can be
selected for starting atomic power sta-
tions. These can be treated as a Cen-
tral projects and power could be sup-
plied to other arcas which suffer for
want of electricity.

Sa, Sir. I urge upon the Cenltral Gov-
ernment that they should come to the
assistance of the Lower Sileru project
as they have done in the case of Kalindi.
Mysore Government was given a special
assistance in this regard. 1 don't grudge
aid being given to Mysore but mv em-
phasis is that Andhra Pradesh also
should get the benefit as has heen given
in the case of the other States.

Lastly, coming to generation, 1 would
say this. There is inadequacy of invest-
ment with regard to  generation and
distribution.  Only 41 per cent of the
total investment is being spent on dis-
tribution and this situation bas got to
be remedied. | support the eontention
of Shri Samar Guha. There should be
a central authority with an invesiment
of Rs. 6500 crores to see that these pro-
jects are taken up and power is distri-
buted on equitable basis so that the
country may not suffer for want of
power, because, when power is denied.
industrial growth is denied. agriculiural
growth is denied and the whale economy
of the country will become stagnant and
there will be no further growth or deve-
lopment.  With these few words. 1 re.
sume my seal and I thank vou for the
opportunity given to me fo speak.

SHRI M. C. DAGA (Pali): On »
point of order. When a motion it
moved under rule 193, and anv Mem-
ber gives intimation tn  the Speaker
under rule 195 if he is not Riven a
chance to speak. then what is 10 be
done? A Member who has Riven
notice that he wants to take part in
the discussion under rule 193 should
be allowed to speak
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MR. CHAIRMAN: His point is
poted, Now, Shri Chittibabu.
"SHRI €. CHITTIBABU (Chingle-

put) : Mr. Chairman, Sir, my hon. tri-
end, Shri Sumar Guha has raised this
very amportant and tmely  discussion
on the power crists in different parts of
the country. | am grateful o you for
giving me an opportunily Lo participate
in the debate on behalf of my  party,
the Dravida Munnetrn Kazhagam,

The hon. Members who preceded me
spoke about «ae power crisis in differ-
ent parls of the country, substantiating
their arguments with pusitive proof. No
other proof is required than the order
of the Prime Minister nol to continue
for more than one day the illumination
ol Rashtrapathi Bhavan and the Parlia-
ment House on the day when we cele-
brated the Silver Jubilee of our Inde-
pendence.  There cannot be any other
reproof for our very capable and talent-
ed Minister of Irrigation and Power,
Dr. K. L. Rao when the common peo-
ple of our country's capital were denied
even this elementary enjoyment of wil-
nessing the illumination for a day more.
I do not think that this House reguires
uny other prool for the power crisis in
the country. The circumstances under
which this has been done pose a ques-
tion mark about the competence of the
hon. Minister of Irrigation and Power

and of his Ministry in tackling  this
issue.
My hon. friend, Shri Venkatasub-

baiih, who spoke before me, showed his
accusing finger at Tumil Nadu for deny-
ing Andhra Pradesh its requirement of
power, as if Tamil Nadu has got abund-
ance of electric power. 1 am happy that
he remembered Tamil Nadu at least in
this connection and | hope that his utier-
ance becomes a reality.  Bup the real
position is that Tamil Nuadu has been
going with o begeing bowl 0 Kerala
and Mysare for the supply of power.
Famil Nadu has not achieved sell-suffi-
cieney in electric power and 1 wish that
Shr Venkatasubbainh is aware of this,
I onspite of the best efforts on the part
of my party Government in Tamil Naduo
sell-sutlicieney in power has not been
achieved, it s mainly due o the vascil-
lation on the part of the hon. Minister
of Trrgation and Power. 1t is clear
that the hon. Minister of Irrigation and
Power hias not and cannot come to grip
with the problems by taking definile
decisions.
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Whea | was the Mayor of Madras in
the year 1965, I arranged the inaugura»
tion of the drinking water scheme under
the presidentship of our Irngation and
Power Minister, Dr. Rao. At that time
I reterred o the Cauvery waler problem.
But the hon. Minister shpped away like
the swifi-moving walers of the river.
Ater the DMK, Purty assumed  the
Office in Tamil Nadu, this drinking wa-
ter supply scheme is being implemented.

I know the debating talent of the
hon. Minister and [ am sure he will
score winning points by putting forth
counter-arguments o all the issues rais-
cd in this House.  But, here it is not a
guestion of his arguing capacity it is
the guestion of primary reguisite of the
people of our country. The hon. Mi-
nister of Irrigation and Power, with all
his debating skill. cannot absolve him-
self and his Ministry from the blame
for the power crisis in the country.

The target of producing 230 lakh
kwh of power at the end of the Fourth
Five Ycar Plan has been fixed by his
Ministry. It is also estimated that the
demand in the country will also be of
the same order. During 1973-74, it s
expected that there will be a shortage
of 3 lukh kwh. 1 am not saying this,
but the hon. Minister himself has accepi-
ed this on the floor of this House. He
has wiso expressed his apprehension that
it may nut be possible to achieve the
Fourth Plan tareer of production. 25
vears after our Indenendence, the per
capita consumption of  power in  our
country is just 200, while that of the
United States of Amenca is 10,000 and
of the European countries between 2000
and 3000, India’s per capita consump-
non of power iy the lowest, What have
we achieved during these two and half
decades for the production of more elec-
tric power in the country ?

I have no hesitation o saving  that
un account of detective planning for the
production of power there s this crisis
of shortaze in the countrv. I the Uttar
Pradesh  there is acute  shortage  of
power.  In West Rengal, many  indus-
trial units have shut down their produc-
tion for want of power.  In many other
States the position is no different.  In
unswer to Starred  Question  No. 122
raised on R-R-72, the hon. Minister of
Irrigation and Power has listed the main

*The original speech was delivered in Tamil,



261  Power crisis

reasons for the power shorlage in the
country in recent times. 1 will not go
into all the reasons, but 1 will draw
the attention of the House only to two
reasons.  Non-arrival of coal in time
to the thermal power stations resulted in
reduced output from the thermal power
stations. In this conncction, 1 would
refer to the repeated  request of  the
Tamil Nadu Governmemt for the start-
ing of the sccond-cut mine in the Nei-
veli Project which will be able w sup-
plv lignite to all the neighbouring sou-
thern States. The hon. Minister of Ta-
mil Nudu Government has repeatedly
requested the Central Government to
sunction this scheme. 1 would say cute-
gorically that the Central Government
arc not doing the proper thing in dilly-
dallving the issue.  How can we, in the
face of this. accept the argument of
Dr. Rao that non-urrival of coal in tme
tw the thermal power stations resulted
in reduced output?  The other reason
advanced by him is non-availability of
essenatial materials such as steel, cement
etc. to the required extent, which has
resulted in the delay of completing the
civil works of  power projects.  Onlv
this morning this House gave its ap-
proval for taking over the private sieel
plant. HSCO. 1t is not bevond the
competence of the Central Government
to make available the reguired steel amd
cement for completing the power pro-
jects. Immediately the guestion of shori-
age of wagons will be raised. as if the
Railway Mimistry is under the charpe
of Tamil Madu Government, located far
a wav from the Ministry of Power and
Irrigation. ‘The Central Government
cannot take shelier under this silly ex-
cuse. The hon. Minisicr should have
proper coordination with the  Railway
Ministry and pet adequate number of
wagons in the interest of executing the
important power projects.  He cannot
just wave his hands here and there and
sav : 1 have written to this Ministry and
that Ministry : what  can 1 do if the
Planning  Commission or the  Finance
Ministry does not sanclion the required
money ;1 have conveyed to the Rail-
wav Ministry ahout the non-availability
of wagons etc. etc. He should realise
that eleetric power is the basic require-
ment for the economic development of
the courtry.  He should convince his
collesguex in the Governments and try
to do what is expected of him. It is
time that he hids goodhye to his cur-
sory and evasive way of doing things.

Though it is not connected with the
Ministry of Irrigation and Power, Mr.
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Chairman, 1 would like to refer to Kal-
pakkam Atomic Power Plant, which is
in my constituency. Everybody who

spokl. before me rci‘crn.d 1o the neces-
sity of pr.-ducmg alomic power in the

countrv.,  That is why [ wani to refer
to Kalpa n  Alomic Power Plant,
Kalpakkam is a part of my constitu-

ency. It was stated that the Plant would
be commissioned in 1971, then in 1972
now it is said thig it would be commis-
sioned in 1974, But today morning it
was said that the Plan would be com-
misstoned only in 1976, 1 am 5 Mem-
ber ol the Consultalive Commitiee ol
the Depurtment of Atomic Foergy and
1 have given more than enough proof
of the way in which the project is be-
ing implemented. 1 know  personally
how 1 is functioning.  The project au-
thorities there are playing ducks  and
drakes with public funds. An American
trailer was bought at u cost of Rs. 1R
lakhs or so. It is lying idle theré for
the pasy 2§ vears. They are not uble
to chunge onc burst tyre in the trailer.
The project authorities arg more inter-
ested in different kinds of pastimes than
in implementing  the project. Here, 1
would like to inform Mr. Venkatasub-
baish thiat neither the Atomic Plant st
Kalpakkam Plant has starled producing
power nor the sccond-cut mincs at Nei-
veli has heen sanctioned by the Central
Cuwwernment, since he made the allega-
tion in his speech that (he State af
Tamil Nadu 15 not supplying to Andhra
cleciric power from Neiveli and from
Kalpakkant Atomic Plant.  The requir-
cd cquipment and machinery have not
been made avalable to the Kalpakkam
Plam. lIn the case of other  atomic
Lants, there s foreign collaboration and
things seem 1o be moving  fast.  Buot,
here in Kalpakkam, the Government of
Indie decided 1o wtilise the indigenous
talent. I am sorry to state that the n-
digenous talent has not come upto the
expectations.  Many valuable things are
lying uncared for and I doubt  very
much whether the Plant will be com-
missioned at leant in 1976, 1f o Parlia-
mentary Committee is constituied 10 go
into the guestion of delay in the execu-
tion of  Kalpakkam  Atomic  Power
Plant. many sordid things that go on
there will come 1o light.  The net result
s that the project is getting deloved un-
necessarily.

An wwsurance has been given on the
floor of this House that the Kalpakkam
Atomic Plant would he commissioncd
in 1976. 1 this assurance is not ful-
filied then, Dr. Rao and his colleagues
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will be put to trial in the court of the
people.  Similarly, the Central Govern-
ment should accord their sanclion for
the second-cut mine in Neiveli. So far
as the question of Tamil Nadu achiev-
ing self-sufficiency in the production of
power is concerned, the hon. Minister
of lrrigation and power should take
greater interest in the execution of these
two schemes.

With these words, T conclude,

ot ama fewie femgr (aveeg) o
wrdln wamfa adrma, faog afs st
IWET A1 AT AW & fAo afqam
¥ 11951 % Agi 2, 4 fafaas fe a1z
fgad| w1 3eNZT T7A 4 231 A9 79 T
17, 2 fafaas feame faa= =1 3mmea
®7 TR A | EWIT A ARATE INF HAAT
gxafla fiaar % seq a7 edm fafqaa
feetar= fawa) & 3enEa w747 awfzd
dt g 7@ AnE 7 3gA FAEAET T
g E ) §q g w0 & 21 fafags
fesiarz gmv faga wfd 1 Famea
Tz qifad 1 2% 1 Arm 31 gawT AT
# faga qgwrm wifgd S 25 A
gfrdmg afern Azx @1 fargganfas
w11 qifzg | g gwadty oA w0
EAIUIAET § 1 XW ALT FT FH [TV AAT
g1 s e ww adl 2 fE w0 A
BHIT ALTIE BIAE 4 qF AGI AW E
374 Fo w4 & wrA & Afwa gg Aaw
FweaT o v AT geas cafem & w303
¥ ag ata ATA FMFAIG & aFTE 7 )

AAN R EATT gA WA ALY R e
weds Tz 7 mar wrfed fFfem

FI7TO A IT A& § OHH EARAYT R
T FTT FTA B R IA FHT I FTFT
"xA 7 1 fAd ¥ro FoqToTId W 519 ¥F A
19 A3T IHT 1 BAIT) AAW A Ko AT
fag gart 2w % qw aF gAfaae § afer
ERIXIME oF a¥  §) GUT SwEE 9
£ smxfsd) FAA o T AT
W & oYy IgEr W g gEdr wng
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ar qer #R qar wmAr g3 s
fgz 1o & W1 FAA AT M
wmd F g Ad FF

gamir w7iza, gare #w § fa= ofy
2 fage ) qiw 27| A1 771, IAR ATH
7 fa% =1 7ra, afes WrTa ATFTLHT W
eqrg @A wrfpd 1 gw osmAl WAL
#afafe #, &0 AT §, o ofa-m A
sfx ad gfg #7712, fteT et w7 16
sfaos gfaad a7 & faas o o
19 & w1 o wiw ¥ ead Afg FALE
%4 ¥ fag famma w0t ) I507 T
gl 1 e faaw) fawe Gar w30, 99 A
saren faere ) AT ag AT AE A A
F1a) T gRT AT AT A AT FT A
F7x 7) T 3T A1 AT AT IAK
o) FATRY WOT AT ATAM uﬁamz me
nF gfrz wHi @ H AT ) T
nr:ﬁﬂu RaEql A AEAA F, ST Mo
AR NE AT Fo AT AF § 71, 73 A0
Yl BAwE T TR a g wfed
s W gfe i afe wgd 99 adla
FrAaT & AW A——AH1 qET o TA K
it § wgrnai frag 2w A A fafat
7 —1fz sharwa stz qrre fafagi @ A
A F7) G, 37 FT AHAT FHET T AT
faqr gm@r, @1 sra wige OHl 9rAT-
wrzfam &y # AR EAT 1 AT OiEA I9
afbr graar ¥ 29 faga aar arq )
AT H1F 78 £, IA A A AE I A0
ar 7¥x 4 Afws fafs = gtzndar
fimy) agad A Ad g1 € Jrat
fafaez) & soq qawu & ar s fmam
¥aE g &, aga A oea fafaedia A
I 1 AT BT R, @z AR
B 3% &1 AGTE FWAI R IRHAT] g
T FAAT TEAT R

wa’gﬂnwuwmﬁ Q!ﬁftﬂqah
s Fory @rear :mazlwﬁwﬂm
FEAT ARATE | O A1 F I A0 B ATH
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F7a1 Jrgar g fan £ ave o frgfa fas
#1  sqr frAmar &0 w7 wiF ar 7 A1,
afem mz 3w ¥ fAd aga 3er 7aw Rt
aZ A4 F—FN\T HAXAAN FT | TEA
g% # et fod F, BY 9w a7 sanel
wixge &1 ferA & qv-wiger s=grqorT
273 fedmz 21 F7= FWFH 118
fedrarz 2, arfgma & 128 framm
¢, a9@ ® 159 feaA@Er &, Iwmw A
315 fwdiaiz g—-ag a7 @i #1919 3
q# T 9T 7€ woofa ad g 4 A 9T
# fr qvifazr swavqwa A7 sarem A,
Ffga g &Y g1 H—aa A W F
afsfafy mer 4z § —# ag arma wfm
fe 2o & gat v 71 am gFT 2 ?
fagiz & ar¥ & 4 s 71 gAAS-9fA
arfar sraa 6s fearars 2, fag & aid
Fm=a 47 Fq faziv ¥ 6 3 o fxamarz
qrgfrzr Fweqwa & 0 ¥A) § FmAWA
@t 37T 9%w & A Zv ) A e TR
41 2, UarATT § 39 F, wAW X 21 2,
HET AN A 57 F 1 AT ®FT & wAAT
az 2 f% e SR AT F A
frd @z wramms ¥ fr i adffa draan
T I H Lo 717 miEw g fapr el &
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Ll

AT A 1 H #7241 Ivgen g A farms)
F ¥z A g TAA 0 707 A fagie-
AT A T wEr WEN Q1 IFAT TEW ATED
amr xel At} fE gt ger BT
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BTE. o1 qET YA tA a4
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SNEATAA A5 mAAIE | WA AR
wt W17 AT AT )

g  ary A1 7% &fy fas a7 & 0F-
arfaw ga #3dy, Difafzes ag w32 61T
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A9 ¥, migMm 7, gTAqA T AT E
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7 amx Afer Daas T e W
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wAE fa a0 aie Fg g7 §
am ¥, ¥=ig ATEn ARI R, F T %,
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AW ¥ FRT WAF T CAaa arEa gt
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v aage gfa aimTET TR
b fx ez a= 771, T ww w0 R
arg awfomz @ arfer 1 Sfxa

ART AT AT ATTA & [IEHAR Ho4-
sl w1 nava § 3an ot § pare-
A9 a1} quaor qwiA T iefaat
A A e arn AR we T
Y 3% AfT T AT Y gH Ot
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B AT 4, A% 3m€ g AT 3T Aed



267  Pewer crisis

W gwac waf (39dF) @ AWl
adlzy, *n & fafwm &4i & fama =)
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AT A AT F 3073 A Ard | Fiwa
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ME e w1 Fr 3AEAN
T A2 waAT 6o A fEATE
a7 A@ier ¥ wyom ¥ & 197495
# 230 Fra fedraiz framn g1 w30
190 g1 adt 3 gw A w3
BT oow wwr AT FI TR 108081 H
5 FIE 20 ma fedre faaa &
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FT | H A AR F 54 AFq A
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TOATAT 36 HOT &30 qAT0 ZAI 2
T 36 46T Rin AITF DR TIRT
FIF AT q), T FOA FET QT
I AT R ZATF AL FT T
AR A A T7RT A FAT 371 E, /A
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%A1 AR g fe 330 Daar v
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THT AR LEIG 7 A9 K1 wwH (oA
a1 T & qifwg argdt & sne ) (gae,
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W oy avar a1 Al saw
¥ s A faaw T ¥ god aera
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A 9% /@Rt w1 A oA AzA0E
qT F AETAN FH R FAE 7 9,
1969 F % ¥ wm 7 fiqE 7, {¥ az1-
UE F F2T 6 TEAH ATAT TF I
Tqa F1 ATAR ga fras woTwo®
FIM | TETIT FATIE K AT AL
g, frare % wm=y Araw 30 ®OT Fo A
AFam gaid, 7ot wrved T, awd,
gra T Tza3 37 BET AT ¥ T
T gl | 413 fazee § 0w ga17 8 faad
w1 gfaer qergan 2 A F fafwr =i
a4 TE DAL E | AT T@T
fia 3 Fzvarfe ger 927 3§35 f2am)
garg ® fegq, wilzgd o § 3afraqar
FEarg fo 1 mer adw F fram
AT AT AT P, AZ HIESI A
fzara & o1 agr g, Afwa Tev F T2
MR 2 A qda (A P AT § 39
g g fo wey SN F ywRv aiA mal
# faaft 78f ag= & 1 45,000 T 7R
g 9ar a7 faaa amn Taadtt aaa
F wmT 9g¥ am wrfEr o, Afed
wiTE gE qradi AAAT W) 9gR AE)
T qwE § 0 faam AsT TTm i
wreaa &, Afeq =Tz nfeEmz 78 2
tafag me7 wRa F amT St fraw
#9aq g wifaa, @ & maEr @ oo
faa, ag=T aifeq, 3z 7@ agT )
t wafag wer w¥w & e averm
¥ gz & v sufaw fama 93
pruamE AT A, F A1 E f¥
fai g o rfaw fawa a7 g w2
¥ @ar atfaaa
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RI| a1, 7g7 13 faqan F q7o amfz
¢ oe sfawfaq v fosg oraf & AaA
eqeT qar FvdA] &

Zait #w ¥ frox afeq ¥ smea &
gafer 3xfr 9t 1 2w & Narfos fawe
#17 ‘gl 37T 1 7703 § T8 7 Agragw
gimzia faqr &1 fwsg 2w & s @) 0A
&7 ¢ Azi Frara orf#s aafer goa 3 3aveg
AE R 1 A TA F1 FaAT JAETTE
ALHE T AT A AT T 3eq W A
FL aqar 9 A FoHE TET E AN
T AT T AT H T A7 A w4
fagm w1 w7z AT W@y

17 hrs,

aarafA AERaA, §9 927 W1 ¥R fauw
qT @rx AT & fagzq fear qr 17 392
a7 w9t F v o) 77 gawr  FeEw
fat a1 | e1gar of@mm § a7 faga
af@aar sreew 7)) mE o) famg 7 T
gl T fofaws ofsd s= 21 g ga
afvdmm & wid A @ fraa
fawmr qror and e § & w7 Ta {aga
afs & g1 fem ar arfeg 1 wefre
Hgr ol § faam 31 wvx ®) 34 faa
REIATIG £ 1 SAET 3940 fRar A
Fiiag 1 dig &t faegs T ) Fiar a
qEgsr g1 ga o fegy o # faad
far stravgs 2 3 av fari7 B w3 7
ArEAVATAT  AE R0

HeFT, qq7T, €7TR o earAl a7 faad
% B S @aard am w1 faam
da1 wex A agranfsdl & gea & aa
geatg, TxA gagar  wreafavrm o
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UM &7 377 A0 | By H g gAF
IPATATE TEATR | SEE FT | ATH
Sar Bt aifeg 1 gw A 2 AU DA
CAARAMOAUG 17 Wl @ATEE | IAF
A TF A AGET A9F AT T
aifez

w4, agam A ' watm ¥ fw S
ATFTT Agr@ *) faaq € qEvggAn €
6 79 ¥ AgrgAT FY | Ag@ EIn ¥
qz7 w1 § feaa & 1 agt 7 faga snaem-
®n #t qfa Awv A gzr &
w7 wifas fegfa & guvm I
wrfiftx it qrafax fawm @ s
agra mix ¥w & A wferwma @7
7334 2 faez giar

swal s ar (At A
geg 9% A wifr g1 agr nw fAmig
arardr afradr st sifesrfsdi @ g0
IAFT AMAT @@ ware @Al 1fzg N7
3% fao srawr faga & gqw FTA7
arfad | aaT®  a@gi TAAEe F nfwar 7
faaai =) 2t w#t 31 T8 ATt ARt
W & faa=i we) 3 AfFw AF
gear arfea 7 #a fawsdt §) 9=
¥ ot agr snom faadh ¥ wfed o
wadh # A1 fam wfy fex faad) ¥
i & Afew Bprdl &Y ATH AT BN
aftamr g agh frai A € feman
Ft faaeft sy asra 3 s ARl faasft
AT Arw A IAR IAX| HTHEA) T FT
A T 7F w0 IwmET 7@ym | AfF 38
HIT AITET ST AR AA Y FEATEN
¥ TAwmE YOS wREg T Mo
Tﬂ:al Afer xf Tr wEfaai TEAEU
qeih AT EIAUE | ¥R FTIO A qpT
¥ aFmr faar fagr o€ i mia
wr wE B | wa A 1 A7) qET R A7
JTE NI F AT A AT F GEA) T AFAN
g7 M€ 2T T A UFAF) AiA A
3 Afer mpiaTR AR E ) A7) WA
arga § 1 Arenng, qur, faar D
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© WY 0ar | BATI AT A9 7 AT
aarR arte § FE Y Y v ad
T migT 1 A.a7 frm fafem s &
w11, qA1, @E aga G2 gen ) wRr
AT F TFE A GG F6h 0 =@ @
X7 ARAT F1 AEEA W) 7ga gET g
afa = & fead 7Y e d | wA w7
8 71 %) aar § wifg-mfe 7= wd 0
A T W & fas g1 aw7 fgaA
arfeT 1 agr faasft +d@f & st fas 7
syaeqn g =ifaa o

arg g) AT | JfAgT aw gArd vy
adta afr g€ &1 awi afzadi e s fa-
Afedi Fom Ffr a@f @ T
FwTigm At &0r gawn ¢ fradi Ay
wifgarfagt & az fzar arar aifzg o
TR &Y T FErmT FAAL, TR IqEEr
qar grm it w1 wAa w1 ofardag
i meH AL AT ) ARl 4% AF ATAR
M7 37 §A7 wrw fow 77d ) mn
WEATE] A aweqr Raw o aw A

ra1, AT § R A &) mRi WA
% soaeqr g afegg 1 "%k F@r FAA)
Afga | x@r warrar WA g arfen
#r ngy =g fgo arg wifed  gorr
11 AT fem w7 W wuA) wfex
armr 0 fgen W) aon & feo
s g nar qr fafaes g aifen
¥z, srg 92w, qErw wife sfe wm
a1 & fan ox ot gy wrn e &
fannws gan fafrzzdiamr =feg

% WA qTE 0% € AL |

st WYt art @ ;7@ g A
eAE £ F 37w Trafey w7 famryn
griri Afag g oS 39% Aig
gavi 7 Wi By arfed  nar v
Inw fawrm g FTT ) OF AF ART
1 fag w1 xaww qear g, fam @ & &
FmEr AFTE I/ A w1 AT wH A
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AT AT F pW FTE, AT IAW) I
FweE A@ T, smm 3w g
T FAE, 3T ww oww gar fo
At afer fufrees a7 @rar 2 22 a3
X # aga wsRr Fw I 2, fawd,
azwi aifg # sgaeqy F7a1 § 1 Afww
LT w oA A gt o €
00 WA A A FoAw T F
a7 fx e A e @i, w@ife pw oA
&A1 i fagia-wrd agf o7 mir & AR
F1og 2aar  =rfpo fx aa g1 7w
TIEATEN L 4 ag aifedi A W) ag wRA
andt F fr swaw gmAr sR AT TR
Fé 2 A sa gaax 1 faaxe famm-
Tid § Az arar arfan, @ifs B oana
71 g T1F QT AT I T A
#1 TmAa Ty ¥TF AT E | Tz AFA
A FATAT AD Y F@eF ATAH
|AEET, AT EN E AT F AT H w5 AN
) Afgw mam A1 A AT w
fam wim 77 FAwTA R

weT g AT IXTAT T AT @A
emi #Ar [ifge ) ey aga (e
gk TErT AT AT Aw v fAdr &
arora var 3 gfradn,  arfzafagr,
fazmar T mm A7 g7 gigars 11 &
fierr  Am e AwEarE #) AT A
fem At arfen o @@ & AW *1 "GAT
;T a¥Aid | FET owAw) der ETRE
fam faam ot spaeqr wTA arfem
qfs m@r 1t ¥% &1 g, 77 A0 awr
Tt A7 zqxa=y 7 swweq 7 e
7 & fA0 faaa &1 ¥%33 2 faamage
W A A gt @ v Apr ww AT AT
g ¥ 1 3FF ATE e w0 oaAriao

g &Y owrw g 97 97 §  feas
agart x4 arfev | s www w0 E
a7 €aw Af e g A7 ww waw faan
w1 agim ¢ wfpat o7 qug v e
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[t vy amf )
T A=A FT LA ANAT 9FA F %A
fao 37 %1 gfaar 7 fav faasl aney
| A arfar

zars g3 ¥ sffaay, siraafags e
=3z art m fewA F ot 3a S A
T a7 &1 37 %1 Fi9 29 @) suaeqy
w0, Az, aife qZmwa fama @1
q A am A fowma #94E f5 owim i
g A fzar gt fn wEd Faq,
faam aorm, gat faem-wid gia, afaa
TB AL ZATE 1 WA AERT T 3H WA
Hrgo TiAe AT THo UHe THo Fl
gz &, wifzn 1 s AR 4T IR
TR TAN FT 677,71 37 W R
a7 faimezr fraxy s7am wufze,
miiw g woi st @z qfwami A T
ard earg A4 faar @@ 2, ¢a fan
SAT LTATE LT T RO A AR
"7 AARA A1 FA g% ® fawa FoAw
fang emia 2ar =ifen

SHRI K. 5. CHAVDA (Patan) : Mr.
Chairman, Sir, within the limited time
allotied 1w me, 1 am sure, it will not
be possible for me to throw sufficient
Tight on the power crisis, particularly in
the State of Gujarat.

Sir, the power supply position has not
bheen satisfactory in some of the States
in our country since 1971, In Guijarat,
for instance. a scrious power crisis deve-
Iogn:d twwaids the end of December,
1971.

At that time there were the Assembly
elections which were held in  March,
1972, ‘Therefore, this particular power
erisis wus overcome, by an  arrange-
ment eniered inio by the Government,
for supplvirg the power, as a  distress
measure, from the neighbouring States
of Maharashtra and Mysore.  But im-
mediately after the Assembly clections
were owver, this -'l”".ll'l‘l.‘l‘!‘l(.‘l’ll Was Over.
Since then, since the I0th March, 1971,
I think. Guijarat has becn suffering from
acute power shortage.  Now, the yues-
tion is how to overcome this difficulty
of power shortage in the State of Gu-
jarat. There are two ways open. One
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way is a shori-term measurc, and the
other is a long-term measure. As  a
short-term measure, the atomic power
station at Tarapur should be made to
operate uninterruptedly from 1st Sept-
ember, as stated by the Minister of State
in the Ministry of Home Affairs, Shri
K. C. Pant, in reply 1o my guestion on
the Yth August, 1972, As a long-lerm
measure, a dam of 530 feet height at
MNavpaon should be constructed with-
out further delay. Secondly, the pro-
posed atomic power station in the Sau
rashira region should be set wp in Sau-
rashtra as carly as possible. If this is
done, then the power shortage in the
State of Gujarat will be overcome.

Hydro-power is the cheapest of all
powers, namely the thermal power, the
atomic power, and hydel power. There
is no hydro-power in the Stale of Guja-
rat.  If the Narmada river project is
implemented and if a dam of 530 feet
height is constructed at Navgaon, then
2.5 million k.w. of hydro-power will be
gencriated.

During the election campaign, the
hon. Prime Minister, Shrimati  Indira
Gandhi promised to the voters in this
respect and said that if they wanted 1o
solve the Marmada river dispute, then
they should vote for her party to come
into power.  The voters in Gujarat have
discharged their duty.

MR. CHAIRMAN @ Why is he bring-
ing in politics into this matter ?

SHRI K. S. CHAVDA: 1 am not
bringing in politics, but I am only stat-
ing a fact.

MR. CHAIRMAN : It is all over
now.

SHRI K. 5. CHAVDA : Now, it is
for the Prime Minister to implement

that promise. 1 am not bringing in any
politics, bul 1 am only stating the facts.

MR. CHAIRMAN : The hon. Mem-
ber hus only four minutes’ time, and
he should try to wind up his speech.

SHRI K. S. CHAVDA : At page 63 of
the report of the Ministry of Irrigation
and Power for 1971-72, it is said :

“The Fourth Plan envisages aug-
nentation of the rkm-er-gener;ninp ca-
pacity in the country to 23  million
k.ow. by 1973.74."

It further states that:
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“There is a likelihood of the tu-
get fgllins short by about 2.7 million
k.w.™

This shortage or shorifall in achieving
the target can bhe made up if the Nar-
mada river project is implemented. 5o,
it is in the national interest to decide
the Narmada river dispute as carly as
possible. 1 would like W Know from
the hon. Minister when the Prime Minis-
ter is going to decide this issue.  The
four Chief Ministers of Gujarat, Rajus-
thun, Madhva Pradesh and Maharashtra
huve decided to abide by the decision
given by the Prime Minister regarding
this matter.

I would now suy a word ubout the
proposed alomic power stalion in the
Suurashtra region. On 9h August,
1972, 1 had put a guestion whether the
news report where the Prime Minister
Shrimati Indira Gandhi  appeared to
have said that the atomic power station
should be located outside Gujarat was
correct.

The Prime Minister was pleased 1o
sav that it was not a guestion of the
personal whim of any Minister, There-
fore, it mcuns that if there 15 sufficient
justification for establishing an atomic

wer slation in the Saurashtra region,
it would be set up. There is a strong
case for such n power station in the Sau-
rashtra region. 1 am quoting from p. 3 of
Nuclear Power in Indla:

“The nuclear stations can all be
sl up at dislances away from coul
ficlds where they would be competi-
tive with conventional thermal sta-
tions.”

Regarding distance also, the report says,
onp. 1:

“In such regions nuclear  power
plants with CANDU reactors of 200
MW  size are competitive with fos-
sil fuel stations at  places  removed
from coal fields by more than KM
km.”

Saurashtra 1s more than 208060 km. from
coal ficlds.  Secondlv, Saurashtra  has
no water resources,  Thirdly, it is again
mentioned in the same pamphlet, p. 8 :

“"Detailed cconomic analysis  of
such complexes have been carried out
for two locations in India—the Indo-
Gangetic Plain in UP and the Kutch-
Saurashira region in  western India.
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Nuclear power is used to produce fer-
tiisers and to pump water for lift
irrigation in the case of the [ndo-
Gungetic Plain study and for desalt-
ing sea water in the  case of  the
Kutch-Saursshira region study.”

Therefore, there s enough  justifica-
ton for locating another atomic power
station of 1000 MW in the Saurashira
region. 1 would like to know from the
Minister whether the Ministry s going
1o double the capacity of the Tarapur
atomic power station from X w 8O0
MW in order to suppress and deny the
demand for another atomic power sta-
tion in the Saurashira region.

oY afegwinm dmgeft (fepdi-maiw):
aarifs wEaa, gn? 2w w T Aat
st T 15 wfawe g dtesa gfe
At Ew & faad #r30mEa o 52
A A7 faa7 @ &) @im Amfas
AT amt 1w fat 24T & Az g
farrmrass fagir wowr w0 o mar-
faz & 1 fawg # 7 T frded e
ARATE—T8 FH 7 q@TA 58, ow
N7 gerg A ag @ fe fama gnem
gad gz oA faad, 3miga o
AT IR Ffamo KA 157, TIIM R
T g AT A, IT TN H gra-gnw
wa oz g gEE 0 W i A faaza
FE——faa7, T 720 w7E v 3aw
fag7r & wrva AT@T T TH fawm
AT ZFF, AT HTTIT 9, Tener
#1A. 737 A7 IEAT 7 ovEE Ty
WA TG MO B TEIF A4 Wm-
mwE v A wwoar Tz § 0 afy
fras & fovm 7 Fow oA 2—-fany g
TE ATE A IN T IANIT G AW R qAT
STE INT ORM AFA AT F0A 2
§ Ar momz 2w fwawm vl swwm
fo@m FIA ¥ AART W RE IAT
nT AP FT TA L ATTH T T A
7 sravaen ¢ fx v Amr

f) a=d ¥ 5 A9 W sOTA IEET
s ¥ frafr & ant ¥ avefag o
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[at afeqeriars dgft] 17.22 hrs,

RATE 1 A Ffl Ar@ F foe- [Sumt K. N, Tiwany in the chair]

A TgAA ¥ aegw | F e g— T Fré o2y At & f feas) =men

“Delay in commissioning of major
power plants particularly in the nor-
thern region and consequent shortfall
in generating capacity has led 1o a
serious power shortage in that region
which has affected ﬁc production of
important  industries like fertilisers
cotton textiles”,

A4 NI T AvEA o

“The total generating capacity in
1973-74 is likely to be around 21.2
million Kilowatls against a target of
23 million kilo-watts.”

TAL A UE A # win mer frar

I CREAE
*The reduction is mainly due to the

slow progress and delay in the deli-

very of plant and equipment from

the Euhiic sector  manufacturing

units,
A #A vafagwe, afrare, Wma e
aviara A, 7 A3 Arar fw 39 A8y
¥ qaifas wa) 75 F 17 TRz FANa-
ECCIEG G I (E LG L (G
TrAFma F A et 777 4 32 faffer
agy q7fam Fi A TewzT Ter wreTA
grxfay Frarazn g fw fred a@a A
22 A7\F A IEAT AEEA AT A
T A1AaT IA GEE H F)iez T80
F Az A FAT ogTTATLTITRE
qiwez AvArs A8 £1 7 & re ATE vAa )
A 7oA AR Ty R A% T
&, Tawr Ty A7 faas waerg A Y
¥ g faan o) wrew Araz oz mfax
11 ¢ % 397 i § Fr7-1m ) 2N
o R B A pwi oA d o3
FITF F FH F) AAG A AFHT 47
fogimr 24 3 e & spare oA
oY # Iemaw FE AAr o ar w4
Ty 7w 7 A = e F) w
21 wff 9T vefafefer wim § faad
fameft & 3zares 3§ w=) BT T 70

FCF AT A FEA §, FRATH § AR
fag g#17 & afuwd =i 777 § 37
FITAIHT 97 AT 7 o) 92§ 3cFm
fem 2 Az w21 2 i 33%  wrow fae
¥ 3mrA # 7 gf 2 A faded am
arA g {5 #2 7 om aiems 4 0d 1
wfer 4t 2, ok mafed)  Ad E 1 zA
a7 %) Ifryr wvE f3a9) ¥ 3mrEs w0
FTIH A7 a0 # IAT AF | 41 &1 A7H
T marfiz) g & Ffww 3% am
FFE g 2 A W marfed) 2
T 9991 afasre nuad) 78, s F9m
TRAEAr Agr | wifrw = w1 w4
w71 & frey 7 nafer adt o ammar
g 72 s T2 AT FAF FA0 AN
aifer o7 afz sf@rd agar a7
afama F ) Aga FwAr Afpo o g
Afqar #4191 37 agg WAz gfaarA
T AFT A wEaw T fgm oar fe
faadl & 3mraT &7 faqoor & 34
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7 1t adl ®) A sar HewfET wTAL
ARANE | O A qFA 9T BEwe 0
gt wfend srravasAr &1 9@ 9T ITH)
Tarim w% g wei F1gAr dar A
Ik Awdis 7 sarfes w7 wEifE g3
wqrfom F7AT aqd Zrar & 3ai &= aga
gm0 gahg W) A ¥ el
gt 3w § ax faga & wama 1) g
FE ArATANG ¢ AT FWAT DT TET
A nduw &1 w1 W) A7 fFa mar 2
gafar nx A Diw gwr A sFem e
AT |

A7) arg mg ¢ f& adw mAdt om
wfas 39am am 2w & svlaw A fam
mqr § safe @ @ Fwar £ W fr
sgfiAe gt T% AT 92 RATT fENT
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faad waqsr 1A &1 wifFar, 10
faar sftr za 4R B gwr ITERT TR
2 oEm ¥ ¥ Tga AvrEr
3wy, fguraw, wwT, fagre v
17| F (26l § @ 3maA frar
awAr g

s § A faaga w0 arar g fa

JET AF 3T 92M KT AAA F Few AT

AT A AAA TARIT TE A TROE

Stqi  qaadla AAFar § agfs 399

gAM T S22 FTT EAN F| AT E, 9, )

375 F<® ma0 7 3% faw faad

afromg ag gen fa N1 Fraae T ae

40 faaramz 1 a7 faasd 1 oar

© mamr wafE Twa o270 2, wpiniE
# 2288%...

awmfa wgram 2z T HIFT ATHT
FIAFAE | AT AT AFIH F fam

oft ofcquieey deet : F AreF 70
n7E17 A tqdzy F7AT AreA g fx 3A
oM A ATAVEATH F gAtiEE 3Aw
atg sara faar war arfer ) A7 78w
ngR FIT ITY ¥, IAT) A AT, ¥TAIa
A § W7 oA afaw 1 feomr g
gy ¥ TafAan 3udr swn sfus azram
fer=a Arfam )

t an g ofF (7iRdAanm@)

fi TeErdim o, faadl & aey 7 37
gu ox ARy faa a7 § wou w2 & A=
¥ ade oo A @ g% 7 g
amfa &, e &, Afea 924 §, 1 €,
it &, 79 Ar=Ar #, 9T T |ee
fom w1 ¥ g OAr A} w0 07 A
famz, foar w7 ami’ [i

awTofe g AT & AT A A

ared, avm w9 & aqd) @17 «fjq o

T ot T wpTa of¥ : § AT A &2AT
arg ¢ 5 amt wgi vw fagrm am
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sz &7 foar aid, fam ® @
sdfio ¥ wfimix frar B, wfr sfom
efiwiz fear 3, AT gmt @ ozfum
a7t & froma, of) swiwr Y, i war
R fs frr dmm @ Wt @ B
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Mz AT FE Al & Emr a Al fae-
TR WA § wwTwy, ST o
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i & fam & Ow *<zm ww bow
[ 2W TAMT T AFK £ | o7 22 A
fayr mur &, dmfas 7ftz A T 70 1 Fem
BT TR BT & 2w fawdl dar 87 wEd
Ca
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faa 7w niaraE, F97 93w o wr
I ¥ EAE 1 2mE i\ @A fEfoam
2 fr g9 #19) 931 &7 AFF £ |y PE-
forrer 2=y 1@ A 2w 7 fafara fae.
7z faadl F2r 3T AT E | o 28 A
F Te9IRH W AU AT A wew adw wAv
2, wr B a7 a€ T ) 20 @at
o 21,000 Tz faasfi &1 T
A #, N7 MY a3r ¥ 750 Mz
TOTEA BIAT R 1 AT Ay wEm w0
afirernt Fm Aar Aa 7wEz war 2 oW
faw1t & ¥9 a7 A N\ i—Faw 7 7oz
faqug @l oL

ofr ey wrk (37397
wEraa, /A el A g
awmfa wwm  gA At ar A B

ax mrgfa #

s} T A @i d 1R w1 Anem
%7 731 a7 far Aar fa a7z fiad At
w7 gz 9wk § 29 ¥R H07 ndw
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[ Twerrsrm e |
) wer #7 5T £ 9% R gwl ol
fagr dafns awifer &1 W@ F oW
A @i 12 4 fa 3 F AT 2,175
g faad IS ¥ WG X
2,100 Frmz faad) 3T 8, 94 f*
grid Azt 750 WAE F 1 @ afas
@ e & f5 2w frz 278 77 afTw g
afaw g X &7, W T AT F

sy faad T wfan 0 W W
fa wr NFwEn ar fammT ax

& of\c ATAT 700 #7F €YK sqa &7 AY
#w 1400 Tz fasel dar £T asA
# o am e € fasd e $Tass
§ | W Ew 700 M BOO Lo ik
W ¥ A £ A TAHET T 10,000
dat B wamgsA a1 AET T
aweg ¥ gq W qfwag o w7l
qEn m F Fed fawd &1 osf friaz
JqI2A g 425 A1 G AW | 7@
fqd & fraea s wigar g fd e foe
gen w2 ) Fiferm zEw | a6l faa#)
FA a@a WA AW T EY A
famsl ¥ A% |

sy s o oA wxw B s AT ¥w
onx g flamAf F AT g A
fad & Frima son wga g 5 g
sdwea N g AT ¥ fa7 700 3T
i @ Te-adta @war @ srEEm R
ad W A ewd DAAE AT T

§ 9 o faad) 2 a7 gt fam AT
arfs fam® o faaf F mwr 0 2W
A aE-foe @ oaw

MR, CHAIRMAN : How m_uch tinic
would the Minister take for his reply @

THE MINISTER OF IRRIGATION
AND POWFR (DR, K. L. RAO):
About 30 to 40 minules.

SHRI RAJ BAHADUR ¢ Since many
hon. Members want to participate in
this debate, 1 suggest that the time may
be extended by one hour.
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MR. CHAIRMAN : It is difficult be-
cause it_becomes very inconvenicnt for
the staff.  If the members so desire, |
can extend it by half an hour. But 1
would request  hon.  Members not 10
take more than five minutes.

SHRIE JYOTIRMOY BOSU @ May |
sugeest that the debate may be continu-
ed tomorrow ?

MR, CHAITRMAN : We will see.

SHRI D. D. DESAI (Kaira): Mr.
Chairman, from an annual growth rate
of about 2 million kw per annum, we
have dropped to one million kw in the
vear 1970-71. For the vyear ended
March 1972 we have hardly added .5
million kw. The main difliculty has
been in respect of generating sets.  We
all know that there have been failures
in deliverics, We have also seen that
as »oon as Heavy Electricals, Bhopal,
started functioning, even before u single
turho set of theirs was pommissioned,
we put an embarge on imports in spite
of all the resistance. Whatever  little
progress we have made during the last
five years has becn essentially on account
of those imported generating sets which
were ordered carher, that is, after the
Third Plan.

In the direction of transmission, we
have stagnated at 220 kv for the last
200 years. ‘The world has moved from
220 kv in 1952 o 1,150 kv in 1972,
But we continue to incur losses in trans-
mission and distnibution because we
have nop changed our existing  trans-
mission and distribution lines.

We are also deficient in our grids ;
link lines and regional links. Here we
find thut hecause of incompletion of the
link lines we have to keep idle capacity
at ecach generating group o mect the
failures and the maintenance problems.
The result has been that whercas we
could have casily pooled up the total
generating capacity,  and the stand-bv
capacity could have been reduced 10
the bare minimum ; we find 1oday that
even from the present small  installed
capacitv of about 16 million 1o 165
million kw we are hlocking as much
as 3 1o 35 per cent i stand-hy capa-
citv. The effcctive capacity which we
are using is,  therefore, substantially
lower in spite of our making heavy in-
vestments in the plants which continue
tp remain as standby.

" Now, as a consequence of these dif-
ficulties or this particular problem, there
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have been power cuts, power shedding
and so on. We in Gujarat sulfer due
to these and know how much there
have been industrial and G.N.P. losses.
The country has suffered. particularly
and badly in the State of Gujarat, Even
today, while 1 am speaking, there is a
power cut in the State of Gujarat. The
power is switched off and connections
are not given. The employment can-
Aol go up; the development or growth
of income cannot be there. At the
same time, the country which had pro-
mised or set for itself the target in terms
of employment and growth also suffers
for want of acute scarcity of power.
Finally, 1 would request the Minister
in<charge of Power that he should be
bold cnough and he should nsist  on
nerating sets being imported at least
r a period of 2 to 3 yvears and main-
tain 2 to 2.5 MKW annual growth. If
the Ministry of Incustry is so adamant
that the import should be banned to
provide orders to HEL/BHEL, then, he,
the 1. and P. Minister, should extend a
belping hand and say that aboup 20 to
30 Nos. of 100 MW to 250 MW ratings
standurd generating seis may be ordered
and got manufaclured for stocks, that
is for sules on ready delivery basis to
projects.  The development of the coun-
try by Public Sector Unils cannot be
held back. The investments made in
other sectors should noi be allowed to
&lu near waste or idled just because
re is delay or no delivery of gene-
rating sets.

wo nifew wm frofon (W)
avmTfa w@lam, T4 AgEn faew g
s& ga7 agi faare &1 721 ¥ aafE o=y
AT gH aAATY A1 TF 7 AT @ A;A)
¥ mzear & @ faww F A 911w
@ & fd qu frdea § a0 agng
®, AT WORIT & qn onbAT waw
A f& 379 o A afmwa Afx
F 599 § #0771 FEAmEAT 1 9z
wve Y ug § @ fawen 7 fasy Wi ad-a
JEN2A ¥ AIGT§ IT T FFNT ATHITHI
frgae 1 1 of) 7 2 AT 2IA TR
¢ fs 33 & farmo ot F00 AT &
gra B

ow Tt Mg &1 agr a5 cafow
U ¥7 wErg §, wy 37 dnfle s
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% gia ¥ § dfew apr  a% {ET AreAy
&1 graey &, 9gi o) & faadd] For e
2, =i F0g grere A= ¥ aff ar
g, gy I 3w AT F g H ady
& 1w g 1 § fx faw ang afana
FATAT T AT IW AAT QAT oA wfe
famd faadt azd warer der B ¥
Iw) AT wERGl & gl & ¥ faar
T AT | a) &g T g fE oasan $i
faare o= @I &1 IFET AT W AW
@t § ) a8l faxh few o ar
avH) 4) 17 ar™ ¥4 fame & wreor At
a3 ar ) § | g ared TR fara # qfvaeiy
F<1 9% e« fe) A AT 8 A,
w71 Framr & v am ofrda ardt wifed ¢
fax afedi A faweh) der ) 30 s §,
faarg gt A &, & & ar O A Afeaw
T3 ¥ g FC 1) 8, 97 7% Ay wrEIL
w1 afgwre @), 371 WO AwTT QU
g9 F7, 37 qF a3 Tw aAC A1 a5
#, feet) faoren) dqr #0 ar e § AT
W a7 w1 fgaewy geasl wg @ ow faw
T wr ¥ wTR F) e qfgg

gwz 71 dar gwr ¢ g ueg { faadf)
FTag QA &1 ¢ 1 ux A foaaa feas
7 g¥ wravgwa § 5T frash dur ady
gt @ @ & AR e faa fams dan
1A & 37w qWATT F InETY OT faaw
& A1 qn & 1 Tafem g snavaw §
fa famror g1 #7971 uw foe w4 wv
¥ T TTITF BIG H A | qHE qrHT
Swx Mg W X Ama § A7 gOH &
T ITYT FOW AR g T Ay
gw zror @ faas fams der 270 qifae
A A e 1 owr gefAn AR 3 e
AgET AT AATT R 1 ETAA ® (G fax
da 4 AravaeT 3§, IF T ANy
atwrr &1 Ffgwe AT & gfy quw
AT VA AT gEIE gie # gy
*¥C W HHEAE TIfT ¥ 9% TAE fawr
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[x1o vt wre festiear ]

& afre gt fauit & gt faam Jer el
¥ st srafasar & ATGTT 9T T HAAT
® g% a1 A8 faawl #7 TR I &
gz AAM | ZH A F fea faoe w=w
F| 3B F) FFAFINE |

R A & fF =0 do 1Ho T,
St it qw ® ard-ma gofifaac g,
€a g%z A qrEdl QA0 §F 3T F A6
71 Ffwr gz wgaaTw aftada saer
fem arr Fifge & faam & sema
¥ w7 AT FET ATHT T 219 7 gL,
9 & T @, T A A1 o 6@ qmne
# w1 qafaz wrag ted aid, 37 %1 A,
AT AT TIFY TRAT ATFIT H Br4 W
gr 1 st amw ad, afes 8wy ar
o fae 3a@ 41 qEwmen 2, fax a
fadq & Ay § 930 T ARAAAL
F zx7 fwar a0 A%

*iF TR ATH AN ATA A A FTH K
frd Ty ween @ T 3uE im0 aEE
azr g 2 faadi 1 gw A AEAT T
FETT 9T AFGEN AT F AT (40
2 T 3T T T T AT A A 9
srgrmRTt a7 ¥t faas ™) smmaE
Frgziworaa sufEadi =) wAAET
T G AATAC TN IT TIA F A2
srerea AEATTE & i g fama) F) saAra
A 7T AL )

AT W ATFE qTEH E, IF A BN
gqg A% 7 (% 3¢ WEw , fagw @1
Fma Ra TgT qF) @D F NIA F
fam ! F) FH) 2 | AT T ATHIT X AFAA
% FIATT T AWIAAT AT gHTAITR AT
w wfam ) 2, a1 37 #Y faan & oA
¥ mg N7 HAATTAT T FTA ERA

% ©F I ageaqy qwrT g fea
fe fradl dz1 w71 % faad W amw
£, afeat, q, Brae ate qrifae wf
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Arfe, ¥ a3 FET ATHT X @7 F P
arfag 1 o 7F) 7w Aamd darf I,
ITET FAIT ATHTT AT | faad |
faaeor %) ua foz 71 ¢ F2IT THER
F{ a1 T T f3aw F oarw §
S ) mArAEr ¥ g2 fwar 9

SHRI P. GANGADEB (Angul): 1
rise to say with concern that never in
recent times wus there a period when
the country had o face a power crisis
of such a magnitude as the one which
it is facing now. It does not appcar to
be cither localised or of a twemporary
nature. . When we look into it carefully,
we find that, against the Fourth  Plan
target of 23 million kilowatts, the Plan
is now going to end up with—-if my
fipures are correct—a little more than
20 million kilowatts. It is shory of three
million kilowatts or so. Lwven as it is,
the power shortage is of the order of
10 to 15 million upits o day ; n other
words, one million kilowatts,  As vou
are aware, the demand for power was
estimated 1o grow by 12 ner cent where-
as it has actually grown by 30 per cent.
It is so high. “Therefore, obviously, the
demand is more than the supply.  This
is the arim picture before us all.

Now let me come to the actual posi-
tion in the field of operation of the ad-
ministrative structure. 1 have  some-
thing to say there. We sce that, with
little or ne reserve capacity al present
and expansion of  penerating  capacity
falling short of the target, we have this
power hunger all the time. It is  all
hunging on our heads.  Surely, it must
be solved and the people’s dicam must
be fullilled.

Then, again,  the  industrial  seclor
which consumes 707t power are work-
ing to-day at less than the actual capa-
city. T wonder what will happen when
the industrial growth is accelerated at a
higher rate in the coming years as per
our future plans. Let us not  forget
that the érratic monsoon is still ihere
which adds to the power needs for irri-
gation. Therefore, 1 suggest the follow-
ing mecasures for your kind considera-
tion.

If T may say so, the power generation
programmes have suffered on  account
of many factors which we all know.
Let there be a better co-ordination bet-
ween various authorities. Let there be
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a national ty between States
and States for implementation of inter-
State transmission linkage programmes.
Also let there be better ransmission ca-
acities at such high levels thun what
1s there at present.

You will bear with me that if there
is more power, it will never go wasle.
Power creates its own demand. It sti-
mulates development all round. There-
fore, we cannot take these problems
lightly. We have 10 tuke bold sieps und
increase the power supply based on all
possible  sources of cnergy  including
coal, diesel, hydro and nuclear energics.

One thing 1 would like to say within
the little time at my disposal—I feel it
is important.  We should have a cen-
tral agencey to plan the location of large
power plants and implement them g the
same ume. Fhis Central Agency will
also be able to estublish inter-connecting
links among the States and improve the
whole clectricity system of our country.

I musy also stress here before 1 end,
that  production of indigenous  cquip-
ments for power should be increased.

With these words 1 do hope the Gov-
ernmuat will give serious consideration
to what 1 have said and take necessary
measures.

MR. CHAIRMAN :
Bhatia—not here.

Shri Arjun Sethi—not here.

mmmw(mm : At
&), AF AT AF AFF2 g, AT R A
Tt 07 I a’;:rtﬁw__rt LAREREEL
T A%z T1 A IT fem oA me
¥ OROCH M A WA E agr faad)
at #m, frzz) 31 A7 ) swerw 78 A
T "eH ¥ 4g 9¢ ¥e Fo Mo T
HET F A7 H @A F9 A0 w6, e
FAT WG TAF 10 FU T FAFR B 5@
AN w7 arEw fF FET.ETR aOE) &)
g

W T aT § a7 s v g fE
TR A FEATET &, and fead # AR
w & Afae ar dar w7 B 7 Afag,
¥® AT %1 frorwo aw T arfeg
| AT GTH T [UFTT TAAT WA

Shri R. L.
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§—N7 1945 ¥, ax fw aut q¢ wxarfrat
¥1 (e qr, gAY g ‘T )’ |x
TF g% 8 A ®) IR q), Tfew
U AT AT g % 1947 & arg ax
B TWIA &1 79, IAF A% I |7 o
FEY 9ar A 711 §H) q@ 8 Al
AT T OF X FAF F) €60 19, qfw
g% aweg ¥ 0 o) frafa &0

d U 1T I AW & ARA T"AT
E—eiT qgi feedi ¥n o amw &
fegs saqaT, 1971 B gwri am uw
frarZ art 4\, fas & &% 4¢ a1 1a0
qr fr 3nd 12 &Y Fmare faas dar
gr 1 Afdx w3 10 agq w1 wifew
gE @t 7a# A fond g, 5@ & Goo
QAT T AF A qf 1 qfaw a7 A
FMA FHIT ATHA &, TA 7 450 FMITL
®; @ &1 0 awd w47 A% fioag A
7 @l 2 faw avg 8 e 797 7, 6
TEGIR 94 £, $F A 4 ANA 7L A1E
s wifeq

em7 gaf m ssshwat $n ofr nar ,
fan® aArger § w3f) ax w1f FRAT A8
71 QT §—7% 7 ﬁ"tn 5T 31‘81 g | TH
TRTH AT FHEAAE & TRIT A A
Fifam, 7o wxw T T farg w177 Mifag,
qen 975 & fpedx w1 4 Aifam, Fam ar
fr. sl 2arh o Ffym f3% 27 ) 6
fazie & ot wm w1 71 difaa—
A7 sat 7 A wAFTAT eacd; g ¥, Ag
i arfar
rz § MM # FEm D § aET
[A7Ar AT K R § A A
ze § 1 T gEA & A1z 57 N wrh
s &, & am g ) g § fe I
w=r TIe A W &0 O $TE f A
& M 39 W qO% @ T § it

xT
-

& T wr sfafafe g, ©h fod QW agt

q¢ wgTm ¥ @ § f o qw ek



291 Power crisis in

[ wq fag ot ]

asAiw 3T A =cfed | & af weAr
g fr w8 7 T 9F0C K7 ITUT AW
/i & arg 1 Fifan, faad@ & wor
7 am@ M7 A egra frar A, awd
ATHF| F) ATE N Fa7 Arg f& gw AT
fan Atz A 46T %3 AFT £ 1 BWT AR
o8 Aara Mz § a3 frash G
g atdl 2, AfFA 78 a1s sam Tl
fagr @t wr &

T AT T A9 { AT F1 G912 FAr
g

it Araom wfgeare (Awang): amfa
TR, 41A T F Ao (a7 51 05 9
a1 &% & | srvAEl #, fRard &
fag, amw #1491 # faasd A as<T A
AT gl s (s g0 gw fafem R
frn g g%z 8 3T fear ara 1 awwre
xLET 25 ATAT A gAW & @ &, Afwa
ZAH ZaAr g8 & % ag &9 spiqc @
BT A FUAL IgO AT @I, fwe
A fqad & gevraq § &4 ¥ ¢ ?

§ ua gE ZA0 ArgA §—7 faas
7@ AHa A fAd27 s agar g—
AT AT AR T2 & 0 W WITH farad
& AraA § AT A3 ATT GHT £2W FWAT,
wA &, W N TRAT AT QM
5t Frfadl &1, afear feew a1 Mgy,
taa % 35 2 45 g ow @ &, af
A-FITTA F UR AT FT FAGT A
us fafega feaiaz faadt dare s
175 $0F 947 @F 00 | 97 {5
Q& FTTAAT afe FA-Fes & g T
M 426 Al o-fedaz @ afz 700
M@ T AT A 1600 T17 -feare
st qEan & | g F wonr $) M
arfed fo w3t o oary & &= & i
wer W A N AT frzdgm F—wiaa,
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ARORTH AT AALI—ART T A ATAX
frg gaar &, faa A 400 fEAarz faad
qa1 g1, 9§ AOAAT ATA 10 ATT A TE
gar &, 9 & A Tadde A A frm
W G T A % A aga,
afogror, garg § &t faash A +4 §,
FaF 97 fagr At a%ar g W@
s & Afesr, ardigy, @A
7 u& gart faw o wHE €94 A0,
g¥ faw & Mgwr Az §7 @ FaaH
TF ZAIT FAA AT 165 wwmifeR
a7 0= wifgd, & fFRaz f@a
91T &TA A 425 ®IT @AT AG qAq
175 &0 &, arqgw wifgq & =i T
Frevw § adl fezden o adw swa ama
A gmfraa woe fremwe gl =@
F1 faaefl ggard faad f pfv oie g
AT faw A% 1 g AU AWIT B
qAE ¢

oY igow (feeR): awfa wgisg,
7 aga aeda 7 aff amr Trear faw
HAA T ZAT 08§ 1 oA A fewsh
F wizfan § 8% Taw § a9 geart
WEAT § | A aag B agt oRaE
S IR T E | g A i fea faad
fradl & 1 ZAT0 aTH CTOHTAT N AW
A%AA § @I X 1 11 A CHE AT
¥4 UTA F AMA T@T T X G &
Tz A AT A1 wRIR e qAT F |y
Fgard g1 & F wigan g e faed)
&1 A IA1RA §, T9F T4 A Feiame
s &0 T a1 Fwra s qwre ®
faadh st ZA Frfeq | wifs T &
qare fagar a6 7@ ¥ FaarmEs
#1§ 3ad =g TR FTAT E1 1 (sawam)
... R wgar 2 fr oo & qrag wrzfon
R g &0 Tfgw 1 Tarw Hgw awm
o PIATAE ¥ g7 A0 § | Th qE
dar ¥ fmdl N @ 2D Q&
t A 3R T HiearaT SRl aw
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w) gy faws D) ar @) &1 93 9
# Al gom M wieArgaT W H A0 ?
aw wiza # fo ox wfad & fg o sl
R T2 57F A0fF AT F fFaAd ) w
® IHA TE KrEAT gm0 gl o @
¥ waa A M faad amr g v g,
foad &) Sy aet 07 79 138, 37 fawedi
qara 19 A7 ar frd 257 g iwT
&z #1 1 27, TA7 TTT F) A AT A
ogar ) /%ar & qo) # AW A
= 31 wifer FfFaae ar am
W oA Ad A 5T NETee §
65 TrHe fgear ga@ A famar ¢ o
wrf& 35 9vAE 799) w2zm @ faam &
A WD AT qANT FETAAG R 7
A F T @) F FAS ) ATAT
T FF § IMA wga I wwE dar
& s zafag F awear g g aral
q A fFare 37 g w1 frad T
* fa Jarm & 7 %) @A) 53z A0

2
18 b

SHRI K. D. MALAVIYA (Domara- -

ganj) : Mr. Chairman, | want to take an
overall view of this very complicated and
fundamental question of the scarcity of
power. For the time being. I am forget-
ting the State wrgencics and the pres-
sures that are coming from hon. Mem-
bers to build up power complexes in
their own States.  Although | can put
forward before the House for conside-
ration of the Minister some basic sche-
mes of a long-term nature, | do not think
that also 15 going to solve the problem
of tomorrow. Day after tomorrow can
take care of itself if the Planning Com-
mission is energised. if the Ministers are
also energised and if something is dane
to put the whole thing on the right
track. T am not concerned about day
after tomorrow, the long term view, but
what should be done for tomorrow.

SHRI B. V. NAYAK (Kanara): We
should think about long-term  planning
also. But now we are discussing the
power crisis in the country and lomg-
term planning of electricity is not rele-
vant here. Power crisis is gripping parts
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of the country and it is a serious matler.
Otherwise. for the House, it will be like
Nero fiddling while Rome is burning.
There is the Sharavathi project.

MR. CHAIRMAN: Hc just gels up
without my permission. I cannat allow
it.

SHRI K. D. MALAVIYA: 1 am.
therefore, not emphasising what should
be done day after tomorrow. 1 personal-
Iy feel that if the Ministry of Power
takes care of the vital problems of main-
lenance, repairs, reslorng wire  connees
tions, repuiring generating sets lying ile
and of connecting the grids in their own
small small way, and also by looking
after intensively as to why these smuall
failures are occurring, we can increase
the supply by at least 10 per cent. I
it is not possible, then there is some-
thing wrong with the working both of
the State Governments and the € entral
Ciovernment.

From the point of view ol stepping
up production in the industrial and agn-
cultural sectors. it is very neccssary thal
all the major schemes already running
should be given attention from the pomt
of view of maintemance of spares, re-
pairs, supply of small pars etc which
will go a long way to increase the
generation of power and also  ginger
up ...

SHRI LLALJI BHAI: On a point of
urder, There 15 no quorum.

MR. CHAIRMAN : ‘The bell is heing

rung —Now there is quorum. The hon.
member may proceed.
SHRI K. D. MALAVIYA  So far as

taking up larger schemes arc concerned,
ohviously first priority should go to ther-
mal power stations in the coal belt, We
have coal; we are short of diesel ol
Thercfore. we should not think too much
of gencrating scts which have to he run
on diesel oil. Coal is abundant in the
country, poor quality of coal. We can
generate er in u massive way from
the coal helt. Nobody is taking care of
that. | do not know what has happened
(Interruptions). T am not  1alking ol
Madhya Pradesh. but from the all-India
angle, There are coal fields. Why are
they not  being used  for generating
power? Power Ministry should take up
with the Planning Commission. this ques-
tion for a massive programme  The
Planning Commission should be energis-
ed. 1f adequate steps are taken, at least
within 40 months from now we can start
generating power from coal in new areas.
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[Shri K. D. Malaviya]

We have got electric wires, cement poles
and coal in the country. We can, there-
fore, have thermal power stalions alss
Nothing need be imported from outside.
For generating power, we can use coal
on a cheap basis. Therefore, 1 want
mainienance improved administration,
and the training of leaves for repairs
s0 thut we can increase the supply by
10 per cent; thereby our production,
in ingricuhun and industry, can be in-
cre

Mo T (Fmt wfam) : wamwh
w@17a, awa §) &) F &7 § w@w &9

AdY @2 gATg | F ¥4W T 8@ awA

Ag A rc IRt A, Arw AT 0, wfan
T &0 N 3w DI a0 a=lago
®T badl & a@ W1 wimAe  faad
weqfaut # 39 A0 g au A
& n3dl, 3z 90 aRA F aff w@n

gad)l M ag & fo 390 & @ 997 2rem
aaiF 4 § 3 § 37 9 ey Fqfad
¥ aqen fasdr darc adi @) @ &0
ans gr? faadr @dr o w@ oA
fa 3am) seeerE Fafaz) faad) taam

Ay @1 an A sm T awal faw Anr

ah g8 @ oAwa ¢

&% & 03f 9r afdi M ;F A A,
Fra ma A A ) fH B RT 1 7
¥ v Tafefriaa arefiins a@m
67 mh WA gaini § @fad az faaar
HOT q7 Nar & 23 A | AF ¥ A
g | 39 F 9re &9 F) a7 GA &1
# aar @AAr g fs 2n % 34 sacmr
& sam wg a4 aifer ) e €ardy agiy
Arzd # F, 377 3y ;A1 £ T Ay
aard ¢ Afaa ag dat arm ¥ 33 &0
amr g, @ g ue ¥ Adl amAl g o war
ug mar fradr sqea § wd adt &
aaar?

aq Amax fuz A am aga faAi &
meld wF H R E, IT® QU B AT
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gq %, fas, € aHT | qAn HAN LAl
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amqT #8773 M AF # a7 dfm
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QITa & WA TEAT TR E | AR r'mt
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arm ag wrﬁrwz falserel waar § S0
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& ArAdia RaE e NI A AT

s} Aeera wyr . we EET A A A
AT 4@ T TW § 1 AT X WA
W GEAE ®T F 78 AGA 2

0 o wg & fr am 2w £ A0
A gr A gmEAm } a7 7w d fe FB AN
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gmqsgﬁ@tmhvﬁo e
480 F1 FArw fer s am | T8
i sm i A awiat § g FAfaT
A owwd § 0w gwre g §
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g1 xr ¥ fag q fasd; @ miv sw
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SHRI K, RAMAKRISHNA REDDY
(Nalgonda): Andhra Pradesh is known
as anna data; it produces foodgrains in
abundance. But this year the whole
State is under famine conditions. Power
cut is there. Even Kothagudam project
has heen cut because of ; silly matter,
that loans had been given by the Cen-
tral Government and interest had not
been paid. Because of that it had been

shut down. The allegations of Dr
Ranen Sen about Dr. Rao are not
correct. Dr. K, L. Rao is dedicated to

the work of irrigation and power and
he is doing his utmost. Inspite of
natural calamities, there is an electric
power cut in Andhra Pradesh. It should
be given priority. Nagarjunasagar and
Snisailam projects are there. Dispute with
Mysore gnd Maharashtra is there before
the tribunal; it bas nol been decided.

dtmaoh v : A A2

wwrafa wgae . R¥ Wi gar @
fo mdae & am & iz gar & fa
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st arm wif : & g Amar

MR. CHAIRMAN : The Hell is being
rung—now there is quorum.

SHRI K. RAMAKRISHNA RED-
DY : | would request Dr. K. L. Rao o
consider all the problems connected with
gencration of power in Andhra Pradesh,
including those which are pending before
tribunals; they should be expedited at a
trme when we are facing a shorlage of
power,

SHRI B. V. NAIK (Kanara): Dr. K.
L. Rao, the eminent engincer that he
is, knows very well that the arca | come
from in the Western Ghat is known as
the power house of the whole country.
1 hope he will share my anguish that
this area has never been mentioned in
this debate. 1 had no imtentivn of inter-
vening during the speech of Shri K. D,
Mulaviya excepl for the fuct that this
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is a matter of crisis. 1 would like to
know from our hon. Minister, who is
not only an eminent engincer but also
statesman brought up in the traditions
of Dr. Visweswarayva onc thing. There
is a considerable amount of controversy
in the press in regard to the Sharawathy
project.  The ex-Chiel Minister of My-
sore has asked for a judicial  inquiry.
Fortunately or unfortunately, Dr. K. L.
Rao, as Minister in charge of Irrigation
in the years 1962-63 had occasion to
visit Sharawathy project.  In view of the
controversy, is there or is there not «
prima facie case for an open judicial in-
guiry to disabuse the mind of the public
- n this question. The other day during
the guestion hour the Minister stuted that
a person has been sent not to study but
only inspect and give a report.  In view
of the paramount importance of Shara-
wathy project, will he agree to an open
inquiry?

Secondly, in view of the performance
of Sharawathy project, on which a clear
verdict will have to be awaited after fur-
ther investigation, 1 want 1o know whe-
ther the execution of the Kali hydro-
clectric project, which is going to pro-
duce electricity at the cheapest rate, is
¥oing to be tuken over by the Centre
or execution.

o fre itew (aiw1) cd arraa
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SHRI JYOTIRMOY BOSU (Dimond
Harbour}: Mr. Chairman, Sir, there is
an unprecedented  power erisis.
main causes are that there is a gap bet-
ween the projected demand and gene-
ration which Dr. K. L. Rao has admitted
and also there is non-utilisation of built-
in capacity. [ gather in some places it
does not exceed even S0 per cent of the
built-in capacity.

]
1
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Another thing is our abject depend-
enoe on the United States of America
for power equipment and technical
know-how and mechanical breakdown
whenever it comes. Qur power plants
have to wait for the importation of
spare-parts from America. The refusal
on the part of the United States techni-
cians to part with their technical know-
how is a great hurdle. It is a total
failure on the part of our public sector
Heavy Electricals undertakings for
achieving self-sufficiency in the produc-
tion of cquipment.

Tt is also a total failure to improve
capacity utilisation of existing plants
also. The Calcutta Electric Supply Cor-
poration, as the Mimster mentioned, 15
a British Company and the Minister has
told me time and again that generation
is the real problem, not distribution. But
for Calcutta, it is an exception, The
Caleutta Electric Supply Corporation is
allowed to reap the harvest and take
hillions of rupees out of this country by
simply trading on power. That Corpo-
ration has been given 10 vears extension
of lease for no reason whatsoever. Mr.
A. K. Ghosh has been sent from the
Centre to look after it. [Is the Minister
oot aware of the fact that there are long
articles in the press against Mr. A, K.
Ghosh showing favour to the Calcutta
Electric Supply Corporation? Therefore,
you are adding fuel to fire.

There has been no proper assessment
of power demand. Dr., K. 1.. Rao wrote
a letier to me in which he says:

..that the lpad sheddings that
had occurred recently had to be resort-
to on account of curtailment in
supply of bulk power to Calcutta Elec-
tric Supply Corporation by the West
Bengal State Electricity Board and to
some extent by ithe Damodar Valley
Corporation as a result of forced out-
ages of gcncraung units in these power
systems.”

So, the gquestion is that the whole thing
has been handled in a  very slip-shod
manner and it is causing a lot of hard-
ship. It will ruin our trade. commerce
and employment potential. The whole
thing should be handled in a very differ-
ent manner, on a war footing. Other-
wise, our future will be very very gloo-
my.
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAU) : 1 am
most thankful to the hon. members, Mr
Samar Guha and others --nearly 26 hon
members —who had participated i thes
discussion. It has been very gpseful. It
has come just at a time when we are
entering the Fifth Plan and, therefore.
this debate has been extremely valuable

I owill just answer the maost smipariant
points that the hon, members have rais
ed. The first important poimnt that the
hon. members have raised s that there
is no planning and that the shortage
coming unnoticed at & certwin ime, What
I want 1o submit s that 1t s not correct
Power planning has been extremely well
planned for the last ten vears. We have
been taking extreme care ahout plan-
ning. For example, we have a  large
number of printed books which the hon
members who are intereslted may  see
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We work out the details, what is the
requirement, what capacity should be
buillt—hydro, thermal and nuclear—in
each State, in cach region. (Interrup-
tinns) The planning is based upon what
we call "annual load Surveys'. Every
yeur we conduct load surveys. lLoad
survey is conducted every year by mem-
bers representing not only the technical
people but also industry and then we
calculate that so much load is required
and then we base our forccasting on
what will be required at the end of five
years.

Accordingly, when the Fourth Plan
was under consideration, | worked out
that it would be 26 million kilowatts,
The Ministry of Irrigation and Power
pressed for 26 million kilowatts. But,
unfortunately, hecause of oyr financial
resources and other considerations, Gov-
ernment could not adopt that thing and
only planned for 23 million kilowatts.
1t is that difference really that has come
up s i trouble now. At the momeni we
have a shortage of a million kilowatts in
the country: I must expect that amount,
but actually it is less. At the moment
there is shortage in Punjab, Haryana and
Uttar Pradesh in the northern region,
Guijarat in the western region, Calcutta
in the eastern region and Andhra Pra-
desh in the southern region. These are
the only plices where there is shortage;
there is no shorlage anywhere else in
the country.

The shortage in Haryana and Punjab
18 due to the fact that Bhakra Dam to-
day is completely down. Tt is one of
the most regrettable things T am expec-
ting every day that a depression would
be formed in the Bav of Bengal and
it will travel across Sutlej.  But there
has not been anv so far.  The last that
we had went 1o Rajasthan and there was
a heavy rainfall there. It did not travel
on to the Sutlej valley.  Sutlej is flowing
very low: the storage level is 81  feet
lower than what it was last year. In
fact. 1 am terriblyv afraid whether the
amount of water that is there will be
sufficient even for aericultural purposes,
I have contacted the Director-General of
the Meteorological Department and have
had a discussion with him.  He savs that
we must expect the next depression only
after ten davs and then that depression
fakes ten davs to go to Sutlej.  So. for
the next fortnight. there is no chance
In view of that. as a responsible man, 1
had ta eut down the outflow of water
and, therefore, there is the unfortunate
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reduction of power. Therefore, the
shortage is not duc to any kind of non-
planning but it is due to the fact that
there has bheen a very unfavourable fea-
ture this year in that area. | quite appre-
ciate that our planning must be perlect
Another unfortunate thing in the nor-
thern region is that Punjab and Haryana
are completely dependent on the Bhakra
reservoir; we have not constructed ano-
ther source of power there; another one
we have just now taken up. If you like,
you may call that a faulty planning.
That is why T guite appreciate the plea
of the hon. Members from Punjab say-
ing, ‘You take away the Nangal fertiliser
factory.” Another mistuke that we com-
mitted there was thut we have construct-
cd there a fertiliser factory based on the
electrolytic process. When the factory
was planned on such a process, they
thought that there would be a huge
amount of power and at that time they
winted a load for the power. That is
why they set up the Nangal factory. We
have cut down the power to 98 M, W,
We cannot go below 98 M. W, Once
vou do that vou have to close down the
whaole fertiliser factory. and the lining
and all that has got 1o he rencwed.
Therefore. it has hecome impossible to
go below 98 M. W. [ can appreciate the
hon, Members from Punjab  evervtime
g to me and saying, ‘Take away the
Aory’, It s true that af we
take away the Nanmgal factorv, there is
na deficit in Punjabh and Harvana,  But
we cannot do that. The unfortunate
fuect is that the supply cannot go below
98, 1t has to be kept between 165 MW,
and 98 MW, 98 M.W. is the absolute
minimum and. therefore, we have to al-
low for that.

What 1 want to submit here is  that
in Haryana and Punjab the muain diffi-
cultv 15 that we have got to depend only
on Bhakra reservoir and that  has not
heen filling up.  Added to that, there is
another difficulty. That is the diversion
of Beas, If Beas is diverted into Bhakra,
Bhakra could have got filled up easily.
There again, we are delayed by one vear
If the Beas construction is completed by
1973 . ..

SHRI DARBARA SINGH: What i
the difficulty before the Government?

SHRI SAT PAL KAPUR: What
the difficulty?  We are not responsible.

DR. K. I.. RAO: The only solution is
that we should complete that project as
quickly as possible. One of the difficul-
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ties was the oustees’ settlement. Fortu-
nately, now, that has been solved—hon.
Members from Himachal Pradesh arc
not present—that is no longer an issuc
and | am expecting that by June 1973
the project will be completed and there
will be diversion of waler into Sutle)
soon. So, 1 do not expect any further
trouble.

Immediately, what we are going to do
is that | am depending on Delhi. Delhi
has got some surplus power. That sur-
plus power we arc trying lo pass on Lo
Haryana. We are also trying to get
power from Salpura. Regarding that,
there are so many aspects. For exam-
ple. hon. Members from Madhya Pradesh
have been asking localing the power
station at the pit-head. This station is
right at the pit-head, but it is suffering
from want of coal. The most interest-
ing thing is that we have not becen able
te operate the machines because there
isnocoal ...

AN HON. MEMBER : Lack of co-
ordination.

SHRI DARBARA SINGH: Give us
power from Satpura.

DR. K. L. RAO: I am giving you the
facts. 1t coal is availuble more machines
can be run. Even il one machine is
run, it will meet the shortage of Punjab,
Fortunately, there is the Chambal system
where we can feed the power. Gandhi-
sagar has got plenty of water. Therefore.
we can feed that power which can be
transferred to Punjab. | took up this
matter with the Railway Minister per-
sonally and also with the Railway Board
Chairman and others and only this even-
ing at about 230 p.m, | just got a
letter that they will give the extra wa-
gons and coal provided unloading is
done day and night . . . (Interruptions)
So. | am happy. Of course, there will
be t0 many snags.

SHRI K. D. MALAVIYA : This was
not a very difficult thing to conceive.

DR. K. I.. RAO: For one year it has
gone on.

SHRI K. D. MALAVIYA : I am only
cynically making this remark.

DR. K. L. RAO: Then, there are so
many other difficulties. But the fact 15
that from Satpura for the last one year
we were Irying to get power, but we
have not succeeded so far . . . (Inrer-
ruptions).
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SHRI DARBARA SINGH : How long
will it take to get power from Satpura?

DR. K. L. RAO: In the next 15 days
we must be able to get it.

Then, there is the other question. la
Uttar Pradesh there is the Rihand dam
which is giving some amount of power,
1 do not say much ., . .

DR. KAILAS: You agree that it is all
due to lack of co-ordination,

DR. K. L. RAO: The guestion finally
boily down to financial stringency. . .
Everybody thought that it would be
available from the pit  head; but the
NCDC people who were working there
said that they did not have suflicient
amount of money tlo develop another
Like that it goes on; it is &

opening.
chain, . . (An hon. Member: Vicious
circle.) But finally when it comes to

power, there is power shortage; that is
the whole trouble.

In Uttar Pradesh, the main trouble is
inadequacy of power in such a big State
like that and when we  have come o
know this during the last 3 or 4 ycars
we have been Irying 1o raise it up; we
are getting some machines also import-
ed to guicken up the pace of construc-
tion for that State.  That s the only
wiay we can try to solve this problem
and we are trying to do our best in that
direction.

SHRI K. D. MALAVIYA : Is not the
installed capacity in U.P. for generative
power more than the actual power that
s being generated?

DR, K. L. RAD: UP. is not bad. In
Bihar there is trouble, In UP. there is
heavy demand of power. About 25 mil-
lion k.w. hrs, arc being generated daily
now in UP. but it is not sufficient and
we require 35 million kow. hrs, a day.
The demand is going up.  There is a
terrific increase in demand,

So far as Andhra Pradesh is concern-
ed just like U.P. it is highly short of
power. Somehow the Andhra Govern-
ment--1 would say this without offence
to anybody—have not given  sufficient
impoertance to the power  gencration,
They have got large amount of coal in
their own State: they have pot other
resources; vel, thev have not developed
the power resources, though it v a defi-
cit State in power, They get something
from Maharashira, something from Myv.
sore and something from Orissa. Like
that it goes on. But, today, there is a
25 cut in power in that State,
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Calcutta is another spot where you
find the failure of power. It is a very
strange thing. In the eastern zone, in
Bihur, Orissa and West Bengal, the total
amount of installed capacily is 3.5 mil-
Ion kilowats of power. That means,
they must not only be able to meet their
own demands but they must be surplus,
but, in spite  of that, we are  finding,
there is such a large amount of trouble.
and especially Caleutla is the main tar-
get.  There are other places like Jam-
shedpur and so on and there it 15 a
question of power failure, breakdowns
and s0 on. That is an area which has
got to be jooked into.  The main trouble
there is this, They are using coal in
what s called two stage washery. That
15 to say, the coal that comes out of
that contains  very abrasive material,
stone and so on and this gets into the
miachines and the machines get out of
order and had to be repaired, very often.
There 15 a larger amount of breakdown
than what it should be for a proper type
of washery.

So far as Durgapur project is coneern-
ed. they have 1o obtain some spares for
the hoiler.  Generally these things must
be shipped. we get them by ships: but
since the situation is very bad, we have
released foreign exchange to get these
things by airlifting. We are trying our
hest, It is true that we are nol so much
uptodate in the maintenance of these
power stations.

SHRI R. S. PANDEY: Coal s not
available and it is NCDC which is not
releasing the moncey. they are not doing
anvihing,  There is some reflection on
Madhva Pradesh, but it s the NCDC
which is vour orpanisation, which is do-
ing this. They are not  releasing  the
monev.  The performance is very poor
That is why we are not able to produce
the coal,

NR. K. 1. RAD: A< | was saying.
these machines were ot of order and
we are Irving to give the furl.‘:gn ex-
change also to get them by air,

But we must take care of mainte-
nance: there is maintenance trouble to-
day. because the maintenance staff are
not so well equipped as to be able to
run them efficientlv. That is a fact that
has got to be acknowledged. That is
why we have got two institutes. one at
Durpapur and the other at Neywveli,
where we are training 100 boys alto-
gether.  Rut that is not sufficient. We
want more trained people, and we are
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thinking of expanding these institutes
further and also establishing similar -
stitutes at other places.

The only way in which we can try to
meel the situation 15 to set up and sanc-
tion some more projects and try to ex-
pedite the things as quickly as possible.
Even then it takes about four to five
years. Five yvears 15 the minimum pe-
riod. If we could do it in four and
a hall years, then that s good; other-
wise, normally 1t takes about five vears
for a power station to be commission-
ed.

In this connection, T am very glad
that today we have reccived sanction
from the Planning Commission for ad-

ding one more unit to the Bandel
power station, and the Chandrapura
power slation: as regards the other

power station, which is common bet-
ween North Bengal and North Bihar,
namely the Dalkora. ..

SHRI K. 5. CHAVDA : What about
the atomic power station in Saurashtra 7

MR, CHAIRMAN : He v dealing
now with Bihar and Bengal, and he will
come lo every State presently.

DR. K. L. RAO: | have got a chit
sent to me that [ should take only tem
more minutes,

SHRI SAMAR GUHA: let him
take as much time as he wants and
explain the position fully. We are ready
to sit as lung as he wants.

DR. K. 1. RAO: | am glad to
inform the House that the Dalkora
power station is being taken up as a
Central generation project so that neither
Bengal nor Bihar need pay for it. That
means that it will be paid for by the
Central Government and it will be con-
structed by the Centre and the power
will be shared between these two States.

We are fully aware of the fact that
North Bihar and North Bengal are very
backward in power, and probably their
consumption 15 the lowest in the whole
country. | am also glad that Muzaffar-
pur power station has also been sanc-
tioned today.  Sinularly, as T have said
already, the Bondel power station ex-
pansion has also been sanctioned.

My hon. friend Dr. Ranen Sen was
exceplionally angry with me today. Nor-
mally he is not, but today he was very
angry. | would like 1o submit that we
are tryving to sanclion as manv projects
as possible.  So. the Bandel power sta-
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lion expansion has been sanctioned.
The only way in which we have got to
meet the situation is this. It is no use
saying that we shall iry to sanoctlion
more and more projects and that will
take care of the whole thing; the point
is that we are facing a siluation now,
and facing 1t as it is, we have to deal
with it in such a way that we are able
to overcome the difficulty,

AN, HON. MEMBER: The hon.
Minister of Power is speaking, and
there is power failure in the House also.

DR. K. L. RAO : The trouble is that
10 Delhi, what happens is this. ..

SHRI1 JYOTIRMOY BOSU: Is he
going o take uver the Calculta Electric
Supply Corporation ? We want a simple
aoswer 1o this question.

DR. K. L. RAO: S5hri Jyotirmoy
Bosu has been very kind to me. He 15
putting me a very difficull guestion. |
wanl to deal with the points in a ratio-
nal way and not go about in a dis-
jointed manner. But to meet Shri Jyotir-
moy Bosu's point, 1 would like to
submit that when the Ministers of Irri-
gation and Power met al Srinagar, they
had set up a committee under the dis-
unguished guidance of my hon. collcague

hri B. N. Kurcel about these licensces,
and they have suggested that all these
licensees must be taken over and there
is no place for them., We are laking
action in that regard. As regards the
Calcutta Electric Supply Corporation, 1
am not yet sure as to what we shall do
with it. But in any case, the licence is
o run for a period of eight years only,
and [ think the licence expires in 1980.
But if the Bengal Government. ..

DR. KAILAS: In the meanwhile,
they will steal away import material or
equipment.

DR. K. L. RAO: What I am sub-
mitting is that it is all under considera-
tion now, and probably during the next
session, hon. Members will have some
Bill or something in that connection.

SHRI JYOTIRMOY BOSU: He
should take it over immediately.

DR. K. L. RAO: As regards the
shortage that we are having, 1 would
like to submit that it is there at the
present moment. But as soon as winter
comes in, generally there will be no
shortage, use the people consume
less in winter than in summer, and.
®erefore, there would be no shortage.
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But the shortages in U.P., Andhra Pra-
desh etc. are duc to the fuct that they
are chronically deficient n power, as
regards Punjab and Haryana, the shor-
tages are due 1o extremely low level of
waler subsisting in the Bhakra reservoir.

Now what about the Fifth Plan? We
are giving very careful consideration to
it.  We cannol sel a ligure which is o
dugh. Another unfortunate factor 1y
that the electrical developmient is very
costly; it is a capital inlensive activity.
At the same time, if we have less
amount of power, then also there will
be trouble.

SHRI P. VENKATASUBBAIAH :
In Andhra Pradesh, there are continu-
ing schemes.  Also there 15 power scar-
city there. What s his reply ?

DR. K. .. RAO: Shri Venkalasub-
biuh huas been very kind to me. He
has supported me. Whal he wanted was
money. | am not in charge of money.
That 15 the whole trouble.

As 1 said, for the next Plan, we can
neither overshoot! the mark nor under-
shoot 1. What is exactly o be done?
We have been adding at the rate of
one million KW a year.

SHRI P. VENKATASUBBAIAH :
He is not in charge of money, but at
least he it in charge of distribution of
power. When there are Central pro-
jects from which power is available,
for example, in Tamil Nadu in Naivelli
and in Kalpakkam, what arrangements
are going 1o be made to give duc share
to other States from such projects ?

DR. K. I. RAO: My hon, friend
of the DMK says that there is no power
in Tamil Nadu for supply to others and
there is a shortage there.

SHRI K. 5. CHAVDA : He has not
referved to the power crisis in Gujurat
which is acute.

DR. K. L. RAO:

| How can 1 deal
with all points ? i

In a limited time?

The question regarding Maivelli and
Kalpakam is a very relevant question
I did not want to get into & controversy
and was trying to avoid it. Since ha
bas put a fronlal question, T must reply.
In regard to Naivelli, it is a commit-
m that mh:sMb_eep madfe It does oot

g o inistry of Irrigation
Power, but to the Ministry ;? Steel m
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SHR1 P. VENKATASUBBAIAH :
So his respoasibility is gone ?

DR. K. L. RAO: That is the whole
trouble.

We made a number of enquiries and
they told us that that power has been
committed to Tamil Nadu and so noth-
ing can be done about it.

With regard to Kalpakam, it is an
alomic power station. Not only Andbra
Pradesh, but the whole southern region
including Kerala, Mysore, Tamil Nadu
and Andhra must get power [rom it
That is still under correspondence.

SHRI K. RAMAKRISHNA
REDDY : What about the Kothagudam
project ?

DI, K. L. RAO: As [ said, in
Andhra Pradesh, there is a chronic
power shortage: the only way in which
it can be met is by sanclioning a num-
ber of more projects. We ire now al
it. Kothagudam is practically sanction-
ed. There is another onc near Vijay-
wida, We are thinking of putting up a
coul pithead project at Ramgundam.
These are all under consideration and
will be taken up shortly,

With regard to Gujarat, there would
not have been shortage but for  the
fact that Tarapur has been off and on.
Besides in the case of the Ukai Hydro
power project which is complete, un-
fortunately there has been a slippage
in the matter of delivery ol equipment
which is being made locally. That ex-
plains the delay. Otherwise, in north
Gujarat, the power station at Gandhi-
nagar has all but heen sanctioned; there
was o slight clariication as to where
they are going to get the cooling water.
That is whv it is held up. So Gujarat
has plenty of it.

SHR1 K. S CHAVDA: What
about the proposed atomic power sta-
tion in the Saurashtra region?

DR, K. 1. RAO: Atomic power pro-
ject will come last. There are so many
other projects which are under consi-
deration. A number of hon. Members
asked about the atomic energy. thinking
that it is available because the whole
grant comes from the Centre. It may
be that the policy may be changed. In
the western countries they charge it to
the states. Then nobody will require
ft! We know the particular case. In
the case of Gujarat, because if is remote
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from the coalfields and hydro-power
plants, we are fully aware of it. But
it takes time. We have to gather all
the resources and come up. There are
some hydro-power resources in Gujarat
which we are trying to develop.

Even with all this demand, we find
that with regard to the demand of 20
million kilowatts for the Fifth Plan, any
responsible person will think, “How
can we get these 20 million kilowatts,
that is, four million kilowatts to be
added every year " That is what the
hon. Member, Shri Samar Guha, said.
(Interruptions)

MR. CHAIRMAN : No interruption
please.

SHRI K. 5. CHAVDA : What about
Narmada project? What can be done 7
That can be implemented.  What s
wrong in i, Sir?  (Interruptions)

DR. K. L. RAO: Well, 1 can tell
the hon. House that the Narmada ques-
tion has been settled very nicely. 1
reguest the hon, AMember not to rake it
up. 1 know the whole thing and what
cuan be done. It is belter to avoid that
subject altogether. That is one of the
glorious things that we have done.

The point is. about the 20 million
kilowatts, it is o highly responsible task
that we are faced with. How are we
going to add these 20 million kilowartts 7
Unlike last year. this time T am very
happy. | struggled with the Planning
Commission for one year last time. and
in the end I was not given what 1
wanted.  But this time, they accepted
the 20 million kilowatt programme—
t1nterruptions)

SOME HON. MEMBERS : rose—
MR, CHAIRMAN : Order, please,

DR. K. I.. RAO: This was worked
out very carcfully, namely, the require-
ment of 20 million kilowatts, It was
then agreed to by the Fucl and Encrgy
Committee and it was also agreed fo
practically by all the various authorities
concerned and the Planning Commis-
sion. What it comes to is this. It is a
very important activity which we must
carry out in this decade. If we do not
have 40 million kilowatts of power by
1978-79, then this country wilfl have to
face a very great disaster. (Interruptions)

MR. CHAIRMAN : Order please.
DR. K. L. RADO: Whai 1 wani i:

submit is, some may say that this
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a dream, and ask, how can we add
20 million kilowatts in the next five

rs, when we are not able to add one
million kilowatts a year. That is quite
true. But here is the necessity, the need
for this country. If we do not do that,
the country will go down, and power is
the basic input for industry and agricul-
ture. It gives employment for the
people. That is our aim. Therefore, 1
request hon. Members 1o co-operale
fully, whatever may be the drawbacks.
Therefore, if we all go ahcad, then only
it will be possible for us. (Interruptions)

MR. CHAIRMAN : Order,
Let him continue.

DR. K. L. RAO: In that context,
there are some steps which we have
to tuke. There is no use of going along
in the conventional way. We fully rea-
lise that in order to achieve 20 million
kilowatts. we cannot go along in the
conventional way. We have to go in a
different way, in a new approach. The
most important thing in the new ap-
proach is to have an organisation at the
Centre—a central controlling organisa-
tion—controlling the regions and so on.

order.

I may submit that the hon. Member
Dr. Richhariyva has always been advo-
cating central organisation since a very
long time, and [ am also having the
same opinion.  But unfortunately we
have to carry all our States with us,
(Interoapions) Well, - Shri Samar - Guha
has brought out a very important point
and | am thankful to him. The next
thing that 1 did was. we had a meeting
of the Ministers of Irrigation and Power
at Srinagar. There, 1 put this question
to them. Then there was a lot of dis-
cussion, For example, the Minister
from Mpysore said that he is going to
have a lot hydro-power, For example,
he wants to have the Kalinadi project.
He did not want to hand it over to the
Centre. Actually. I offered to develop
the Kalinadi project as a Ceniral one.
And I could have done it by this time,
because, with the Centre, when all is
said and done, money flows more
smoothly. (Interruptions) But the only
condition was we give 50 per cent to
the State where the power station is
located, and the other 50 per cent must
go into the grid. They said, “No, no;
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we do not want that. Must have all
the 100 per cent of power.” How cam
we do that? Another important factor
is using big size machines. When we
are going to higher stages, the higher
limits of power development, you cam-
not do any more with S M.W,, 10 MW,
20 M.W. or 30 M.W. or cven 100 M.W,
sets as we are doing now.

The unit size must be much bigger,
500 M.W. or 1000 M.W., much bigger
size, much bigger stations. loday =
hundred megawall station is a big one;
in future it should not be so. It must
be a million or two million kws sta-
tions. In countries likg the USSR they
have 3 or 4 million kw siations. Then
agauin, when you are going to  have
igger stations, vou must have big trans-
mission lines, At the moment 200 kvs
Iines  are o great luxury for us: we
must in fact develop 400 and 500 kvs
hnes. . . Unserrupnons,) Unfortunately
there is a conlroversy: we should not
gel into controversies now. When you
are thinking of big power slations, you
must have also developed  transmission
lines suitable o carry that power.

oY ATHAL ATE  awiTAr Agy, w4

ol dr i
MR. CHAIRMAN: The bell is
rung --now there is guorum,

DR. K. L. RAO: There are some
other ponts which the hon. Members
nave rased and | owould  have heen
happy 1o answer them: rarely do [ get
an apportunity to talk to the hon. Mem-
bers of this House, 1 would like to
conclude with one or two  sentences,
Mudbva Pradesh has been  doing  ex-
tremely valuable wark Tt has nor got
much power but it has been liberal in
wiving to other arcas whatever it has.
We want the regional grid to be done;
that is the first thing. We have taken
power from Mysare to far ofl places,
I thank the hon. Members who took a
great deal of interest and only hope
that they would continue to evince the
same interest in the future,

19 hrs.

The Lok Sabha then adjourned  1ill
Eleven of the Clock on Wednesday,
August, 23 1972/ Bhadra 1, 1894 (Saka),
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